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 LOK  SABHA  DEBATES

 I354!

 LOK  SABHA
 Friday,  May  3,  963  /  Vaisakha  13,  885

 (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 MEMBER  SWORN
 Mr.  Speaker:  Secretary  may  call

 out  the  name  of  the  Member  who  has
 come  to  make  and  subscribe  the  oath
 or  affirmation  under  the  Constitution.

 Seerctary:  Shri  Hemappa  Verrab-
 hadrappa  Koujalgi.

 Mr.  Speaker:  The  Minister  of
 Parliamentary  Affairs  may  introduce
 the  Member  to  the  House.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  have  great  pleasure  in  introduc-
 ing  to  you  and  through  you  to  the
 Ifouse  Shri  Hemappa  Verrabhadrappa
 Koujalgi  who  has  been  returned  to
 Lok  Sabha  from  Belgaum  constituency
 of  Mysore  in  the  vacancy  caused  by
 the  death  of  Shri  B.  N.  Datar.

 Shri  Hemappa  Verrabhadrappa  Kou-
 jalgi  (Belgaum).

 Barter  Deal  with  Japan

 (Shri  Subodh  Hansda:
 |  Shri  8.  C.  Samanta:
 |  Shri  8.  K.  Das:

 *L52.  {  Shri  P.  0.  Borooah:
 |  Shri  Morarka:

 Shri  Marandi:
 Shri  P.  Venkatasubbaiah:
 Shri  BR.  8S.  Pandey:

 Will  the  Minister  of  Commerce  aad
 Industry  be  pleased  to  state:

 549(Ai)  LSD—I.
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 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  has  entered
 into  a  barter  deal  with  Japan;  and

 (b)  if  so,  what  are  the  commodities
 that  will  be  dealt  with  under  this
 deal?

 The  Minister  of  Internationa]  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (8)
 and  (b).  Yes,  Sir.  A  number  of
 deals  have  been  negotiated  by  S.T.C.
 On  the  export  side  the  commodities
 are  mineral  ores,  sugar,  and  scrap.
 Against  these,  fertilisers,  Industrial
 equipment,  textile  machinery,  —  steel
 and  urea  have  been  imported.

 Shri  Subodh  Hansda:  May  |  know
 whether  the  present  barter  deal  is  a
 long-term  deal  or  a  short-term  deal?

 Shri  Manubhai  Shah:  These  are
 mostly  short-term  deals,  for  one  or  two
 years,

 Shri  Subodh  Hansda:  May  J]  know
 whether  the  earlier  agreements  made
 by  the  STC  will  be  discontinued  after
 this  barter  deal?

 Shri  Manubhal  Shah:  These  are
 barter  deals  which  are  a  part  of  the
 national  economy  in  the  field  of
 foreign  trade  and  they  get  on  revived
 every  year,  and  even  after  three
 months.

 Shri  Bhagwat  Jha  Azad:  Could  we
 have  any  idea  as  to  what  would  be
 the  worth  of  goods  thut  would  flow  in
 these  barter  deals  which  ure  dhort-
 term  ones?

 Shri  Manabhai  Shah:  The  total  I
 have  indicated  which  is  about  Rs.  46
 crores  in  all.  With  Japan,  it  might
 be  Rs.  )  to  2  crores.
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 Shri  S.  C.  Samanta:  What  is  the
 percentage  of  decrease  in  exports
 during  1961-627

 Shri  Manubhai  Shah:  Decrease  or
 increase?  There  has  been  an  increase
 of  about  Rs.  40  crores;  not  decrease.

 Shri  P.  Venkatasubbaiah:  How  does
 it  compare,  whether  our  exports  are
 on  increase  or  imports  are  on  increase,
 so  far  as  our  dealing  with  Japan  is
 concerned?

 Shri  Manubhai  Shah:  This  does  not
 arise  out  of  this.  This  is  a  barter
 deal.

 Shri  K.  C.  Pant:  Is  it  a  fact  that
 Japan  is  taking  advantage  of  the  pre-
 sent  increased  supply  of  iron  ore  in
 the  world  to  beat  down  the  price  of
 iron  ore  it  is  purchasing  from  this
 country  on  a  long-term  contract?

 Shri  Manubhai  Shah:  This  is  a
 separate  question  of  barter  where  iron
 ore  does  not  figure  in.  Iron  ore  is
 sold  for  cash  and  on  five  or  six  or
 seven  year  contract  with  Japan.

 Shri  Bade:  What  kind  of  fertilisers
 are  going  to  be  bartered  and  may  I
 know  whether  the  bartered  fer-
 tilisers  will  be  given  at  the  same
 rights  as  given  to  fertilisers  in  India.

 Shri  Manubhai  Shah:  These  terms
 are  general,  They  are  rather  global.
 As  the  House  will  appreciate,  barters
 are  not  destinational,  Say,  sugar.
 200,000  tons  have  been  sold  to  Japan
 and  we  get  about  50  per  cent  ferti-
 lisers,  some  oil  which  comes  from
 Japan  and  some  barterers  themselves
 manage  to  import  from  others.  We
 have  permitted  50  per  cent  of  it  to  be
 utilised  for  importing  fertilisers,  for
 this  type  of  essential  commodity.

 Shri  Bade:  My  question  was  whe-
 ther  it  is  ammonium  sulphate  or  all
 kinds  of  fertilisers.

 Shri  Manubhai  Shah:  About  urea,
 I  do  not  think  it  is  so  much.  It
 depends  upon  the  requirements  of  the
 Food  and  Agriculture  Ministry  for
 fertilisers,

 Shri  Kapur  Singh:  May  I  know
 whether  the  possibilities  of  barter
 trade  with  sterling  and  dollar  areas
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 have  also  been  explored  in  the  inter-
 est  of  foreign  exchange  problems?

 Shri  Manubhai  Shah:  Yes,  Sir.
 Shri  Sham  Lal  Saraf:  May  I  know

 if  there  are  finished  or  semi-finished
 goods  also  in  the  list  of  exports  from
 our  country  and  also  equally  there  are
 finished  or  semi-finished  goods  which
 are  imported  from  Japan  on  a  barter
 basis?

 Shri  Manubhai  Shah:  Barter  deals,
 as  I  said,  are  for  selective  items,  This
 does  not  equate  the  general  trade.  So,
 there  should  not  be  any  sort  of  mis-
 understanding  on  that  account.  Here,
 in  barter,  we  allow  only  a  packet  of
 such  goods  which  are  generally  diffi-
 cult  to  sell  or  which  are  having  a
 large  availability  in  our  country.
 Similarly,  we  allow  import  by  way  of
 barter  or  partial  barter  of  very  essen-
 tial  things  which  the  country’s  eco-
 nomy  needs.

 Production  of  Small  Tractors
 #1154,  Shri  P,  Venkatasubbaiah:

 Will  the  Minister  of  Steel  and  Heavy
 Industries  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  produce  small  tractors  at
 cheap  price  in  the  public  sector;

 (b)  if  so,  the  details  thereof;
 (०)  whether  Punjab  Government

 have  started  one  such  scheme  in  that
 State;  and

 (d)  whether  any  financial]  assistance
 has  been  sought  by  the  State  Gov-
 ernment  for  this  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  and  Heavy  Industries
 (Shri  P.  C.  Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  No,  Sir,
 (d)  Does  not  arise.
 Shri  P.  Venkatasubbaiah:  In  view  of

 the  fact  that  cost  of  production  has
 gone  up  so  far  as  cultivation  and  food-
 grains  and  other  agricultural  commo-
 dities  are  concerned,  may  I  know whether  the  Government  have  consl-
 dered  the  desirability  of  starting  such
 factories  ourselves?
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 Shri  P.  C.  Sethi:  With  regard  to
 the  production  of  tractors,  the  Minis-
 try  of  Food  and  Agriculture  have
 observed  that  for  the  time  being  only
 those  makes  of  tractors  which  have
 already  been  tested  in  the  country
 should  be  considered.  From  that  point
 of  view,  we,  have  already  considered
 the  manufacture  of  5  H.P.  power
 tillers  in  Hyderabad.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  a  suitable  type  of
 tractor  has  been  designed  to  suit  our
 agricultural  conditions  in  this  country
 and  if  so  when  that  is  going  to  be
 manufactured?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 Two  or  three  types  are  now  recog-
 nised  to  be  suitable  for  our  country.
 We  are  encouraging  the  manufacture
 of  those  types.  As  my  _  colleague
 pointed,  recently,  Krishi  Engine  Ltd.,
 Hyderabad  has  been  licensed  to  pro-
 duce  this  type  which  has  been  tested.

 श्री  शिव  नारायण  :  क्‍या  मैं  जान  सकता

 हूं  कि  स्माल  होल्डिग  के  लिये  'रह्यिन  टाइप
 के  छोटे  ट्रैक्टर्स  सस्ते  दामों  पर  खरीदने  का  यहां
 की  सरकार  विचार  कर  रही  है  ?

 Shri  C.  Subramaniam:  This  is  for
 small  tractors  below  2  H.P.  These
 are  called  power  tillers.  We  are  en-
 couraging  manufacture  of  them,

 Shrimati  Savitri  Nigam:  May  I
 know  what  would  be  the  number  of
 tractors  produced  by  these  two  fac-
 tories  which  have  been  recently
 given  licence  and  whether  Govern-
 ment  is  intending  to  issue  licences  for
 small  little  tractors  which  have  been
 recommended  by  the  Planning  Com-
 mission  and  by  several  other  experts?

 Shri  C,  Subramaniam:  Yes,  Sir.  We
 were  mentioning  small  little  tractors
 which  Krishi  Engine  Ltd.  would  be
 producing.  They  have  been  licensed
 to  produce  12,000  per  annum.
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 डा०  गोविन्द  दास  :  क्‍या  यह  बात  सही
 [है  कि  जबलपुर  की  गन  कैरेज  फैक्ट्री  ने,  जहां

 शक्तिवान  ट्रक  बनते  हैं,  एक  योजना  भेजी  थी
 सरकार  के  पास,  कुछ  दिनों  पहले,  छोटे  ट्रैक्टरों
 के  बनाने  के  सम्बन्ध  में  ?  यदि  हां,  तो  उस  पर
 कोई  विचार  किया  गया  है  ?

 Shri  0.  Subramaniam:  In  the  fac-
 tory  for  producing  Shaktiman,  they
 were  producing  only  earth  moving
 machines,  bigger  type.  This  is  with
 reference  to  the  smaller  types.  This
 is  below  42  HP.

 डा०  गोविन्द  दास  :  मैं  जानना  चाहता
 था  कि  उन्होंने  कोई  योजना  भेजी  थी  ?

 भ्रध्यक्ष  महोदय  :  छोटे  की  नहीं  है,  वहां
 बड़े  बड़े  ट्रैक्टर  बन  रहे  हैं  ।

 Shri  ९.  Subramaniam:  No  plan  has
 been  given  for  the  production  of  small
 tractors.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  tractors
 which  are  at  present  being  manufac-
 tured  in  the  ordnance  factories  and
 there  is  some  co-ordination  with  this
 Ministry  and  how  this  Ministry  is
 helping  the  development  of  tractors?

 Mr.  Speaker:  Is  that  a  small  tractor?

 Shri  5.  M.  Banerjee:  Al]  types  of
 tractors;  they  are  doing  crawlers.

 Shri  C,  Subramaniam:  No  small
 tractors,

 Shri  K.  N.  Tiwary:  What  would  be
 the  lowest  price?  May  I  know  whe-
 ther  it  will  be  diesel  or  powerine
 driven?  By  what  time  will  supply
 begin?

 Shri  C.  Subramaniam:  I  am  sorry  I
 do  not  have  the  details.  My  recollec-
 tion  is,  because  I  visited  this  factory
 and  saw  this  model  I  think  it  runs  on
 kerosene,  if  I  remember  aright.  The
 price  has  not  yet  been  fixed.
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 All-India  Printers’  Conference

 #1155. 4  Shri  Priya  Gupta:
 |  Shri  Yashpal  Singh:
 |  Shri  Bishanchander  Seth:
 [  Shri  D.  7.  Mantri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  All-India  Printers’
 conference  has  urged  Government  to
 restrict  the  import  of  the  books  and
 magazines  that  could  be  produced  in
 India;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  Yes,  Sir.

 (b)  Government  have  since  an-
 nounced  that  Quota  or  supplementary
 licences  granted  for  import  of  books
 including  covers  for  printed  books,
 etc.  will  not  be  valid  for  import  of
 foreign  titles  which  are  re-printed  in
 India  in  collaboration  with  foreign
 publishing  houses.

 Shri  0.  ९.  Sharma:  What  was  the
 total  import  of  books  and  magazines
 in  this  country  during  ‘1962-63  and
 how  much  is  going  to  be  reduced  in
 1963-647,

 Shri  Kanungo:  Actually  this  item  is
 liberally  licensed.  The  figures  for
 1962-63,  April  to  February  are
 Rs,  2°84  crores.

 Shri  D.  C,  Sharma:  What  saving  in
 terms  of  foreign  exchange  will  be
 effected  by  the  new  step  that  the
 Ministry  has  taken,  and  how  is  this
 step  being  implemented  by  _  the
 printers  and  others?

 Shri  Kanungo:  It  will  be  difficult
 to  work  out  the  precise  figures.  But
 the  point  is  that  wherever  the  title  is
 published  in  India,  that  title  or  the
 covers  of  that  title  will  not  be  allowed
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 to  be  imported  because  it  is  available
 here.

 Shri  P.  C.  Borooah:  May  I  know
 whether  it  has  come  to  the  notice
 of  Government  that  much  of  the  lite-
 rature  imported  is  of  an  obscene
 nature  and  not  fit  to  be  read  by  the
 younger  ones  and  _  if  so  what  steps
 have  been  taken  by  Government  to
 prohibit  the  import  of  such  literature?

 Shri  Kanungo:  They  are  not  only
 prohibited  under  the  Import  Control
 Acts  but  there  are  special  Sea  Cus-
 toms  Acts  which  give  power  to  pro-
 hibit  all  such  imports,

 श्री  कार  लाल  बेरवा  :  क्‍या  मैं  जान
 सकता  हूं  कि  फिलहाल  किस  किस  तरह  की
 पाठ्य  सामग्री,  पुस्तक  वर्ग रह  अपने  देश  में
 आयात  की  जाती  हैं  भ्रौर  किन  किन  देशों  से  ?

 श्री  कानूनगो  :  ज्यादातर  प्रंग्रेजी  की
 किताबें  श्राती  हैं  और  वह  अमरीका  और
 इंग्लैण्ड  से  ाती  हैं  ।

 श्री  यशपाल  सिह:  क्‍या  मैं  जान  सकता  हूं
 कि  जिन  किताबों  पर  बाहर  से  मंगाने  पर  रोक
 लगायी  जा  रही  है,  उनमें  से  भारत  में  कितनी
 तैयार  हो  चुकी  हैं  और  कितनी  इस  साल  के
 आखिर  तक  तैयार  हो  जायेंगी  ?

 श्री  कानूनगो  :  जवाब  में  बतलाया  गया
 है  कि  उन  किताबों  पर  रोक  लगायी  गई  है  जो
 कि  यहां  छापी  जाती  हैं  ।

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  Government  have  given  fuil
 consideration  to  the  present  state  of
 this  industry  in  this  country  and  to
 the  question  whether  they  produce
 quality  printing  before  issuing  orders
 or  accepting  the  recommendations  of
 this  printers’  conference?

 Shri  Kanungo:  I  would  like  to  make
 a  distinction  between  publishing  and
 printing.  As  far  as  printing  is  con-
 cerned,  I  suppose  the  printing  estab-
 lishments  in  India  are  quite  well
 developed  and  they  do  the  highest
 type  of  printing.  Ag  far  as  publishing
 is  coneerned,  well,  obviously,  it
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 depends  upon  the  authors  and  the
 quality  of  the  publications.  It  is  cer-
 tainly  not  as  good  as  it  ought  to  be.

 Shri  Kapur  Singh:  May  I  know
 whether  irritating  restrictions  exist
 even  on  the  import  of  those  books  and
 periodicals,  the  printing  of  which  in
 this  country  is  not  commercially
 feasible?

 Shri  Kanungo:  No.

 Black-marketeering  in  Imported  Cars

 *1157,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  measures  taken  to  restrict
 black-marketeering  in  imported  cars;

 (b)  whether  a  French  Press  Corres-
 pondent  was  permitted  to  import  a  car
 and  his  initial  duty  was  substantially
 reduced;  and

 (c)  whether  the  State  Trading
 Corporation  has  permitted  him  to  sell
 the  car  to  a  private  party  within  one
 and  a  half  years  of  importation?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 STATEMENT
 (a)  The  sales  of  imported  cars  are

 now  being  canalised  through  the  State
 Trading  Corporation.  The  position  is
 is  as  under:—

 (1)  No.  of  cars  purchased
 by  the  STC  till  ‘15-3-63.,  39

 (2)  Cars  in  stock  with  STC
 at  present  22

 (3)  Sold  upto  ‘15-3-63  7
 Party  to  whom  sold

 (i)  Raj  Bhavan,  Kerala.
 (Gi)  Hindustan

 Bangalore.
 (iii)  Fertilisers  Corporation  Ltd,

 New  Delhi.
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 (iv)  Press  Information  Bureau,  New
 Delhi.

 (v)  Indian  Oil  Co.  Ltd.,  Bombay.
 (vi)  Raj  Bhavan,  Orissa.

 (vii)  Punjab  Government,  Chandi-
 garh.

 (viii)  Ministry  of  Home  Affairs,  New
 Delhi.

 (ix)  Orissa  Government,  Bhubanes-
 war.

 (x)  Orissa  Government,  Bhubanes-
 war.

 (xi)  Praga  Tools  Corporation  Ltd.,
 Hyderabad.

 (ai)  Mercury  Travels  Ltd,  New
 Delhi.

 (xiii)  Heavy  Engineering  Corporation,
 Ranchi.

 (xiv)  Ministry  of  Finance,  (Deptt,  of
 (Economic  Affairs),  New

 Delhi.
 (xv)  Perambikulam  Aliyar  Project,

 Government  of  Madras,  Madras.

 (xvi)  Raj  Bhavan,  U.P.
 (xvii)  Government  of  Kerala,  Tri-

 vandrum.
 (b)  Yes,  Sir.  The  initial  duty  was

 readjusted  as  the  earlier  assessed
 value  of  the  imported  car  was  er-
 roneous.

 (c)  No,  Sir.
 Shrimati  Renu  Chakravartty:  In

 part  (b)  of  the  question,  I  had  asked:
 “whether  a  French  Press  Cor-

 respondent  was  permitted  to  im-
 port  a  car  and  his  initial  duty  was
 substantially  reduced.”

 In  the  reply  to  part  (b),  the  hon.
 Minister  has  stated:

 “The  initial  duty  was  readjusted
 as  the  earlier  assessed  value  of  the
 imported  car  wag  erroneous.”

 May  I  know  why  the  assessment  was
 erroneous?  Do  our  customs  authori-
 ties  not  have  the  price  of  a  well  known
 make  like  Renault  (Triple  Converti-
 ble)  with  them?  Is  it  a  fact  that  the
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 price  assessment  was  reduced  on  high
 miniterial  intervention?

 Shri  Manubhai  Shah:  Surely,  the
 hon.  lady  Member  does  not  expect  the
 customs  to  keep  with  them  a  list  of
 the  up-to-date  prices  of  about  10,000
 makes  of  car  produced  in  the  world.
 They  first  assess  on  what  is  called  a
 basic  tariff  value  or  anything  which
 comes  near  that.  The  onus  of  getting
 any  refund  or  otherwise  is  then  left
 to  the  importer  who  can  produce  the
 documents  to  show  that  the  tariff
 value  was  eiher  higher  or  lower.

 Shrimati  Renu  Chakravartty:  What
 was  the  value  assessed  originally,  and
 was  it  assessed  at  ex-factory  value
 originally.

 Shri  Manubhai  Shah:  It  will  be  too
 much  to  go  into  all  these  details  in
 respect  of  a  gingle  transaction.  The
 net  difference  was  about  Rs.  2,200.
 The  assessment  was  made  at  Rs.  11,000
 and  the  actual  value  turned  out  to  be
 Rs.  8,800.

 Shri  S.  M,  Banerjee:  May  I  know
 whether  this  particular  French  corres-
 pondent  has  applied  to  the  STC  and
 he  wants  a  permit  for  selling  this  car,
 and  if  so,  whether  this  permit  has
 been  issued,  and  if  not,  whether  pro-
 per  investigation  will  be  made  before
 he  is  permitted  to  sell  his  car?

 Shri  Manubhai  Shah:  I  think  per-
 haps  the  hon.  Member  had  the  inter-
 est  that  he  should  be  allowed  to  sell.
 The  gentleman  has  refused  to  sell  it
 to  the  STC  so  far,  and  we  cannot  allow
 him  to  sell  it  outside  the  STC.

 श्री  भक्त  वर्शन  :  श्रीमनु,  क्या  माननीय
 मन्त्री  जी  के  ध्यान  में  यह  बात  आयी  है  कि
 न्हीं  फ्रांसीसी  सम्वाददाता  ने  एक  टेली-
 प्रिटर  मशीन  इस  देश  के  अन्दर  इसलिए
 श्रायात  की  थी...

 झ्रध्यक्ष  महोदय  :  उनके  जनरल  कैरेक्टर
 के  बारे  में  तो सवाल  नहीं  किया  जा  सकता  ।
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 श्री  भक्त  बदन :  मैं  बताना  चाहता  हूं
 कि  इन  फ्रेंच  सम्वाददाता  की  यह  ्रादत  है
 कि  वे  इस  सुविधा  का  दुरुपयोग  करते  हैं

 भ्रध्यक्ष  महोदय  :  वह  हम  यहां  पर  इस
 वक्त  डिसकस  नहीं  कर  रहे  हैं  7  सवाल  कार  के
 बारे  में  है,  उसके  बारे  में  सवाल  कीजिए  ।

 श्री  भक्त  दर्शन  :  क्या  माननीय  मन्त्री  जी
 के  ध्यान  में  यह  बात  श्रायी  है  कि  इन  फ्रेंच
 सम्वाददाता  ने  पहले  एक  टेलीप्रिंटर  मशीन

 यहां  श्रायात  की  थी  और  फिर  उसको  बाहर
 नेपाल  भेज  दिया  था  ?  क्या  उनकी  इस  श्रादत
 के  बारे  में  छानबीन  की  जायेगी  ?

 Shri  Manubhai  Shah:  It  does  not
 arise  out  of  this  question.  There  are
 Jakhs  and  lakhs  of  importers.  It  is
 difficult  to  answer  who  brought  tele-
 printers,  how  they  were  sold  etc.

 Mr.  Speaker:  I  remember  this  was
 discussed  on  the  floor  of  the  House
 once.

 Shri  Bhagwat  Jha  Azad:  Can  Gov-
 ernment  say  categorically  that  this
 gentleman  will  not  be  allowed  to  sell
 this  car  in  the  open  market—which
 he  inteds  to  sell  in  the  black  market—
 and  the  STC  will  purchase  the  car  if
 he  sells  it?

 Mr.  Speaker:  He  has_  already
 answered  that  he  will  not  be  allowed
 to  sell  it  outside.

 Shri  D.  C.  Sharma:  I  find  that  the
 STC  has  been  selling  cars  to  govern-
 ment  agencies,  But  in  these  govern-
 ment  agencies  named,  there  is  one
 name,  Mercury  Travels  Ltd,  New
 Delhi.  May  I  know  if  this  firm  has
 become  a  government  body  or  not?
 Why  was  the  car  allowed  to  be  sold
 to  Mercury  Travels,  on  what  basis  and
 for  what  reason?  Is  it  because  the
 proprietor  and  director  of  this  firm  is
 a  Member  of  the  Rajya  Sabha  or  is  it
 something  else?

 Shri  Manubhai  Shah:  There  has
 been  a  slight  misunderstanding.  The
 hon.  Member  thinks  that  we  sell  only
 to  government  agencies.....
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 Shri  D.  C.  Sharma:  Look  at  this
 list,

 Shri  Manubhai  Shah:  We  want  to
 sell  the  least  number  of  cars  to  gov-
 ernment  departments  because  that  is
 not  the  best  way  of  utilising  these
 cars.  Travel  agencies  are  people  who
 earn  foreign  exchange  and  who  re-
 quire  these  cars  for  foreign  travellers
 and  to  Indians  on  long-distance  trips.
 Mercury  Travels  Ltd.  is  among  the
 travel  agencies  to  whom  these  cars  are
 allowed  according  to  rules,

 Shri  D,  0.  Sharma:  7  agencies
 have  been  listed  here  to  whom  the
 cars  have  been  sold.  What  the  hon.
 Minister  has  said  rung  contrary  to
 what  has  been  stated  here.  17
 agencies  are  here;  6  of  them  are  gov-
 ernment  agencies  to  whom  these  cars
 have  been  gsold......

 Mr.  Speaker:  Order,  order.

 Shrj  Manubhai  Shah:  The  hon.
 Member  draws  an  inference  from  the
 list  of  persons  to  whom  the  cars  have
 been  sold.  The  rule  is  that  cars  will
 be  sold  as  under—I  have  laid  a  state-
 ment  on  the  Table,  I  think,  half  a
 dozen  times.

 Rashtrapati  Bhavan,  Defence  re-
 quirements,  Central  and  State  Gov-
 ernment  departments,  public  sector
 undertakings,  Raj  Bhavan,  tourist
 promotion  agencies  and  public  auction.

 Shrimati  Renu  Chakravartty:  When
 foreigners  sell  their  cars  here,  is_  it
 always  done  through  STC?  Or  they
 will  be  permitted  to  sell  in  black
 market—which  transactions  take
 place—and  they  will  be  permitted  to
 take  away  what  they  earn  in  the  form
 of  foreign  exchange?  Is  it  only  for
 government  use  that  STC  takes  over
 these  cars?  If  foreigners  who  are
 permitted  to  import  cars  want  to  sell
 them,  do  they  have  to  do  it  through
 STC?

 Shri  Manubbai  Shah:  This  applies
 to  all  of  them,  both  non-diplomatic
 and  diplomatic.  All  the  cars  imported
 on  such  basis—even  by  Indians,  not
 only  by  foreigners—will  be,  if  they
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 want  to  sell  them,  be  saleable  to  STC.
 There  is  a  price  formula  based  on  im-
 port  duty  plus  certain  other  charges
 as  may  be  applicable  ang  the  basic
 price  minus  depreciation.  No  profit
 will  be  allowed.  Only  that  basic
 money  wil]  be  allowed  to  be  remitted.
 The  profit,  whatever  it  is,  will  be
 appropriated  to  STC,  that  is,  Govern-
 ment,

 Shrimati  Savitri  Nigam:  It  has  been
 stated  that  39  cars  have  been  pur-
 chased  and  47  have  been  sold,  Have
 Government  made  proper  arrange-
 ments  for  the  safe  keeping  of  the  cars
 which  are  not  yet  sold?

 Shri  Manubhai  Shah:  Information
 is  given  in  the  statement,  Number  of
 cars  purchased  till  the  l5th  March,
 963  has  been  given.

 Mr.  Speaker:  She  has  asked  about
 safe  cover  for  the  cars  not  yet  sold.

 Shri  Manubhai  Shah:  They  are  all
 safely  covered.

 Shri  Kapur  Singh:  May  I  know
 whether  in  this  particular  case,  when
 this  car  was  brought  into  India  in
 96l,  full  00  per  cent  duty  on  the
 cif.  price  was  paid  and  now  this  per-
 son  has  merely  applied  to  STC  for
 the  disposal  ofthis  car  because  he  is
 being  transferred  out  of  this  country?

 Shri  Manubhai  Shah:  The  fact  is
 that  the  gentleman  refuses  to  hand
 over  the  car  to  STC.  We  cannot  force
 or  coerce  anybody.  He  will  not  be
 allowed  to  sell  to  anybody  else.  He
 has  to  surrender  it  to  STC.

 Regarding  price,  it  is  a  question  of
 negotiation,  He  can  put  us  wise  about
 facts  and  details.  There  is  a  standard
 formula  for  the  evaluation  of  such
 cars  by  all  people  who  sell  it  to  STC.

 Mr.  Speaker:  Maheswar  Naik.

 Shri  Kapur  Singh:  Is  it  true  he  has
 done  nothing  by  way  of......

 Mr.  Speaker:  Order,  order.  Shri
 Maheswar  Naik.
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 Import  of  Pig  Iron
 ao

 (  Shri  Maheswar  Naik:
 *LI58  J  Shri  Jashwant  Mehta:

 yy  Shri  R.  S.  Pandey:
 [  Shri  Yashpal  Singh:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  whether  Government  propose
 to  import  pig  iron  from  Russia  to
 meet  the  existing  shortage  of  inter-
 nal  supply  of  this  material;

 (b)  what  is  the  position  of  pig  iron
 production  in  the  country  today  as
 against  the  requirements  of  the  coun-
 try;

 (c)  the  estimateg  cost  to  be  incur-
 red  in  the  import  account;  and

 (d)  whether  Government  are.  iak-
 ing  steps  to  augment  indigenous  pro-
 duction  of  pig  iron  so  as  to  obviate
 the  necessity  of  its  import  from  ot-
 side?

 The  Deputy  Minister  in  the  Ministry
 of  Steel  ang  Heavy  Industries  (Shri
 P.  C.  Sethi):  (a)  The  matter  is  under
 negotiation.

 (b)  The  production  of  pig  iron  is
 approximately  one  million  tonres
 against  the  estimated  requirement  of
 about  “5  to  2  million  tonnes.

 (e)  The  cost  of  pig  iron  wil!  be
 determineg  at  the  time  of  import
 according  to  the  international  price
 at  that  time.

 (d)  Suitable  steps  are  being  taken
 to  increase  the  capacity  for  preduc-
 tion  of  pig  iron  to  meet  the  require-
 ments.

 Shrimati  Renuka  Ray:  May  I  sug-
 gest  that  the  next  question  may  also
 be  taken  up  with  this?  It  is  almost  the
 same  matter.

 Mr.  Speaker:  That  is  a_  different
 one.
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 Shrimatj  Renuka  Ray:  It  is  allied.
 Mr.  Speaker:  That  is  coming  soon

 after.

 Shri  Maheswar  Naik:  From  _  the
 Report  of  the  Ministry  for  1962-63  I
 find  that  pig  iron  to  the  tune  of  Rs.
 54  lakhs  hag  been  exported.  In  view
 of  the  shortage  that  the  country  is
 facing,  may  I  know  whether  the  Gov-
 ernment  do  not  think  that  they  should
 stop  these  exports?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  0.  Subramaniam):  I
 do  not  think  hereafter  there  would
 be  any  export  of  pig  iron  because
 there  is  acute  shortage  here.

 Shri  MaheSwar  Naik:  May  I  know
 whether  Government  are  aware  that
 some  two  decades  ago  our  indigenous
 iron  smelters  used  to  produce  iron
 on  a  cottage  industry  basis,  ang  vw"
 ther  Government  think  it  desirable
 that  encouragement  should  be  given  to
 them  to  produce  indigenously,  so  that
 we  can  meet  the  shortage  to  a  cert-
 ain  extent?

 Shri  C.  Subramaniam:  Cottage  in-
 dustry  basis?  I  think  China  tried  it
 and  then  it  has  given  it  up.  I  do  not
 think  iron  can  be  produced,  anyhow
 in  considerable  quantities,  on  a  cot-
 tage  industry  basis.

 श्रो  यहापाल  सिंह  :  क्या  सरकार  इस  भारी
 कमी  को  दूर  करने  के  लिए  कोई  नये  प्लांट्स
 लगाने  जा  रही  है,  यदि  हां,  तो  कब  तक
 यह  लगाये  जायेंगे  ?

 इस्पात  और  भारी  उद्योग  मन्चालय
 में  उपमंत्री  (श्री  प्र०  Ho  सेठी)  जी

 हां,  इस  कमी  को  पुरा  करने  के  लिए  कुछ
 प्राइवेट  कम्पनियों  को  भी  लाइसेंस  दिये  गये
 हैं  ।  इसके  श्रलावा  ब्रांध्  प्रदेश  इण्डस्ट्रियल
 डेवलपमेंट  कारपोरेशन  लिमिटेड  को  एक
 लाख  टन  का  प्लांट  लगाने  की  इजाजत  दी
 है  ।  पंजाब  गवर्नमेंट  ने  भी  एक  लाख  टन  के
 प्लांट  के  लाइसेंस  के  लिए  एऐप्लाई  किया  है  ।
 एक  श्रौर  कम्पनी  ने  भी  एक  लाख  टन  के
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 प्लांट  के  लिए  ऐप्लीकेशन  भेजी  दे  ।  इसके
 झलावा  ३००  टन  की  फारनैस  दुर्गापुर  में,
 २००  टन  की  फारनैस  भिलाई  में  और  १००
 टन  की  फारनैस  रूरकेला  में  लगाने  का  प्रोग्राम
 है  1

 Shri  Kashi  Ram  Gupta:  May  I  know
 whether  the  imported  pig  iron  from
 Russia  will  be  of  a  better  quality  o:
 of  the  same  quality  as  is  being  pro-
 duceq  in  India?

 Shri  C.  Subramaniam:  The  qualit,
 required  particularly  for  castings  etc..
 will  be  imported.

 Shrj  Vasudevan  Nair:  Has  it  come
 to  the  notice  of  the  Minister  that
 even  the  quotas  allotted  for  various
 industries  are  not  delivered  in  time.
 and  in  some  caseg  are  not  delivered
 at  all  especially  for  many  industries
 in  the  South?  There  are  many  cases
 that  have  come  to  our  notice.

 Shri  C.  Subramaniam:  I  made  a4
 detailed  statement  yesterday  with  re-
 gard  to  the  availability  of  pig  iron
 and  how  a  new.  system  has  been
 adopted  for  distribution  of  the  avail-
 able  pig  iron.  Under  this  system.
 everybody  will  be  able  to  get  what
 has  been  allotted  to  him,  and  we
 shall  try  to  see  that  it  is  available  in
 time,

 Shri  P.  Venkatasubbaiah:  Wha‘
 would  be  the  productive  capacity  of
 the  pig  iron  plant  that  is  to  be  started
 in  Andhra  Pradesh  and  when  will  it
 start  production?

 Sbri  C.  Subramaniam:  The  produc-
 tion  is  100,000,  tons.  When  it  will  be
 able  to  produce  depends  on  the  im-
 plementation  of  the  programme.

 डा०  गोविन्द  दास  :  अभी  मन्त्री  जी  ने  यह
 कहा  कि  भिलाई  ब्रौर  रूरकेता  में  भी  कच्चे
 लोहे  का  उत्पादन  होता  है  तो  मैं  जानता

 चाहता  हूं  कि  भिलाई  में  कितना  होता  है
 ओर  उस  को  बढ़ाने  के  लिए  करा  ग्रवन्य  पिया
 जा  रहा  है  ?
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 श्री  प्र०  Wo  सेंठी  :  मैने  प्रभी  बताया  कि
 ३००  टन  की  एक  फारनंस  दुर्गापुर  में,  २००
 टन  की  भिलाई  में  भ्रौर  १००  टन  की  रूरकेला
 में  लगाने  का  प्रोग्राम  है  ।  जहां  तक  वर्तमान
 उत्पादन  का  सम्बन्ध  है,  टाटा  में  २१,११२  टन,
 इसको  में  २०४,२६८  टन  श्लौर  भिलाई  में
 ३३४,३६०  टन  पैदा  होगा  |

 Shri  Indrajit  Gupta:  May  I  know
 to  what  extent  this  shortage  is  due
 to  actual  shortage  of  furnace  capa-
 city  and  to  what  extent  to  the  un-
 satisfactory  quality  of  coking  coal
 which  is  required  for  these  furnaces?

 Shri  ९.  Subramaniam:  As  I  have
 already  said,  we  produce  about  774
 million  tons  of  pig  iron,  but  the
 capacity  of  the  various  foundries  is
 estimated  at  2  million  tons,  Therefore,
 there  is  a  big  gap.  That  is  why  the
 shortage  has  arisen.

 The  other  question  is  about  the
 coke  necessary  for  castings,  which
 comes  in  the  next  question.  This  is
 with  regard  to  the  availability  of  pig
 iron.

 Production  of  Steel  Castings
 *I59.  Shrimati  Renuka  Ray:  Wil!

 the  Minister  of  Steel  and  Heavy  In-
 dustries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pro-
 duction  of  steel  castings  and  foundry
 industry  products  are  much  below  the
 demand  even  for  engineering  indus-
 tries  dealing  with  defence  and  other
 priority  needs;

 (b)  if  so,  the  main  reasons  therefor;
 and

 (2)  the  steps  being  taken  to  in-
 crease  the  production?

 The  Deputy  Minister  in  the  Ministry
 of  Steel  and  Heavy  Industries  (Shri
 P.  C.  Sethi):  (a)  The  present  produc-
 tion  of  steel  castings  and  malleable
 castings  is  not  sufficient  to  meet  the
 demand.  The  production  of  grey
 iron  castings  is  adequate,  for  the
 present.
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 (b)  The  inadequate  production  of
 steel  and  malleable  castings  is  due  to
 insufficient  capacity  for  production,
 lack  of  know-how  and  shortage  of
 power  and  raw  metrials.

 (c)  Licences  for  additional  capacity
 are  being  issued  liberally  and  high
 priority  is  given  to  this  industry  for
 allocation  of  foreign  exchange  for  im-
 port  of  capital  goods.

 Shrimati  Renuka  Ray:  It  was  well-
 known  that  the  foundry  industries  and
 Steel  castings  were  the  basis  of  sup-
 port  for  all  engineering  industries  and
 as  the  Minister  has  just  now  stated
 the  capacity  is  two  million  tons.  Is  it
 a  fact  that  because  of  lack  of  pig  iron
 the  capacity  is  not  being  fully  utilised
 and  that  is  why  we  are  not  able  to
 supply  steel  castings?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 Steel  casting  is  different  from  cast  iron
 castings  for  which  pig  iron  is  requir-
 ed.  We  have  licensed  capacity  of  52,000
 tons  for  steel  castings  but  the  actual
 production  is  43,000  tons.  Apart  from
 the  capacity,  the  production  is  not  suffi-
 client  and  that  is  why  we  are  licensing
 additional  capacity  freely.

 Shrimati  Renuka  Ray:  Foundry  in-
 dustry  also?

 Shri  C.  Subramaniam:  As  far  as
 grey  iron  castings  are  concerned,  my
 hon.  colleague  has  mentioned  that
 production  is  adequate  now.  There  is
 additional  capacity  also  and  when
 they  produce  it  may  be  possible  to
 utilise  that.  For  want  of  pig  iron  it  is
 not  possible  to  increase  production
 there  and  in  the  previous  question  we
 enumerated  the  various  methods  we
 adopt  for  increasing  availability  of
 pig  iron.

 Shri  D.  N.  Tiwary:  Is  it  a  fact  that
 very  few  of  the  licensees  have  utilised
 their  licences  to  start  the  manufac-
 ture  because  of  unsound  financial  posi-
 tion?

 Shri  0.  Subramaniam:  It  is  not
 merely  unsound  financial  position;
 there  may  be  some  cases  like  that  but
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 mainly  steel  casting  requires  high
 technical  know-how  and  they  are  un-
 able  to  get  the  same  or  the  foreign
 collaboration.  Wherever  collaboration
 is  available  it  has  been  possible  and
 we  are  trying  to  get  collaboration  so
 that  the  licensed  capacity  may  come
 into  existence.

 Dr.  Sarojini  Mahishi:  To  what  ex-
 tent  will  licences  for  new  industrial
 undertakings  for  the  manufacture  of
 steel  castings  be  given  to  meet  the
 additional  demand  in  the  country?

 Shri  C.  Subramaniam:  As  I  already
 stated  we  are  licensing  additional
 capacity  for  the  purpose  of  producing
 steel  castings  anditison  the  free  list
 and  licences  will  be  granted.  But  it
 is  not  merely  licensing  alone;  it  is  a
 question  of  getting  the  technical  know-
 how  and  foreign  collaboration.  We
 are  trying  to  improve  the  position  in
 this  matter.

 Shri  Sham  Lal  Saraf:  Is  the  Gov-
 ernment  aware  that  the  small-scale
 industries  are  suffering  very  much
 for  want  of  these  raw  materials  and
 what  steps  are  taken  to  ensure  re-
 gular  supply  to  industries  that  are
 already  there?  For  new  undertakings
 some  other  steps  may  be  taken.

 Shri  C.  Subramaniam:  I  think  I
 made  a  detailed  statement  yesterday
 and  today  also  the  previous  question
 referred  to  the  steps  taken  and  they
 had  been  explained.  I  do  not  think
 I  can  throw  more  light  on  this.

 Shri  Bhagwat  Jha  Azad:  Yesterday’s
 statement  did  not  tell  us  whether  any
 assessment  is  available  with  the  Gov-
 ernment  as  to  how  far  our  produc-
 tion  of  steel  castings  fall  short  of  our
 demand?  Is  it  correct  to  presume  that
 it  is  less  than  50  per  cent?

 Shri  C.  Subramaniam:  The  existing
 capacity  is  52,000  tons.  By  the  end  of
 the  Third  Plan  our  assessed  require-
 ments  would  be  two  lakhs  of  tons.
 ‘That  is  why  we  are  licensing  further
 capacity  and  we  will  try  our  best  to
 see  that  they  go  into  production.
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 Shrimati  Renuka  Ray:  I  wanted  to
 ask,  with  the  additional  licences  given
 now  and  with  the  work  that  will  be
 done  in  the  public  sector,  how  long
 it  will  take  for  the  supply  of  pig  iron
 to  be  equal  to  the  demand.

 Shri  C.  Subramaniam:  It  cannot  be
 produced  overnight.  Even  if  it  is
 sanctioned  immediately  it  will  take  at
 least  24  months  to  put  up  these  blast
 furnaces.  That  is  the  real  difficulty.

 खादी  तथा  प्रामोशोग  झायोग
 +

 *  /  भी  भक्त  दर्शन  :
 ११६०.  दी  गो०  महस्ती  :

 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खादी  तथा
 ग्रामोद्योग  श्रायोग  ने  उत्तर  प्रदेश  के  सीमावर्ती
 तथा  श्रन्य  पर्वतीय  जिलों  के  लिये  एक  नई
 योजना  स्वीकार  की  है  ;

 (ख)  यदि  हां,  तो  उसकी  रूपरेखा
 क्या  है  ;  और

 (ग)  इसकी  क्रियान्विति  के  संबंध  में
 श््ब  तक  क्या  प्रगति  हुई  है  ?

 वारिज्य  तथा  उद्योग  मंत्रालू4  में
 उद्योग  मंत्री  (थी  कानूनगो)  :  (क)  जी,  हो  ।

 (ख)  श्रपेक्षित  जानकारी  देने  वाला
 एक  विवरण  सदन  की  मेज  पर  रखा  जाता
 है

 विवरण

 खादी  तथा  ग्रामोद्योग  ऑ्रायोग  द्वारा
 उत्तर  प्रदेश  के  सीमावर्ती  तथा  श्रन्य  पर्वतीय
 जिलों  के  लिये  स्वीकृत  योजना  में  ऊनी  तथा
 न्य  ग्रामोद्योगों  का  विकास  करने  की
 व्यवस्था  भी  है  1  इस  योजना  में  पोड़ी  में  एक
 क्षेत्रीय  कार्यालय  को  स्थापना  तथा  विकास
 कार्यक्रम  को  कार्यान्वित  करने  के  लिये
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 २०  केन्द्रों  को  संगठित  करने  की  व्यवस्था
 भी  शामिल  है  जो  निम्न  प्रकार  है  :--

 (१)  नी  उद्योग  :--ऊनी  वस्त्र  उद्योग
 के  विकास  कार्यक्रम  में  इन  बातों
 की  व्यवस्था  है  (क)  प्रात्मनिर्भर
 कतवारों  तथा  श्र्न्य  उत्पादकों
 को  उचित  एवं  नियंत्रित  मूल्यों
 पर  श्रच्छी  किस्म  की  कच्ची
 ऊन  का  संभरण  करना,  (ख)
 झात्म-नि्भर  कतवारों  को  बुनाई
 की  मुफ्त  सुविधायें  देना,  (ग)
 वाणिज्यिक  उत्पादन  की  उन्नत
 प्रविधियां  चालू  करना  और
 इसके  भ्रतिरिकत  जहां  कहीं
 संभव  हो  उत्पादन  को  खरीद

 लेना  श्रौर  खादी  भंडारों  की  मार्फत'
 उसकी  बिक्री  करना,  (घ)
 धागे  की  मात्रा  और  उसकी  किस्म
 दोनों  में  सुधार  करने  की  दृष्टि
 से  उन्नत  तथा  सादे  करघों  को
 चालू  करना  ।

 (२)  प्रामोद्योग  :--कार्यक्रम  में  इन
 बातों  की  व्यवस्था  है  :  (क)
 उन  स्थानों  पर  जहां  पानी  से
 चलने  वाली  चक्‍की  उपलब्ध
 न  हो  वहां  आटा  पीसने  की
 चक्कियां  मुफ्त  बांटना  तथा  बड़े
 पैमाने  पर  और  श्रासान  शर्तों
 पर  बांटने  के  लिये  श्राटा  पीसने
 की  चक्करियों  का  स्थानीय  रूप  से
 निर्माण  कराना  श्रोर  (ख)  शहद
 एकत्र  करने  के  तरीके  में  युधार
 करना  तथा  गारण्टीशुदा  उचित
 मूल्यों  पर  उसकी  खरीद  के  लिये
 प्रबन्ध  करना  ।  भ्रन्य  ग्रामोद्योगों
 का  विकास  मुख्यतः  स्थानीय  रूप
 से  उपलब्ध  कच्चे  मालों,  स्थानीय
 परम्पराओं  एवं  कुशलता  के
 आधार  पर  किया  जायगा  श्रौर
 इस  प्रयोजन  के  घिये  उपयुक्त
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 स्थानों  का  चुनाव  करने  की  दृष्टि
 से  सर्वेक्षण  किये  जाने  का  प्रस्ताव
 है

 (ग)  पौड़ी  में  एक  क्षेत्रीय  कार्यालय
 खोलने  तथा  केन्द्रों  का  संगठन  करने  के  लिये
 कारंवाई  की  जा  रही  है  1

 [(a)  Yes,  Sir.

 (b)  A  statement  containing  the  re-
 quired  information  is  laid  on  the  Tole
 of  the  House,

 STATEMENT
 The  scheme  approved  by  the  Khadi

 and  Village  Industries  Commission
 for  the  border  and  other  hilly  districts
 of  Uttar  Pradesh  provides  for  the
 development  of  woollen  pnd  other
 village  industries,  It  also  provides  for
 the  setting  up  of  a  Regional]  Office  at
 Pauri  and  organisation  of  20  centres
 for  implementing  the  programme  of
 development  which  is  detaileg  below—

 (i)  Woollen  Industry.—The  deve-
 lopment  programme  for  the
 woollen,  industry  envisages
 (a)  the  supply  of  quality  raw
 wool]  to  self-sufficiency  spin-
 nerg  and  other  producers  at
 fair  and  controlled  rates  (b)
 free  weaving  facilities  for  the
 self-sufficiency  spinners  (c)  jn-
 troduction  of  improved  techni-
 ques  of  commercial  produc-
 tion,  besides  arrangement,
 wherever  feasible,  for  purchase
 of  the  production  ang  its
 marketing  through  Khadi
 Bhandars  (d)  introduction  of
 improved  and  simple  spinning
 wheels  with  a  view  to  improv-
 ing  both  the  quantity  and
 quality  of  yarn.

 (ii)  Village  Industries—The  pro-
 gramme  envisages  the  (a)
 distribution  of  Atta  Chakkis,
 free  of  cost  in  places  where
 the  water-mil]  ig  not  avail-
 able  and  loca]  manufacture  of
 Atta  Chakkis  for  distribution
 on  a  large  scale  on  easy  terms
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 and  (b)  introduction  of  im-
 provements  in  the  methog  of
 the  collection  df  honey  and
 arrangements  for  itg  purchase
 at  guaranteed  fair  price.  The
 development  of  other  Village
 Industries  will  be  mainly  on
 the  basis  of  locally  available
 raw  ‘materials,  local  tradition
 and  skill  and  for  this  purpose
 surveys  for  the  selection  of
 suitable  places  are  proposed  to
 be  conduted.

 (c)  steps  are  being  taken  to  set  up
 a  Regional  office  at  Pauri  and  to  orga-
 nise  centres.  ]

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  मैं  यह  जानना
 चाहता  हूं  कि  यह  जो  नई  योजना  प्रारम्भ  की
 जा  रही  है,  यह  कितने  वर्षो  के  लिये  प्रारम्भ
 की  जा  रही  है।  क्‍या  वह  दो  चार  वर्षों  के  लिये
 स्वीकृत  की  गई  है,  या  पक्के  तौर  से  जारी
 रहेगी  ?

 श्री  कानूनगो  :  यह  तो  नई  योजना  नहीं
 है  ।  खादी  कमीशन  की  यह  योजना  दूसरी
 जगह  चालू  है  7  इस  को  व्यापक  रूप  में  उस
 जगह  चालू  करने  का  काम  हो  रहा  है  1  यह
 दो  चार  साल  के  लिये  नहीं  है,  बल्कि  यह  खादी
 बोर्ड  का  पर्मानेंट  काम  है  1

 श्री  भक्त  व्शन  :  श्रीमन्‌,  क्या  माननीय
 मंत्री  जी  के  ध्यान  में  यह  बात  आई  है  कि
 उत्तर  प्रदेश  के  पर्वतीय  जिलों  में  पहले  से  ही
 दो  तरीके  से  काम  हो  रहा  है--एक  तो  उत्तर
 प्रदेश  सरकार  के  उद्योग  विभाग  के  द्वारा
 विशेषकर  ऊन  का  धंधा  चलाया  जा  रहा  है  श्रौर
 दूसरे  गांधी  आश्रम  के  द्वारा  कताई  बुनाई  का
 काम  चल  रहा  है  ?  मैं  यह  जानना  चाहता  हूं
 कि  इस  नई  स्कीम  का  उन  से  कया  संबंध  र  गा।
 क्या  वे  दोनों  इस  में  सम्मिलित  किये  जायेंगे
 या  इसको  उन  से  अलग  रूप  में  चलाया
 जायगा  ?

 थ्रो  कानूनगो  :  गांधी  ग्राश्नम  तो  खादी
 कमीशन  का  काम  करते  हैं  |  उत्तर  प्रदेश  की
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 गवर्नमेंट  का  जो  काम  हो  रहा  है,  उस  के  साथ
 कोझाडिनेशन  किया  जायगा  |

 श्री  ब्रज  बिहारी  मेहरोत्रा  :  श्रीमन्‌,  मैं
 यह  जानना  चाहता  हूं  कि  मुख्यतया  किस  तरह
 की  इंडस्ट्रीज  पर्वतीय  क्षेत्रों  में  आर्गेनाइज
 की  जायेंगी

 भ्री  कानूनगो  :  वह
 स्टेंटमेंट

 में  दिया  गया
 है  1

 झीमती  सावित्रों  निगम  :  श्रीमन्‌,  क्‍या
 मैं  जान  सकती  हुं  कि जो  योजनाय  यहां  पर
 बनाई  जा  रही  हैं  ,  क्या  उनमें  यह  भी  देखने
 की  चेष्टा  की  गई  है  कि  वे  पव॑तीय  क्षेत्रों  के
 लोगों  के  प्राथिक  विकास  के  लिये  प्रभावशाली
 सिद्ध  होंगी  ?

 शी  कानूनगो  :  इसीलिये  तो  ये  योजमायें
 बनाई  गई  हैं  1

 Shrj  Manaen:  May  I  know  whether
 the  Khadi  and  Vilage  Industries  Com-
 mission  has  been  producing  schemes
 for  the  hilly  border  districts  of  West
 Benga!  also  and,  if  not,  whether  the
 Commission  will  entertain  any  scheme
 if  and  when  it  is  put  before  the  Com-
 mission?

 Shri  Kanungo:  At  the  moment  we
 are  considering  the  schemes  for  the
 border  districts  of  Himacha]  Pradesh,
 Punjab  ang  Uttar  Pradesh.  I  dv  not
 know  whether  they  have  any  activities
 in  the  border  areas  of  West  Bengal.
 Presumably  they  have,  but  if  the
 question  of  expansion  comes  in,  the
 Commission  will  consider  it.

 Shri  K.  C.  Pant:  May  I  know  the
 estimated  annual  budget  for  the
 scheme  and  where  the  centres  are
 likely  to  be  located?

 Shri  Kanungo:  The  headquarters
 wil]  be  at  Pauri,  At  present,  the  non-
 recurring  expenditure  is  estimated  at
 Rs.  5,12,000  odd  and  the  recurring  ex-
 penditure  at  Rs,  90.575,  This  is  the
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 Dr.  L.  M,  Singhvi:  We  are  told  that
 a  survey  of  locally  available  raw
 materials  and  of  local  traditions  and
 skill]  would  be  made,  and  it  is  on  this
 basis  that  the  development  programme
 would  he  finalised.  I  would  like  to
 know  whether  such  surveys  and  in-
 formation  are  not  already  available
 with  the  Government,

 Shri  Kanungo:  We  have  got  broad
 surveys.  This  wil]  be  specifically  for
 the  purpose  of  particular  industries
 which  are  under  the  purview  of  the
 Khadi  Commission,  because  the  Khadi
 Commission  has  a  philosophy  differ-
 ent  from  the  normal  industrial  activi-
 ties,

 हिस्दुस्तान  स्टील  लिसिटेड

 +११६१.  भरी  श्लोकारलाल  बेरवा :  क्‍या
 इस्पात  झौर  “भारी  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान
 स्टील  लिमिटेड  में  करोड़ों  रुपयों  के  मूल्य  के
 कच्चे  माल  का  लेखा  जोखा  नहीं  रखा  गया
 हे  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं;  और

 (ग)  क्‍या  इसकी  कोई  जांच  की  जा  रही
 है?

 इस्पात  धौर  भारो  उद्योग  मस्जालय  में
 उपमस्त्रोी  (  श्री  प्र०  Wo  सठी  )  :  (क),
 (ख)  और  (ग).  वास्तविक  सत्यापन  से
 कच्चे  माल  के  स्टाक  में  पाए  गए  नुक्सान  को

 हिन्दुस्तान  स्टील  लिमिटेड  ने  हिसाब  में  दिखा
 दिया  हूँ  नुक्सान  की  जांच  करने  तथा  भविष्य
 में  कमी  पर  नियंत्रण  हेत्‌  सुझाव  देने  के
 लिए  एक  समिति  नियुक्‍त  की  गई  है।

 {[(a)  to  (०).  Losses  in  the  stocks  of
 raw  materials  which  were  noticed  on
 physical  verifiction  have  been  accoun-
 ted  for  by  Hindustan  Stee]  Ltd.  A
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 Committee  has,  been  set  up  to  investi-
 gate  the  losses  and  suggest  steps  for
 the  control  of  shortages  in  future.]

 श्री  श्रॉकार  लाल  बेरवा  :  श्रीमन्‌,  में  यह
 जानना  चाहता  हूं  कि  यह  जो  जांच  की  जारही
 है.  वह  कब  तक  पूरी  हो  जायेगी  ।

 Shri  P.  C.  Sethy  It  is  not  possible
 to  indicate  the  exatt  date  but  we  are
 trying  to  have  it  as  early  as  possible,

 att  झंका  रलाल  बेरवा  :  श्रीमन्‌,  मे  यह्‌
 जानना  चाहता  हूं  कि  हिन्दुस्तान  स्टील
 लिमिटेड  में  हिसाब  किताब  रखने  की  क्‍या
 प्रणाली  श्रपनाई  जाती  हैं?

 Shri  P;  C.  Sethi:  This  committee  is
 also  going  to  report  On  the  methods  of
 keeping  accounts,

 Shrimati  Renu  Chakravartty:  May
 I  know  what  exactly  is  the  amount
 which  has  been  lost  and  whether  the
 cost  accountancy  system  which  had
 been  proposed  much  earlier  by  the
 Estimates  Committee  has  not  yet  been
 introduced?

 The  Minister  of  Stee]  ang  Heavy
 Industries  (Shri  C,  Subramaniam):  I
 have  got  figures  for  three  years  1959-
 60,  1960-61  and  96l-62  with  regard  to
 the  three  stee]  plants.  As  far  as
 Rourkela  is  concerned,  the  total  loss
 hag  been  Rs,  5.69  lakhs;  Bhilai
 Rs,  64.66  lakhs  and  Durgapur  Rs,  42.5
 lakhs,  Various  reasons  have  been
 given,  but  the  main  reason  is  in  load-
 ing  there  has  been  under-loading  and
 therefore  this  main  Joss  should  have
 arisen  out  of  that,  The  committee  is
 going  into  it  and  when  the  committee
 makes  a  report,  it  should  be  possible
 to  take  effective  steps  to  see  that  the
 losses  are  not  incurred,  But  my  own
 impression  is  in  1962-63  as  far  as  pos-
 sible  these  losses  have  been  avoided;
 but  I  am  not  able  to  give  exact  fig-
 ures,

 Shri  Hem  Barua:  May  I  know  if  it
 is  not  a  fact  that  the  expenditure
 division  of  the  Finance  Ministry  has
 estimated  the  losses  suffered  by  the
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 Hindustan  Stee]  Limited  to  the  tune
 of  Rs,  9  crores,  between  79  and
 962  and  if  so,  may  I  know  whether
 Government  have  tried  seriously  ४०
 put  their  fingers  on  the  plague  spots
 of  the  criminal]  losses  and  improve  the
 situation?

 Shri  C,  Subramaniam:  This  ques-
 tion  is  with  reference  to  the  raw
 materials  and  losses  in  raw  materials.
 This  is  a  general  question  which  the
 hon,  Member  is  asking  about  the  run-
 ning  of  the  stee]  plant,  But  I  can  as-
 sure  the  hon.  Member  that  the  per-
 formance  during  1962-63  has  conside-
 rably  improved  and  there  wil]  be  fur-
 ther  improvement  during  1963-64.

 Shri  Morarka:  What  is  the  system
 of  physica]  verification  of  stocks  which
 is  followed  in  the  steel  plants?

 Shri  C,  Subramaniam:  I  am  unable
 to  give  the  details  with  regard  to  the
 actual]  physica]  verification,  But  it
 has  been  noted  here  that  physical
 verification  is  made  and  it  is  because
 of  the  physical  verification  that  the
 shortges  were  found,  But  I  am  not
 able  to  give  exact  figures.

 Shri  Bade:  Mr.  Hem  Barua  and
 Mr,  Kamath  are  standing  and  I  could
 not  catch  your  eye,

 Shri  Hari  Vishnu  Kamath;  I  did  not
 stand  up.

 Mr,  Speaker:  Does  he  consider  me
 competent  enough  to  demolish  that
 wall?

 Shri  Hari  Vishnu  Kamath:  It  is  for
 the  CPWD  to  demolish,  not  for  you,
 Sir.

 Shri  Bade:  There  should  be  some
 windows  in  the  wall,

 मैं  यह  जानना  चाहता  हूं  कि  यह  जो  रा
 मंटीरियल्ज  का  लास  बताया  गया  हैं,
 शासन  के  पास  जो  इन्फ़मेशन  है,  उस  के  प्रनुसार
 वह  लास  होने  का  क्या  कारण  हैं  क्‍या  उस
 का  कारण  चोरी  हैया  करप्शन  है?

 Shri  C.  Subramaniam:  As  I  said,  the
 committee  has  been  appointed  to  find
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 out  the  causes  of  the  losses,  Before
 the  committee  reports,  I  cannot  say
 whether  it  is  due  to  corruption,

 श्री  शिव  नारायण  :  जो  कमेटी  जांच  के

 लिए  एप्वायंट  हुई  है,  क्‍या  उस  में  कोई
 गज़ेटिड  आफ़िसर  भी  जांच  के  लिए  मुकरंर
 हे?

 Shri  C.  Subramaniam:  I  am  sorry  I
 do  not  have  the  personnel  of  the  com-
 mittee  here,

 Shri  Joachim  Alva:  May  I  know
 what  is  the  system  of  accounting  in
 Hindustan  Steel  Limiteq  and  whether
 they  have  got  sufficiently  strong  ac-
 ounting  unit  who  can  go  into  the  ac-
 counts  and  make  it  better  year  after
 year?

 Shri  0.  Subramaniam:  We  are  try-
 ing  to  make  it  better,  But  my  own
 impression  is  we  have  got  sufficiently
 strong  accounting  personne]  and  we
 are  adopting  proper  methods.  It  should
 further  improve,  I  agree,  We_  shall
 try  to  improve  it.

 Shri  Ramanathan  Chettiar:  The  hon.
 Minister  in  reply  to  a  supplementary
 question  put  by  Mr,  Hem  Barua  said
 that  the  sum  of  Rs,  9  crores  is,  the
 general  loss  of  the  company  and  the
 vlue  of  stores  not  being  accounted
 for  should  not  be  included  jn  _  that.
 Are  we  to  understand  that  the  losses
 incurred  in  not  having  proper  accounts
 of  stores  is  apart  from  the  Gcneral
 losses  that  Hindustan  Steel  have  in-
 curred,  which  I  understand  is  not  Rs.
 9  crores,  but  Rs.  40  crores?

 Mr.  Speaker:  In  this  question  we
 were  only  concerned  with  the  restricted
 matter  of  losses  in  stocks  and  not  all
 losses,

 Shri  Ramanathan  Chettiar:  Mr.
 Speaker,  Sir,  you  are  not  allow-
 ing  us  to  put  supplementaries  on
 such  important  matters)  I  am  only
 just  to  referring  to  a  suplementary
 question  already  put.  I  want  to  be
 enlightened  and  the  House  would  also
 like  to  be  enlightened  as  to  whether
 the  losses  incurred  by  not  keeping
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 proper  accounts  of  stores  is  also  in
 clude  in  the  general  los  or  is  it  apart
 from  the  general  loss  of  the  company?

 Shri  0.  Subramaniam:  The  total  loss
 includes  every  loss  which  has  happened
 in  the  factory.

 Shri  Ramanathan  Chettiar:  If  30,
 what  is  the  loss  of  stores  due  to  not
 keeping  proper  accounts?

 Mr,  Speaker:  Let  us  go  to  the  next
 question.

 Supply  of  Opium  to  Russia
 +

 (  Shri  ए.  R.  Chakraverti:
 #1162

 4
 Shri  Onkarlal  Berwa:
 Shri  P.  0.  Borooah:

 (Shri  Ram  Harkh  Yadav;
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  has  entered
 into  a  contract  for  the  supply  of  opium
 to  Russia;

 (b)  if  so,  when  and  what  are  the
 terms  of  contract;

 (c)  whether  20  tons  of  opium  have
 been  despatched  by  plane  on  the  4th
 April,  1963,  to  Russia;  and

 (d)  when  the  balance  is  expected
 to  be  sent?

 The  Minister  og  Internationa]  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)  Yes,
 Sir,

 (b)  The  contract  was  concluded  bet-
 ween  the  State  Trading  Corporation
 ang  Vio  Madexport,  Moscow  on  the
 2lst  March,  963  for  the  supply  of
 seventy  tonnes  of  opium  valued  _  at
 Rs.  47  lakhs  approximately,

 (c)  A  consignment  of  20  tonnes  of
 opium  was  airlifted  in  three  equa)  lots
 on  the  2nd,  3rd  and  4th  April,  1963,

 (d)  Of  the  balance  50  tonnes  of
 opium,  a  quantity  of  30  tonnes  is  to
 be  despatched  by  the  30th  June  963
 and  the  remaining  20  toones  in  the
 3rd  quarter  of  this  year,
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 Shri  P.  R,  Chakraverti:  May  I  know
 what  will  be  the  expected  earnings  in
 foreign  exchange  from  this  deal?

 Shri  Manubhai  Shah:  That  is  about
 Rs,  47  lakhs,

 Shrj  P.  R,  Chakraverti:  What  are
 the  countries  taking  opium  from
 India,  and  may  I  know  how  far  the
 rates  of  the  present  deal  compare
 favourably  with  the  rates  they  pay?

 Shri  Manubhai  Shah:  Well,  Sir,  they
 are  the  international  terms.  We  ex-
 port  over  Rs.  45  crores  worth  of
 opium  to  practically  every  country  in
 the  world.  This  is  only  for  about
 Rs.  47  lakhs.

 Shri  P,  C.  Borooah:  May  I  know
 whether  this  deal  opens  up  new  ave-
 nues  for  development  of  trade  bet-
 ween  India  and  Russia;  if  so,  what
 steps  Government  have  taken  to  see
 that  quality  articles  are  sent  to  this
 country?

 Shri  Manubhai  Shah:  Every  item
 adds  to  the  trade;  opium  also  does.

 tt  झ्लोंकारलाल  बेरवा  :  जो  प्रफीम
 भेजी  जा  रही  ह  उसका  जो  रेट  हू  वह  हमारे
 यहां  के  रेट  स ेकम  है  या  ज्यादा  है  प्रौर
 अभ्रगर  कम  या  ज्यादा  हूँ  तो  कितना  ?

 श्री  सनूभाई  शाह  :  वह  फर्क  तब  पड़ता
 है  जब  इंटरनेशनल  प्राइसिस  का  इवेल्युएशन
 होता  है,  कई  बार  दाम  बढ़  जाते  हैं  और  कई
 बार  कम  हो  जाते  हैं।  वे  वेरी  करते  हैं

 श्री  श्रॉकारलाल  बेरवा  :  कितना  फर्क
 रहता  हैं  ?

 श्री  मनुभाई  शाह  :  साई  सात  परसेंट
 का  फर्क  है  -  लेकिन  कभी  कभी  पन्द्रह  परसेंट
 ज्यादा  भी  आता  2
 Shri  Kapur  Singh:  May  I  know  whe-

 ther  this  opium  export  programme
 completely  accords  with  the  various
 international  agreements  into  which
 we  entered  under  the  aegis  of  the
 former  League  of  Nations?
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 Shri  Manubhai  Shah:  Yes,  Sir.
 Shri  Hari  Vishnu  Kamath:  In  view

 of  the  fact  that  Soviet  Russia  in  tune
 with  the  teachings  of  Karl  Marx  has
 banished  religion  as  the  opium  of  the
 people,  is  Indian  opium  meant  as  a
 substitute  for  that?

 Mr.  Speaker:  That  might  be  addres-
 sed  to  the  USSR  (Interruption).

 श्रो  काशी  राम  गुप्त  :  यह  जो  ७०  टन
 ग्रफीम  रशिया  को  भेजी  जा  रही  है  प्रौर
 इस  में  से  २०  टन  भेज-  भी  दी  गई  है  शौर
 यह  जो  समझौता  हुआ  हूं  स्थायी  रूप  से  हुआ
 &  या  यह  केवल  अभी  के  लिए  है,  श्रस्थायी
 हैँ?

 श्री  मनुभाई  शाह  :  यह  तो  ग्रभी  के  लिए
 है  ।  यह  आइटम  हमारी  एक्सपोर्टबल  श्राइटम
 है  ।  पंदावार  इसकी  यहां  होती  है,  इस्तेमाल
 हम  यहां  घटा  रहे  हैं  ;  इसलिए  बाहर  एक्स-
 पोर्ट  कर  रहे  हैं।

 डा०  गोविन्द  दास  :  क्या  पुराने  चीन  के
 म्वाफिक  रूस  ने  भी  अ्रफीम  खाना  शुरू  किया
 हैं  और  क्या  ऐसी  हालत  में  पुराने  मालवा  के
 इलाके  में  जो  ग्रफीम  की  खेती  होती  थी,  उसको
 फिर  से  करना  शुरू  कर  दिया  गया  हें?

 अध्यक्ष  महोदय  :  दोनों  के  स्वभाव  का

 मुकाबला  करना  चाहते  हैं

 श्री  मनुभाई  शाह  :  जो  बड़े  बड़े  देशों  में
 नेगोशियेशंज़  होती  है,  तो  उसको  ज़रा
 सीरियसली  लिया  जाना  चाहिये  इससे
 एलक्लाइड  बनता  है,  ड्रग  बनता  है  ।
 ग्रफीमची  जिस  तरह  से  प्रफीम  का  इस्तेमाल
 करते  हैं,  उस  तरह  से  वे  इसका  इस्तेमाल  नहीं
 करते  हैं।

 Shri  0.  0.  Sharma:  May  I  know  if  it
 is  the  policy  of  the  Government  to
 progressively  reduce  the  land  which  is
 used  for  cultivation  of  opium;  if  so,
 what  has  the  Government  done  to
 stop  people  from  drinking  opium?
 Also,  if  opium  is  in  sufficient  quanti-
 ty  to  be  exported  out  of  the  country,
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 may  I  know  why  opium  is  being  smug-
 fled  into  our  country?

 Mr.  Speaker:  They  are  not  connect-
 ed  with  the  main  question.

 श्री  यदापाल  सिह  :  रशिया  से  इस  तरह
 की  कोई  गारंटी  क्या  ली  गई  हँ  कि  यह
 जो  अफीम  हम  भेज  रहे  हैं  यह  रशिया  के
 रास्ते  चीन  तो  नहीं  चली  जाएगी?

 श्रध्यक्ष  महोदय  :  आर्डर,  आड्डर  ।

 श्री  सरज्‌  पाण्डेय  :  यह  जो  अफीम  भेजी
 जा  रही  हैँ  यह  गाजीपुर  की  अफीम  फंक्ट्री
 से  भेजी  जा  रही  है  या  रा  अफीम  भेजी
 जा  रही  हें?

 श्री  सनुभाई  शाह  :  अलग-भ्रलग  जगहों
 पर  सेंट्रल  बोर्ड  आफ  रेवेन्यू  के  कंट्रील  के
 नीचे  बहुत  सी  फँक्ट्रीज  2  श्रौर  रा  श्रफीम
 भी  कोलंक्ट  की  जाती  है  खेटतों  में  से  v
 सब  को  मिला  कर  भेजा  जाता  हैं  ।

 Serajuddin  &  Co.
 *I64.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 73]  on  the  5th  April,  963  and  state:

 (a)  whether  Serajuddin  &  Co.  was
 one  of  the  firms  which  was  in  any
 way  connected  with  eleven  barter
 deals  valued  at  Rs.  7.33  crores  and
 link  deals  valued  at  Rs.  6.24  crores  in
 1962-63;

 (b)  if  so,  what  was  the  amount  of
 money  involved  in  the  commodities
 for  which  this  firm  was  permitted  and
 what  are  the  commodities  concerned;
 and

 (c)  whether  this  was  the  only  firm
 that  was  given  preference  for  manga-
 nese  ore  and  if  not,  which  are  the
 other  firms?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 No,  Sir.  Serajuddin  &  Co,  were  not
 connected  with  any  barter  or  link
 deals  in  1962-63.  The  firm,  however,
 shipped  in  1962/63  certain  quantities
 of  Manganese  Ore  and  Chrome  Ore
 against  some  barter  deals  and  cash
 549  (Ai)  LSD—2,
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 sales  approved  prior  to  1962-63.  On
 behalf  of  two  firms,  Messrs  Serajuddin
 &  Co.  shipped  10,799  tons  of  Manga-
 nese  Ore  valued  at  Rs.  3.5  lakhs.

 (b)  and  (c).  Do  not  arise.
 Shri  Surendranath  Dwivedy:  Out  of

 the  export  of  manganese  ore  worth
 about  Rs.  5.3l  crores,  which  was  made
 by  the  STC  in  the  year,  may  I  know
 whether  the  bulk  purchase  for  this
 export  was  made  from  Messrs  Seraj-
 uddin  &  Company?

 Shri  Manubhai  Shah:  That  is  what
 I  have  explained.  That  firm  is  not
 directly  connected  with  any  barter
 sale  as  such,  which  was  the  hon.  Mem-
 ber’s  question,  for  1962-63,  Also,  in
 the  link  deal,  even  though  they  are
 not  directly  involved,  the  total  pur-
 dhases  made  by  the  thirg  party,
 namely,  two  firms,  comes  to  10,799
 tons  of  manganese  ore  valued  at
 Rs.  3  lakhs.

 Shri  Surendranath  Dwivedy:  May  I
 know  whether  it  is  a  fact  that  in  the
 East  European  countries  this  firm  was
 allowed  to  trade  in  manganese  ore,
 although  it  is  the  monopoly  of  the
 State  Trading  Corporation?

 Shri  Manubhai  Shah:  That  is  quite
 a  different  question.  Manganese  ore
 is  fully  allowed  to  be  sold  by  any-
 body,  including  private  shippers.
 There  is  no  monopoly  as  such.  But,
 in  recent  years,  due  to  the  world  price
 of  manganese  ore  sagging,  most  of  the
 transactions  are  registered  through  tne
 State  Trading  Corporation.

 Shrimati  Renu  Chakravartty:  May
 I  know  the  comparative  trading  capa-
 city  of  Messrs.  Serajuddin  &  Com-
 pany?  Is  it  not  one  of  the  biggest
 manganese  ore  companies  in  India?  Is
 there  any  manganese  company  bigger
 than  this  in  India?

 Shri  Manvbhai  Shah:  Messrs.  Seraj-
 uddin  &  Company  is  one  of  the
 companies.  One  need  not  pin-point
 on  this  particular  company.

 Mr.  Speaker:  Shri  S.  M.  Banerjee.
 Shri  S.  M,  Banerjee:  I  would  like

 to  know  whether  the  Minister.
 Shrimati  Renu  Chakravartty:  Sir,

 my  question  has  not  been  answered.
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 Mr.  Speaker:  He  said‘that  it  is  one
 of  so  many.

 Shrimati  Renu  Chakravartty:  My
 question  was  whether  Messrs.  Seraj-
 uddin  &  Company  was  one  of  the  big-
 fest  companies,  He  has  not  specifi-
 cally  answered  that  question,

 Shri  Manubhai  Shah:  The  question
 of  big  or  bigger  does  not  arise.  It
 is  one  of  the  companies’  dealing  in
 manganese  ore,

 Shri  S.  M,  Banerjee:  I  would  like
 to  know  whether  the  Government  is
 prepared  to  please  all  the  papers  con-
 nected  with  the  various  deals  with
 Messrs,  Serajuddin  &  Company  on  the
 Table  of  the  House,  including  the
 correspondence  by  the  Minister  and
 So  on,  to  allay  the  apprehensions  in
 the  minds  of  this  House  and  also  in  the
 public  at  large.

 Shri  Manubhai  Shah:  May  I  suggest
 that  there  is  no  question  of  any  ap-
 prehension,  as  mentioned  by  the  hon.
 Member,  because  nothing  wrong  was
 done  by  the  firm.  The  firm  has  sub-
 contracted  for  a  small  quantity  which
 has  been  approved.

 Mr.  Speaker:  Shri  Hem  Barua,
 Shri  S,  M.  Banerjee:  May  I  sub-

 mit...
 Mr.  Speaker:  I  do  not  allow  that

 question.
 Shri  5.  M.  Banerjee:  My  =  submis-

 sion  is,  since  we  are  having  these
 questions  almost  every  day,  is  it  not
 ‘possible  for  the  Government  to  place
 all  the  papers  on  the  Table?

 Mr,  Speaker:  That  would  be  besides
 the  question,

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  Messrs  Serajuddin  &
 Company  was  recommended  for  the
 import  of  machinery  for  the  Oil  and
 Natural  Gas  Commission  against  the
 firm’s  ‘manganese  ore  in  the  recent
 past  by  the  Ministry  of  Mines  and  Fuel?
 If  so,  may  I  know  whether  it  is  a  fact
 that  barter  deals  are  not  allowed  ex-
 cept  against  steel?  If  it  is  a  fact  that
 barter  deals  of  manganese  are  aot
 allowed  except  against  steel,  may  I
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 know  how  it  was  possible  on  the  purt
 of  the  Ministry  of  Commerce  and
 Industry  to  entertain  this  application
 of  Messrs  Serajuddin  &  Company?

 Mr,  Speaker:  That  is  not  a  question
 that  I  can  allow.  Shri  Dwivedy.

 Shri  Hem  Barua:  In  this  connection,
 may  I  submit,  Sir.

 Mr.  Speaker:  Order,  order.  I  have
 called  Shri  Dwivedy.  I  will  call  him
 again.

 Shri  Surendranath  Dwivedy:  In  re-
 ply  to  part  (a)  of  the  question,  the
 hon.  Minister  has  stated  that  whatever
 purchases  were  made  from  Messrs.
 Serajuddin  &  Company  were  on  ap-
 plications  received  prior  to  1962-63.
 When  this  was  granted,  may  I  know
 whether  it  was  not  within  the  know-
 ledge  of  the  Government  of  India  that
 in  959  this  firm  was  searched  for
 violation  of  the  Customs  Act?

 Shri  Manubhaj  Shah:  I  have  al-
 ready  had  occasion  to  refer  to  this
 matter.  The  firm  of  Messrs.  Seraj-
 uddin  and  Company  is  one  of  the  per-
 sons  who  took  interest  in  barter  deals
 as  well  as  in  export  of  manzanese  ore.
 In  the  normal  course  they  are  en-
 titled  to  do  it  as  any  firm  in  India  is.
 It  is  when  we  found  that  recently
 there  was  a  customs  raid  on  the  30th
 March  963  that  the  barter  proposal
 which  came  to  us  was  turned  down
 by  the  Government  as  a  whole,  There
 cannot  be  any  division  between  one
 authority  or  another.  We,  the  Minis-
 try  of  Commerce  and  Industry  in  the
 Department  of  International  Trade,  are
 the  final  authority  and  we  turned
 down  the  offer.

 Shri  Surendranath  J)wivedy:  ६
 referred  to  959  and  he  is  referring
 to  1963,  It  may  be  true  that  in  963
 the  Mines  and  Fuel  Ministry  recom-
 mended  it  ard  they  turned  it  down.
 But  what  abeut  1959?

 Shri  Manubhai  Shah:  As  far  as  959
 was  concerned,  it  was  a  minor  thing  at
 that  time,  just  as  many  other  inquiries
 and  investigations  take  place.  Un-
 less  somethig  is  regularly  found  and
 a  man  is  tried  in  a  court  of  law  and
 proved  guilty,  Government  cannot
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 withhold  all  the  transactions  of  the
 firm  because  of  that.

 Mr.  Speaker:  Shri  Hem  Barua:  He
 should  be  very  concise.

 Shri  Hem  Barua:  My  question  is
 very  specific.

 Mr.  Speaker:  I  could  not  follow  it.
 Shri  Hem  Barua:  I  would  be  very

 simple  this  time.  May  I  know  whe-
 ther  it  is  a  fact  that  Messrs.  Seraj-
 uddin  and  Company  was  recommended
 to  the  Commerve  and  Industry  Minis-
 try  by  the  Mincs  and  Fuel  Ministry
 for  the  import  of  machinery  for  the
 Oil  and  Natural  Gas  Commission
 against  the  firm’s  manganese  ore;  if,
 so,  is  this  not  the  accepted  policy  of
 the  Government  not  to  allow  _  barter
 deal  for  manganese  ore  except  against
 steel?  If  that  is  so...  (Interruption).

 An  Hon,  Member:
 ficant  question...

 It  is  a  signi-
 (Interruption).

 Mr.  Speaker:  Order,  order.  He  him-
 self  is  bringing  in  so  many  thine;  in
 one  question  that  it  cannot  possibly
 be  answered  (Interruption) .
 Order,  order.  I  will  request  hen.
 Members  to  allow  me  _  first  to
 understand  the  question  because  J]  am
 not  able  to  understand...  (Inter-
 ruption).

 Shri  S.  M.  Banerjee:  May  I  request
 that  a  statement  should  be  laid?

 Shri  D.  C,  Sharma:  He  has  asked
 the  same  question  twice.  He  should
 be  asked  to  write  down  the  question

 (Interruption).
 Shri  Surendranath  Dwivedy:  He  is

 going  to  be  the  Deputy  Leader.
 Shri  Hem  Barua:  He  is  going  to  be

 the  Deputy  Leader  of  the  Party...
 (Interruption)

 Mr.  Speaker:  Is  that  also  a  part  of
 the  supplementary?

 Shri  Hem  Barua:  No,  Sir.  May  I
 submit  for  your  consideration  that  it
 has  become  almost  impossible  to
 function?

 Mr,  Speaker:  His  complaint  also
 might  be  justified  to  a  certain  extent.
 But  I  also  have  that  complaint,  that
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 is,  that  it  is  nof  possible  to  foilow  his
 question  because  he  brings  in  so  many
 things  togethe.  (Interruption).

 Shrimati  Renu  Chakravaitty;  We
 all  feel  that,

 Shri  Kapur  Singh:  The  hon.  Mem-
 ber’s  mind  is  so  full  and  pregnant  with
 significant  ideas  that  the  House
 (Interruption).  This  is  my  submission

 (Interruption).
 Shri  Hem  Barua:  J]  will  boil  it  down

 to  a  sentence.  May  I  know  whether
 an  application  was  recornmended  iy
 the  Mines  and  Fuel  Ministry  during
 February  or  March  to  the  Commerce
 and  Industry  Ministry  for  a  barter
 deal  for  machinery  against  this  fitm’s
 manganese  ore;  if  so,  wnat  has  hap-
 pened  to  that?

 Shri  Manubhai  Shah:  I  might  say
 for  the  information  of  the  House  that
 the  procedure  followed  is  that  every
 ministry  or  depar'ment  of  Government
 or  any  private  authority  or  firm  in  the
 country  can  propose  a  bar‘sr  deal.
 So,  in  proposing  the  barter  deal  there
 is  no  question  of  what  and  who  re-
 commends  or  sends  that.  The  propo-
 sal  did  come  to  us...  (Interrup-
 tion)  from  the  Oil  and  Natural  Gas
 Commission.  Any  number  of  proposals
 come  from  various  sources.  I  want  to
 tell  the  House  so  that  doubts  may.  be
 set  at  rest  and  no  wrong  inferences
 could  be  drawn  from  what  the  state-
 ment  of  facts  are  that  these  types  of
 barters  are  not  exclusively  meant  for
 steel  which  the  hon,  Member  was
 pointing  out.  Here  I  have  got  a_  list
 of  barter  of  manganese  ore  against
 which  ammonium  sulphate  has  come,
 newsprint  has  been  allowed,  wood
 pulp  and  sulphur  has  been  allowed,
 staple  fibre  has  been  allowed  and  steel
 and  machinery  have  been  allowed.
 Therefore,  it  will  be  wrong  to  infer
 or  to  create  such  an  impression  that
 the  machinery  proposal  was  something
 out  of  the  way  for  the  barter  of
 manganese  ore,  This  is  an  accept-
 able  thing.

 Shri  Surendranath  Dwivedy:  But
 you  did  receive  one  from  the  Mines
 and  Fuel  Ministry?
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 Shrj  Manubhai  Shah:  The  hon.
 Member  raised  so  many  points  and
 createqd  80  many  impressions.  The
 Government  is  functioning  as  one  and
 I  would  like  to  satisfy  the  hon.  Mem-
 ber  that  whatever  hag  happened  is
 absolutely  legitimate.  The  final
 authority  is  the  Government.  Gov-
 ernment  functions  as  one  and  it  is  this
 department  which  sanctions  the  bar-
 ter  proposal.  The  bartet  proposal  was
 turnegd  down  for  the  very  reason
 which  the  hon.  Member  said,  that  is,
 the  firm  was  presently  under  a  cloud.

 Mr.  Speaker:  Next  question.
 Shri  Hem  Barua:  He  has  admitted

 it.
 Shri  Surendranath  Dwivedy:  Now

 the  cloud  has  cleared.

 Floor  Price  of  Raw  Cotton

 S  Shri  ए,  C.  Borvoah: *1165.
 ‘|  Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  propose  to
 raise  the  floor  price  of  raw  cotton;

 (b)  if  so,  to  what  extent;  and
 (c)  the  reasons  therefor?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  Ir-
 dustry  (Shri  Manubhai  Shah):  (a)  to
 (c).  A  statement  is  laid  on  the  Table
 of  the  House,

 Statement
 The  Government  have  very  recently

 raised  the  floor-price  of  the  standard
 basic  variety  Moglai  darilla  25/32”  by
 Rs.  28:20  per  quintal  (Rs.  100|-,  per
 candy),  with  corresponding  increase
 in  the  floor-prices  of  other  varieties.
 The  increased  floor-prices  will  926
 made  applicable  from  the  next  sea-
 son’s  (1963-64).  crop.

 The  floor-prices  have  been  increased
 in  order  to  make  them  more  realistic
 as  compared  to  the  market  prices  and
 also  to  provide  an  inducement  to  the
 cultivator  to  produce  more  cotton  by
 instilling  in  him  a  sense  of  security.
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 Synthetic  Rubber  Factories
 *1166,  Shri  Maniyangadan:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)whether  any  of  the  factories  for
 the  production  of  synthetic  rubber
 have  sturted  production;  and

 (b)  if  not,  when  the  production  will
 start?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  Not  yet,  Sir,
 but  trial  runs  are  in  progress.

 (b)  Production  is  expected  to  start
 in  a  month  or  so.

 Shri  Maniyangadan:  May  I  know
 the  total  capacity  of  the  factories  that
 are  licensed  and  also  the  foreign  ex-
 change  involved  for  setting  up  those
 factorics?

 Shri  Kanungo:  This  particular  fac-
 tory  has  a  capacity  of  20,000  tons.
 Our’  estimated  requirements  are  of
 the  order  of  40,000  to  50,000  tons.  At
 present  none  of  the  proposals  is  in  a
 stage  of  advancement.

 Shri  Maniyangadan:  In  view  of  the
 fact  that  there  is  a  large  scope  of  pro-
 duction  of  natural  rubber  and  also  the
 Rubber  Boarg  is  taking  steps  for  0९४९०
 loping  rubber  plantation,  may  I  know
 whether  in  issuing  licences  to  these
 factories,  the  Rubber  Board  was  con-
 sulted  as  regards  the  quantum  of  natu-
 ral  rubber  that  can  be  produced  and
 the  necessity  of  synthetic  rubber.

 Shri  Kanungo:  All  these  factors
 have  been  taken  into  consideration.
 For  the  immediate  purpose  and  for  all
 time  to  come  also  there  will  be  a  de-
 mand  for  synthetic  rubber,

 श्री  ब्रज  बिहारी  मेहरोत्रा  :  जो  फंक्ट्री
 रबर  की  बरेली  उत्तर  प्रदेश  में  बनने  वाली
 है  उस  का  बनाना  कब  तक  प्‌  रण  होगा  और
 उसकी  कितनी  कपेसिटी  होगी  ?

 श्री  कानूनगो  :  ३०,०००  टन  |

 Shrimati  Savitrj  Nigam:  May  है
 know  whether  there  is  any  plan  with
 the  Government  for  having  factories
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 which  would  produce  synthetic  rubber
 and  may  I  also  know  how  the  prices
 of  synthetic  rubber  compare  with
 natural  rubber.

 Shri  Kanungo:  There  are  no  fac-
 tories.  The  first  factory  is  going  in-
 to  production  and  it  will  be  on  stream
 in  a  month’s  time.  All  those  ques-
 tions  do  not  arise  now.

 श्री  भक्त  दर्शन  :  मेरे  इसी  प्रकार  के  एक
 प्रश्न  के  उत्तर  में  कुछ  समय  पहले  माननीय
 मंत्री  जी  ने  बतलाया  थाकि  बरेली  मेंजो
 कृत्रिम  रबर  का  कारखाना  है  उस  में  अभी
 ट्रायल  प्रोडकान  हो  रहा  है  -  मेँ  जानना
 चाहता  हूं  कि  पक्की  तौर  पर  से  प्रोडक्शन
 कब  शुरू  हो  जायेगा  ?

 श्री  कानूनगो  :  वही  जो  जबाव  में  बतलाया
 था  कि  अभी  ट्रायल  प्रोडक्शन  वहां  हो  रहा
 है  ।  श्रौर  एक  महीने  में  प्रोडक्शन  ठीक  शुरू
 हो  जायेगा  ।

 Issue  of  Industrial  Licences

 "1167,  Dr.  Sarojini  Mahishi:  Will
 the  Minister  of  Commerce  ang  Indus-
 try  be  pleased  to  static:

 (a)  the  number  of  industrial  licen-
 ces  issued  during  1962-63,  for  new  un-
 dertakings;  and

 (b)  the  industries  wherein  the  full
 targeted  capacity  of  the  Third  Plan
 has  already  been  licensed?

 Industry  (Shri
 (a)  456.

 The  Minister  of
 Nityanand  Kanungo):

 (b)  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the
 House.  [Placed  in  the  Library.  See
 No.  LT-284/63].

 Dr,  Sarojini  Mahishi:  The  statement
 laid  on  the  table  of  the  House  shows
 that  licences  have  been  issued  to  46
 new  undertakings.  If  these  licences
 are  issued  in  addition  to  the  licences
 issued  for  the  expansion  of  these  in-
 dustries,  may  I  know  whether  the
 additional  output  in  newsprint  will  be
 in  a  position  to  help  the  Government
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 to  revise  the  restriction  on  the  sup-
 ply  of  newsprint?

 Shri  Kanungo:  Most  of  the  licences
 are  in  the  process  of  implementation.
 The  demand  is  growing  in  the  mean-
 time,  Every  six  months  we  take  a  re-
 view  of  the  capacity  installed  and  tie
 demand  and  then  we  put  certain  lines
 of  production  not  open  to  licensing  and
 certain  others  open  to  licensing,

 Dr.  Sarojini  Mahishi  The  licences for  the  full  targeted  capacity  of  the
 Third  Five  Year  Plan  have  already been  issueg  to  some  industries.  May  I
 know  what  steps  are  being  taken  by the  Government  ta  supplement  the
 shortage  ang  the  technical  knowhow
 and  other  raw  materials  which  are
 necessary  for  expediting  production?

 Shri  Kanungo:  Whenever  adequate
 capacity  has  been  licensed,  we  always review  it  from  time  to  time  and  try to  see  that  the  capacity  comes  upto the  production  as  quickly  as  possible.

 श्री  तुलशीवास  जाधव  :  यह  जो  लाइ-
 सेंस  दिये  जाते  हैं  इंडस्ट्रीज  के  लिये  बे  इस
 लिये  दिये  जाते  हैं  कि  सब  जगहों  पर  उन
 का  फैलाव  हो,  उन  का  सही  बटवारा
 हो,  या  कि  कहीं  कम  दिये  जाते  हैं  और
 कहीं  ज्यादा  दिये  जाते  हैं?

 12:00  hrs.

 श्री  कानूनगो  :  हमारी  पालिसी  डिसें-
 ट्रलाइजेशन  की  है  और  जो  बेकवा्ड
 एरियाज  हैं  उन  पर  खास  तौर
 से  ध्यान  दिया  जाता  है,  लेकिन

 It  depends  upon  industries.  Certain
 locutions  may  not  be  convenient  for
 certain  industries.

 Shri  Joachim  Alva:  May  [  know
 why  licences  were  granted  for  the
 three  items  19,  26  and  44—fluorescent
 tubes,  caustic  soda  and  soujx,  espe-
 cially  soap?

 Shri  Kanungo:  Because  the  demund
 was  growing  up,

 Shri  Bhagwat  Jha  Azad:  May  I
 know  if  it  is  a  fact  that  in  the  licences
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 given  in  962  and  1963,  most  of  them
 have  been  issued  to  a  few  firms  which
 are  old  houses  and  new  entrants  are
 very  few?

 Shri  Kanungo:  This  question  has
 been  answered,  The  full  list  is  be-
 fore  the  House,  before  the  public.

 Shri  Bhagwat  Jha  Azad:  Not  of
 1963:  we  want  to  know  from  the
 Minister.

 Shri  Kanungo:  1962-1963  figures
 were  given  to  the  House  by  the  Prime
 Minister.

 Shri  Iqbal  Singh:  Tow  many
 licences  have  been  issued  to  new  en-
 trants?

 Shri  Kanungo:  That  has  beer
 placed  before  the  House  by  the  State-
 ment  of  the  Prime  Minister—I  forget
 the  date—on  27th,  I  think.

 Shri  S.  M.  Banerjee:  The  hon.
 Prime  Minister,  in  reply  to  a  Calling
 Attention  Notice  stated  that  out  of
 4000  licences  issued  i53  or  64  were
 issued  to  6  big  business  houses.  What
 is  the  money  value  of  these  3700  and
 what  is  the  value  of  1632

 Shri  Kan-:ngo:  I  have  not  got  the
 figures.

 Mr.  Speaker:  The  question  hour  is
 over,

 Shri  S,  M.  Banerjee:  I  want  your
 protection.  This  question  has  been
 evaded  in  this  House.

 Mr.  Speaker:  Order,  order,  now.
 If  the  hon.  Member  could  write  to  me,
 I  will  pass  it  on  and  get  the  infor-
 mation.

 Shri  S.  M.  Banerjee:  One  question
 shoulg  be  allowed.  ‘This  is  important.

 Mr.  Speaker:  I  am  asking  him.  if
 he  wants  that  information,  he  can
 write  to  and  I  wiN  get  that  informa-
 tion.  What  else  can  I  do?

 Shri  5.  M.  Banerjee:
 good  to  us.

 You  are  so

 Mr.  Speaker:  I  expect
 also.

 reciprocity
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 SHORT  NOTICE  QUESTIONS

 स्वीडन  के  साथ  व्यापार  करार
 +

 शशी  महानन्द  :
 श्री  नरसहन्‌  रेड्डी  :

 SN.  Q  ११-+  श्री  सेक्षियान  :

 ्श्री  राजाराम  :

 क्या  बाणिज्य  तथा  उद्योग  मंत्री  यह
 बताने"  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हूँ  कि  हाल  में
 स्वीदन  के  साथ  एक  द्विपक्षीय  व्यापार-
 करार  पर  हस्ताक्षर  किए  गये  हैं  ;

 (ख)  यदि  हां,  तो  इस  करार के  ग्रन्तगंत
 कौन  सी  वस्तुएं  मंगाबी  जायेंगी  ,

 (ग)  क्‍या  कुछ  बिजली  का  सामान
 और  ड्रिलिंग  उपकरण  भी  जो  भारत  में
 बनाए  जाते  हैं,  मंगाये  जाने  का  विचार
 है;  और

 (घ)  यदि  हां,  तो  इस  के  क्‍या  कारण
 हैं  और  इस  पर  कितनी  विदेशी  मुद्रा  खर्च
 होगी  ?

 Mr.  Speaker:  Will  the  Minister  of
 Commerce  and  Industry  be  picased  to
 state:

 (a)  whether  it  is  a  fact  that  a  bila-
 teral  trade  agreement  has_  recently
 been  signed  with  Sweden;

 (b)  if  so,  what  items  are  to  be  im-
 ported  under  this  agreement;

 (c)  whether  certain  clectrical  goods
 and  drilling  equipment,  which  are
 manufactured  in  India  are  also  pro-
 posed  to  be  imported;  and

 (d)  if  so,  the  reasons  therefor  and
 the  foreign  exchange  involved?

 Ultimately  the  Speaker  has  to  put
 the  question.

 Shri  Hem  Barua:  On  point  of
 order,  Sir,  the  Speaker  cannot  put  the
 question,

 Mr,  Speaker:  I  have  not  put  the
 questicn.  Ye  Member’s  vVoire  could
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 not  reach  the  Minister.  I  have  repro-
 duced  that.

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  Merely
 for  my  information,  because  what  is
 written  down  here  is  somewhat  diffe-
 rent,  would  he  please  say  if  it  is  the
 same  question  as  with  regard  to  Sukab
 of  Sweden?

 Mr.  Speaker:  I  have  got  the  ques-
 tion.  ]  have  read  that.

 Shri  Manubhai  Shah:  (a)  There  is
 no  bilateral  trade  agreement  on  ‘Gov-
 ernment-to-Government’  basis.  How-
 ever,  the  State  Trading  Corporation
 concluded  a  Link  Agreement  with  Mis
 A.  B.  Sukab  of  Sweden  on  7-3-1963
 for  exchange  of  goods  valued  at  Rs.
 55  lakhs  each  way  in  a  period  of  one

 year,  i.e,  upto  6-3-1964,
 (b)  The  following  items  are  pro-

 posed  to  be  imported  under  the  STC-
 Sukab  Agreement:—

 (Rs.  in  [Lakhs)
 ¥.  Chamhbal  Project  machinery  35
 2.  Machinery  including  drilling

 equipment  :  60

 3.  Ball  Bearings  35
 4.  Special  Steel  ;  25

 Total  :  Ts5

 (c)  Imports  are  arranged  only  after
 the  item  of  import  is  cleared  fren  in-
 digenous  angle  by  the  _  Directorate
 General  of  Technical  Development
 and  is  considered  essential  by  the
 competent  authorities  for  national
 economy.

 (d)  Does  not  arise.
 Bokaro  Steel  Plant

 +
 (  Shri  Morarka:

 Shri  Subodh  Hansda:
 Shri  P.  C.  Borooah:
 Shri  Krishnapal  Singh:
 Shri  Yashpal  Singh:

 |

 Shri  Brij  Raj  Singh:
 SNQ.  I2.4  Shri  Bade:

 Shri  Nath  Pai:
 Shri  Bibhuti  Mishra:
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 Shri  Daiji:
 Shri  S.  M,  Banerjee:

 Shrimati  Renu  Chakravartty:
 [  Shri  Hem  Barua:

 Will  the  Minister  of  Steel  and  Heavy
 Industries  be  pleased  to  state:

 (a)  whether  the  United  States  Gov-
 ernment  have  decided  to  postpone  in-
 definitely  the  consideration  of  finan-
 cial  assistance  for  setting  up  _  the
 Bokaro  Steel  Plant;

 (b)  if  so,  the  reasons  for  the  samc;
 (c)  the  reaction  of  Government  to

 the  above;  and

 (d)  the  steps  Government  propose
 to  take  to  expedite  the  setting  up  of
 the  Bokaro  Steel  Plant?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  to  (d),  On  the  28th  April,  the
 Agency  for  International  Development
 reieased  in  Washington  a  surnmary  of
 the  techno-economic  survey  report  of
 the  U.S.  Steel  team  on  Bokaro.  The
 same  summary  was  also  released  in
 Delhi  by  us.  There  has  been  consider-
 able  comment  on  the  matter  in  the
 Indian  press.  This  presumably  is
 baseq  on  reports  that  the  U.S.  have
 decided  to  postpone  indefinitely  a
 decision  on  this  project.  Owing  to  the
 keen  interest  evinced  by  Hon’ble  Mem-
 vers  in  this  subject—this  is  natural
 because  Bokaro  is  of  vital  importance
 to  us—I  would  like  to  deal  with  the
 matter  in  some  detail.

 2.  In  releasing  the  summary  to  the
 U.S.  press,  the  Agency  for  Interna-
 tional  Development  said  that  the
 U.S.  Government  had  taken  no  de-
 cision  on  the  question  of  participation
 in  the  financing  of  the  proposed  steel
 mill  at  Bokaro  and  that  no  deadline
 had  been  set  for  its  final  determina-
 tion.  It  also  said  that  the  report  ans-
 wers  many  questions  but  raises  others
 which  would  require  further  explora-
 tion.  There  are,  as  a  matter  of  fact,
 many  questions  raised  which
 require  examination  not  only  by  the
 Agency  for  International  Development
 but  even  more  by  the  Government  of
 India.  So  far  as  I  have  been  able  to
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 ascertain  from  authoritative  sources,
 there  was  no  statement  by  AID  that
 a  decision  on  Bokaro  has  been  post-
 poned  indefinitely,  as  reported  or  in-
 terpreted  by  some  newspapers  here.

 3.  The  object  of  the  US.  Steel
 team’s  report  was  to  assist  the  Agency
 for  International  Development  in  tak-
 ing  a  decision  on  financing  Bokaro.
 The  report,  in  brief,  has  found  that
 the  demand  for  steel,  and  of  the  pro-
 ducts  that  Bokaro  will  produce  will
 justify  a  new  steelworks.  It  has  pro-
 posed  a  modern  steelworks  with  an
 initial  capacity  of  “4  million  tonnes
 of  ingot  steel  rising  in  two  steps  to  4
 millon  tonnes.  It  also  recommends
 that  the  raw  matera!l  assumptions
 made  by  it  should  be  rechecked  and
 supplies  ensured  in  time.  Bokaro  will
 be,  according  to  the  report,  a  capital-
 intensive  plant,  unremunerative  in
 the  first  stage  but  profitable  later.
 The  report  has  emphasised  the  prob-
 lems  of  training  ang  management  and
 suggested  American  direction  of  cons-
 truction  and  initial  operation  of  the
 plant.  The  report,  in  short,  is  gene-
 rally  favourable  ang  provides’  the
 basic  data  on  which  the  Agency  for
 International  Development  can  take  a
 decision  on  the  project.  The  Agency
 for  International  Development  ate,
 like  us,  studying  the  report.  Prima
 facie,  the  estimated  capital  costs  are
 high  and  the  phasing  too  prolonged.
 These  are,  however,  matters  for
 which  satisfactory  solutions  could  be
 found  after  discussion.

 4.  As  matters  stand,  therefore,  there
 is  no  reason  for  pessimism.  I  have
 no  doubt  that  with  the  goodwill  that
 exists  on  both  sides,  satisfactory  solu-
 tion  can  be  found  for  the  many  ques-
 tions  that  have  been,  or  will  be,
 raised.  In  any  case,  so  far  as_  the
 Government  of  India  is  concerned,
 Bokaro  is  an  urgent  necessity  and  we
 have  taken  a  final  decision  that  the
 plant  will  be  in  the  public  sector.  I
 hope  that  realising  this  our  American
 friends  will  communicale  te  us  very
 early  their  final  devtsion  regarding
 this  project.
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 Shri  Morarka:  May  I  know  whe-
 ther  this  question  of  Bokaro  is  likely
 to  be  discussed  by  the  hon.  Minister
 with  Mr.  Dean  Rusk  who  is  presently
 here?

 Shri  C.  Subramaniam:  I  am  sorry
 there  is  no  schedule  for  discussion
 with  Mr.  Dean  Rusk,  but  I  cannot  say
 that  this  matter  will  not  be  raised  at
 any  time.

 Shri  Morarka:  Since  the  team  of
 experts  has  accepted  the  economic
 desirability  and  technical  feasibility  of
 this  project,  may  I  know  whether  the
 factors  responsible  for  further  delay
 are  essentially  political?

 Shri  C.  Subramaniam:  I  do  not  think
 50.

 Shri  Subodh  Hansda:  lt  has  been
 stated  that  the  financial  participation
 has  not  yet  been  finalised.  Is  it  due
 to  the  fact  that  the  US  firm  wants  to
 bring  pressure  on  Government  to  set
 this  up  in  the  private  sector?

 Shri  C.  Subramaniam:  I  do  _  not
 think  so.  That  matter  has  been  set-
 tled,  that  this  Bokaro  plant  is  going
 to  be  in  the  public  sector.  Therefore,
 it  is  with  reference  to  that  that  we
 have  to  take  a  decision.

 Shri  Nath  Pai:  The  US  Ambassador
 to  India  has  as  late  as  i2th  April
 stated  publicly  that  the  Bokaro  plant
 will  be  erected.  Then  an  event  has
 taken  place,  that  is,  the  Clay  Com-
 mission’s  Report.  Will  the  Minister
 tell  us  whether  the  Clay  Commission’s
 hesitation  to  offer  aid  to  any  public
 sector  project  may  have  something  to
 do  with  the  postponement  of  _  this
 scheme?

 Shri  C.  Subramaniam:  My  own
 reading  of  the  situation  is  that  the
 recommendations  have  nothing  to  do
 with  that.  I  am  assured  by  the
 American  Ambassador  that  this  mat-
 ter  is  being  urgently  considered  at
 Washington  and  therefore,  I  do  not
 think  the  Clay  Commission’s  recom-
 mendation  or  any  such  thing  is  stand-
 ing  in  the  way  of  getting  an  answer
 for  this.
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 Shrimati  Renu  Chakravartty:  Is
 there  any  connection  between  the  US's
 putting  off  a  decision  on  Bokaro  and
 certain  slashing  attacks  which  have
 been  made  on  the  three  public  sector
 steel  projects  yesterday  in  the  biggest
 circulated  paper  in  Bengal,  that  is,  the
 Anand  Bazar  Patrika?  Is  there  an
 attempt  to  really  turn  this  over  into
 a  private  sector  project?

 Shri  0.  Subramaniam:  |  have  not
 seen  what  has  been  published  in  the
 Anand  Bazar  Patrika  or  Amrita  Bazar
 Patrika,  whatever  it  is.  But  I  do  not
 see  any  connection  befween  the  two.
 As  I  have  already  stated  in  my  state-
 ment,  the  report  is  under  study  and  as
 soon  as  the  study  is  over,  we  hope  to
 be  able  to  get  the  reaction  cf  the
 American  authorities,

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  USA  has  proposed  a  ten-
 year  American  management  as  a  pre-
 requisile  to  the  attainment  of  full
 capacity,  may  I  know  how  Govern-
 ment  propose  to  fit  this  proposal  into
 the  pattern  of  our  public  sector?

 Shri  0.  Subramaniam:  These  are
 matters  of  detail,  what  shoulg  be  the
 sort  of  management,  how  long  it
 should  be  ett.  These  will  have  to  be
 discussed  later

 Shri  Hem  Barua:  They  have  stated
 ‘ten  years’.

 Shri  C.  Subramaniam:  and
 decisions  arrived  at.  The  first  thing
 is  that  a  decision  will  have  tc  be
 taken  whether  American  assistance
 will  be  available  for  Bokaro  as  a  pub-
 lic  sector  project.  The  others  are  mat-
 ters  of  detail  to  be  discussed  later.

 Shri  Daji:  Is  it  a  fact  that  this
 condition  of  0-year  management  has
 been  placed  by  the  AID  as  a  condition
 precedent  to  the  aid?  lf  so,  what  is
 Government’s  reaction  thereto?

 Shri  C,  Subramaniam:  No  such  con-
 dition  has  been  laid  down  by  AID,

 Shri  S.  M.  Banerjee:  Wo  Govern-
 ment  still  maintain  that  this  plant  will
 be  in  the  public  sector,  whether  US
 aid  comes  or  not?
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 Shri  C.  Subramaniam:  I  have  given
 a  categorical  answer  with  regard  to.
 inat.

 श्री  यशपाल  सिह  :  क्या  मंत्री  महोदय
 यह  बतलाने  की  कपा  करेंगे  कि  रूस  ने  भो
 कोई  फौरमल  या  इनफौरमल  औफर  बोकारो
 प्लांट  के  लिए  किया  है  ?

 Shri  C.  Subramaniam:  I  do  not
 think  the  hon.  Member  should  press
 this  question  at  this  stage.

 Shrj  H.  N.  Mukerjee:  May  I  know
 if  Government’s  very  rightful  insis-
 tence  that  Bokaro  shal]  be  in  the  pub-
 lic  sector  does  not  necessarily  pre-
 suppose  that  the  direction  and  the
 management  in  the  essential  phases.
 cannot  possibly  be  in  foreign  hands,
 whatever  the  personnel  might  be  as
 fas  as  the  technical  activity  in  con-
 nection  with  this  project  is  concerned?

 Shri  C,  Subramaniain:  .  These  ere
 matters  of  detail  which  will  have  to
 be  discussed  later.  I  do  not  think  I
 can  give  any  answer  with  reference”
 to  that  now.

 WRITTEN  ANSWERS  TO  QUES-~
 TIONS

 मोटर  साइकिलों  का  निर्माण

 ४११४३.  श्री  विभूति  सिश्र  :  क्‍या
 इस्पात  और  भारी  उद्योग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच है  कि  पोलैंड  के
 सहयोग  से  भारत  में  मोटर  साइकिलों  के
 निर्माण  के  लिए  फरीदाबाद  में  एक  वारख।ना
 खोले  जाने  की  शाणा  है  ;  और

 (ख)  यदि  हां,  तो  उसका  व्योरा  क्‍या
 =  ? द

 इस्पात  श्रौर  भारी  उद्योग  मन्‍्त्री  (श्री
 चि०  सुब्रह्मण्यम  )  :  (क)  और  (ख.),
 जी  हां  ।  स्वोध्नी  एस्कोर्टस  लिमिटेड,
 नई  दिल्‍ली,  को  उद्योग  (विकास  शरीर
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 विनियमन)  अधिनियम,  १६५१  के  अन्तगंत
 पोलैंड  के  सर्वश्री  सीकोप  के  सहयोग  से  १५०/
 १७५  सी०  सी०  मोटर-साइकिल  और  स्कूटर
 बनाने  के  लिए  फरीदाबाद  में  एक  नया
 कारखाना  लगाने  के  लिए  लाइसेंस  दिया  गया

 है  -  लाइसेंस  की  गई  क्षमता  ६,०००  प्रति
 वर्ष  है  ।  उन्होंने  हाल  ही  में  मोटर  साइकिलों
 का  उत्पादन  आरम्भ  किया  है  ।

 Shortage  of  Tin  Containers

 1156,  Shri  R.  5.  Pandey:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  vanaspat;  manu-
 facturers  in  Calcutta  are  facing  a
 crisis  for  want  of  tin  containers;  and

 (b)  if  so,  the  steps  taken  to  resolve
 the  crisis  in  this  industry?

 The  Minister  of  Industry  in  the
 Ministry.  of  Commerce  and  Industry
 (Shri  Kapungo):  (a)  We  are  not
 aware  of  any  such  crisis,

 (b)  Does  not  arise.

 राज्य  व्यापार  निगम  द्वारा  मूल्य  जांच

 +११६३.  श्री  प्रकाशबोर  शास्त्रो
 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राज्य  ब्यापार  निगम  के
 'पास  इस  बात  की  जांच  करने  की  कोई  व्यवस्था
 है  कि  सोल  एजेंट  निगम  द्वारा  निर्धारित
 बिक्री  मूल्य  से  अधिक  न  ले  ;  और

 (@)  क्या  राज्य  ब्यापार  निगम
 खरीदारों  से  यह  पूछता  है  कि  उन्होंने  सोल

 एजेंटों  की  वास्तव  में  कितना  मूल्य  दिया
 हे?

 वाणिज्य  तथा  उद्यो  मनत्रालय  में  भ्रन्तर्रा-

 झट्टीय  व्यापार  मन्त्री  (श्री  मनुभाई  शाह)  :

 (क)  ग्रौर  (ख).  जी,  हां  ।  एजेंट
 को  ्रावात  लाइसेंस  देने  से  पहले  उसके
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 ae  राज्य  व्यापार  निगम  के  बीच  आयात
 की  गई  सम्बन्धित  वस्तु  के  मूल्य  और  उसकी
 वितरण  व्यवस्था  के  बारे  में  एक  करार
 किया  जाता  है  ।  राज्य  व्यापार  निगम
 अ्रधिक  बिक्री  लाभ  निर्वारित  कर  देता  है
 श्र  एजेंट  को  वास्तविक  उपयोग्यता
 से  उससे  अधिक  मूल्य  लेने  की  अनुमति  नहीं
 होती  ।  एजेंट  को  राज्य  व्यापार  निगम  के
 पास  बिक्री  के  तिमाही  विवरण  भेजने  पड़ते
 हैं,  जिसमें  वास्तविक  उपयोक्‍ताओं  के  हाथ
 बेच  गये  माल--उनके  नाम  और  पते,  बीजक
 नम्बर  तथा  वास्तविक  उपयोक्‍्ता  के  हाथ
 जितने  मूल्य  में  वह  वस्तु  बेची  गई  उसका
 ब्योरा  दिया  जाता  है  ।  ये  विवरण  चार्टर्ड
 लेखाकारों  द्वारा  सम्यक्‌  रूप  से  प्रमाणित
 किए  हुए  होते  हैं  -  इन  विवरणों  के  प्राप्त

 हो  जाने  पर  राज्य  व्यापार  निगम  विभिन्न
 वास्तविक  उपयोक्‍्ताओं  को,  गआ्राकस्मिक
 जांच  करने  की  दृष्टि  से  पत्र  लिखता  है
 जिससे  यह  पता  लगाया  जा  सके  कि

 उन्होंने  एजेंट  को  वास्तव  में  कितना  मूल्य
 दिया  है  |

 Steel  Ingot  Plant,  Ranchj

 *1168,,  Shri  Subodh  Hansda:  Will
 the  Minister  of  Steel  ang  Heavy
 Industries  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  establish  a  Steel  Ingot  Plant  at
 Ranchi;

 (9)  if  so.  the  capacity  of  the  pro-
 poseq  plant;

 (c)  whether  the  plan  ang  estimates
 cf  the  plant  have  been  prepared;  and

 (d)  if  so,  the  total  estimate  of  the
 plant?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  No,  Sir.

 (b)  to  (d).  Do  not  arige.
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 Quality  Control  on  Agricultural
 Goods

 *I69.  Shri  P.  Venkatasubbaiah:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  introduce  quality  control  on  agri-
 cultural  commodities  for  promoting
 exports;  and

 (b)  if  so,  what  are  the  commodi-
 ties  under  consideration  and_  the
 pattern  of  control  to  be  exercised?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  ang  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 Yes.  Sir.

 (b)  (i)  Several  agricultural  com-
 modities  are  now  being  brought  under
 compulsory  quality  contro]  and  pre-
 shipment  inspection  for  promoting
 exports.  These  are:

 (i)  Sann  Hemp,
 Gi)  Unmanufactured  Tobacco,

 (iii)  Raw  Wool,
 (iv)  Bristles,
 (v)  Goat  Hair,

 (vi)  Sandal  Wood  Oil,
 (vil)  Lemon-grass  Oil,

 (viii)  Palmrosa  Oil,
 (ix)  Black  Pepper,
 (x)  Cardamom,
 (xi)  Chillies,

 (xii)  Myrobalan,  and
 (xiii)  Cashew  Kernels.

 The  pattern  of  control  for  these  is
 that  all  the  commodities  excepting
 Cashew  Kernels  are  graded  and
 marked  with  AGMARK  labe!s  by  the
 Agricultural  Marketing  Adviser
 under  the  Agricultural]  Produce
 (Grading  and  Marking)  Act  and
 Rules.  Exports  of  these  goods  are  not
 alloweg  by  the  Customs  unless  they
 carry  the  AGMARK  label.

 In  respect  of  Cashew  Kernels,  gra-
 ding  and  marking  is  done  by  the
 Cashew  Export  Promotion  Council
 and  exports  not  allowed  unlese  the

 packages  carry  the  label  of  Cashew
 Export  Promotion  Council.

 (ii)  In  addition  to  the  agricultural
 commodities  stated  above  introduc-
 tion  of  quality  contro]  is  under  con-
 sideration  for  the  following:

 (i)  Pulses,
 (ii)  Onion,

 (iii)  Ginger,
 (iv)  Turmeric,
 (v)  Walnuts,
 (vi)  Vegetabie  oils,

 (such  as  ground  nut  oil,
 caster  oil  and  linseed  oil)
 oil)

 (vii)  Vetiver  oil,
 (viii)  Senna  leaves,

 pods,
 (ix)  Tendu  (Biri)  leaves,
 (x)  Edible  Mushrooms,

 (xi)  Potato.

 and  Senna

 The  pattern  of  control  to  be  exer-
 ciseq  wil]  be  the  same  as  for  comn:o-
 dities  already  being  covered  under
 the  AGMARK  Scheme.

 Export  of  Salt

 *4I70,  Shrj  Maheswar  Naik:  Will
 the  Minister  of  Commerce  ang  Jndus-
 try  be  pleased  to  state:

 (a)  whether  export  of  salt  from
 India  has  considerably  gone  down;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  any  action  is  being

 teken  to  improve  the  position?
 The  Minister  of  International  Trade

 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 Exports  of  salt  have  been  az  under:—

 ‘Tons

 3953  2,98.640
 I954  232,648
 3955  BQ  74
 TO56  a  08.606.
 3057  हि  हि  4s88.709
 958  7  2.965717
 1989,  3.40620
 7960  है  $48 50S,
 1961  H,S8,378
 4962  1,649,665,
 063  (upto  28-2-63)  475229
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 ib)  and  (c).  The  reasons  for  the
 decline  in  exports  of  salt  have  been
 that  Japan  which  was  our  principal
 buyer  has  been  buying  large  quan-
 titles  of  salt  from  Rumania,  China
 and  other  neighbouring  countries  of
 Japan.  Also  in  recent  years,  due  to
 increase  in  interna]  consumption  of
 salt,  our  available  surplus  of  salt  for
 export  was  very  limited.

 Recently,  however,  the  Japanese
 interest  for  purchase  of  Indian  salt
 has  revived  ang  accordingly  the  STC
 is  negotiating  a  further  contract  of  4.5
 lakh  tongs  of  salt  to  be  sold  to  Japan.
 We  are  also  trying  to  increase  pro-
 duction  of  salt  so  a:  to  export  larger
 quantities.

 टीन  के  डिब्बों  का  निर्माण

 S  श्री  श््रॉकार  लाल  बरवा  : *  ११७१.  |  श्री  द्वारका  दास  सन्‍्त्री  :

 क्या  इस्पात  और  भारी  उद्योग  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  खाद्य
 पदार्थ  परिरक्षक  संघ  ने  सरकार  से  अनुरोध
 किया  है  कि  टीन  के  डिब्बे  बनाने  के  लिए  उन्हें

 दरों  का  लाइसेंस  दिया  जाये;  और

 (ख)  यदि  हां,  तो  इस  मामते  में  सरकार
 का  क्‍या  निर्णय  है  ?

 इस्पात  और  भारी  उद्योग  सन्‍्त्री  (श्री
 चि०  सुब्रह्मष्यम्‌ू  )  :  (क)  इस  प्रकार
 का  कोई  अनुरोध  नहीं  किया  गया  है  ।

 (ख)  प्रश्न  नहीं  उठता।

 Broag  Looms  Supply  to  Jute  Mills  in
 East  Pakistan

 #1172,  Shri  P,  R.  Chakraverti:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Engineering  firm  in  Calcutta  has
 accepted  a  contract  for  the  supply  of
 broad  looms  to  jute  mills  in  East
 Pakistan;
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 (b)  whether  it  has  become  a  matter
 of  deep  concern  to  the  Indian  Jute
 industry;  and

 (c)  how  far  the  export  of  broad
 looms  to  Pakistan  wil]  affect  the  jute
 mills  in  Calcutta  where  more  broad
 looms  to  manufacture  carpet-backing
 cloth  for  export  to  the  U.S.A.  have
 been  installed?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce’  and
 Industry  (Shri  Manubhai  Shah):  (a)
 to  (c).  Yes,  Sir;  a  few  looms  had  been
 allowed  to  be  exported  in  the  past.
 This  would  not  affect  our  export  at
 all,

 Auto-transformer  manufactured
 in  India

 *1173,  Shri  P.  C.  BoOrooah:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 first  auto-transformer  manufactured
 for  the  first  time  in  India  by  the
 Heavy  Electricals  Ltd.  at  Bhopal  has
 passed  all  tests  successfully;

 (b)  if  so,  how  the  manufacturing
 cost  of  this  type  of  transformer  com-
 pares  with  the  average  cost  in  Euro-
 pean  countries;

 (c)  whether  it  contains  all  indige-
 nously  manufactured  parts;  and

 (d)  if  not,  the
 therein?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  anq  Heavy  Industries
 (Shri  P.  C.  Sethi):  (9)  to  (da).  A
 Statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  the  Library,  Sec
 No.  LT-285|63]

 foreign  contents

 Shortage  of  Battery  Cells  for
 Transistors

 1174,  Shri  9.  C,  Sharma:  Will  the
 Minister  cf  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  battery  cells  used
 to  power  the  transistors  are  in  short
 supply  in  Delhi  for  the  past  few
 weeks;

 |
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 (b)  if’  So,  the  reasons  therefor;  and
 (c)  the  steps  taken  or  proposed  to

 be  taken  in  the  matter?

 The  Minister  of  Industries  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  to  (c).  We  have
 not  so  far  received  any  such  com-
 plaints,  Sir.  The  Delhi  Administration
 also  has  not  received  any  complaint.

 Rubber  Requirements

 #1175,  Shri  Maniyangadan:  Wil]  the
 Minister  of  COmmerce  ang  Industry
 be  pleased  to  state:

 (a)  whether  any  estimate  has  been
 made  of  the  requirements  of  raw
 rubber  in  India  by  the  eng  of  the
 Third  Plan  period;

 (b)  if  so,  what  are  the’  estimated
 requirements;  and

 (c)  the  steps  taken  for  producing
 the  requireq  quantity  of  rubber  in
 India?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (b).  The  present  estimate  of  re-
 quirements  of  raw  rubber  by  the  end
 of  the  Third  Plan  period  is  between
 65  and  70  thousand  tonnes,

 (c)  The  more  important  measures
 undertaken  for  increasing  prodction
 of  raw  rubber  in  the  country  are
 indicateq  below:—

 l.  A  subsidy  of  Rs.  000  per
 acre  is  being  paiq  for  re-
 plating  low-yielding  rubber
 with  high-yielding  planting
 material.

 2.  A  loan  of  Rs.  750  per  acre  is
 given  to  small  growers  for
 expanding  their  holdings  upto
 5  acres  in  extent.

 3.  Seeds,  manure  etc.  are  sup-
 plieq  to  the  smal]  growers  at
 subsidised  rates.

 4.  An  advisory  service  has  been
 set  up  to  educate  the  growers
 on  the  improved  methods  of
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 cultivation,  cultural  operations
 and  plant  protection  measures.
 Twelve  Demonstration  Centres
 have  been  established  to  popu-
 larise  such  methods  among
 growers.

 5.  Facilities  for  aerial  sprayine
 as  a  plant  protection  measur
 were  arranged,

 6.  The  Kerala  Government  have
 set  up  a  Rubber  Planting  Cor-
 poration  for  cultivation  of
 rubber  in  the  State.

 7.  Survey  of  land  suitable  for
 rubber  cultivation  in  other
 parts  of  India  is  being  under-
 taken.

 Trade  Agreement  with  Indonesia

 (  Shri  P.  C.  Borooah:
 *I76.4  Dr.  L.  M.  Singhvi:

 L  Shri  Yashpa]  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  talks  for  a  trade  agree-
 ment  between  India  ang  _  Indonesia
 were  held  in  New  Delhi  recently;  and

 (b)  if  so,  whether  an  agreement  has
 been  signed  as  a  result  of  the  talks?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.  An  Agreement  of  Trade
 and  Commerce  between  the  Govern-
 ment  of  India  and  the  Government  of
 Republic  of  Indoncsia  was  signed  in
 New  Delhi  on  the  24th  April,  963  and
 copies  of  the  same  have  been  placed
 in  the  Parliamentary  Library.

 Foreign  Exchange  Ceiling  for  import
 of  Steel

 2675.  Shri  Ulaka:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state  how  much  foreign  exchange
 ceiling  was  given  to  Orissa  for  1962-
 63  for  import  of  stecl?



 33599  Written  Answers

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  The  foreign  ex-
 change  allotment  to  the  State  of
 Orissa  for  the  vear  1962-63  for  import
 of  steel  was  Rs.  6.2  lakhs.

 Common  Salt  Industries  ip  Orissa

 2676.  Shrj  Ulaka:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  production  of  common  salt
 in  Orissa  during  96l-62  and  1962-63;

 (b)  whether  any  financial  assist-
 ance  was  given  by  the  Central  Gov-
 ernment  to  Common  Salt  Industries
 in  Orissa  during  1962-63;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Industry  in  the

 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)

 1961-62  48,400  tonnes
 ‘1962-63  49,000  tonnes

 (b)  ang  (c),  A  scheme  has  been
 Started  during  this  period  for  im-
 proving  brine  supply  in  the  Surla
 Sumadi  area.  Other  schemes  for
 effecting  improvements  in  the  Ganjam
 and  Surla  Salt  factories  are  under
 consideration.

 Heavy  Industries  for  Orissa

 2677.  Shri  Ulaka:  Will  the  Minister
 of  Steel  and  Heavy  Industries  be
 pleased  to  state:

 (a)  whether  Orissa  Government
 have  approached  the  Central  Gov-
 ernment  to  establish  new  heavy  in-
 dustries  in  the  State  under  the  pub-
 lic  sector  as  well  as  the  private  sector
 during  the  Third  Fivc  Year  Plan
 period;  ang

 (b)  if  so,  the  details  of  the
 schemes?

 The  Minister  of  Stee!)  and  Heavy
 Industrie,  (Shri  C.  Subramaniam):
 (a)  and  (b).  A  statement  is  placed  on
 the  Table  of  the  House.  [Placed  in  the
 Library,  See  No.  LT-286/63].
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 Import  and  Production  of  Newsprint

 367g,  J  Shri  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  quantity  of  newsprint
 imported  and  produced  in  the  country
 respectively  during  1962-63;  and

 (b)  the  total  amount  of  foreign  ex-
 change  spent  for  importing  the  news-
 print  during  the  same  period?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  ang  In-
 dustry  (Shrj  Manubhai  Shah):  (a)
 and  (b).  The  quantity  of  newsprint
 produced  in  the  country  quring  1962-
 63  was  26,669  tonnes.  The  quantity  and
 value  of  newsprint  imported  during
 1962-63,  (upto  February  963)  were
 85,745  tonnes  ang  Rs.  6.5  crores  res-
 pectively,

 Handloom  Industries

 2679  Jf  Shri  Dhuleshwar  Meena:
 १  Shri  Ulaka:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  handloom  indus-
 tries  in  the  country  received  subsidies
 from  the  Central  Government  during
 1962-63,  and

 (b)  if  so,  amount  thereof?

 The  Minister  of  International  Trade
 in  the  Ministries  cf  Commerce  and
 Industry  (Shrj  Manubhai  Shah):  (a)
 Yes,  Sir.

 (b)  Rs.  ‘174°41  lakhs.

 Cement  Factories  in  Maharashtra

 2680.  Shri  D.  S.  Patil:  Will  the
 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 scheme  for  establishing  Cement  Fac-
 tories  in  Maharashtra  State  has  been
 approved;  and
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 (b)  if  so,  when  the  factories  are
 expected  to  go  into  production  and  the
 production  capacity  of  each  of  these
 factories?

 The  Deputy  Minister  in  the  Ministry
 of  Steel  and  Heavy  Industries  (Shri
 P.  C.  Sethi):  (a)  and  (b).  Three
 schemes  for  setting  up  cement  fac-
 tories  in  Maharashtra  have  so  far  been
 approved.  Two  of  these  will  be  near
 Rajur  with  an  installed  capacity  of
 200,000  tonnes  a  year  each.  The  Third
 will  be  near  Hadapsar  with  an  instal-
 led  capacity  of  100,000,  tonnes  a  year.
 Formal  licences  in  these  cases  are  to
 be  issued  after  the  parties  concerned
 are  in  a  position  to  make  firm  and
 satisfactory  arrangements  for  the
 machinery  and  equipment  required.

 It  is  too  early  to  say  at  present
 when  these  factories  are  likely  to  go
 into  production,

 Small  Scale  Industries  in  Maharashtra

 268l.  Shry  D.  S.  Patil:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  Small
 Scale  Industries  in  Maharashtra  State
 are  short  of  pig  iron  and  are  on  the
 verge  of  closure:  and

 (9)  if  so,  the  steps  taken  by  Gov-
 ernment  to  avert  their  closure?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  and  (b).  Complaints  have  been
 received  from  the  foundries  in  Maha-
 rashtra  State  regarding  shortage  of
 foundry  grade  pig  iron,  resulting  in
 restricted  production.  Government
 are  aware  of  the  general  shortage  of
 pig  iron  (foundry  grade)  for  foun-
 dries  not  only  in  Maharashtra  State
 but  in  other  States  also.  No  precise
 information  is  available  as  to  which
 small-scale  units  in  Maharashtra  State
 are  on  the  verge  of  closing  down  due
 to  this  shortage.  About  38,000  tons
 of  pig  iron  were’  supplied  to  the
 various  foundries  in  Maharashtra
 State  during  962  against  the  current

 and  outstanding  orders.  Some  des-
 patches  have  also  been  arranged  on
 priority  basis  to  keep  the  foundries
 going.

 Cotton  Import
 2682.  Dr.  Sarojini  Mahishi:  Will  the:

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  cotton  im-
 ported  during  ‘1962-63;  and

 (b)  the
 sotton?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shrj  Manubhai  Shah):  (a)
 and  (b).  Cotton  valued  at  Rs.  13-24
 crores  was  imported  under  the  special
 payment  arrangements  of  P.L.  480
 from  U.S.A.  Rs.  2°44  crores  worth  of
 cotton  was  imported  under  barter
 deals.  Rs.  9:03  crores  worth  of  cotton
 was  imported  from  U.A.R.  under
 Indo-U.A.R.  balance  trade  arrange-
 ments.  Rs.  26-23  crores  of  cotton  was
 imported  as  commercial  imports  from.
 African  and  other  countries.  Thus
 total  imports  were  75  lakh  bales
 valued  at  Rs.  50°94  crores  in  ‘1962-63.

 reasons  for  importing.

 2.  During  the  same  period  short
 staple  cotton  valued  at  Rs.  ‘12-23,
 crores  was  exported  from  India.  This
 cotton  is  not  largely  used  by  the
 Indian  industry.

 3.  The  cotton  textiles  valued  at
 Rs.  52°56  crores  were  also  exported’
 during  the  same  period.

 4.  The  import  of  cotton  was  neces-
 sary  to  meet  the  industry’s  require-
 ments  of  cotton  which  the  country  is
 always  short  due  to  the  total  produc-
 tion  of  the  country  being  less  than
 our  total  needs  of  home  market  and
 export  markets.  We  are  both  short
 in  long  staple  and  medium  staple  cot-
 ton  for  meeting  our  needs.

 5.  Efforts  to  grow  more  cotton  par-
 tially  in  irrigated  areas  are  continu-
 ing  in  order  to  reach  our  tarect  of
 70  lakh  bales  by  1965-66.  Presum-
 ably  we  are  short  by  0—5  lakh  bales
 a  year,  Efforts  are  also  being  made
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 to  produce  man-made  fibres  to  sup-
 plement  our  supplies  of  cotton.

 Import  from  Pakistan
 2683.  Dr.  Sarojini  Mahishi:  Will

 the  Minister  of  Commerce  and  In-
 ‘dustry  be  pleased  to  state:

 (a)  the  items  which  are  allowed  to
 be  imported  under  O.G.L.  from  Pak-
 istan;  and

 (b).  the  reasons  for  importing  them?
 The  Minister  of  International  Trade

 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 and  (b).  The  following  items  are
 allowed  to  be  imported  under  O.G.L.
 from  Pakistan:—

 (i)  Fish,  not  otherwise  specified.
 (ii)  Fish,  salted,  wet.
 (iii)  Live  tortoise.
 (iv)  Hides  and  skins,

 salted.
 (v)  Kapok.

 Taw  or

 As  regards  reasons  for  import,  the
 first  three  items  are  required  for  con-
 sumption  in  West  Bengal  and  Assam
 and  the  last  two  items  are  put  to  in-
 dustrial  use.

 Small  Scale  Industries  in  Madras

 2684.  Shri  Rajaram:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  any  loan  has’  been
 granted  to  Madras  State  for  the
 development  of  Small  Scale  Indus-
 tries  in  the  State  during  1962-63;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  _  Industry
 (Shri  Kanungo):  (a)  Yes,  Sir.

 (b)  Net  sums  of  Rs.  55°77  lakhs  and
 Rs.  72°9  lakhs  were  sanctioned  as
 grant  and  loan  respectively  to  the
 Government  of  Madras  for  the  deve-
 lopment  of  Small  Scale  Industries
 during  1962-63.  Besides  this,  a  net

 ‘amount  of  Rs.  37:94  lakhs  was  sanc-
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 tioned  as  loan  for  the  establishment
 of  industrial  estates.

 Issue  of  Industrial  Licences  in  Madras

 2685.  Shri  Rajaram:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  licences  issued
 during  the  first  two  years  of  the
 Third  Plan  for  starting  industries  jn
 Madras  State;

 (b)  the  number  of  licences  utilised;
 and

 (c)  the  industries  for  which  licences
 have  been  issued?

 The  Minister  of  Industry  in  the  Min-
 istry  of  Commerce  and  Industry  (Shri
 Kanungo):  (a)  to  (c).  Particulars  of
 licences  issued  from  time  to  time
 under  the  Industries  (Development
 and  Regulation)  Act,  1951,  are  pub-
 lished  in  the  “Bulletin  of  Industrial
 Licences,  Import  Licences  and  Export
 Licences”,  and  in  the  “Indian  Trade
 Journal”,  both  of  which  are  week-
 lies,  and  in  the  Monthly  “Journal  of
 Industry  and  Trade”.  Particulars
 regarding  licences  implemented  are
 also  published  in  the  monthly  “Jour-
 nal  of  Industry  and  Trade”.  Copies
 of  the  three  publications  are  available
 in  the  Library  of  the  House.

 National  Instruments  Factory  Cal-
 cutta

 6.2  Shri  Subodh  Hansda: 2686.
 3  Shri  S.  0.  Samanta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  products  of  the
 National  Instruments  Factory,  Cal-
 cutta  are  departmentally  sold;

 (b)  whether  there  is  any  arrange-
 ment  for  open  market  sale;  and

 (c)  whether  all  the  products  are
 consumed  in  the  country?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and_  Industry
 (Shri  Kanungo):  (a)  The  products
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 of  the  National  Instruments  Ltd.
 (formerly  National  Instruments  Fac-
 tory)  are  sold  departmentally.

 (b)  No.  Appointment  of  distribu-
 tors  for  sale  to  private  parties  is
 under  consideration.

 (c)  Yes.

 राजस्थान  में  कर्ज  देने  के  लिए  कम्पनियां

 (श्री  qo  ला०  बारूपाल  :
 २६८७.  |

 श्री  हेम  राज  :

 [  भी  नवल  प्रभाकर  :

 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह
 ताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  में  कर्ज  देने  हेतु  कितनी
 कम्पनियों  की  स्थापना  की  गई  है  ;

 (ख)  क्‍या  राजस्थान  जन्डू-फाइनस
 ट्रेडिंग  प्राइवेट  लिमिटेड  के  नाम  से  कोई
 कम्पनी  है;  शौर

 (ग)  यदि  हां,  तो आज  तक  इस  कम्पनी
 के  एजेंटों  ने  कितने  किसानों  से  ११  रुपये
 प्रति  मेम्बर  की  दर  से  सदस्य  शुल्क  और
 कितने  रुपये  ऋण  देने  के  अंगों  के  रूप  में
 लिए  हैं?

 वाणिज्य  तथा  उद्योग  मन्त्रालय  में
 उद्योग  मन्त्री  (श्री  कानूनगो)  :  (क)
 राजस्थान  राज्य  में  २७  ऐसी  रजिस्टर्ड
 कम्पनियां  काम  कर  रही  हैं  जिसके
 उद्देश्य  सम्बन्धी  खण्डों  में  ऋण  तथा  श्रग्रिम
 घनराशि  देने  की  व्यवस्था  शामिल  हूँ

 (ख)  जी,  हां  ।  राजस्थान  जन्डू
 फाइनेन्स  ट्रेडिग  क  ०  प्राइवेट  लि०  ३७  दिस-
 म्बर,  १६६१  को  रजिस्टर  की  गई  थी  t  इस
 कम्पनी  की  अधिकृत  पूंजी  ४०,०००  रु०

 हे  जो  १००  रु०  के  ४००  इक्विटी  भ्रंशों  में
 बंटी  हुई  है  ।
 549(Ai)  LSD—3,

 (7)  कम्पनी  रजिस्ट्रार,  राजस्थान  को
 इस  कम्पनी  द्वारा  भेजी  गई  सांविधिक  श्ाय
 विवरणियों  में  यह  जानकारी  उपलब्ध  नहीं
 है  1

 Tools  manufactured  by  H.M.T.

 2688.  Shri  Subodh  Hansda:  Will  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 quality  of  Hindustan  Machine  Tools
 has  gone  down  very  recently  due  to
 quick  turnout  of  machines;

 (b)  whether  any  complaints  have
 been  received;  and

 (c)  the  steps  being  taken  to  see
 more  for  quality  than  for  quantity?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  to  (ce).  No  complaints  regarding
 deterioration  in  quality  of  machines
 manufactured  by  the  Hindustan  Ma-
 chine  Tools  Ltd.,  have  been  received.
 The  few  complaints  that  were  reciev-
 ed  by  the  company  mainly  relate  to
 adjustments  of  items  like  Clutches
 and  Brakes  and_  operational  and
 maintenance  problems  of  the  custo-
 mers.  Rigid  quality  control  measures
 are  enforced  at  all  stages  of  manu-
 facture  including  the  control  on
 materials.  Inspection  at  all  stages  is
 carried  out  to  ensure  quality  and
 workmanship.

 Small  Scale  Industries  in  Assam
 2689.  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Economic  and
 Defence  Coordination  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Director-General  of  Supplies  and
 Disposals  has  recommended  eighteen
 items  for  small  scale  industries  in
 Assam  for  the  production  for  defence
 needs;

 (b)  if  so,  which  are  those  items;
 and

 (c)  whether  there  is  a  proposal  to
 give  financial  aid  to  these  small-scale
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 industries  so  that  work  is
 immediately?

 started

 The  Deputy  Minister  in  the  Minis-
 try  of  Economic  and  Defence  Co-
 ordination  (Shri  Jaganatha  Rao):  (a)
 and  (b).  As  regards  requirements  of
 Defence  Services  stationed  in  Assam,
 the  following  8  items  will  be  pro-
 cured  to  the  extent  possible  from
 small-scale  industries  in  Assam:

 l.  Tent  pegs,  pins  and  poles;
 Brooms;
 Culverts;
 Hospital  Furniture;
 Water  tanks;
 Kit  box;
 Buckets;
 Pick  Axes;
 Soap  and  Phenyle;
 Basket  Rations;
 Rifle  Butts;
 Barbed  Wire;
 Ammunition  Boxes  (small-

 sizes);
 Mess  Tins;
 Tarpaulins;
 Pickets  (for  barbed  wire);
 Stretchers;

 18.  Trailers.
 (c)  Normally,  the  DGS&D  allow  a

 price  preference  upto  bY,  to  the  pro-
 ducts  of  the  small-scale  industrial
 units  over  the  quotations  from  the
 large-scale  units.  Each  case  of  price
 preference  is  decided  on  merits.  No
 special  price  preference  is  allowed  to
 suppliers  from  Assam.

 The  Government  of  Assam  and  the
 Ministry  of  Commerce  and  Industry
 are  considering  the  question  of  addi-
 tional  financial  assistance  to  the  small-
 scale  industries  in  Assam.

 Indirect  Trade  handled  by  State
 Trading  Corporation

 2690.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  various  commodities  which
 are  involved  in  the  indirect  trade
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 handled  by  the  State  Trading  Corpo- ration;
 (b)  the  basis  on  which  service

 charges  are  levied  on  these  deals;  and
 (c)  the  total  volume  and  value  of

 indirect  trade  handled  by  the  State
 Trading  Corporation  during  1962-63
 as  also  the  gross  earnings  therefrom?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 A  list  of  commodities  which  are  in-
 volved  in  the  indirect  trade  handled
 by  the  State  Trading  Corporation  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  the  library,  see  No.  LT-287/
 63].

 (b)  State  Trading  Corporation  does
 not  levy  any  service  charge  on  the
 requirements  of  the  actual  users.
 Service  charge  is,  however,  levied  on
 imports  of  accredited  Indian  Agents®
 of  foreign  suppliers.  This  charge  is
 designed  to  cover  expenditure  of
 State  Trading  Corporation.  The  per-
 centage  of  service  charge  depends
 upon  the  type  of  item  and  is  fixed
 taking  into  account  the  nature  of
 assistance  given  by  the  State  Trading
 Corporation.

 (c)  Total  value  of  indirect  imports
 during  the  year  1962-63  is  estimated
 to  be  Rs.  60  crores  approximately.
 The  gross  earnings  from  indirect  trade
 are  estimated  to  be  approximately
 Rs.  35  lakhs.

 Pig  Iron  Ore  Plant  in  Punjab

 269l.  Shri  Yashpal  Singh:  Wjll  the
 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  are  planning  to
 set  up  a  Pig  Iron  Ore  Plant;

 (b)  if  so,  the  details  thereof  and
 whether  any  foreign  collaboration  or
 foreign  assistance  will  be  sought  in
 this  regard;  and

 (०)  whether  Punjab  Government
 have  approached  the  Union  Govern-
 ment  for  foreign  exchange  release?
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 The  Minister  of  Steel  and  Meavy
 Industries  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir.

 (b)  The  Punjab  Government  have
 epplied  for  grant  of  Industrial  Licence
 for  setting  up  a  plant  for  the  manu-
 facture  of  Pig  Iron  using  iron  ore
 of  Mohindergarh  District  for  a  capa-
 city  of  100,000  tons  per  annum  at  an
 estimated  cost  of  Rs.  2:5  to  3  crores
 with  foreign  exchange  component
 of  about  Rs.  0°38  crores.  No  foreign
 collaboration  is  stated  to  be  envisaged
 at  present.  This  application  is  under
 examination.

 (c)  No,  Sir.  This  will  arise  after
 the  Industrial  Licence  js  issued.

 बेयरिंग  के  लिए  श्रायात  लाइसेंस  देना

 २६६२.  श्री  प्रकाशवीर  शास्त्री  :
 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने
 की  क्रपा  करेंगे  कि  पिछले  चार  वर्षो  ,  अर्थात्‌
 १६५८-५६,  १६५६-६०,  १६६०-६१,
 १६६१-६२  और,  अप्रैल  से  ३१  दिसम्बर,
 १६६२  तक  की  झवधि  में  प्रायात  व्यापार
 नियंत्रण  अनुसूची  के  भाग  २  के  मद  संख्या

 १६(१)  ,  (२)  और  (३)  में  उल्लिखित
 बेयरिंगों  क ेलिए  निम्नलिखित  को  कितने

 मूल्य  के  आयात  लाइसेंस  दिए  गए

 (१)  पुराने  झ्रायातकों  ;

 (२)  सरकारी  विभागों  के  भ्रतिरिक्‍त
 न्य  वास्तविक  उपभोक्ताओं  ;

 (३)  सरकारी  विभागों  श्रोर  सरकार
 के  स्वामित्व  के  कारखानों  ;

 (४)  इन  बेयरिगों  के  विदेशी  निर्मा-
 ताझ्लों  के सोल  एजटों  ;  शौर

 (५)  भारत  के  राज्य  व्यापार  निगम  ?

 बाणिज्य  तथा  उद्योग  मन्त्रालय  में  श्रन्त-

 रष्ट्रीय  व्यापार  मन्त्री  (श्री  मनुभाई
 शाह)  :  श्रप्रेल--  सितम्बर,  १६५८  से
 झप्रैल,  १६६२--मार्च,  १६६३  (५-१--

 १६६३  तक)  की  लाइसेंस  भ्रवधि  में  श्रायात
 व्यापार  नियंत्रण  भ्रनुसूची  के  भाग  २  के
 क्रम  संख्या  १६(१)  ,  (२)  ब्रौर  (३)
 के  अधीन  भ्राने  वाले  बालबेयरिग  के  विभिन्न
 श्रेणियों  के  आयातकों  को  जारी  किए  गए
 लाइसेंसों  का  मूल्य.  बताने  वाला  शक  विवरण
 सभा  पटल  पर  रखा  गया  है  [  पुस्तकालय
 में  रखा  गया,  देखिए  संख्या  एलटी-

 १२८८।६३]  |

 राज्य  व्यापार  निगम  द्वारा  बेर्यरिंगों  की  सप्लाई

 २६६३.  श्री  प्रकाश  वीर  शास्त्री  $
 क्या  वाणिज्य  तथा  उद्योग  मंत्री  बिम्न-
 लिखित  जानकारी  प्रदान  करने  वाला  विव-
 रण  सभा-पटल  पर  रखने  की  कपा  करेंगे

 (क)  १६५८-५६  से  १६६१-६२
 तक  हर  साल  राज्य  व्यापार  निगम  के  भ्रनुदेश
 के  श्रधीन  सोल  ऐजेन्टों  न ेनिम्नलिखित  को

 कुल  कितनी  कीमत  के  बेयरिंग  की  सप्लाई
 की:

 (१)  राज्य  व्यापार  निगम,  उद्योग
 निदेशकों  या  विकास  श्रनुभागों  द्वारा  नाम-
 निर्देशित  वास्तविक  उपभोक्ताओं  ;

 (२)  सोल  एजेंटों  द्वारा  नामनिर्देशित
 घास्तविक  उपभोक्ताओं  ;  झौर

 (ख)  सोल  एजेंटों  को  वास्तविक  उप-
 भोकत्ताओं  के  भ्रतिरिकत  अ्रपनी  पसन्द  के  अन्य

 ग्राहकों  को  कितने  मूल्य  का  सामान  बेचने
 की  अ्रनुमति  दी  गयी  है?

 वाणिज्य  तथा  उद्योग  मन्‍त्रालय  में  श्रन्त-

 राष्ट्रीय  व्यापार  मन्त्री  (श्री  मनुभाई  शाह)  3

 (क)  एक  विवरण  सभा  पटल  पर  रखा
 गया  है  ।  [पुस्तकालय  में  रखा  गया,
 देखिये.  संख्या  एल-टी-१२८९।६३]

 (ख)  रु०  ५,३०,०००।
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 Production  of  Bidis  and  Cigarettes

 2694.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  total  pro-
 duction  of  bidis  and  cigarettes  in  955
 and  96l  respectively?

 The  Minister  of  Industry  jn  the  Min-
 istry  of  Commerce  and  Industry  (Shri
 Kanurgo):  The  production  of  ciga-
 rettes  and  bidis  was  as  follows:—

 Year  Production
 Millions

 Nigarette.  TOSS  22833  ”
 967  39470

 Bidis  I95S-56  *213000,  a
 96I-62  #224000  °

 *These  are  only  estimated.  Precise
 statistics  of  bidi  production  are  not
 available,  as  they  are  produced  in  a
 very  large  number  of  cottage  scale
 units.

 Trade  with  Somalia

 2695.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commezce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Somalia’s  Minis-
 ter  for  Agriculture  during  his  recent
 visit  to  New  De:hi  discussed  varicus
 measures  jor  securing  Indian  aid  for
 development  of  his  country  in  the
 various  fields  of  economy  and  estab-
 lishing  good  trade  relations;  and

 (b)  if  so,  what  measurcs  were  dis-
 cussed  with  him  and  what  decision
 were  taken?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 and  (b).  The  discussions  were  of  a
 general  nature  relating  to  the  deve-
 lopment  of  mutually  beneficial  trade
 between  the  two  countries  and  allied
 matters.  No  concerte  proposals  were
 made  or  decisions  taken.
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 ~  Tour  Programme  of  Minister

 2696  JS  Shri  Harish  Chandra  Mathur:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Economic  and
 Defence  Coordination  be  pleased  to
 state:

 (a)  whether  he  has  finalised  his
 tour  programme  abroad;  and

 (b)  whether  he  has  received  any
 report  from  teams  which  have  already
 preceded  him?

 The  Minister  of  Economic  and
 Defence  Coordination  (Shri  T.  T.
 Krishnamachari):  (a)  The  Hon.  Mem-
 bers  presumably  refer  to  the  visit  to
 the  U.S.A.  and  U.K.  The  programme
 is  not  finalised  yet.

 (b)  The  official  team  will  report  on
 its  return  early  next  week.

 Manufacture  of  Explosives

 2697,  Shri  E,  Madhusudan  Rao:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  parties  which
 have  offered  themselves  for  the  manu-
 facture  of  explosives  with  foreign
 coilaboration;  and

 (b)  what  sort  of  explosives  are  to
 be  manufactured?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  _  Industry
 (Shri  Kanungo):  (a)  Thirtcen  parties
 have  applied  for  licences  under  the
 Industries  (Development  and  Regula-
 tion)  Act  95l  either  for  establishing
 new  industrial  undertakings  or  for
 effecting  substantial  expansion  of
 their  undertaking  for  the  manufacture
 of  blasting  /industrial  explosives.

 (b)  The  various  kinds  of  explosives
 are  Gun  powder,  Nitro  Compounds
 like  dynamites,  galatines,  plastex,  ,etc.,
 Slurry  blasting  agents,  prilled  ammo-
 nium  nitrate/fuel  oil  mixture  and
 liquid  oxygen  explosives.
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 Barter  Deals

 2698.  Shri  E,  Madhusudan  Rao:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  has  the  sole  monopoly  for
 barter  deals  with  the  Communist
 countries  or  the  private  concerns  have
 also  any  scope  for  the  same;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 The  State  Trading  Corporation  has
 not  entered  into  any  barter  deals
 with  the  Communist  countries.  Pri-
 vate  concerns  also  have  no  scope  to
 enter  into  any  barter  deals.

 (b)  Our  foreign  trade  with  East
 European  countries  is  organised  on
 Tupee  payment  basis.  Rupee  funds
 generated  by  these  countries  as  a
 result  of  our  imports  from  them  are
 utilised  by  them  for  the  purchase  of
 Indian  commodities.  Imports  and
 exports  are  on  balanced  basis.  In
 the  circumstance  the  need  for  barter
 deals  has  not  arisen.

 Adulteration  of  Cement

 (  Shri  M.  P.  Swamy:
 2699.  <  Shri  Malaichami:

 [  Shri  Arunachalam:
 Will  the  Minister  of  Steel  and  Heavy

 Industries  be  pleased  to  state:

 (a)  whether  any  actual  instances  of
 adulteration  of  cement  were  detected
 by  Government  since  the  promulga-
 tion  of  cement  (Quality  Control)
 Order,  ‘1962;

 (b)  if  so,  whether  any  test  of  the
 adulterated  cement  was  carried  out
 to  find  the  exact  substance  used  in
 the  adulteration  of  cement;  and

 (c)  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  and  Heavy  Industries
 (Shri  P.  C.  Sethi):  (a)  No  case  of
 adulteration  of  cement  has  been

 4
 Teported  by  the  State  Governments
 since  the  promulgation  of  the  order.

 (b)  and  (c).  Do  not  arise.
 Footwear  Industries

 2700.  Shri  Ulaka:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  there  is  any  decline  in
 the  production  of  shoes  in  the  country
 during  1962-63  as  compared  to  the
 production  of  last  year;

 (b)  if  so,  the  reasons  therefor;  anc
 (c)  the  amount  of  foreign  exchan;:

 earned  during  1962-63  by  the  produci-
 of  the  foot-wear  industries?

 The  Minister  of  Industry  in  thr
 Ministry  of  Commerce  and  Industr)
 (Shri  Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  Rs.  2.44  crores  during  l]  months

 ended  February,  1963.

 Manufacture  of  Power  Cables
 270l.  Shri  D.  9,  Mantri:  Will  the

 Minister  of  Commerce  and  Industry be  pleased  to  state:
 (a)  the  number  of  licences  for  the

 manufacture  of  power  cables  using
 P.V.C.  and  V.LR.  Cables  and  alumi-
 nium  enamelled  issued  in  96  and
 1962;

 (b)  how  many  licensees  have  actu-
 ally  started  production  and  their  pro-
 gress;  and

 (c)  how  many  licences  have  been
 revoked  or  cancelled?

 The  Minister  of  Industry  in  th-
 Ministry  of  Commerce  and  Industr-
 (Shri  Kanungo):  (a)  Total  number  c
 licences  issued  for  the  manufacture  o
 Power  Cables,  P.V.C.  &  V.LR.  Cable
 and  Winding  Wires  are  as  follows:—

 Year  Power  V.LR.&  Winding Cable  P.V.C.  Wires
 396t  7  Nos,  3  Nos.  8  Nos,
 3962  No.  r  No.  4  Nos.
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 (b)  Two  licensees  of  VIR  &  pvc
 Cables  and  one  licensee  of  Winding
 Wires  from  among  those  licensed  in
 i96  and  962  have  started  produc-
 tion.

 (c)  Only  one  licence  for  the  manu-
 facture  of  Power  Cables  has  been
 revoked.

 Export  of  Peacock  Feathers

 Dr.  L.  M.  Singhvi:
 2702.  sf  Shri  Yashpal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  export  of  peacock
 feathers  from  India;  and

 (b)  whether  peacocks  are  killed  to

 give  a  boost  to  these  exports,  and  if
 so,  in  what  manner  and  to  what
 extent?

 The  Minister  of  International  Trade
 fm  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 Small  quantities  of  peacock  feathers
 are  allowed  for  export.  Export  of
 “peacock  feathers”  is  not  separately
 classified  as  such.

 (b)  No,  Sir.  No  such  complaints
 have  been  received  by  us.

 Re-Plantation  of  Rubber

 2703.  Shri  Maniyangadan:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  appeals  have  been
 filed  before  Government  against  the
 decisions  of  the  Rubber  Board  for
 refusing  grant  of  subsidy  for  replan-
 tation  of  rubber;

 (b)  how  many  such  appeals  have
 been  filed;  and

 (c)  whether  any  decisions  have
 been  taken  on  any  of  the  appeals  and
 if  so,  how  many  appeals  have  been
 decided?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
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 Industry  (Shri  Manubhai  Shah):  (a)
 to  (c).  One  such  appeal  received  by
 Government  is  under  consideration.

 Rubber  Plantation  in  Andamans

 2704.  Shri  Maniyangadan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  a  scheme  for  develop-
 ing  rubber  plantation  in  the  Andaman
 has  been  submitted  by  the  Rubber
 Board;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (b).  A  scheme  for  a  Pilot  Project
 to  plant  rubber  in  an  area  of  500
 acres  in  Rutland  Island  over  a  period
 of  8  years  at  an  estimated  cost  of
 Rs.  40  lakhs  was  submitted  by  the
 Board,  Based,  however,  on  the  find-
 ings  of  a  survey  team  deputed  by  the
 Board  to  the  Andaman  and  Nicobar
 Islands  in  1962,  it  was  decided  that  it
 would  neither  be  economical  nor
 administratively  feasible  for  the  Board
 to  undertake  the  scheme.

 रेशमी  कपड़े  की  कीमत

 २७०५.  श्री  श्रोकार  लाल  बेरवा  :
 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  सरकार  ने  रेशम  की
 कमी  के  कारण  रेशमी  वस्त्र  की  बड़ढ़ी  हुई
 कीमतों  को  रोकने  के लिये  क्या  कदम  उठाये
 हैं?

 वाणिज्य  तथा  उद्योग  मन्त्रालय  में
 उद्योग  मन्त्री  (श्री  कानूनगो)  :  यह
 कहना  टीक  नहीं  है  कि  रेशमी  कपड़े  की
 कीमतें  केवल  रेशम  की  कमी  के  कारण  बढ़ी
 हैं।  फिर  भी  कीमतों  को  ओर  अधिक  बढ़ने
 से  रोकने  के  लिये  केन्द्रीय  रेशम  बोर्ड  ने
 नीचे  लिखें  उपाय  किये  हैं  im

 (१)कच्चे  रेशम  का  श्रायात  राज्य  व्यापार
 निगम  के  जरिये  किया  जाने  लगा

 है  तथा  उस  के  वितरण  की  व्यवस्था
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 पड  जी

 केन्द्रीय  रेशम  बोर्ड  द्वारा  की  जाती

 है।  इसका  प्रमुख  उद्देश्य  यह  है:  (१)
 देशी  तथा  देश  में  आयात  किए
 गए  रेशम  की  कीमतों  को  स्थिर
 बनाए  रखना  तथा  (२)  देश
 में  कच्चे  रेशम  की  मांग  और  उसके
 स्थानीय  उत्पादन  के  बीच  की
 कमी  को  पूरा  करना  |

 आयात  किए  गए  रेशम  की  कीमतें
 देशी  रेशम  के  प्रचलित  मूल्यों  को
 ध्यान  में  रखते  हुए  निश्चित  की
 जाती  है  तथा  इनका  मूल्य
 समय  समय  पर  इस  प्रकार
 निश्चित  किया  जाता  है  जिससे

 मूल्य-स्तर  बनाए  रखने  में  सुविधा
 रहे

 श्रायात  किए  गए  रेशम  तथा  लड
 कर  तैयार  किए  गए  देशी  रेशम
 के  वितरण  की  एक  मिली  जुली
 योजना  पर  विचार  किया  जा  रहा
 है  7  इस  योजना  के  अधीन  मैसूर
 और  जम्मू  तथा  काश्मीर  से
 लपेट  कर  तैयार  किया  गया  रेशम
 प्राप्त  कर  के  उस  से  खरीदे  गए
 मूल्य  से  भी  कम  कीमत  पर  देने  का
 विचार  है  जिस  से  यह  उद्योग
 'लपेट  कर  तैयार  किए  जाने  वाले
 देशी  रेशम  की  लागत  में  धीरे-
 धीरे  कमी  कर  सके  ।  इस  योजना
 के  अ्रधीन  प्रशुल्क  शआ्रायोग  द्वारा
 सिफारिश  की  गई  देशी  रेशम
 की  दर  अर्थात्‌  रु०  ३६.६६  न
 पैसे  प्रति  पौण्ड  मूल्य  निश्चित  करने
 का  प्रयत्न  भी  किया  जाएगा

 रेशम  बोर्ड  की  सलः:ह  पर  मैसूर
 सरकार  ने  १५  अप्रैल,  १९६३
 से  अपने  यहां  लपेट  कर  तैयार  किए
 गए  रेशम  का  विक्रय  मूल्य  रु०
 १०३.६२  नये  पै०  प्रति  कि०
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 प्रा०  सेघटा कर  स०  ००.  ३०
 न०  पबै०  प्रति  कि०  ग्रा०  कर  दिया
 है।

 इसके  अलावा  बो  ने  एक  दीचे
 कालिक  कार्य-क्रम  भी  चलाया
 है  जिस  में  विभिन्न  क्षेत्रों  के  लिये

 उपयुक्‍त  अधिक  रेशम  तैयार
 करने  वाले  रेशम  के  कीड़ों
 की  नस्‍लों  में  गवेषणा  की  जा
 सकेगी,  जिस  से  लपेट  कर  तैयार
 किए  गए  रेशम  में  अच्छी  किस्म  के

 उपयुक्‍त  कीट-कोष  मिल  सकें
 श्र  वे  प्रतिस्परद्धात्मक  मूल्यों
 पर  अन्तर  ौएष्ट्रीय  किस्म  का
 रेशम  तैयार  कर  सकें

 (५)

 Textile  Mills

 2706.  Shri  D.  J.  Naik:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 progress  of  setting  up  Textile  Mills
 in  various  States  is  very  slow  even
 though  the  allocation  of  spindles  was
 done  long  ago;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (b).  Progress  in  the  setting  up
 of  textile  units  has  not  been  satisfac-
 tory  due  to  certain  practical  difficul-
 ties  such  as  shortage  of  building
 material  and  difficult  supply  position
 in  regard  to  textile  machinery.

 Import  of  Russian  Watches  by  S.T.C.

 Jf  Shri  Kapur  Singh:
 2207.4  Shri  Buta  Singh:  ॥

 Will  the  Minister  of  Commerce  and
 Industry  be  plcased  to  state:

 (a)  whether  the  State  Trading  Cor-
 poration  had  finalised  a  deal  for
 import  of  Russian  watches  of  the
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 value  of  approximately  Rs.  2  lakhs  by
 about  May,  96l;

 (b)  if  so,  whether  the  State  Trad-
 ing  Corporation  had  applied  for  an
 import  license  in  terms  of  this  deal;
 and

 (c)  if  so,  the  particulars  of  this  deal
 and  at  what  stage  the  matter  rests  at
 present?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 No,  Sir.

 (9)  Although  an  application  for
 issue  of  licence  for  import  of  Russian
 watches  was  made  by  the  State  Trad-
 ing  Corporation,  no  licence  was  actu-
 ally  issued  to  them.

 (c)  Does  not  arise.

 Trade  with  Pakistan

 2709.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Pakistan  has  suggested
 for  expansion  of  trade  with  India;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 No  formal  proposal  has  been  received.
 India  has  always  desired  expansion  of
 trade  between  India  and  Pakistan.

 (b)  Does  not  arise.

 Bhilai  Steel  Project
 2710.  Dr.  M.  S.  Aney:  Will  the

 Minister  of  Steel  and  Heavy  Industries
 be  pieased  to  state:

 (a)  whether  the  Central  Govern-
 ment  reccived  any  offer  from  the
 Vidarbha  Small  Scale  Re-Rolling
 Mills’  Association  for  supplying  bars
 and  rods  at  a  cost  below  Rs.  20  per
 ton  Column  one  to  Bhilai  Steel  Pro-
 ject  for  their  expansion  programme;

 (b)  if  so,  the  steps
 have  taken  thereon;  and

 Government
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 (c)  if  no  steps  were
 reasons  therefor?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  Yes,  Sir.

 taken,  the

 (b)  The  offer  was  dependent  on
 the  supply  of  billets  for  working  on
 two  shifts.  Billets  are  in  short  sup-
 ply  even  for  recognised  billet  re-
 rollers  and  are  not  normally  released
 to  rerollers  who  use  scrap  as  their
 raw  material.  The  Vidarbha  Associa-
 tion  is  not  a  recognised  billet  reroller.
 The  offer  was  not,  therefore,  accepted.

 Appointment  of  Inspectors  in
 Companies

 (  Shri  Hem  Barua:
 |  Shri  Bishanchander  Seth:

 27l,<  Shri  Yashpal  Singh:
 |  Shri  S.  M.  Banerjee:

 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  Companies  in  which  Inspec-
 tors  were  appointed  by  the  Govern-
 ment  of  India  under  Sections  237  and
 249  of  the  Companies  Act,  956  since
 Ist  April,  ‘1956;

 (b)  the  rules  on  the  basis  of  which
 Inspectors  are  appointed;

 (c)  whether  it  is  a  fact  that  the
 rules  for  investigation  are  not  being
 uniformly  applied  to  all  the  Com-
 panies;

 (d)  if  so,  the  reasons  therefor;
 (e)  whether  it  is  also  a  fact  that

 the  appointments  of  all  such  Inspec-
 tors  are  not  notified  in  the  Gazette
 of  India;  and

 (f)  if  so,  the  reasons  therefor?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  बात  Industry
 (Shri  Kanungo):  (a)  The  information
 sought  by  the  Hon’ble  Members  is
 contained  in  the  Department’s  Annual
 Statutory  Reports  which  have  been
 placed  on  the  table  of  the  House  from
 year  to  year.  A  consolidated  statement
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 in  this  regard  is  laid  on  the  Table  of
 the  House.  [Placed  in  the  library,
 see  No.  LT-290/63].

 (b)  to  (d).  While  the  power  of  the
 Government  in  appointing  Inspectors
 under  sub-section  (a)  of  Section  237
 of  the  Companies  Act,  1956,  is  obli-
 gatory,  thut  under  sub-scction  (b)  of
 Section  237  is  discretionary.  In  exer-
 cise  of  this  d:scretionary  power,  Gov-
 ernment  satisfy  themselves  on  the
 basis  of  the  prima  facie  material  that
 the  statutory  requirements  embodied
 in  sub-section  (b)  are  fulfilled  before
 Inspectors  are  appointed.  The  basic
 considerations  underlying  such  ap-
 pointments  have  been  set  out  in  the
 reievant  chapters  of  the  Department’s
 Annual  Statutory  Reports.  Briefly
 stated,  the  decision  to  order  an,investi-
 gation  is  taken  only  when  the  Gov-
 ernment,  having  due  regard  to  the
 circumstances  attendant  on  each  case,
 are  of  the  opinion  that  there  are
 prima  facie  grounds  for  making  a
 detailed  probe  for  the  purposes  of
 ascertaining  the  full  facts  about  any
 allegation  of  fraud,  misfeasance,  mis-
 conduct  or  oppression  on  the  part  of
 the  management.  Each  case  is  consi-
 dered  on  merits.  Apart  from  _  this,
 there  is  no  set  of  rules,  which  can  be
 of  universal  application.  Parts  (c)
 and  (d)  of  the  Question  do  not,  there-
 fore,  arise.

 (e)  and  (f).  The  appointme:.t  of
 Inspectors  is  not  required  to  be  noti-
 fied  in  the  Gazette  of  India,

 Export  of  Bamboos  to  Pakistan

 2712,  Shri  8,  M.  Banerjee:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sup-
 ply  of  poles  for  tents  urgently  requir-
 ed  for  Defence  Services  is  being
 delayed  due  to  shortage  of  bamboos;

 (b)  whether  it  is  a  fact  that  in  spite
 of  the  shortage,  bamboos  from  Rajas-
 than,  Madhya  Pradesh  and  U.P.  are

 Matter  of  Urgent
 Public  Importance

 peing  exported  to  Pakistan  in  large
 quantity;

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  ban  this  export;  and

 (d)  the  quantity  of  bamboos  export-
 ed  during  4962  and  upto  28th  Feb-
 ruary,  963  and  the  number  of  firms.
 who  exported?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 It  has  not  been  brought  to  the  notice
 of  the  Government  that  supply  of
 poles  for  tents  urgently  required  for
 defence  services  is  being  delayed  due
 to  shortage  of  bamboos.

 (b)  and  (d).  Do  not  arise  in  view
 of  reply  to  (a).  In  any  case,  State-
 wise  figures  of  exports  are  not  readily
 available  and  exports  as  a_  whole
 from  India  to  Pakistan  are  very
 insignificant  amounting  to  Rs.  10,18,000-
 in  1962.

 (c)  Does  not  arise.

 2.64  hrs,

 Calling  Attention  to  Matter  of  Urgent
 Public  Importance

 JHARKAND  COLLIERY  ACCIDENT

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 I  call  the  attention  of  the  Minister  of
 Labour  and  Employment  to  the  fol-
 lowing  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make
 a  statement  thereon:—

 The  accident  in  Jharkhand  col-
 liery  on  the  l9th  February,  (1963,
 resulting  in  the  death  of  four  per-
 sons  and  injuries  to  others,  the
 information  about  which  is  alleged
 to  have  been  suppressed  by  the
 management  of  the  colliery.

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Employment  (Shri  R.
 K.  Malviya):  I  regret  to  inform  the
 House  that  an  unfortunate  accident
 occurred  in  the  Jharkhand  Colliery
 on  the  9th  February,  1963.  While.
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 [Shri  R.  K.  Malviya],
 some  persons  were  working  in  an
 open-cast  working,  a  mass  of  alluvial
 soil  and  loose  earth  measuring
 6m  x  6m  and  having  a  maximum
 thickness  of  .8  metres  came  down
 from  the  side  from  an  average  height
 of  3  metres  burying  six  persons  and
 inflicting  minor  injuries  on  another.
 Four  of  the  buried  died  instantaneous-
 ly  and  two  received  Minor  injuries.
 The  accident  thus  resulted  in  death  of
 four  persons.

 The  mine  management  did  not  send
 intimation  about  the  accident  to  the
 Mines  Inspectorate  though  they  in-
 formed  the  Police.  On  the  basis  of
 an  anonymous  complaint,  the  Inspec-
 torate,  however,  held  an  inquiry  into
 the  accident.  According  to  the
 inquiry  officer,  had  the  provisions  of
 regulations  98  and  2  of  the  Coal
 Mines  Regulations  regarding  bench-
 ing  the  sides  and  fencing  the  top  of
 open-cast  workings  been  complied
 with,  the  accident  could  have  been
 averted.

 The  mine  management  has  there-
 fore  been  held  responsible  for  the
 accident  and  steps  are  being  taken  for
 institution  of  criminal  proceedings.

 Shri  0.  K.  Bhattacharyya:  Is_  it  a
 fact  that  the  quarry  where  the  acci-
 dent  occurred  was  declared  closed, but  was  being  unlawfully  worked  by
 the  management  through  contractors?

 Shri  R.  K.  Malviya:  It  appears  it
 was  not  closed.  The  information  is
 that  it  was  being  worked  through  the
 contractors.

 32.6  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Report  oF  Coat  Boarp

 The  ParJiamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  On  behalf  of  Shri  K.  D.
 Malaviya,  I  beg  to  lay  on  the  Table  a
 copy  of  Annual  Report  of  the  Coal
 Board  for  the  year  96l-62.  [Placed

 .in  Library,  See  No,  LT-282/63].

 Presentation  of  Petition  73624

 ANNUAL  REPORT  OF  THE  KHADI  AND
 VILLAGE  INDUSTRES  COMMISSION

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  On
 behalf  of  Shri  Kanungo,  I  beg  to  lay
 on  the  Table  a  copy  of  Annual  Report
 of  the  Khadi  and  Village  Industries
 Coramission  for  the  year  96l-62
 under  sub-section  (3)  of  section  24  of
 the  Khadi  and  Village  Industries
 Commission  Act,  1956.  [Placed  in
 Library,  See  No.  LT-283  [83].

 2°7  hrs.
 PRESENTATION  OF  PETITION

 श्री  उठिया  (शहडोल)  :  श्रीमान्‌,  मैं

 कुछ  डालमिया-जैन  कम्पनियों  के  प्रशासन
 संबंधी  जांच  आयोग  की  रिपोर्ट  के  बारे  में

 एक  याचतिकाकार  द्वारा  हस्ताक्षरित  एक
 याचिका  पेश  करता  हूं  ।

 oe
 Shri  S.  M.  Banerjee  (Kanpur):  May

 I  know  whether  copies  will  be  cir-
 culated  to  us  before  the  discussion?

 Mr.  Speaker:  The  petition  has  to  be
 first  sent  to  the  Petitions  Committee.
 The  Committee  will  decide  whether
 copies  are  to  be  distributed  or  not.  If
 the  Committee  decides  that,  certainly
 we  will  see  that  the  copies  are  distri-
 buted.

 Shri  Ss.  M.  Banerjee:  We  are  going
 to  have  the  discussion  tomorrow.

 Mr.  Speaker:  If  it  is  too  late,  I  can-
 not  help  it.  First,  it  must  be  sent  to
 the  Petitions  Committee.  I  will  ask
 the  Petitions  Committee  to  look  into
 that.

 Shri  S.  M.  Banerjee:  May  I  know
 why  the  petition  was  not  submitted
 before  this?  Just  to  sabotage  the
 whole  discussion?

 Mr.  Speaker:  That  is  not  for  me  to
 say.
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 Shri  Sonavane  (Pandharpur):  Now
 this  petition  will  be  referred  to  the
 Petitions  Committee.  If  they  do  not
 report  before  the  discussion  on  the
 Vivian  Bose  Report  takes  place,  then
 probably  we  will  not  get  the  advan-
 tage  of  the  deliberations  of  the  Peti-
 tions  Committee.  I  think,  it  is  essen-
 tial  that  the  Petitions  Committee  re-
 ports  to  use  before  the  discussion
 takes  place.

 Mr.  Speaker:  The  Petitions  Com-
 Mittee  is  not  to  deliberate  on  it.  They
 ‘will  only  decide  whether  the  copies
 should  be  distributed  to  Members.
 That  opinion  they  can  give  us  even
 today,  and  we  can  see  they  are  distri-
 buted  if  they  come  to  that  decision.

 12-19  hrs.
 EXPORT  (QUALITY  CONTROL  AND

 INSPECTION)  BILL—Contd.
 Mr.  Speaker:  Further  consideration

 of  the  following  motion  moved  by
 Shri  Manubhai  Shah  on  the  2nd  May,
 log,  namely  :—

 “That  the  Bill  to  provide  for  the
 sound  development  of  the  export
 trade  of  India  through  quality  con-
 trol  and  inspection  and  for  matters
 connected  therewith,  be  taken  into
 consideration.”

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  «nd
 Industry  (Shri  Manubhai  Shah):
 Yesterday  I  was  mentioning  that  I
 was  very  grateful  to  the  House  for
 the  unanimous  support  that  they  ac-
 -corded  to  this  Bill.  It  heartened  me
 to  find  that  the  Members  were  so  keen
 on  it  that  they  pointed  out  it  should
 ‘have  been  brought  earlier.

 Shri  Warior  pleaded  for  representa-
 tion  of  the  small-scale  exporters.  I
 can  assure  him  that  among  the  eleven
 seats  provided  in  clause  3  of  the  Bill,
 it  is  our  intention  to  give  adequate
 representation  to  the  exporters,  and
 particularly  the  small-scale  expor-
 ters.  It  is  difficult  to  define  legally
 the  ‘small  exporters’  or  how  they
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 should  be  taken  in.  But  I  can  assure
 the  House  that  while  constituting  this
 council  I  shall  keep  this  in  mind  and
 see  that  adequate  representation  is
 given  to  the  smal]  scale  exporters.

 There  was  some  impression  in  the
 mind  of  Shri  Warior  which  has  been
 clarified  by  Shri  Abdul  Waheed.  It  is
 true  that  export  trade  had  not  im-
 proved  much  over  a  decade  but  fortu-
 nately  it  is  looking  up  since  the  last
 two  years  and  this  year  we  have
 registered  the  highest  increase  in  the
 last  47  years,  since,  our  export  trade
 begun.  However,  there  is  no  room  for
 complacency  and  much  more  will  have
 to  be  done  if  the  targeted  yearly  addi-
 tion  of  Rs.  40  crores  to  our  export
 trade  is  to  be  achieved.  In  this  endea-
 vour,  quality  is  important;  it  is  not
 only  an  image  of  India  abroad;  quality
 also  pays.  With  our  experience  over
 the  last  four  months  when  we  brought
 in  quality  control  for  39  items,  the
 prices  of  our  commodities  in  the  world
 market  are  looking  up.

 Shri  Saraf  and  some  other  hon.
 Members  said  that  there  should  be
 no  delay  in  the  quality  control  an!
 inspection  procedure.  When  we
 brought  a  very  wide  inspection  cont-
 rol  on  cardamom,  black  pepper,
 turmeric,  chillies,  etc.  the  trade  also
 expressed  these  fears.  We  assured  that
 we  had  made  proper  arrangements  at
 every  port  and  we  had  adequate  staff
 and  that  they  would  not  find  any
 cause  for  delay.  When  they  departed
 after  discussing  this  matter  with  us,
 they  had  severe  misgivings  and  were
 cautioning  us  that  this  would  cause
 delay.  I  should  say  that  I  am  grateful
 to  the  staff  of  the  qualit’  control  and
 inspection  branch  of  our  Min‘stry  and
 of  the  Agriculture  Minis‘ry  as  the
 very  same  black  pepper  and  cardamom
 exporters  have  expressed  satisfaction
 at  the  working  of  quality  control  and
 inspection  in  the  last  24  months.  We
 want  to  have  the  field  laboratories  and
 the  various  types  of  apparatus  first
 established  before  we  rush  in  for
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 {Shri  Manubhai  Shah]
 quality  control  and  inspection.  An-
 other  Bill  in  relation  to  textiles  will
 come  up  for  consideration  at  the  next
 session  where  we  have  provided  for
 a  corporate  body  to  look  after  quality
 control  both  for  internal  market  and
 external  market  for  the  entire  textile
 industry,  textile  machinery,  stores,
 chemicals,  textile  fabrics,  etc.  so  that
 anything  which  is  produced  in  this
 country  should  be  free  from  doubt
 regarding  its  quality  and  they  adhere
 to  the  samples  and  specifications  that
 international  markets  demand.  More
 so,  the  domestic  market  must  be
 attuned  to  that.  There  is  sometimes  a
 fallacious  view  that  external  trade
 should  be  separated  from  _  internal
 trade.  Those  countries  which  have
 earned  thelr  reputation  for  trade
 abroad  have  fundamentally  been
 quality  conscious  for  the  domestic
 market  itself  because  foreign  trade  is
 only  a  small  part  of  the  vast  domestic
 market.  Our  efforts  are  therefore  to
 see  that  the  trading  community  and
 various  people  in  the  field  of  produc-
 tion  of  agricultural  and  _  industrial
 commodities  are  all  educated  and
 trained  and  properly  attuned  to  qua-
 lity  control  enforcement  within  the
 country  itself  both  for  the  domestic
 market  and  for  the  markets  abroad.

 Some  hon.  Members  said  that
 punishments  and  fines  should  have
 been  enforced  at  the  very  outset.  It
 is  not  the  principle  in  law  or  in  juris-
 prudenc®  that  at  the  very  first  offence
 committed  against  a  provision  of  an
 Act  like  this  a  man  should  be  punished
 by  both.  We  have  followed  the  well-
 known  principle  here.  The  highest
 penalty  here  is  two  years  imprison-
 ment  and  Rs.  5000  fine  or  both  toge-
 ther.  In  a  certain  contingency,  no
 alternative  has  been  left  to  the  decid-
 ang  court  or  tribunal  to  even  vary
 these.  The  minimum  penalty  we  have
 got  is  three  months  and  it  should  be
 considered  as  adequate  looking  to  the
 nature  of  the  measure  that  is  before
 us.

 Then  there  were  one  or  two  points
 which  my  hon.  friend  Shri  Guha  men-
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 tioned.  it  is  true  that  tea  and  jute  are
 very  basic  to  our  country’s  export
 promotion  and  I  can  assure  him  that
 even  for  these  commodities  we  are
 going  to  bring  in  standard  specifica-
 tions  and  because  they  are  very  wide-
 ly  dispersed  in  the  international  mar-
 kets  we  will  have  to  honour  what  is
 called  the  international  export  con-
 tracts,  that  is,  the  contracts  which  are
 entered  into  between  the  buyer  and
 the  scller  are  as  valid  as  the  specifi-
 cation  which  should  not  be  in  an  arbi-
 tray  way  or  in  an  absolute  way  or  in
 a  different  way  in  which  we  want  to
 consume  the  product.  Therefore,  that
 provision  is  healthy  and  7  salutary
 which  has  been  provided  in  the  Bill—
 that  we  shall  not  interfere  or  allow
 the  law  to  be  interfered,  which  is  the
 internationally  established  practice,  as
 long  as  the  image  of  India  to  be  creat-
 ed  during  the  export  of  these  goods  is
 not  vitiated,  blurred  or  damaged  in
 anyway.  That  is  the  only  criterion  by
 which  we  shall  judge  the  purpose  of
 this  Act.

 Then  there  were  other  points  whe-
 ther  the  quality  control  will  add  to
 the  cost.  The  hon.  Member,  Shri  Sham
 Lal  Saraf  and  one  or  two  other  hon.
 Members,  made  this  point.  I  can
 assure  them  that  the  total  cost  of  qua-
 lity  control  measures  as  we  have  esti-
 mated  today  is  0-2  per  cent,  that  is  for
 a  hundred  rupee  worth  of  export,
 20  nP.  have  to  be  spent  on  inspection.  I
 do  not  think  anybody  could  consider  it
 is  a  heavy  charge.  Even  if  it  were
 slightly  higher,  the  trade  has  wel-
 comed  that  if  we  can  obtain  one  rupee
 or  two  rupees  or  three  per  cent  or
 four  per  cent  more,  the  Ned  per  cent
 surcharge  or  levy  as  inspection  charge
 should  not  be  considered  as  too  heavy.
 As  a  matter  of  fact,  in  the  very  first
 year  we  have  even  subsidised  quality
 control  expenses  and  in  the  case  of
 Pepper,  cardamom  and  other  things,  we
 are  even  bearing  half  the  charge  and
 leaving  only  half  the  charge  to  be
 borne  by  the  exporters  of  various
 commodities  and  items.  I  can  assure
 the  House  that  we  want  to  make  this
 a  self-financing  scheme.  It  would  *
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 be  possible  to  carry  the  burden  of
 ‘quality  control  on  the  normal  exche-
 quer,  when  these  products  can  easily
 year  such  a  small  charge.  During  the
 current  year,  our  programme  is  to  re-
 cognise  and  establish  300  field  labora-
 torics  throughout  the  length  and  bre-
 adth  of  this  country  to  cater  for  the
 different  commodities  in  which,  as  one
 of  the  hon.  Members  yesterday  pointed
 out,  specialiscd  agencies  will  also  be
 taken  care  of.  That  is,  organisations
 like  the  General  Superintence  Co.  of
 India,  Briggs  and  Co.,  Italah  etc.
 those  who  want  to  specialise  in  quality
 control  and  pre-shipment  inspection
 will  be  given  full  encouragement  to
 establish  these  laboratories.  We  shall
 utilise  the  laboratories  of  research  or-
 ganisations.  We  shall  utilise  the  labo-
 ratories  and  test  houses  of  profes-
 sional  organisations  of  specialists  and
 other  international  and  national  orga-
 nisations  and  universities  in  this  coun-
 try  for  carrying  out  this  massive  pro-
 gramme.

 As  a  matter  of  fact,  some  of  the
 quality-conscious  countries  like  Japan
 and  the  United  States  have  labora-
 tories  and  test  houses  which  run  into
 thousands.  Maybe  in  the  one  country
 there  are  as  many  as  50,000  labora-
 tories  and  test-houses  doing  this  work.
 Looking  to  the  size  of  our  country,
 Over  a  period  of  the  next  five  years,
 we  wil]  have  to  act  likewise  for  every
 area,  particularly  the  industrial  and
 trading  centre  we  shall  be  required  to
 have  scores  of  laboratories  specialised
 to  carry  out  the  test  for  different
 products.

 Mention  was  made  about  mineral
 ore.  There  also  I  can  assure  the
 House  that  the  mineral  ores,  though
 they  look  like  dust,  require  very
 rigid  specifications  and  we  are  not
 going  to  vield  to  any  sort  of  under-
 standing  that  because  it  is  a  product
 which  does  not  require  quality,  it  will
 not  be  tested.  Some  pcople  interested
 in  oils  and  agricultural  products  and
 minoral  products  had  contended  that
 when  thes>  were  raw  materials  which
 go  to  other  countries,  where  was  the
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 need  for  quality  control  and  preship-
 ment  inspection.  This  is  a_  highly
 fallacious  argument.  The  more  the
 thing  is  a  basic  raw  materiai,  the
 greater  is  the  need  to  see  that  the
 specifications  are  adhered  to  so  that  the
 buyer  on  the  other  hand  knows  what
 he  is  buying  and  therefore  we  get
 better  prices,  and  the  continuous
 market  price  fluctuations,  variations,
 and  the  bad  name  that  we  get,  the
 losses  that  we  incur,  the  claims  and
 disputes  and  other  types  of  quarrels
 that  we  have  to  settle~all  get  mini-
 mised,  when  we  become  what  is  called

 “a  sample-adhering  nation.  Apart  from
 standard,  what  is  important  is  this:
 when  once  we  show  to  the  foreign
 buyer  a  particular  sample,  and  when
 the  products  that  follow  it  are  quite
 different,  we  lose  all  the  confidence
 that  the  foreign  buyer  has.  Therefore,
 a  strict  adherence  to  sample,  adhering
 to  scientific  specifications  and  an
 adherence  to  the  same,  providing  all
 facilities  in  the  fields,  and  test  houses
 and  the  laboratories,  are  essential.  We
 expect  that  the  co-operation  of  the
 business  community  should  be  forth-
 coming,  and  with  the  support  of  this
 House  and  encouragement  and  bless-
 ing  from  here,  we  shall  be  able  to
 make  this  country  very  greatly  quality
 conscious.

 Tt  is  true  that  over  the  last  00  years
 we  have  neglected  this.  But  this  was
 not  always  the  heritage  of  India.
 Indian  businessmen  used  to  sell  goods
 across  the  seven  seas.  In  the  sixth,
 seventh  and  the  eighth  centuries,  we
 were  one  of  the  greatest  sea-faring
 nations,  though  transport  and  commu-
 nications  were  not  as  fast  as  they  are
 now.  From  the  grandfather  to  the
 grandson,  from  the  sire  to  the  son,
 the  Indian  tradition  was  that  the
 pledged  word  was  honoured;  thit  the
 sample  was  adhered  to.  The  product
 that  followed  was  alwayg  much  better
 than  the  onc  which  preceded  it  and
 the  successive  products  ran  from
 generations  to  gencrations  and  it
 created  a  very  great  name  for  India
 as  one  of  the  most  powerful  and
 healthy  trading  nations  of  the  world.
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 [Shri  Manubhai  Shah]
 That  is  the  aim  of  the  Bill.  We

 want  to  recapture  the  grand  image  of
 India  created  in  the  past  and  to  ensure
 that  we  emerge  as  one  of  the  quality-
 conscious  nations  over  the  next  five
 or  ten  years.  As  I  said  earlier,  this
 year  will  go  down  in  the  history  of
 the  foreign  trade  of  this  country  as
 the  quality  control  year.  There  are
 10,000  commodities  which  enter
 foreign  trade,  but  700  commodities
 play  a  principal]  part.  All  of  them
 gradually  over  a  phased  programme
 of  a  pragmatic  nature  will  be  brought
 under  quality  control  and  preship-
 ment  inspection,  both  for  the  foreign
 markct  and  for  domestic  consumption.

 I  have  tried  to  clarify  all  the  points
 which  the  hon.  Members  had  raised.
 I  am  grateful  to  them  for  giving  their
 unanimous  support  to  the  Bill.  There
 are  soms  amendments  suggested  by
 Mr.  Warior,  to  which  I  have  already
 replied  and  I  hope  he  will  not  press
 those  amendments.

 Shri  A,  C.  Guha  (Barasat):  In  clause
 13,  there  is  a  reference  to  notifica-
 tion,  by  which  there  can  be  delega-
 tion  of  powers.  May  I  know  whether
 a  copy  of  this  notification  will  be
 laid  on  the  Table  of  the  House?  I
 seferred  to  it  yesterday  in  my  speech.

 Shri  Manubhai  Shah:  I  have  check-
 ed  it  up.  This  is  really  nominating
 only  a  paritcular  officer  to  carry  out
 the  responsibilities.  The  rules,  as
 laid  down  in  clause  17,  will  be  laid
 on  the  Table  of  the  House.  This  is
 not  really  a  notification  for  doing  any-
 thing  excepting  nominating  a_  parti-
 cular  officer.  In  all  our  substantive
 legislations,  this  provision  does  exist
 and  there  is  no  provision  to  lay  it  on
 the  Table  of  the  House.

 Shri  A,  C,  Guha:  I  submitted  yester-
 day  that  this  is  delegation  of  powers
 which  the  Government  is.  deriving
 from  this  Act  itself.  The  power  is
 delegated  to  certain  officials.  I  think
 such  a  notification  should  also  be
 placed  before  the  House,

 MAY  3,  963  (Quality  Control  and  —-3632
 Inspection)  Bill

 Mr,  Speaker;  This  is  only  to  nomi-
 nate  a  person.  The  rule-making
 power  is  containeq  in  another  clause
 and  there  in  that  clause  there  is  provi-
 sion  to  place  it  on  the  Table  of  the
 House.

 The  question  is:

 “That  the  Bill  to  provide  for  the
 sound  development  of  the  export
 trade  of  India  through  quality  con-
 trol  and  inspection  and  for  matters
 connected  therewith  be  taken  into
 consideration.”

 The  motion  wus  adopted.

 Mr,  Speaker:  We  shall  now  take  up
 clause-by-clause  consideration.

 The  question  is:
 “That  clause  2  stand  part  of  the

 Bill”,

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3—(Establishment  of  Export
 Inspection  Council)

 Shri  Warior  (Trichur):  I  beg  to
 move:

 Page  2,  after  line  28,  insert—

 “Provided  that  one  out  of  such
 three  members  shall  be  a  member
 representing  the  small  scale  ex-
 porters,”  (1)
 Shri  Yashpa]  Singh  (Kairana):  I

 beg  to  move:

 Page  2,  after  line  25,  insert—

 “(ee)  three  Members  of  Parlia-
 ment,  two  from  Lok  Sabha  and  one
 from  Rajya  Sabha,  to  be  elected  by
 respective  Houses  of  Parliament.”
 (8)

 2.34  hrs.

 (Mr.  Deputy-SpeaKER  in  the  Chair]

 att  यद्ापाल  सिह  :  अपनी  एमेंडमेंट्स
 के  सिलसिले  में  मैं  यह  कहस।  चाहता  हूं  कि

 दूसरी  दफा  श्रगर  कोई  जुम  करता  है  ती
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 उस  को  कम  से  कम  दस  हज़ार  रुपया  जुर्माना
 होना  चाहिये  श्रौर  कम  से  कम  तीन  साल  की
 सज़ा  होनी  चाहिये  ।  भ्रभी  परसों  हमारी
 हैल्थ  मिनिस्टर  साहिबा  कह  चुकी  हैं  कि

 दुबारा  जुर्म  करने  पर  ज्यादा  सज़ा  दी  जायेगी
 इसलिए  मेरा  सजेशन  यह  है  कि  दुवारा  जुर्म
 करने  पर  इतनी  सख्त  सज़ा  दी  जाये  कि  वह
 फिर  उस  तरह  का  जुम  करने  की  जुरंत  न
 कर  सके  ।

 दूसरा  मेरा;  कहना  यह  है  कि  इसको  सिर्फ
 आफिसर्स  पर  ही  न  छोड़  दिया  जाये  बल्कि
 जैसा  जनतंत्र  में  कायदा  होता  है  उसके  मुताबिक
 इस  में  दो  मेम्बर  लोक  सभा  से  और  एक  मंम्बर
 राज्य  सभा  से  लिया  जाये  ।  इसके  लिए  यह
 भी  जरूरी  है  कि  ऐसा  हैल्दी  एटमसफीयर
 तैयार  किया  जाये  कि  किसी  भी  ट्रेडर  को
 हिम्मत  न  हो  कि  उस  तरह  का  रमल  कर  सके
 जिससे  देश  की  गरिमा  पर  धब्वा  आये  ।
 ऐसी  तजवीज़  की  जानी  चाहिये  कि  काम
 भ्रच्छी  तरह  से  चल  सके  ।

 pet
 श्री  मनुभाई  छाह  :  मैंने  पहले  भी  कहा  था

 कि  इस  किस्म  के  बिल  में  इस  तरह  की  व्यवस्था
 करना  श्रच्छा  नहीं  होगा  कि  पालियामेंट  के
 मैम्बर  रखे  जांय  |  यह  श्रलग  किस्म  का
 काउंसिल  बनेगा  ।  इसका  ज्यादा  तर  काम
 एपेलेट  और  एनफोसंमेंट  का  होगा  सलाह
 देने  का  नहीं  ।  यह  कोई  एडवाइज़री  बोर्ड  या
 डिवेलेपमेंट  बोर्ड  के  किस्म  का  नहीं  होगा  ।
 इसका  मकसद  यह  होगा  कि  हमारी  कंट्री  के
 प्रेस्टीज़  को  बढ़ाये  ।  इस  किस्म  का  बिल  चूंकि
 यह  है  श्रौर  इस  किस्म  का  काउंसिल  चूंकि  यह
 है,  इसलिए  बहुत  सोच  विचार  करने  के  बाद
 किसी  पालियामैंट्री  या  लेजिस्लेटिव  के  टाइप
 के  मंम्बर  को  या  इस  किस्म  के  पब्लिक  के
 रिप्रिजेंटटिव  को  जो  पालिमैंद्री  लाइफ  से

 ताललुक  रखता  है,  लेने  की  व्यवस्था  नहीं  की
 गई  है  ।  आफिशल्ज़  श्रौर  नान-आफिशल्ज़
 जो  इस  में  रखे  गये  हैं,  वे एक्सपर्ट स  हैं,  स्पेश-
 लिस्ट  हैं  खाली  सरकारी  नौकरों  को  रखने  का
 सवाल  नहीं  है  t
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 जहां  तक  दस  हज़ार  जुमनि  का  और
 तीन  साल  की  सज़ा  का  सवाल  है  और  ड्रग
 कंट्रोल  की  जो  बात  माननीय  सदस्य  ने  कही  है,
 मैं  कहना  चाहता  हूं  थोड़ा  सा  उस  में  और
 इस  में  फर्क  है  t  वहां  पर  इंसान  की  रोजमर्रा
 की  ज़िन्दगी,  उसके  खानपान  उसकी  तनदुरुस्ती
 के  साथ  उसका  ताल्लुक  है,  लेकिन  यह  सवाल
 ज्यादातर  ट्रेड  का  है  1  फिर  भी  पांच  हज़ार
 रुपये  के  जुर्माने  और  दो  साल  कैद  की  जो  सज़ा
 रखी  गई  है,  वह  कम  नहीं  है  ।  इस  किस्म  के
 बिल  में  यहे  बहुत  ज्यादा  है।  इसलिए  मैं
 समझता  हूं  कि  जभी  जैसा  है,  इसको  बेस  ही
 स्वीकार  कर  लिया  जाये  ।

 Mr,  Deputy-Speaker:  Is  Shri  Warior
 pressing  his  amendment  No.  ?

 Shri  Warior:  No,  Sir.

 Mr,  Deputy-Speaker:  Has  he  the
 leave  of  the  House  to  withdraw  his
 amendment?

 Several  Hon,  Members:  Yes.

 Amendment  No.  |  was,  by  leave,
 withdrawn.

 Mr.  Deputy-Speaker,;  What  about
 Shri  Yashpal  Singh’s  amendment?

 Shri  Yashpal  Singh:  I  am  not  pres-
 sing  my  amendment,

 Mr,  Deputy-Speaker:  Has  he  the
 leave  of  the  House  to  withdraw  his
 amendment?

 Severa]  Hon,  Members:  Yes.

 Amendment  No,  2  was,  by  leave,
 withdrawn.

 Mr,  Deputy-Speaker;  The  question
 is:

 “That  clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.
 Clauses  4  to  6  were  added  to  the

 Bill.
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 Mr,  Deputy-Speaker:  Then  we  take
 up  clause  7.  There  are  some  amend-

 “ments  to  this  clause,

 Shri  Warior:  Sir,  I  beg  to  move:

 (i)  Page  4,  line  0,—
 after  “may”  insert—

 “in  the  first  instance  suspend  the
 recognition  granteq  to  that  agency

 -and”,  (2)

 (ii)  Page  4,  line  20,--

 add  at  the  end—

 “The  inspection  shall  be  complet-
 ed  within  such  time  ag  may  be
 prescribed.”  (3)

 (iii)  Page  4,  lines  34  and  35,—

 omit  “and  shall  not  be  questioned
 in  any  court  of  law”.  (4)

 Sir,  in  clause  7  of  the  Bill  it  is
 “provided:

 “Provided  that  ig  the  Centra)
 Government  is  of  opinion  that  any
 recognition  granted  to  any  agency
 under  this  sub-section  should,  in  the
 public  interest,  be  withdrawn,  the
 Central  Government  may,  after  giv-
 ing  a  reasonable  opportunity  to  that
 agency  to  make  representations  in
 the  matter,  withdraw,  by  like  noti-
 fication,  the  recognition  granted  to
 it.”

 In  between  giving  this  opportunity
 and  their  defending  their  own  stand,
 the  agency  ‘may  continue  to  exercise
 their  authority  of  inspection.  By  my
 amendment  No,  2  I  want  to  say  that
 that  authority  of  the  agency  should
 not  continue  during  the  interim  period
 “‘petween  finding  out  the  defect  or
 fault  of  the  agency  and  the  with-
 drawal  of  the  recognition.  During  the
 that  interim  period  this  authority  of
 inspection  of  that  particular  agency
 must  be  suspended,  because  having
 found  out  something  wrong  with  them

 show  can  we  allow  them  to  continue  to
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 do  the  inspection,  Moreover,  when
 this  clause  is  inserted  here  as  it  is,
 We  presume  that  there  are  opportuni-
 ties  for  such  agencies  to  do  something
 wrong—I  do  not  say  mal-practices,
 but  something  wrong—or  something
 detrimental  to  the  exporters,  Which
 are  these  agencies,  it  is  not  yet  known
 and  it  is  yet  to  be  notified.  These
 agencies  presumably  will  be  some  of
 the  Chamber  of  Commerce  _institu-
 tions  or  some  of  their  subsidiary  or-
 ganisations.  We  know  that  especially
 at  the  ports  these  organisations  are
 headed  by  people  who  have  big  in-
 terests  in  business.  So,  there  will  be
 always  that  amount  of  caution  neces-
 sary  to  see  that  these  agencies  do
 not  harm  the  interests  of  small-scale
 traders.  Hence  it  is,  that  this
 authority  must  not  be  vested  in  them
 during  the  interim  period  especially
 because  it  will  be  handled  by  people
 of  not  very  sure  sympathies  for  the
 small-scale  tnaders.  Therefore,  I
 want  that  this  amendment  be  accepted.

 My  next  amendment  is  about  the
 punishment.  I  am  not  yet  convinced
 by  what  the  Minister  was  pleased  to
 say.

 I  do  not  press  amendment  No,  3  to
 a  vote,  because  that  has  almost  been
 granted.  Coming  to  amendment  No,
 4,  the  authority  of  court  has  been
 taken  out  by  sub-section  (5).

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Sir,  on  a  point  of  order,
 When  the  hon,  Member  js  making
 interesting  points  I  think  there  should
 be  quorum  in  this  House.

 Shri  Warior;  As  far  as  I  am  con-
 cerned,  I  am  not  so  particular  about
 it,

 Shri  Hari  Vishnu  Kamath:  I  am
 interested  in  gecing  that  there  is  quo-
 rum.

 Shri  Warior:  I  do  not  want  the  time
 of  the  House  to  be  wasted  like  this,
 Further,  all  those  who  are  interested
 in  this  Bill  are  present.
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 Mr,  Deputy-Speaker:  The  bell  is
 being  rung.

 Shri  Warior,  I  was  only  saying  that
 we  have  to  rush  through  business,

 Shri  Hari  Vishnu  Kamath:  Why
 should  they  be  rushed  through?

 Shri  Warior:  Because  there  are
 other  Bills  also  to  be  passed.

 Mr,  Deputy-Speaker:  Now  there  is
 quorum.  The  hon,  Member  may
 continue,

 Shri  Warior;  Sub-clause  (5)  of
 clause  7  reads:

 “Subject  to  the  provisions  of  sub-
 section  (6),  the  decision  of  the
 agency  where  no  appeal  is  filed,  and
 the  decision  of  the  appellate  autho-
 Tity  where  an  appeal  is  filed,  shall
 be  final  and  shall  not  be  questioned in  any  court  of  law.”

 _  do  not  understand  why  the  autho-
 rity  or  the  power  of  the  court  should
 be  taken  out.  Because,  in  the  ulti-
 mate  analysis,  if  the  parties  to  the
 appeal  are  convinced  that  they  are
 given  justice,  why  should  they  go  to
 the  court  of  law?  Of  course,  I  know
 that  in  the  next  sub-clause  they  have
 reserved  the  right  of  revision  but,  all
 the  same,  I  cannot  understand  why
 the  court  of  law  should  be  precluded
 from  looking  into  this.  At  least,  I  am
 not  convinced  by  the  arguments,

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  Sir,  I  want  to  oppose  both
 these  amendments,  Having  heard
 what  my  hon,  friend,  Shri  Warior, had  to  say  in  support  of  his  amend-
 ments,  I  feel  that  they  will  do  more
 harm  than  good  and  hence  I  oppose
 them.

 With  regard  to  the  first  amendment,
 I  would  say  that  it  is  out  of  sort  at
 the  present  juncture.  I  think  my
 hon,  friend  is  labouring  under  some
 delusion.  Nothing  has  happened  as
 yet.  Something  should  come  into  be-
 ing  first  before  the  suspension  of  its
 recognition  can  be  thought  of,  Let  us

 549(Ai)  LSD—4,
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 see  how  it  comes  into  being  and  how
 it  functions,  I¢  it  ig  not  functioning
 in  the  way  it  should,  the  Parliament
 is  certainly  free  to  ask  for  certain
 decisions  to  be  taken  to  meet  the
 situation.  Now  some  new  measures
 are  being  taken  for  improving  our
 export  trade,  on  which  most  of  the
 prosperity  of  the  country  dnd  its
 future  depends.  So,  my  submission  is,
 at  this  stage  we  should  make  it  nei-
 ther  too  penal  nor  too  stringent,
 because  that  will  create  consternation
 in  the  minds  of  the  people  and  take
 away  their  missionary  zeal  to  increase
 our  exports.  So,  I  am  of  the  firm
 opinion  that  the  acceptance  of  such
 amendments  will  do  more  harm  than
 good,  because  they  act  as  a  disincen-
 tive  to  their  efforts  to  improve  our
 export  trade,

 As  far  as  the  penal  section  is  con-
 cerned,  I  think  the  attitude  of  the
 hon.  Minister  is  perfectly  right.  This
 is  the  time  when  we  have  to  ask
 people  to  come  forward  to  increase
 their  exports.  We  have  to  guide  them
 as  to  the  lines  in  which  they  should
 function.  Keeping  that  in  view,  I  am
 in  perfect  agreement  with  what  the
 hon.  Minister  has  said.  Therefore,
 while  agreeing  with  the  view  of  the
 hon.  Minister,  I  oppose  all  these
 amendments.

 Shri  Manubhal  Shah:  What  Shri
 Warior  said  about  suspending  the  re-
 cognition  granted  will  not  be  correct
 because,  ‘while  the  Government  might
 take  action,  the  agency  may  be
 wholly  not  guilty  at  all,  or  free  from
 any  blame.  Therefore,  merely  to  sus-
 pend  the  agency,  or  a  concern,  or  a
 factory  is  a  punishment  which  is
 very  drastic.  Even  according  to  the
 normal  process  of  law  and  justice,  we
 should  give  them  some  time,  hear
 their  reaction,  their  explanation  or
 reason  and,  after  hearing  them,  ex-
 peditiously  dispose  of  such  cases,  That
 is  why  I  say  that  I  would  not  like  that
 amendment  to  be  accepted.  We  have
 just  sought  to  give  a  reasonable  oppor-
 tunity  to  the  agency  to  ‘make  repre-
 sentation  in  the  matter  before  the
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 {Shri  Manubhai  Shah.)
 withdrawal  of  the  recognition  granted
 to  it.  Ig  they  are  proved  guilty,  cer-
 tainly  we  will  withdraw  the  recogni-
 tion.  But  merely  on  suspicion  or  on
 a  prima  facie  case,  to  say  that  we
 will  withdraw  the  recognition  will  not
 be  quite  right.

 I  am  glad  that  he  has  not  pressed
 for  his  amendment  to  sub-clause  (2).
 As  regards  sub-clause  (5),  this  is  more
 like  a  question  where  the  appellate
 authority  will  practically  have  all  the
 judicial  powers.  So,  it  is  provided
 there,  namely,

 “Subject  to  the  provisions  of  sub-
 section  (6),  the  decision  of  the
 agency  where  no  appeal  is  filed,
 and  the  decision  of  the  appellate
 authority  where  an  appeal  js  filed,
 shal]  be  final”,

 If  we  leave  it  to  litigation,  I  can
 assure  the  hon.  Member  that  all  the
 purpose  of  quality  control  will  be  de-
 feated  because  they  wil]  go  on  drag-
 ging  every  case  to  the  court  of  law
 and  bring  endless  points  of  dispute.
 We  want  to  create  a  quick  and  effi-
 cient  machinery  for  quality  control.  I
 can  assure  the  House  that  the  appel-
 late  authority  will  be  very  vigilant  and
 wide  open  and  will  listen  to  all  that.
 In  sub-clause  (6)  we  have  taken  fur-
 ther  powers,  that  is,  if  there  is  still
 any  residuary  hardship  left,  we  can
 make  a  revision  at  the  Government
 level.

 Mr.  Deputy-Speaker:  Does  _  Shri
 Warior  wish  to  press  any  of  his
 amendments?

 Shri  Warior:  No,  Sir.

 Mr,  Deputy-Speaker:  Has  he  the
 leave  of  the  House  to  withdraw  his
 amendments?

 Some  Hon,  Members:  Yes.

 Amendments  Nos.  2,  3  and  4  were,
 by  leave,  withdrawn.
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 Mr.  Deputy-Speaker,  The  question
 is:

 “That  clause  7  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clouse  7  was  added  to  the  Bill.

 Clauses  8  to  0  were  added  to  the
 Bill.

 Clause  ll—  (Penalty)
 Shri  Warior:  Sir,  I  beg  to  move:

 (i)  Page  6,—
 (i)  line  20,  for  “or”  substitute

 “and”  i
 (ii)  line  2l,  omit  “or  with  both”

 (5)

 (ii)  Page  6,  line  27,—

 for  “three  months”  substitute  “six
 month”,  (6)

 Mr.  Deputy-Speaker:  Shri  Yashpal
 #  Singh  is  not  here;  so,  his  amendment

 is  not  moved,
 Shri  Warior:  This  clause  pertains  to

 punishment  that  will  be  given.  Al-
 though  the  hon.  Minister  has  tried
 to  convince  us  that  the  punishment
 in  the  first  instance  must  not  be  very
 deterrent  or  very  harsh,  as  a  person
 who  had  suffereq  punishment  very
 many  times  I  do  not  think  that  this
 punishment  will  be  deterrent  enough
 for  the  crime  that  is  envisaged  in  the
 clause.  When  they  know  pretty  well
 that  quality  control  is  there  and  all
 these  regulations  are  there,  if  even
 then  they  want  to  infringe  the  law
 and  commit  a  crime  like  this,  I  think,
 the  punishment  must  be  exemplary
 and  others  at  least  must  know  that  if
 they  dea]  in  such  a  manner,  they
 will  be  taken  to  task  very  harshly.
 Hence,  it  is  that  this  punishment  must
 be  more.

 In  my  speech  itself  I  had  pointed
 out  that  in  Japan  even  for  the  first
 offenec  the  punishment  given  is  three
 years’  imprisonment,  Here,  although
 the  punishment  is  mentioned  a3
 “two  years’  imprisonment”  for  the
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 first  offence,  the  minimum  is  not  even
 mentioned.  We  can  gain  by  the  ex-
 perience  of  50  years  in  Japan.  By
 their  rich  experience  in  this  matter
 they  have  found  that  this  much
 punishment  must  be  given  even  for
 the  first  offence.  Why  not  we  gain
 by  that  experience  and  have  that
 even  now?  But  I  do  not  want  to  go
 to  that  extent.  Let  it  be  two  years
 and  if  the  hon,  Minister  is  pleased  to
 put  it,  We  may  say  “minimum  three
 months’  imprisonment  for  the  first
 offence  and  minimum  six  months’  im-
 prinsonment  for  the  second  offence”,  I
 will  be  satisfied  with  that.

 I  am  not  very  much  enamoured  of
 fine  for  these  people.  These  people
 are  able  to  pay  any  amount  of  fine—
 leave  alone  a  fine  of  Rs.  5,000  even
 if  it  is  a  fine  of  Rs,  10,000  because  they
 know  that  in  one  consignment  alone
 they  can  get  back  not  only  that  but
 much  more,  So,  it  is  not  fine  that
 matters  as  far  as  these  people  are
 concerned.  Fine  is  important  only
 when  a  man  is  insolvent  or  if  he  is
 not  solvent  enough  to  pay  that.  But
 for  these  merchants  and  exporters
 who  can  afford  to  pay  that  much
 money,  is  not  what  matters  with
 them.  Imprisonment  is  much  more
 deterrent  for  them  and  that  is  why
 I  wish  that  the  hon,  Minister  *  will
 accept  the  amendment.  The  punish-
 ment  must  be  made  deterrent  and
 exemplary,  because  it  is  not  a  question
 of  one  or  two  persons.  So,  I  request
 that  my  amendments  may  be  accepted,

 Shri  Manubhai  Shah:  As  I  have  al-
 ready  explained,  even  in  normal  law,
 equity  and  common  law,  for  the  very
 first  offence  in  the  nature  of  this
 measure,  when  the  country  is  to  be
 trained  into  quality  control,  it  would
 be  extremely  wrong  on  the  part  of
 the  Government  or  the  community  to
 treat  everybody  as  criminal.  There-
 fore,  in  the  case  of  second  offence,
 we  have  left  no  alternative  with  the
 court.  The  court  will  have  both  the
 power  of  penalty  and  imprisonment.
 It  is  only  in  the  first  instance  that  the
 alternative  is  given  and  we  should
 leave  it  to  the  goodwill  of  the  court
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 to  judge  the  quantum  of  the  punish-
 ment  and  the  quantum  of  the  crime.
 Sometimes  it  may  be  a  minor  defect  in
 a  particular  specification  and  it  is  not
 correct  to  say  that  because  they  are
 capable  of  paying  any  amount  of
 fines  that  they  will  continue  to  send
 our  bad  goods  because  under  _  the
 Customs  Act  and  even  under  this  Act,
 we  have  full  power  to  completely
 deprive  him  of  export  licences  or  any
 permission  to  export  even  otherwise
 than  what  is  provided  here.  So,  I
 would  request  the  hon.  Members  to
 give  some  time  to  this  country,  to  the
 business  community,  the  exporters,
 the  foreigners  who  are  involved  in
 this  great  transaction  in  large  num-
 bers  and  ig  in  due  course—the  House
 is  supreme—we  find  that  the  malady
 persists  and  we  are  not  able  to  stamp
 out  these  type  of  imbalances,  then
 certainly  we  can  always  reconsider
 the  matter.  That  is  why  I  would  re-
 quest  the  hon,  Member  not  to  press
 for  his  amendments.  What  we  have
 done  is  after  a  mature  consideration.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  want  to  withdraw  them?

 Shri  Warior:  No,  I  would  like  to
 have  a  voice  vote.

 Amendments  Nos.  5  and  6  were  put
 and  negatived.

 Mr.  Deputy  Speaker:  The  question
 is:

 “That  clause  AL  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  i  was  added  to  the  Bill.

 Clause  2—(Offences  by  companies)
 Mr.  Deputy  Speaker:  There  is  an

 amendment  by  Mr.  Warior.  Does  he
 want  to  move  it?

 Shri  Warior:  Yes.  Sir,  I  move:

 “Page  7,—
 omit  lines  l  to  4”  (7).

 Sir,  I  want  to  delete  this  proviso:
 “Provided  that  nothing  contain-

 ed  in  this  sub-section  shall  render
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 (Shri  Warior]
 wny  such  person  liable  to  any
 punishment,  if  he  proves  that  the
 offence  was  committed  without
 his  knowledge  or  that  he  exercis-
 ed  all  due  diligence  to  prevent
 the  commission  of  such  offence.”

 This  pertains  to  the  companies,  where
 offence  under  this  Act  has  been  com-
 mitted  by  a  company.  So,  this  will
 be  a  very  big  loophole  for  people  to
 escape  through.  Actually,  the  com-
 panies  who  are  engaged  in  such  tran-
 sactions  know  that  they  are  doing
 something  quite  illegal  and  criminal.
 So,  the  usual  course  for  these  people
 in  authority  will  be  to  shift  the
 burden  of  the  fault,  shift  it  one  by
 one  from  the  top-most  in  the  ladder
 down  to  the  lowest  man  and  often
 the  man  who  could  least  resist  the
 orders  of  the  superior  officers  will  be
 made  the  target  of  punishment.  That
 should  be  avoided.  This  shirking  of
 responsibility  for  the  offence  should
 not  be  given  a  go-by  in  the  sense  that
 it  might  not  have  been  committed
 physically  or  directly  by  them.  But
 at  the  same  time  they  must  be
 taken  to  task.  Then  only  they  will
 see  that  these  things  are  not  done
 under  their  management.  Such  things
 will  not  be  done  anywhere  and  no-
 body  will  have  an  opportunity  to  be
 taken  to  task.  I  do  not  want  anybody
 to  escape  the  grip  of  law.  That  is
 why  I  have  suggested  this  amend-
 ment,  to  delete  this  proviso.

 Dr,  L.  M.  Singhvi  (Jodhpur):  Mr.
 Deputy-Speaker,  Sir,  I  wish  to  oppose
 the  amendment  proposed  by,  Mr.
 Warior.’  I  have  a  suspicion  that  he
 has  not  perused  sub-clause  2  of  clause
 2  before  moving  for  consideration  of
 the  amendment  standing  in  his  name.
 Sub-clause  2  says:

 ‘Notwithstanding  anything  con-
 tained  in  sub-section  (l)  where
 an  offence  under  this  Act  has  been
 committed  by  a  company  and  it  is
 proved  that  the  offence  has  been
 committed  with  the  consent  or
 connivance  of,  or  is  attributable
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 to  any  negligence  on  the  part  of,
 any  director,  manager,  secretary
 or  other  officer  of  the  company,
 such  director,  manager,  secretary
 or  other  officer  shall  also  be  deem-
 ed  to  be  guilty  of  that  offence  and
 shall  be  liable  to  be  proceeded
 against  and  punished  accordingly.”

 This  provision  in  sub-clause  2  is  a
 complete  answer  to  the  objection  that
 has  been  sought  to  be  raised  by  my
 hon.  friend  Mr.  Warior.  As  a  matter
 of  fact,  penal  liability  in  criminal  law
 is  always  personal  and  if  you  could
 fasten  criminal  liability,  even  when
 a  person  has  no  knowledge  of  that
 act  committed,  or  cannot  by  omission
 or  commission  be  held  responsible  for
 it,  that  would  be  very  unfortunate.
 As  a  matter  of  fact,  that  would  be  a
 move  towards  abrogating  the  rule  of
 law  which  we  all  endorse  and  in  the
 observance  of  which  we  always  show
 such  studious  interest.  I  feel  that
 the  suggestion  made  by  my  friend
 Mr.  Warior  is  not  sound  and  within
 the  framework  of  law  in  which  we
 operate.  Therefore,  I  beg  to  oppose
 it.

 Shri  Manubhat  Shah:  My  hon.
 friend  Dr.  Singhvi  has,  to  a  certain
 extent,  met  the  points  raiseq  by  Mr.
 Warior.  I  may  also  add  that  this  is
 something  which  is  a  little  more  com-
 plicated  than  meets  the  eye.  A  parti-
 cular  person,  a  manufacturer,  or  an
 exporter  sends  his  goods  and  suppose
 in  transit  at  the  port,  a  whole  bale
 falls  down,  the  thing  gets  damaged
 and  something  gets  torn.  It  is  some-
 thing  beyond  his  competence  or  con-
 trol  ‘by  which  the  specification  or  the
 quality  has  gone  down.  Or,  in  casting
 a  machine,  pig  iron  which  he  uses,
 while  he  has  to  purchase  it  from  other
 plants,  may  not  always  conform  to
 specifications  and  he  can  prove  to  the
 satisfaction  of  the  presiding  authority,
 the  judicial  authority,  that  he  took  all
 the  precautions  that  were  possible,
 that  quality  control  was  enforced  at
 every  stage  of  production,  both  inter-
 mediate  and  primary  and  also  at  the
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 assembling  stage.  If  in  such  rare
 cases—these  are  not  the  cases  which
 are  to  be  found  every  day—-where  it
 is  beyond  the  competence  or  just  b&
 yond  his  own  control  over  the  stages
 of  production,  or  transit,  or  transport,
 something  happens,  it  must  be  quite
 natural  and  this  is  a  provision  practi-
 cally,  as  we  have  examined,  in  most
 of  the  pre-inspection  laws  and  quality
 control  laws  which  are  operated  in
 every  country.  Therefore,  I  would
 request  him  to  see  that  this  is  to  be
 isolated  from  the  normal  way  in  which
 a  loophole  is  created  for  any  escape
 from  the  provisions  of  the  law.  But
 this  is  more  about  the  marginal  and
 peripherial  cases  where  beyond  the
 control  of  a  person  if  something
 happens,  the  law  must  take  care  of
 that.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  want  to  withdraw  it?

 Shri  Warior:  Yes,
 Amendment  No.  7  was  by  leave

 withdrawn.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  2  stand  part  of

 the  Bill”.
 The  motion  was  adopted.

 Clause  32  was  added  to  the  Bill.

 Mr,  Deputy-Speaker:  Clause  3  to
 18.  There  are  no  amendments.

 The  question  is:
 “That  clauses  3  to  8  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 Clauses  3  to  8  were  added  to  the
 Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  clause  ,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clause  l,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
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 Shri  Manubhai  Shah:  Sir,  I  beg  to
 move:

 “That  the  Bill  be  passed”.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  be  passed”.

 ot  सिहासन  सिह  (गोरखपुर)  :
 उपाध्यक्ष  महोदय,  यह  कानून  हमारे  देश  के
 गौरव  को  बढ़ाने  घाला  सिद्ध  होगा,  इसलिए
 मैं  इसका  स्वागत  करता  हूं  t

 किसी  समय  हमारे  देश  में  यह  अवस्था
 थी  कि  यहां  जो  माल  मिलता  था  अच्छा  मिलता
 था  ।  फाइहान  ने  लिखा  है  कि  वह  जहां  गया
 उसको  अच्छा  दूध  मिला  ।  लेकिन  आज  इसी
 देश  में  यह  दशा  है  कि  हर  जगह  दूध  में  पानी  ही
 पानी  मिलता  है  ।  मैं  श्राप  को  एक  घटना
 बताना  चाहता  हूं  सन्‌  १६३  ०  में  जिस  समय
 सत्याग्रह  श्रानदोलन  चल  रहा  था  तो  स्वदेशी
 का  बहुत  जोर  था  ।  उस  समय  एक  महाजन  ने

 मुझे  बुलाकर  कहा  कि  श्राप  देख  लें  कि  स्वदेशी
 श्ौर  विदेशी  में  कितना  श्रन्तर  है  1  उसने
 कहा  कि  विदेशी  माल  के  जिस  थान  पर
 ४०  गज  लिखा  होत।  है  उस  में  ४०  गज  ही
 कपड़ा  _.कलता  है,  लेकिन  स्वदेशी  जिस  थान
 पर  ४०  गज  लिखा  होता  है,  उस  में  ३८  या
 ३७  या  ३६  गज  ही  कपड़ा  निकलता  है,  हम
 कैसे  स्वदेशी  को  चल।यें  ।  उसने  कहा  कि  वह
 स्वदेशी  का  पक्षपाती  था  श्रौर  जब  से  स्वदेशी
 झ्रान्दोलन  चला  है  उसने  विदेशी  घोती  पहनना
 छोड़.  दिया  था,  लेकिन  उसका  परिणाम  यह
 था  जबकि  विदेशी  धोती  में  वह  दो  लांगें  लगा
 सकता  था,  स्वदेशी  में  एक  लांग  लगाने  में  भी
 कठिनाई  होती  थी  ।

 एक  शौर  उदाहरण  श्राप  के  सामने  रखना

 चाहता  हूं  ।  हिन्दुस्तान  मोटर  कम्पनी  के
 मालिक  ने  श्रपने  एक  कार्यकर्ता  से  पूछा  कि
 हमारी  मोटर  कसी  बनी  है,  तो  उसने  बड़ा
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 [श्री  सिहासन  सिंह]

 सुन्दर  जवाब  दिया,  वह  मैं  शाप  को  पढ़  कर
 सुनाना  चाहता  हूं  ।  उसने  कहा  :

 बाबू,  गाड़ी  तो  घनी  चोखी  है  ।
 इसका  हर  पुरजा  बोले  है  सिवाय  हानें  के  ।

 यानी  गाड़ी  ऐसी  बनी  है  कि  उसके  पुरजे
 बोलते  हैं,  जो  कि  न  बोलने  चाहिएं,  और  हाने
 जो  कि  बोलना  चाहिए  वह  नहीं  बोलता  ।
 तो  यह  हमारी  हिन्दुस्तान  गाड़ी  के  बारे  में
 एक  कायंकर्ता  की  राय  है  ।

 18  hrs.

 Dr.  L.  M.  Singhvi:  It  is  a  much
 retter  car  now.

 थी  सिहासन  सिह  :  जब  कहा  था  उस
 समय  यही  हाल  था  |

 तो  मेरा  कहना  है  कि  जहां  क्वालिटी

 इम्प्र्व  हो  वहां  प्राइस  का  भी  ख्याल  रखना
 चाहिए।  हमारे  यहां  गाड़ियां  बन  रही  हैं  उस  के

 मुकाबले  में  उसी  कीमत  की  श्रौर  उस  से
 भी  कम  कीमत  में  उस  से  अच्छी  गाड़ियां
 विदेशों  में  बन  रही  हैं।  ऐसी  हालत
 में  कोई  कारण  नहीं  है  कि  हमारे  यहां  यह
 महंगी  क्‍यों  बनें  ?  हमारे  यहां  टैरिफ़  कमिशन
 दाम  बढ़ाने  पर  लगा  हुआ  है  श्रौर  परिणाम-
 स्वरूप  दाम  बढ़ते  चले  जाते  हैं  ।  जहां  हमारा
 प्रयत्न  श्रपने  माल  की  क्वालिटी  को  श्रच्छा
 रखने  के  लिए  होना  चाहिए  वहां  दाम  का  भी
 ध्यान  रखना  होगा  कि  श्रौरों  के  मुक़ाबले
 हमारी  चीजों  के  दाम  अभ्रधिक  न  रहें  ।  भ्रगर
 श्रौरों  के  मुकाबले  में  हमारे  माल  की  क्वालिटी
 बराबर  रहे  लेकिन  श्गर  उन  का  दाम  अघिक
 रक्खा  जायेगा  तो  उन  को  कोन  खरीदेगा?
 इसलिए  दाम  शर  क्वालिटी  दोनों  का  ध्यान
 रख  कर  मार्केट  में  कम्पीट  करना  होगा  |
 क्वालिटी  श्रौर  प्राइस  दोनों  की  व्यवस्था  ठीक

 रहने  से  ही  हमारा  व्यापार  भागे  बढ़ेगा  7  इस

 हैतु  श्री  मनुभाई  शाह  जो  यह  बिल  लाये  हैं
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 वह  स्वागत  योग्य  है  ।  मैं  उनको  बधाई  देता
 हूँ  भोर  भ्राशा  रखता  हूं  कि  हमारा  व्यापार
 भागे  बढ़ेगा  ।

 Shri  Sham  Lal  Saraf:  Sir,  the  hon.
 Minister  has  stated  clearly  the  pur-
 Pose  behing  this  Bill,  I  want  to  bring
 to  the  notice  og  the  House  a  few  sug-
 gestions,

 First,  I  am  very  happy  that  he  is
 going  to  set  up  testing  laboratories
 ail  over  the  country.  All  the  same,  I
 have  a  feeiing  that  the  manufacturers
 or  exporters,  perhaps,  may  not  have
 the  opportunity  of  being  as  near  the
 laboratory  as  _  possible.  roximity
 may  not  be  there.  Sufficient  facilities
 should  be  created  so  that  people  may
 get  the  benefit.  Secondly  care  must
 be  taken  to  see  that  delivery  is  given
 in  time.  The  machinery  should  be
 so  devised  that  they  see  that  the
 stuff  that  is  exported  is  delivered  in
 time.  Otherwise  what  happens  is,  in
 a  number  of  cases,  orders  get  can-
 celled.  Thirdly,  I  am  happy  that  the
 pre-shipment  inspectorate  is  about  to
 be  set  up.  My  submission  would  be
 that  this  inspectorate  should  be  made
 effective  on  the  one  hand  to  check
 the  quality  and  all  the  other  things
 and  at  the  same  time,  they  make  it
 easy  for  the  exporters  to  get  the
 things  checked  in  as  little  a  time  as
 possible.  Because,  instances  have
 come  to  our  notice  where  a  lot  of
 time  has  bern  taken  and  people  have
 actually  suffered.  This  may  not  be
 because  of  any  adverse  intention  on
 the  part  of  the  authorities  that  be.
 May  be  this  machinery  has  not  been
 properly  set  up.  Fourthly,  where  we
 tag  on  our  exports  with  imports,
 please  see  that  co-ordination  is  pro-
 perly  maintained  and  properly  follow-
 ed,  and  we  send  what  we  want  to
 send  and  we  actaully  get  what  we
 want.

 With  these  féw  suggestions,  I  sup-
 port  the  Bill,

 Shri  Manubhai  Shah:  There  were
 only  a  few  points  which  Shri  Sham
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 Lal  Saraf  has  raised.  I  can  assure
 him  that  the  facilities  will  be  wide-
 spread.  It  is  very  correct  that  in  a
 country  of  this  continental  size,  it
 cannot  be  that  facilities  provided  in
 a  few  ports  and  big  industrial  towns
 could  be  considered  adequate.  As  a
 matter  of  fact,  handicrafts  is  one  of
 the  items  which  has  spread  into  the
 villages  of  this  country  in  large  num-
 bers.  I  can,  therefore,  assure  him
 that  this  is  a  very  good  suggestion
 which  we  have  already  taken  into
 account.  Therefore,  the  number  of
 testing  houses  and  laboratory  facilities
 will  multiply  into,  as  I  said  hundreds
 or  thousands.

 He  mentioned  about  claims  on  deli-
 very,  etc.  I  can  assure  him,  at  the
 last  meeting  of  the  Board  of  Trade,
 we  considered  this  matter  very
 thoroughly.  This  is  one  of  the  mala-
 dies  which  is  attached  to  the  Indian
 foreign  trade  for  the  last  several
 decades.  Under  the  Chairmanship  of
 the  Secretary  in  the  Law  Ministry,
 we  have  appointed  a  Committee  to  go
 into  this  question  of  settling  interna-
 tional  claims  and  disputes.  It  is  our
 intention  to  set  up  claims  tribunals
 both  at  the  Chamber  level  and  at  the
 Government  level  to  see  that  the  good
 name  of  India  is  not  tarred  by  slug-
 gishness  on  the  part  of  the  import-
 ers  and  exporters  in  making  payment
 of  proper  damages  or  delivery  pay-
 ment  or  failure  in  contractual  obli-
 gations,  Once  the  claims  machinery
 comes  into  existence,  I  am  quite  sure
 that  what  he  has  mentioned  here  will
 be  a  thing  of  the  past.

 The  question  of  linking  import  and
 export  is  a  much  wider  question,  not
 arising  directly  out  of  this.  I  can
 assure  him  that  it  is  our  intention  to
 forge  adequate  and  scientific  inter-
 relationship  between  export  trade  and
 import  trade  of  India  so  that  the
 exporters  who  were  up  till  now  the
 Cinderella  of  Indian  economy  and  who
 used  to  be  the  last  in  the  list  of
 beneficiaries—established  importer  was
 the  first,  then  actual  user,  then  mass
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 of  importers  who  simply  became  a
 drain  on  this  country  and  exporters,
 last—are  brought  into  focus  and  given
 the  greatest  advantage  in  importation
 and  the  rest  will  be  in  the  rearguard.

 Shri  Sinhasan  Singh  mentioned
 about  the  Swadeshi  movement.

 श्री  सिहासन  सिंह  ने  स्वदेशी  माल  के
 लिए  जो  विचार  प्रकट  किये  हैं,  उन  के  लिए
 हमारा  पूरा  ध्यान  है  ।  हम  जानते  हैं  कि
 क्वालिटी  शौर  प्राइस  दोनों  में  ही  हमें  भ्रन्य  देशों
 से  मुकाबला  करना  है  ।  इस  देश  में  बने  हुए
 सामान  भ्रौर  चीजों  को  दुनिया  के  बाजारों  में
 रखने  के  लिए  हम  प्रयत्नशील  हैं  श्रोर  सभी
 आवश्यक  कदम  उठा  रहे  हैं।  मैं  उनको  विव्वास
 दिलाना  चाहता  हूं  कि  हमारा  प्रयत्न  सिर्फ

 यह  ही  नहीं  है  कि  इस  देश  में  स्वदेशी  चीज
 बिके  बल्कि  वह  ऐसी  हों  जिससे  कि  बद्द
 फौरेन  मार्केट  में  भी  कामयाबी  के  साथ  कम्पीट
 कर  सकें  ।  दुनिया  के  बाजारों  में  हमारी
 चीज  अपनी  जगह  बना  सके,  मशहूरी  पा  सके
 झ्रौर  जिन  के  लिए  कि  हम  लोग  गयें  अनुभव
 कर  सकें,  ऐसी  हमारी  कोशिश  है  श्रोर  इसीलिए
 यह  बिल  लाया  गया  है  ।

 Shri  Himatsingka  (Godda):  What  is
 the  opinion  of  the  hon.  Minister  as
 regards  quality?  Has  there  not  been
 very  definite  improvement  in  quality
 of  late?  Are  there  not  lesser  and
 lesser  complaints  now?

 Shri  Manubhai  Shah:  There  is  no
 doubt  on  that.  The  country  is  getting
 quality  conscious.  With  all  these
 measures  that  we  are  taking,  it  will
 be  more  cumulatively  felt  in  a  shorter
 period  of  time  than  in  the  past  several
 decades.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  be  passed”.

 The  motion  was  adopted.
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 3.06  hrs,

 GOVERNMENT  OF  UNION  TERRI-
 TORIES  BILL

 The  Minister  of  Home  Affairs  (Shri
 La]  Bahadur  Shastri):  Sir,  I  beg  to
 move:  *

 “That  the  Bill  to  provide  for
 Legislative  Assemblies  and  Coun-
 cils  of  Ministers  for  certain  Union
 territories  and  for  certain  other
 matters,  as  reported  by  the  Joint
 Comm:ttee,  be  taken  into  consi-
 deration.”

 I  am  glad  to  move  this  Bill  before
 the  House  as  it  should  be  most  wel-
 come  to  the  Union  Territories.  Some
 important  changes  were  made  in  the
 Joint  Committee.  In  fact,  I  had
 gauged  the  feeling  of  the  Members  of
 this  House  and  of  the  other  House
 when  the  Motion  for  reference  to  the
 Joint  Committee  was  under  considera-
 tion.  In  the  light  of  the  discussions
 further  held  in  the  Joint  Committee,
 I  myself  moved  for  the  amendment  of
 some  of  the  clauses  of  the  Bill.
 I  am  sure,  with  these  changes,  the
 Bill  should  commend  itself  fully  to
 this  House  and  it  would  receive  gene-
 ral  support.

 I  know  there  is  a  strong  opinion  in
 this  House  as  well  as  outside  that
 these  areas  should  be  merged  in  the
 neighbouring  States.  It  is  felt  that  it
 would  be  economically  useful  especial-
 ly  for  the  territories  themselves.  If
 they  merge  the  composite  State  will
 be  in  a  better  position  to  develop  its
 trade  and  commerce  and  these  units
 which  are  not  economically  viable  at
 present,  would  become  economically
 viable  and  it  will  lead  to  a  reducing
 of  the  burden  on  the  Central  Gov-
 ernment  which  exists  at  present.  I
 personally  feel  that  there  is  a  good
 deal  of  substance  in  this  argument.
 But,  it  has  to  be  realised  ag  to  what
 we  should  do  in  the  existing  circums-
 tances.  We  have  to  remember  that
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 these  territories  were  more  or  less
 autonomous,  or  in  a  sense  free  before
 1947.  Himacha]  Pradesh,  Manipur  and
 Tripura  were  mostly  princely  States,
 small  or  big.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  Don’t  call  them  free.

 SHri  Lal  Bahadur  Saastri:  Free
 means  that  they  were  autonomous.
 Most  of  the  areas  were  not  in  the
 British  territories.  They  were  auto-
 nomous.  What  kind  of  autonomy  it
 was,  is  a  different  matter.  But,  they
 must  have  had  the  feeling  that  they
 had  their  own  Assemblies,  etc.  Simi-
 larly,  Pondicherry  and  Goa  were  also
 under  foreign  rule  and  they  had  their
 own  legislatures  and  their  own  Cabi-
 nets,

 It  may  not,  therefore,  be  advisable
 to  consider  their  merger  immediately
 into  the  neighbouring  States.  As  the
 House  knows,  even  Himachal  Pradesh,
 Tripura  and  Manipur  were  treated  as
 Part  C  States,  and  that  arrangement
 continued  for  a  number  of  years.
 Later  on,  of  course,  during  the  last
 five  years,  they  just  functioned  as
 Union  Territories,  and  there  were
 Territorial  Councils  only.  Still,  I  must
 say  that  we  should  avoid  separatist
 tendencies,  and  even  if  we  agree  to
 have  these  smaller  territories  as  sepa-
 rate  from  the  neighbouring  States,  we
 do  want  that  they  should  have  before
 them  the  picture  of  an  integrated
 India,  and  I  think  that  if  they  will  do
 so,  it  would  be  in  the  best  interests
 of  the  Union  Territories  as  well  as  the
 country  as  a  whole.  I  do  not  rule  out
 the  possibility  of  the  merger  of  these
 areas  into  the  neighbouring  States.
 But  I  do  not  suggest  it  just  at  present,
 so  that  it  might  not  cause  any  mis-
 apprehension.  However,  as  an  ulti-
 mate  objective,  as  I  said,  it  should  not
 be  ruled  out.  Whenever  we  take  that
 step,  we  shall  see  to  it  that  the  Union
 Territories  themselves  realise  that  it  is
 in  the  fbest  interests  of  their  own  ter-
 ritories.

 *Moved  with  the  recommendation  of  the  President



 73653  Government

 We  have  given  necessary  and  ade-
 quate  powers  to  the  Union  Territories
 in  accordance  with  the  provisions  of
 this  Bill.  I  do  not  think  that  the  rep-
 resentatives  of  the  Union  Territories
 will  get  a  better  opportunity  to  serve
 their  area  in  a  better  way,  because  if
 they  get  these  powers,  they  get  ample
 opportunities  to  serve  their  areas  in
 the  best  possible  manner,  and  I  feel
 sometimes  that  they  might  be  better
 off  than  what  they  were  when  they
 functioned  as  Part  C  States.  It  is  true
 that  the  President  cannot  absolve
 himself  of  his  responsibilities  for  these
 areas,  and  Parliament  also  cannot
 absolve  itself  of  its  own  responsibility.
 It  should  have  the  concurrent  power
 to  make  laws  which  naturally  will
 supersede  laws,  if  any,  on  the  subject,
 made  by  the  Legislative  Assemblies
 of  the  Union  Territories.  To  my  rind,
 there  is  nothing  in  this  Bill  which  can
 really  be  objected  to  in  regard  to  this
 particular  matter.  As  I  said,  the  new
 set-up  would  give  great  opportunities
 to  the  representatives  of  the  people  to
 carry  on  the  administration  as_  they
 consider  best  in  the  interests  of  their
 own  people.

 Now,  I  shall  say  a  few  words  about
 the  important  changes  made  in  the
 Joint  Committee  in  this  Bill,  I  re-
 member  that  there  was  a  good  deal  of
 criticism  made  in  regard  to  the  Ad-
 ministrator,  in  fact,  to  the  word  ‘Ad-
 ministrator’  used  in  the  Bill.  It  was
 said  that  the  Administrator  had  been
 made  all-powerful  and  it  was  _  felt
 that  he  would  in  a  way  reduce  the
 autonomy  of  the  representatives  of
 the  people  or  the  powers  which  were
 being  given  under  this  Bill.  It  is
 needless  to  make  it  clear  that  in  fact,
 this  word  ‘Administration’  was  used
 in  its  generic  sense.  It  does  not  in
 any  way  mean  that  the  President  could
 not  designate  him  in  any  other  way
 or  could  not  give  any  other  designation
 to  the  Administrator,  for  example,  that
 of  the  Chief  Commissioner,  or
 Lieutenant-Governor,  and  so  on.  It  is
 entirely  at  the  discretion  of  the  Pre-
 sident  to  give  any  designation  to  the
 nerson  who  is  put  in  charge  of  these
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 Union  Territories.  Further,  clause
 2  (l)  (a)  has  been  further  amplified
 to  make  it  clear  that  the  word  ‘Ad-
 ministrator’  means  the  Administrator
 appointed  under  article  239  of  the
 Constitution.

 Another  important  matter  is  regard-
 ing  reservation  of  seats  for  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  these  territories.  We  had
 provided  in  the  Bill  for  reservation
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  two  territories,  namely
 Himachal  Pradesh  and  Pondicherry.
 No  such  reservation  was  made  in  the
 other  territories,  namely  Goa,  Mani-
 pur  and  Tripura.  We  did  so  because
 the  population  in  Himachal  Pradesh
 and  Pondicherry  was  fairly  _  sizable,
 whereas  in  the  other  territories  it  was
 not  so.  Secondly,  in  these  areas,  they
 do  not  live  in  compact  areas,  and,
 therefore,  it  becomes  difficult  to  deli-
 mit  constituencies,  as  we  do  here  in
 other  States.  Hon.  Members  are
 aware  that  Scheduleq  Castes  constitu-
 encies  are  generally  formed  where
 there  is  bulk  of  Scheduled  Castes  liv-
 ing.  So,  we  had  not  provided  for  re-
 servation  in  other  Union  Territories.
 However,  in  the  Joint  Committee,
 various  Members  pressed  for  it,  and
 we  agreed  that  there  should  be  reser-
 vation  for  Scheduled  Castes  and
 Scheduled  Tribes  both  in  Manipur
 and  in  Tripura.

 In  regard  to  Goa,  we  have  not  done
 so.  The  Joint  Committee  did  not
 agree  to  it,  We  diq  mot  do  so  because
 no  census  had  been  taken  of  Goa  so
 far,  ang  we  did  not  exactly  know  the
 number  of  Scheduled  Castes  living  in
 that  territory.  Besides  that,  one  can
 only  guess.  If  we  see  the  neighbouring
 areas,  we  find  round  about  Goa  that
 the  percentage  of  Scheduled  Castes  is
 very  small  or  very  low,  and  if  we
 could  make  any  assessment  on  _  that
 basis,  we  feel  that  it  may  not  perhaps
 be  advisable  to  make  any  reserva-
 tion.  However,  we  shall  have  to
 depend  on  a  census  report  or  wait
 till  the  census  is  completed  in  that
 area.  In  any  case,  we  have  not  pro-
 vided  for  any  reservation.  And  the
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 (Shri  Lal  Bahadur  Shastri]
 Joint  Committee  did  not  agree  to  this
 also  because  it  would  thave  delayed
 the  elections  in  Goa,  and  the  new  set-
 up  would  not  have  come  soon.  In
 these  circumstances,  I  think  that  the
 Joint  Committee  took  the  right  deci-
 Sion  in  not  giving  reservation  to
 Scheduled  Castes  in  Goa.

 I  might  also  add  that  an  important
 section  of  Tripura  also  met  me,  and
 they  felt  that  no  reservation  should  be
 given  to  Scheduled  Castes  and  Sche-
 duled  Tribes  in  Tripura  also.  The
 reason  given  by  them  was  that  the
 Scheduled  Tribes  were  fairly  rep-
 resented  already  in  the  Territorial
 Council  in  Tripura.  Without  any  re-
 servation,  they  have  got  their  due  in
 the  last  elections  both  in  the  Tripura
 Territorial  Council  and,  of  course,  in
 Manipur.  The  House  will  be  interes-
 ted  to  know  that  in  Manipur,  the
 scheduled  tribes  members  elected  are
 9  and  nominated,  one—out  of  30.  In
 Tripura,  0  scheduled  tribes  members
 and  2  scheduled  caste  members  have
 been  elected  in  the  Territorial  Coun-
 cil,  This  is  a  fairly  satisfactory  posi-
 tion.  It  is  good  that  the  scheduled
 castes  and  scheduled  tribes  members
 are  elected  from  the  general  constitu-
 encies  as  such  and  no  separate  reser-
 vation  is  given.  It  is  good  in  principle,
 but,  as  I  asid,  the  Joint  Committee
 took  the  decision  with  which,  I  think,
 we  have  to  agree  and  this  will  natu-
 rally  continue  till  the  general  reserva-
 tion  continues  in  the  whole  country,
 not  beyond  that.  I  might  add  that  in
 case  of  Goa,  if  no  scheduled  caste  is
 elected,  we  have  the  provision  for
 nomination,  and  we  would  certainly
 like  to  nominate  at  least  one  of  the
 scheduled  caste  members.

 The  other  important  changes  made
 were  in  regard  to  the  Administrator
 having  some  special]  powers,  Firstly,
 it  was  provided  that  the  Administra-
 tor  will  have  the  power  to  address
 the  Assembly  or  to  take  part  in  the
 proceedings  of  the  Legislative  Assem-
 bly.  The  Joint  Committee  decided
 that  the  Administrator  will  not  take
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 part  in  the  proceedings.  But  the
 natural  corollary  follows  that  the
 subject  with  which  the  Administrator
 will  have  to  deal  exclusively  will  not
 be  discussed  in  the  Assembly,  because
 he  would  not  be  present  to  take  part
 in  the  discussions.  The  second  thing
 proposed  in  the  Bill  was  that  the  Ad-
 ministrator  might  preside  over  Cabi-
 net  meetings.  It  was  felt  that  the
 Administrator  would  not  be  presiding
 always,  but  whenever  he  happened  to
 be  present  or  when  he  goes  there  to
 have  a  discussion  on  any  important
 matter,  he  might  preside  over  the
 Cabinet  meetings.  We  have  dropped
 that  proposal,  and  the  Cabinet  will
 now  be  presided  over  by  the  Chief
 Minister.  Of  course,  in  his  absence,
 he  will  have  to  delegate  that  authority
 to  one  of  his  senior  colleagues,  Ano-
 ther  change  made  in  the  Joint  Com-
 mittee  was  in  regard  to  increasing  the
 number  of  nomination.  The  Joint
 Committee  decided  that  instead  of  2,
 not  more  than  3  should  be  nominated.

 I  have  seen  some  of  the  amend-
 ments  and  also  minutes  of  dissent.  I
 am  surprised  that  objection  has  been
 taken  to  the  proposal  in  clause  54
 which  empowers  or  suggests  that  the
 present  Territorial  Councils  should  be
 converted  into  Legislative  Assemblies.
 Legal  and  technical  objections  have
 been  raised  or  were  raised,  but  as  far
 as  I  can  see,  there  can  be  no  legal  or
 constitutional  objection  raised  against
 this  matter.  I  do  not  want  to  go  into
 details,  but  perhaps  Shri  Kamath  will
 remember

 Shri  Hari  Vishnu  Kamath:  I  was  not
 a  member  of  the  Committee.

 Shri  Lal  Bahadur  Shastri:  He  was
 a  member  of  the  Constituent  Assem-
 bly.

 Shri  Hari  Vishnu  Kamath:  Yes,

 Shri  Lal  Bahadur  Shastri:  Even  the
 Constituent  Assembly  decided  that
 during  the  interim  period  it  will
 function  as  a  legislature.  So,  there
 are  many  such  examples  and  what
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 has  been  suggested  in  clause  54  is
 nothing  new.

 Shri  Hari  Vishnu  Kamath:  Not  on
 all  fours  with  this.  But  does  not  mat-
 ter.

 Shri  Lal  Bahadur  Shastri:  Besides,
 it  would  be  unfair  to  hold  fresh  elec-
 tions  so  soon  after  the  last  general
 elections,  which  were  held  about  a
 year  or  so  ago.  The  franchise,  adult
 franchise,  was  exactly  the  same,  The
 constituencies  will  be  more  or  less
 the  same.

 Dr.  L,  M.  Singhvi  (Jodhpur):  On  a
 point  of  clarification  which  would,  I
 think,  help  us  to  understand  the
 nature  and  the  import  of  clause  54.
 It  appears  that  under  the  Act  under
 which  elections  were  held,  even  a
 person  of  2l  years  of  age  could  be-
 come  a  member  of  the  Territorial
 Council.  Under  the  Constitution,
 State  legistures  should  not  have  mem-
 bers  whose  age  is  less  than  25  years.
 That  is  a  difficulty  which  has  been
 bothering  some  of  us  in  the  constitu-
 tiona]  perspective.

 Shri  Hari  Vishnu  Kamath:  By  now
 they  will  be  above  25  perhaps.

 Shri  Lal  Bahadur  Shastri:  I  do  not
 really  want  to  enter  into  legal  nice-
 ties.

 Shri  Hari  Vishnu  Kamath:  That  can
 be  done  later  on.

 Shri  Lal  Bahadur  Shastri:  The
 minimum  age  limit  for  the  members
 of  the  present  Territorial  Counci]  is
 no  doubt  2l  while  that  for  Assemb-
 lies  is  25.  Therefore,  there  may  be
 cases  where  persons  of  less  than  25
 years  of  age  become  members  of  the
 first  Legislative  Assembly.  I  would
 like  to  say  that  clause  54  has  overrid-
 ing  effect  on  other  provisions.  That
 is  clear  from  sub-clause  (2)  thereof.

 3.28  hrs.

 [Surr  THIRUMALA  RAo  in  the  Chair]

 Therefore,  it  is  felt  that  even  if
 there  are  any  members  of  the  Terri-
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 torial  Councils  whose  age  is  below
 25,  they  have  to  continue  to  be  mem-
 bers  of  the  provisional  Legislative
 Assemblies  constituted  under  clause
 54,  The  whole  body  is  deemed  to  be
 a  Legislative  Assembly.  Any  distinc-
 tion  made  between  elected  and  nomi-
 nated  members  or  between  2]  and  25
 years  will  not  be  valid.  As  I  said,  the
 whole  of  the  Territorial  Council  will
 be  deemed  to  be  the  Legislative  As-
 sembly  of  that  particular  area.  This
 is  the  legal  opinion  given  to  us.  In
 the  circumstances,  I  feel  that  even  this
 difficulty  regarding  difference  in  age
 should  not  come  in  the  way.  I  do  not
 think  it  would  be  justified.  It  is
 obvious  that  the  whole  Legislative  As-
 sembly  for  the  time  being  will  con-
 tinue  as  such  till  the  next  elections
 are  held,  and  the  same  members,
 whatever  their  position  or  age,  will
 be  deemed  to  be  members  of  the
 Legislative  Assembly.

 As  I  said,  it  is  not  advisable  in  pre-
 sent  circumstances  to  hold  fresh  elec-
 tions.  It  will  mean  additional  ex-
 penditure  and  a  great  strain  on  the
 electorate  itself.  So  the  present  Ter-
 ritorial  Councils  should  become  Legis-
 lative  Assemblies.

 Shri  Hari  Vishnu  Kamath:  Economy
 during  the  emergency.

 Shri  Lal  Bahadur  Shastri:  Natural-
 ly,  our  people  in  those  territories  are
 very  keen  that  these  Councils  shou':i
 be  converted  into  Legislative  Assem-
 blies,  so  that  they  can  form  their  own
 Government,  and  carry  on  their  own
 administration.

 Some  other  points  were  also  raised,
 but  they  have  been  raised  in  the
 Minutes  of  Dissent.  I  merely  wanted
 to  say  a  few  words  about  what  Shri
 H.  N.  Mukerjee  has  said  about  the
 truncation  of  powers.  In  his  Minute
 of  Dissent,  he  has  said  that  the  legis-
 lative  powers  and  the  legislative
 assemblies  are  drastically  truncated.
 Specific  reference  has  been  made  tr
 clauses  8  and  21.
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 Clause  8  affirms  that  Parliament
 will  continue  to  have  powers  to  legis-
 late  in  respect  of  any  matters  for  the
 Territories,  and  Clause  2l  provides
 that  future  parliamentary  legislation
 shall  override  the  laws  enacted  by
 the  legislative  assembly.  In  _  conse-
 quence  of  the  enactment  of  the  Cons-
 titution  (Fourteenth  Amendment)  Act,
 Parliament  can  by  jaw  establish
 .egislatures  and  councils  of  Ministers
 m  the  five  specified  Territories.  It  can-
 not,  however,  altogether  disown  legis-
 lative  authority  nor  can  the  President
 divest  himself  of  the  responsibility
 in  respect  of  the  administration  of
 the  Union  Territories.  It  is,  of  course,
 obvious  that  normally  Parliament  will
 not  undertake  legisiation  in  relation
 to  Union  Teritories  in  the  field  in
 which  the  legislatures  of  these  Terri-
 tories  are  competent  to  operate,  In
 fact,  there  is  a  provision  in  the  Bill
 authorising  the  legislatures  of  the
 Territories  to  amend  or  repeal  Parlia-
 mentary  enactments  which  came  into
 force  before  the  establishment  of  the
 legislative  assemblies  in  these  Terri-
 tories.  If,  however,  Parliament  decid-
 es  to  enact  any  law  in  the  delegated
 field,  thig  should  be,  of  course,  a  rare
 occurrence,  but  that,  however,  should
 not  mean  that  the  powers  of  the
 legislative  assemblies  are  drastically
 curtailed.

 It  is  said  that  the  Administrator
 can  dissolve  the  legislative  assembly
 at  his  will  any  time.  That  also  is  not
 quite  correct.  Under  clause  6(2)  it
 has  been  provideq  that  the  Adminis-
 trator  can  dissolve  the  Assembly,  but
 naturally,  it  is  obvious  that  in  these
 matters  he  takes  his  decisions  in
 consultation  with  and  on  the  advice
 of  the  Government  there  and  the
 Ministers.  It  will  thus  mean  that  the
 Assembly  will  be  dissolved  either  on
 the  advice  of  the  Ministers  or  on  the
 direction  of  the  President  as  is  the
 case  in  other  States  also.

 Clauses  22  and  23  of  the  Bill  pro-
 vide  for  the  Administrator’s  sanction
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 or  recommendation  to  certain  Bills.
 Clause  22  in  particular  relates  to  the
 Court  of  the  Judicia}  Commissioner.
 Such  courts  exist  only  in  Himachal
 Pradesh,  Manipur  and  Tripura.  The
 Court  of  the  Judicial  ‘Commissioner,
 although  it  ig  not  a  High  Court  for
 all  purposes  of  the  Constitution,  has
 been  declared  to  be  a  High  Court  for
 certain  gurposes.  It  is,  therefore,
 necessary  to  ensure  that  matters  re-
 lating  to  these  courts  are  dealt  with
 after  careful  thought,  and  there  is
 nothing  wrong  in  providing  for  the
 previous  sanction  of  the  Administrator
 in  respect  of  Bills  relating  to  these
 Cou.ts.  Here  again,  in  giving  the
 sanction,  the  Administrator  is  advised
 by  his  Council  of  Ministers,  and  he
 does  not  exercise  this  power  in  his
 discretion.

 The  provision  of  clause  23  follows
 the  provisions  of  article  9]  read  with
 article  207()  under  which  in  a  State
 the  Governor’s  recommendation  is
 necessary  to  financial  Bills.

 There  has  been  some  talk  about
 discretionary  powers  having  been
 given  to  the  Administrator,  and  per-
 haps  it  was  felt  that  it  was  not  quite
 justified.  I  only  wanted  to  say  that
 there  are  only  two  main  matters  in
 which  this  discretionary  power  has
 been  given  to  the  Administrator.  One
 is  issue  of  directions  or  taking  of
 measures  necessary  for  the  security
 of  the  border.  This  applies  only  in
 the  case  of  Himachal  Pradesh,  Mani-
 pur  and  Tripura.  Its  importance  has
 considerably  increased  in  the  changed
 context  of  things,  and  therefore  this
 special  power  has  been  given  to  the
 Administrators  of  Manipur,  Tripura
 and  Himachal  Pradesh  only.

 The  other  thing  is  securing  the
 proper  functioning  of  the  Standing
 Committee  of  the  Manipur  legislature.
 This  applies  only  in  the  case  otf  Mani-
 pur.  There  will  be  a  Standing  Com-
 mittee  of  the  scheduled  tribes  elected
 to  the  Legislative  Assembly,  and  this
 Standing  Committee  will  deal  with
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 various  matters  concerning  the  sche-
 duled  tribes.  Their  customs,  their
 laws  etc.,  will  have  to  be  considered  in
 the  Standing  Committee  first,  and
 then  taken  to  the  legislature.  Diffe-
 rences  might  crop  up  between  the
 Members  of  the  Standing  Committee
 and  the  Government.  So,  it  will  be
 good  that  the  Administrator  ig  there
 to  settle  those  differences,  sometimes
 if  necessary  to  arbitrate.  So,  the
 Administrator  would  be  playing  an
 important  role,  and  it  ig  only  desirable
 that  this  discretionary  power  should
 be  given  to  the  Administrator  in  so
 far  as  Manipur  is  concerned.

 I  do  not  want  to  take  more  time
 of  the  House.  I  have  only  to  say  at
 the  end  that  I  have  briefly  tried  to
 explain  the  provisions  of  this  Bill,  and
 IT  am  quite  sure  the  intentions  of  the
 Government  of  India  to  give  the  Union
 Territories  necessary  powers  to  man-
 age  their  own  affairs  will  not  be  mis-
 construed  in  any  way.  Our  intentions
 are,  I  believe  Shri  Kamath  will  agree,
 absolutely  pure.

 Shri  Hari  Vishnu  Kamath:  Good
 intentions.  I  agree  with  you  as  far  as
 that  goes.

 Shri  La]  Bahadur  Shastri:  May  I  add
 that  the  Central  Government  have
 never  shirked  to  give  such  powers  and
 responsibilities  to  smal]  areas  where
 it  hag  been  found  necessary,  and  I
 agree  that  it  is  better  to  give  adequate
 powers  when  an  area  is  to  be  properly
 administered  by  the  representatives  of
 the  people.  There  is,  of  course,  one
 condition.  I  mentioned  about  that  in
 the  beginning  also.  We  must  not  lose
 sight  of  the  integrated  picture  of  our
 country,  one  India.  That  is  absolutely
 important.

 May  I  convey  my  goodwill  and  good
 wishes  to  the  representatives  of  these
 Territories  who  will  soon  ‘become
 Members  of  the  Legislatures  and
 form  their  own  Governments?

 Shri  Hari  Vishnu  Kamath:  And  the
 people  of  the  Territories,
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 Shri  Lal  Bahadur  Shastri:  And  the

 People  also.  May  ‘I  humbly  submit
 that  they  will  have  considerable  res-
 ponsibility  towards  helping  the  com-
 ‘mon  man  in  their  Territories?  It
 should  be  their  main  concern,  and  I
 have  no  doubt  that  they  will  discharge
 their  responsibilities  to  the  satisfaction
 of  all  I  hope  this  measure  will
 receive  the  general  support  of  this
 House.

 Thank  you,
 Mr.’  Chairman:  Motion  moved:

 “That  the  Bill  to  provide  for
 Legislative  Assemblies  and  Coun-
 cils  of  Ministers  for  certain  Union
 territories  and  for  certain  other
 matters,  as  reported  by  the  Joint
 Committee,  be  taken  into  consi-
 deration.”
 Shri  Haris  Vishnu  Kamath:  On  a

 point  of  order,  Sir.  As  I  develop
 my  point  of  order,  I  shal]  endeavour
 to  the  best  of  my  ability  to  convince
 you  and  ‘my  colleagues  in  the  House,
 including  the  Rt.  Hon,  Minister,  that
 the  Bill  before  the  House...

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  Right  Honourable?

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry,  The  “right”  may  be  deleted.

 Shri  Lal  Bahadur  Shastri:  Not  even
 “honourable”,

 Shrj  Hari  Vishnu  Kamath:  Some-
 body  objected,  that  is  why.

 Shri  Lal  Bahadur  Shastri:  The
 hon.  Member  can  delete  “honourable”
 also.

 Shri  Hari  Vishnu  Kamath:  is
 unconstitutional,  and  accordingly,  the
 motion  made  by  the  Minister  is  wholly
 out  of  order.

 I  would  have  been  happy  if  the
 Bill  that  has  been,  brought  before  the
 House  was  truly  the  fruit  or  the  out-
 come  of  the  Bill  that  was  passed  in
 this:  House  in  September  last  and  the
 people  of  those  Territories  had  really
 been  granted  the  substance  and  the
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 soul  of  democratic  government,  but
 under  this  Bil]  what  they  have  got  is
 cnly  a  traversty  and  a  mockery,  As
 the  Sanskrit  saying  hag  it:

 विनायकम्‌  ब्रहुवी शौ,  रचयामास  वानरम्‌  ।

 भीं  बढ़े  (खारगोन)  :  इसका  मंतलब
 भी  बतला  दीजिए

 Shri  Hari  Vishnu  Kamath:  I  believe
 it  is  easily  understood  by  all.

 I  will  invite  your  attention  to  the
 constitution  (Fourteenth  Amendment)
 ‘ct  of  1962,  People  of  these  five
 territories,  Himachal  Pradesh,  Tripura,
 Goa,  Daman  and  Diu  ang  Pondicherry
 have  been  looking  forward  to  _  this
 welcome  measure  in  its  reality,  not  its
 mockery,  not  a  travesty  of  it,  like  the
 fabled  chataka  bird.

 Mr,  Chairman:  I  would  request  the
 hon,  Member  to  confine  himself  to  the
 constitutional  point.

 Shri  Hari  Vishnu  Kamath:  That  is
 ‘vhat  Iam  doing.  Have  you  got  a
 copy  of  the  Constitution  (Amendment)
 Act?

 Mr,  Chairman:  I  will  get  it  now.
 Apart  from  the  various  things  which
 the  hon.  Member  is  saying

 Shri  Hari  Vishnu  Kamath:  I  say  so
 that  you  may  grasp  the  point  better;
 otherwise  it  would  be  difficult  to
 grasp  the  point.

 Mr,  Chairman:  I¢  the  hon,  Member
 comes  to  the  point,  it  will  enable  me
 to  grasp  it  better.

 Shri  Hari  Vishnu  Kamath:  It  can-
 not  be  said  in  one  sentence,  You  have
 been  in  the  Constituent  Assembly,  Sir;
 you  have  laboured  there  and  you
 know  very  well  how  difficult  it  is  to
 set  forth  the  constitutiona]  point...
 (Interruption).

 Shri  Bade:  It  is  relevant  to  the
 question,  Sir  and  so  it  is  admissible.
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 Shrj  Hari  Vishnu  Kamath:  The  Bill
 before  the  House—have  you  got  a
 copy  of  the  Bill  with  you?—contains
 Several  clauses;  clauses  3,  4  and  54  are
 pivotal  clauses  of  the  whole  Bill  and
 if  .I  convince  you  that  these  three
 clauses  together  form  an  unconstitu-
 tional  whole,  the  whole  Bill  will  fall
 to  the  ground  and  cannot  be  sustained.

 The  Home  Minister  will  remember
 very  well  the  l4th  Amendment  Bill
 that  he  brought  before  the  House  to
 provide  for  something  and  had  the
 House  approved  of  it,  it  would  have
 made  the  position  easy  today.  Un-
 fortunately,  the  House  did  not  ap-
 prove  of  the  Bill  as  it  was  brought
 before  the  House  and  a  very  vital
 change  was  made  before  the  House
 passed  that  Bill.  It  was  my  amend-
 ment  which  wag  accepted,  Sir.  Have
 you  got  a  copy  of  the  Bill]  as  intro-
 duced?  It  was  brought  here  in  Sep-
 tember  962  and  I  refer  to  clause  4
 of  that  Bill  which  inserted  article
 239A,  That  clause  4  of  that  Bil—
 not  of  the  Act—read  as  follows:

 “Parliament  may  by  law  create
 for  any  of  the  Union  territories
 of  Himachal  Pradesh,  Manipur,
 Tripura,  Goa,  Daman  ang  Diu,  and
 Pondicherry  a  body,  whether  no-
 minated  Pa

 Had  this  been  retained  in  its  en-
 tirety  in  its  pristine  impurity,  im-
 perfection,  then  his  way  would  have
 been  clear  ang  easy.  But  the  House
 thought  better  of  it;  the  House  was
 wiser  than  the  Minister  and  deleted
 the  word  ‘nominated’,  Instead  of
 reading:  “.,..a  body  whether  nomi-
 nated  or  elected  or  partly  nominated
 and  partly  elected,  to  function  as  a
 Legislature  for  the  Union  territory  ”
 in  the  Act  that  was  passed  the  word
 ‘nominated’  was  deleted  by  the  wisdom
 of  the  House,  perhaps  much  to  the
 chagrin  of  the  Minister.  I  thought  that
 the  also  approved  of  the  amendment
 at  that  time  when  I  moveg  it  and
 ultimately  it  was  passed,  Later  on
 he  might  have  thought  about  it  and
 he  might  have  felt  that  if  the  word
 ‘nominated’  had  been  retained  it  would
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 have  been  better,  However,  in  the
 Act,  in  the  Bill  when  it  was  passed
 by  the  House,  that  word  had  been
 deleted,

 I  come  to  this  clause  jn  the  light
 of  this  very  significant  and  very  vital
 change  made  by  the  House  to  the
 effect  that  there  shal]  be  no  nominated
 body;  none  of  these  assemblies  shall
 be  completely  nominated  but  they
 shal]  be  either  elected  or  partly  elect-
 ed  and  partly  nominated.  The  cent
 per  cent,  whole  hog,  total  nomination
 principle  was  not  accepted  by  the
 House.

 Now,  what  do  we  fing  in  the  Bill
 before  the  House,  please  refer  to
 clauses  3,  5  and  54.  Clause  54  is
 linked  up  inextricably  with  clauses  3
 and  5.  What  does  clause  3  say?

 “There  shall  be  a  Legislative
 Assembly  for  each  Union  Terri-
 tory.”

 Wel]  and  good,  Now,  clause  5  says:
 “The  Legislative  Assembly  of  a

 Union  territory,  unless  sooner
 dissolved,  shal]  continue  for  five
 years  from  the  date  appointed  for
 its  first  meeting  and  no  longer,  and
 the  expiration  of  the  said  period
 of  five  years  shall  operate  as  a
 dissolution  of  the  Assembly.”

 May  I  now  request  you  to  turn  to
 clause  54(2):

 “we  Notwithstanding  anything
 in  this  Act,  until  the  Legislative
 Assembly  of  each  of  the  Union
 territories  of  Himachal  Pradesh,
 Manipur,  Tripura  and  Pondicherry
 hag  been  duly  constituted,  ”

 Goa  and  Daman  and  Diu  had  _  been
 excluded  from  this  clause,  Now,
 these  assemblies  wil]  function  as  duly
 nominated,  duly  constituted  assem-
 blies.  The  clause  reads:

 re  has  been  duly  constituted
 and  summoned  to  meet  for  the
 first  session  under  and  in  accord-
 ance  with  the  provisions  of  this
 Act,  the  following  provisions  shall

 .

 apply  in  relation  to  the  Legisla-
 tive  Assembly  of  each  of  those
 Union  territories,  Pa

 Later  on  the  clause  says:

 “Every  person  who  immediately
 before  the  comencement  of  _  this
 Act  is  a  member...  shal]  re-
 present  the  assembly  constituency.

 On  that  point,  the  Minister  has
 made  a  detailed  statement.  The  Ter-
 ritoria]  Councils  shall  function  as
 legislative  assemblies  under  this  Act.
 But  for  what  period?  It  is  not  merely
 one  or  two  months,  Clause  54(3)
 enumerates  this.  In  the  case  of
 Himachal  Pradesh,  it  is  five  years
 from  3rg  August,  1962;  so  also  in  the
 case  of  Manipur.  In  the  case  of  Tri-
 pura,  five  years  from  Ist  August,  942
 and  in  the  case  of  Pondicherry  five
 years  from  the  25th  of  August,  1962.

 Can  you,  Sir,  or  any  of  my  collea-
 ues  accept  the  position?  These  terri-
 torial  councils  were  formed,  elected
 and  constituteqg  under  an  old_  law,
 Territorial  Council]  Act  of  1956.  Now,
 the  Constitution  (Amendment)  Act
 was  passed  after  the  elections  were
 held.  I  refer  to  the  l4th  Amending
 Act  of  which  this  Bill  is  the  fruitful
 outcome,  but  a  shoddy  outcome,
 shoddy  stuff,  doleq  to  the  people,  not
 the  genuine  article.  This  amendment
 provideq  for  an  elected  legislative
 assembly  or  partly  elected  and  partly
 nominated  body.  Now,  what  js  being
 done  is  that  the  territorial  councils,
 electeq  on  the  basis  of  an  old,  moth
 eaten  Act  of  956  (Interruptions.)

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Old,  older,  oldest,

 Shrj  Hari  Vishnu  Kamath:  I  accept
 the  professor’s  amendment.  I  was
 saying  that  the  old,  moth  eaten  Act
 of  956  is  taken  wholesale  and  the
 body  is  nominated.  How  can  the
 Minister  or  this  House  or  this  Bill  say
 that  some  people  who  were  elected
 under  the  old  Act  shall  be  deemed  to
 be  elected  under  the  new  Act,  It  is
 wholly  unconstitutional  as  article  239
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 has  done  away  with  the  nomination
 principle.  Now,  he  has  not  naminated
 only  one  member  but  the  whole  body
 is  nominated,  There  too,  I  am  told
 in  the  old  council  there  were  some
 members  who  were  nominateq  and
 others  who  were  elected,  That  means
 to  say,  now,  the  elected  members  are
 nominated  and  the  old  nominated
 members  are  re-nominated.  This
 principle  that  hag  been  introduceg  in
 this  Bill  is  most  repugnant  and  ab-
 noxious.

 Can  the  Minister  lay  his  hand  on
 his  heart  and  seriously  tell  the  House, “I.  am  giving  these  people  this  Bill?”
 These  are  the  people  who  have  been
 eagerly  awniting  the  dawn  of  true  de-
 mocratic  Government,  parliamentary
 government,  in  their  States,  Can  the
 Minister  go  to  those  people  and  tell
 them:  “Ye,  take  this  Bill,  and  this  is
 the  same  thing  as  was  envisaged  in  the
 Constitution  (Amendment)  Act,  1962.”
 This  was  not  the  thing  for  which  the
 people  really  hungered,  I,  therefore,
 submit  that  these  territorial  councils
 that  have  been  embodied  in  this  Bill,
 these  new  legislative  assemblies,  are
 nothing  but  nominated  bodies,  com-
 pletely  nominated  by  the  Government,
 because  it  is  just  like  treating  a  child
 born  in  957  ag  a  child  born  in  1963.
 Nobody  can  do  it;  even  Gog  cannot
 do  it,  once  when  he  has  brought  the
 child  into  the  world;  the  House  can-
 not  do  it.  Some  elections  took  place
 five  or  0  years  ago  before  this  Con-
 stitution  (Amendment)  Act  was  pas-
 sed  by  this  House.  Under  this  Act
 this  Bill  has  come,  This  Bil]  is  not
 a  product  of  the  old  Act,  This  Bill
 before  the  House  is  a  product  of  the
 Constitution  (Amendment)  Act,  962
 —September,  1962,  The  election  took
 place  under  the  old  Act  completed
 in  August,  1962,  before  the  amended
 Act  even  came  into  operation,  was
 assented  to  by  the  President,  before
 the  amendment  Act  was  discussed  by
 the  House,  The  Minister  had  the
 temerity—I  use  the  word  advisedly—
 to  come  and  tell  the  House  that  this
 is  an  elected  body,  or  partly  elected
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 and  partly  nominated  body  which  he
 promised  to  the  Union  territor-
 ies.  I  say  this  is  a  monstro
 sity,  and  this  is  not  the  way
 to  treat  the  oppressed  peopie  of  the
 Union  territories,  who  have  hunger-
 ing  for  freedom  and  democracy  and
 democratic  government.  I  therefore
 submit  that  the  Bill  before  the  House
 is  contrary  to  the  provisions  of  the
 Constitution—article  2394.  This  is  re-
 pugnant  to  the  letter  and  spirit  of
 the  article  and  the  motion  made  by
 the  Home  Minister  is  wholly  and
 completely  out  of  order.

 Shrj  Lal  Bahadur  Shastri:  I  am
 sorry  that  Shri  Kamath  should  have
 taken  so  much  time  of  the  House....

 Shri  Hari  Vishnu  Kamath:  It  is
 not  for  you  alone  to  take  the  time;
 other  Members  can  also  take.  The
 time  is  not  yours.  It  is  the  Members’
 time.

 Shri  Lal  Bahadur  Shastri:  Yes;
 Members’  time  and  that  of  the  House
 also.

 Shri  Hari  Vishnu  Kamath:  I  resent
 this,  when  he  says  that  I  took  the
 time  of  the  House.  I  resent  this;  I
 protest  against  this.  I  rose  to  a  point
 of  order  and  spoke.  He  says  I  am
 taking  the  time  of  the  House.  What
 does  he  mean  by  this?

 Shri  C.  L.  Chaudhry  (Mahua):  Sit
 down.  आप  बेठ  जाइये  |

 Shri  Hari  Vishnu  Kamath:  You
 shut  up  there.  The  Chair  is  there  to
 guide  the  House;  not  you.

 इस  के  लिए  चेग्नरमंन  साहब  बेठे  हए  हैँ,  यह
 श्राप  का  काम  नहीं  है  ।

 Mr.  Chairman:  Order,  order.

 Shri  Raghunath  Singh  (Varanasi):
 You  have  no  right  to  tell  another  hon.
 Member  to  sit  down.

 Shri  Hari  Vishnu  Kamath:  I  have
 got  every  right.  You  do  not  butt  in
 now.  You  keep  quiet.
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 Mr.  Chairmam:  Order,  order.  There
 is  no  point  in  your  losing  temper.

 Shri  Hari  Vishnu  Kamath:  You
 could  ask  me  to  sit  down;  not  they.

 Mr.  Chairman:  I  am  asking  you.
 Shri  Hari  Vishnu  Kamath:  That  is

 all  right.
 Mr.  Chairman:  He  should  resume

 his  normal  temper.  The  hon.  Minis-
 ter  has  started  replying.  Please  re-
 sume  your  normal  temper;  why  do  you
 spoil  the  discussion  with  all  this  in-
 terlude?  I  request  you  not  to.

 ,  Shri  Hari  Vishnu  Kamath:  I  may
 submit,  Sir,  that  it  is  not  for  the  Min-
 ister  to  say  that  I  am  taking  the  time
 of  the  House.  I  was  speaking  on  a
 point  of  order.  I  can  say  he  is
 taking  the  time  of  the  House’  by
 making  a  speech,  but  I  did  not  say
 that  when  he  made  a  long  speech.
 This  is  not  parliamentary  manners.
 (Interruption).

 Mr.  Chairman:  The  hon.  Memb:r
 should  not  lose  his  temper.  I  request
 the  hon.  Member  to  bring  in  a  sense
 of  humour  about  these  things.  You
 do  not  take  it  seriously.  (Interrup-
 tion).  I  am  not  arguing.  The  hon.
 Minister  was  simply  saying  that  this
 is  a  simple  point  about  which  so  much
 has  been  said.

 Shri  Hari  Vishnu  Kamath:  He  did

 Mr.  Chairmaa:  00  not  interrupt.
 Even  at  the  beginning,  I  wanted  to
 understand  the  point  before  he  be-
 gan  to  refer  to  the  injustice  to  the
 people,  etc.  You  are  bringing  in  an
 argument  whereas  a  simple  point  has
 to  be  raised.  That  has  been  referred
 to  by  the  hon,  Minister.  There  is
 nothing  in  it.  There  is  nothing  for
 anybody  to  lose  temper.

 Shri  Hari  Vishnu  Kamath:  He  said
 I  took  the  time.

 Mr.  Chairman:  That  is  all  over.

 Shri  Hari  Vishnu  Kamath:  What  is
 all  over?  (Interruption).  I  bow  to
 your  ruling  willy-nilly.
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 Shri  Lal  Bahadur  Shastri:  I  am
 sorry  that  Shri  Kamath,  who  has  been
 such  an  experienced  parliamentarian,
 who  has  been  a  Member  of  this  Lok
 Sabha  for  sometime  previously  aiso,
 and  also  a  member  of  the  Constituent
 Assembly,  should  lose  his  temper  in
 this  way  over  only  a  few  words  used
 by  me  which  were  not  in  any  sense
 derogatory.  I  am  indeed  surprised—
 I  shall  again  say—at  the  way  he  lost
 his  temper  and  dealt  with  other  col-
 leagues  was  something  beyond  my
 imagination.  I  could  never  imagine
 that—I  can  understand  a  new  Mem-
 ber  doing  that—such  an  experienced
 Member,  as  Shri  Kamath,  with  al]  his
 experience  and  knowledge,  should
 deal  with  the  matter  in‘this  way.  I
 leave  it  to  him,  and  it  is  for  you  to
 decide.

 Shri  Hari  Vishau  Kamath:  I  an
 surprised  that  a  senior  Minister  like
 him  should  use  those  words.

 Shri  Lal  Bahadur  Shastri:  I  never
 meant  to  suggest  that  what  the  hon.
 Member  said  was  irrelevant  or  some-
 thing  like  that.  I  never  meant  that.
 I  only  said  that  perhaps  this  matter
 could  have  been  finished  in  a  short
 time.  That  was  the  only  thing  that  I
 wanted  to  mention.  But,  however,  if
 he  does  not  like  it,  I  am  very  sorry.

 Shri  Hari  Vishnu  Kamath:  That  is
 better.

 Shri  Lal  Bahadur  Shastri:  I  do  nope
 ‘that  he  also  sometimes  realises  that

 he  commits  mistake.  Obviously...

 Shri  Hari  Vishnu  Kamath:  You
 point  out;  I  am  willing  to  correct  my-
 self.  (Interruption).

 Shri  Lal  Bahadur  Shastri:  Shri
 Kamath  even  now  has  committed  a
 great  error  in  the  way  he  spoke  ६०
 the  other’  hon.  Members  in  this
 House.

 Shri  Hari  Vishnu  Kamath:  You
 have  closed  the  matter.
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 Mr.  Chairman:  Order,  order.  I!
 cannot  allow  this  running  commen-
 tary..

 Shri  Hari  Vishau  Kamath:  You
 cannot  call  me  alone  to  order.  The
 others  are  there.

 Mr.  Chairman:  I  am  sorry  to  say
 this:  when  an  hon.  Member  is  on  his
 legs,  it  is  not  proper  for  ancther
 Member  to  have  a  running  commen-
 tary.  I  will  give  you  time  if  you
 want  to  say  anything.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 a  running  commentary  at  all.

 Mr.  Chairman:  I  take  objection  to
 that.  (Interruption).

 Sbri  Hari  Vishnu  Kamath:  I  am
 confident;  you  are  equal  to  all  Mem-
 bers.

 Shri  Lal  Bahadur  Shastri:  Shri
 Kamath  has  also  said  that  he  will
 also,  or  he  is  also  prepared  to  accept
 the  mistake;  that  he  will  do  so;  but
 as  soon  as  it  is  pointed  out,  he  gets
 upset.  Then  there  is  no  point  in
 pointing  out  or  making  any  sugges-
 tion.  I  really  expected  better  res-
 ponse  from  him.

 However,—I  am  again  making  a  re-
 ference  to  him—I  am  amazed  at  the
 way  he  was  referring  to  this  matter.
 He  referred  to  my  _  accepting  the
 amendment  he  had  moved  in  the  Con-
 stitution  (Amendment)  Bill.  He-even
 objects  to  that  and  he  criticised  me.

 Shri  Harj  Vishnu  Kamath:  I  did
 not  object.

 Shri  Lal  Bahadur  Shastri:  He  said
 that  it  was  accepted  perhaps  with
 great  hesitation  and  something  like
 that.  In  fact,  perhaps  he  was  not
 fully  satisfied.

 Shri  Hari  Vishau  Kamath:  What  is
 wrong  in  that?

 Shri  Lal  Bahadur  Shastri:  Please
 permit  me  to  proceed.  I  did  not  dis-
 turb  the  hon.  Member  at  all  when  he
 was  speaking.  It  is  very  unfair  on
 the  part  of  Shri  Kamath  to  suggest
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 that  the  House,  in  its  wisdom
 accepted  it  and  the  Minister  did  nut
 want  it  and  all  that.  Certainly,  the
 House  in  its  wisdom  did  accept  it.  But
 it  was  accepted  by  me  first  when  the
 amendment  was  moved  by  the  non.
 Member.  In  fact,  he  had  expressed
 his  thankfulness  for  the  same.  Now,
 perhaps  he  may  completely  forget  it.
 But  I  did  accept  it,  when  I  found  that
 there  was  substance  in  what  Shri
 Kamath  had  said.

 However,  in  that  connection,  it  is
 clearly  provided  as  he  himself  has
 said,  that  the  legislative  assemblies  in
 these  territories  may  be  partly  elected
 and  partly  nominated.  Now,  Shri
 Kamath  wants  to  suggest  that  this  is
 wholly  a@  nominated  body;  that
 this  could  be  only  8  wholly  no-
 minated  body.  I  am  sorry  I  do  not
 agree  at  all  with  this.  I  was
 trying  to  explain  in  brief  as  to  why
 it  would  not  be  a  nominated  body.  I
 said  that  even  from  the  practical  point
 of  view  and  consideration,  it  was
 essential  that  the  present  territorial
 councils  should  be  converted  into
 legislative  assemblies  as  early  as_  it
 could  be  done,  However,  may  I  say
 that  during  the  period  of  transition
 from  the  provisions  of  one  statute  to
 those  of  another,  such  legal  provisions
 are  commonly  made.  There  does  not
 appear  to  be  any  legal  objection  to
 this.  The  provision  in  clause  54  is
 nothing  but  incidental  and  ancillary
 provision  to  the  main  provision  in
 Part  II  and  Part  III  of  the  Bill.  By
 article  239A,  power  has  been  confer-
 req  by  the  Parliament  to  create  a
 legislative  body  for  a  Union  Territory.
 By  this  Bill  provision  has  been  made
 for  the  creation  of  such  legislative
 body  ang  it  is  only  incidentally  pro-
 vided  that  for  a  temporary  period
 mentioned  in  clause  54,  the  Legisla-
 tive  Assembly  of  the  Union  Territory
 shall  be  deemed  to  be  constituted  in
 the  manner  indicated  in  that  clause.

 4  hrs.

 As  I  said  sometime  before,  even  in
 the  Constitution  ०  India,  temporary
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 and  transitional  provisions  similar  to
 clause  54  were  made.  It  was  provided
 by  article  379  of  the  Constitution  that
 until  both  Houses  of  Parliament  had
 been  duly  constituted  and  summoned
 to  mect  ior  their  first  session,  the
 body  functioning  as  the  Constituent
 Assembly  of  the  Dominion  of  India
 would  function  as  the  Provisional
 Parliament,  and  exercise  all  the  pow-
 ers  and  perform  al]  the  duties  con-
 ferred  and  imposed  by  the  Constitu-
 tion  on  Parliament.  Similar  provisions
 were  contained  in  article  382  in  rela-
 tion  to  a  State  Legislature.  So,  in  the
 Constitution  itself,  this  kind  of

 ,interim  arrangement  was  provided,

 In  regard  to  nomination,  etc.,  I  do
 not  want  to  take  much  t:me  of  the
 House,  but  the  process  of  nomination
 of  members  is  entirely  different  to
 whai  is  being  proposed  in  this,  in  so
 far  as  the  formation  of  the  Legisla-
 tive  Assembly  is  concerned,  Nomina-
 tion  is  done  by  the  exccutive  and  it
 is  done  by  individual  names.  If  Mem-
 bers  are  nominated  to  any  Legislative
 Assembly  or  to  any  elected  body,  the
 State  Government  or  the  Central
 Government  does  it.  Every  person  is
 selected  by  name  and  then  nominated.
 So,  there  is  a  clear  distinction
 between  nomination  and  election.  As
 I  said,  the  Territorial  Councils  were
 elected  by  adult  franchise,  It  is  an
 elected  body,  which  can  never  be
 termed  as  a  nominated  body.  Only
 for  an  interim  period  it  is  being  pro-
 vided  in  clause  54  that  this  Territorial

 _Council  should  be  deemed  as  Legisla-
 tive  Asscmbly  till  the  new  general
 elections  are  held.

 I  do  not  want  to  say  more,  but  I
 would  very  much  like  Mr.  Kamath
 to  go  and  face  the  people  of  those
 territories,  There  are  Members  sit-
 ting  here  from  those  territories—
 Members  of  Parliament.  They  have
 a  much  greater  right  to  speak  on  be-
 half  of  these  territories.  JI  have
 no  manner  of  doubt  that  each
 and  every  one  of  them  will  feel  ex-
 ceedingly  sorry  if  the  objection  of  Mr.
 Kamath  is  upheld,  They  will  feel
 sorry  because  they  will  not  be  able
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 to  form  their  own  Government  and
 carry  on  the  administration  in  a  man-
 ner  they  consider  best.  I  have  no
 doubt  that  Mr,  Kamath  will  be  ruled
 out  in  no  moment  as  soon  as  he  goes
 to  that  area.  I  personally  fee]  he  will
 not  dare  to  go  and  visit  that  area.

 Shrj  Hari  Vishnu  Kamath:  Don’t
 make  a  mockery  of  the  Constitution.
 (Interruptions).

 श्री  चे०  ला०  चौधरी  :  जनाब  चेयरमंन
 साहब,  मेरी  दरख्वास्त  है  कि  कामत  साहब
 मेम्बरों  को  कहते  हैं  “हाट  श्रप”  ।  बेइल्मे
 नातमा  खुदारा  बनात”  ।  उन  को  यह  मालूम
 होना  चाहिए  कि  झगर  वहू  किसी  भी  मेम्बर
 को  लियाकत  से  नहीं  देखना  चाहते,  तो  और
 मेम्बर  उन  को  पानी  की  तरह  देखेंगे  ।  इसलिए
 उन  को  बड़े  ग्रदब  के  साथ  झपने  लफ्ज  विदड़ा
 करने  चाहिए  ।

 शो  हरि  विष्ण  फकाम्त  :  स्पीकर  साहब,
 श्रा  अ्य्यंगार,  ने  उस  को  पालियामेंटरी
 रूल  किया  है  ।

 Mr,  Chairman:  |  thought  I  would
 not  take  cognizance  of  it  since  we
 were  passing  on  to  the  next  item.  But
 since  the  hon,  Members  affected  have
 raised  this  point,  I  have  no  other  al-
 ternative  but  to  request  you,  Mr.
 Kamath,  that  this  is  not  a  proper  term
 to  use  against  a  fellow  Member.  I  heard
 the  words  ‘shut  up’.  You  are  a  gentle-
 man  and  you  are  very  careful  in  your
 language;  in  spite  of  a  little  heat  in
 the  expression,  I  do  not  think  you
 intended  to  uSe  the  words  ‘shut  up’
 against  a  fellow  Member.

 Shri  Hari  Vishnu  Kamath:  All  are
 gentleman  here;  none  of  us  non-
 gentleman,  I  may  bring  to  your
 notice—you  were  not  in  the  House
 in  the  first  Parliament—this  point  was
 raised  by  me  in  the  first  Lok  Sabha
 when  Mr.  Ananthasayanam  Ayyangar
 was  in  the  Chair,  Another  Congress
 Member  used  the  words  ‘shut  up’  and
 I  raiseq  the  point.  He  said,  it  is  per-
 fectly  parliamentary,  because  ‘shut  up’
 only  means  ‘keep  quiet’,  Therefore,  I
 do  not  see  any  reason  why  I  should
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 (Shri  Hari  Vishnu  Kamath}
 withdraw  those  words.  The  records
 will  bear  me  out.  You  can  over-rule
 that;  that  is  a  differcnt  matter.  But
 the  Speaker  has  ruled  that,

 Mr.  Chairman:  .\:.>r  all,  such  rul-
 ings  are  not  always  case-law,

 Shri  Hari  Vishnu  Kamath:  I  go  by
 that  ruling.

 Mr.  Chairman:  4  can  only  express
 my  opinion  that  it  is  not  fair  on  the
 part  of  Mr.  Kamath  to  use  such  ex-
 Pression,  Now,  on  the  merits  of  this
 proposition  Shri  Gauri  Shankar.

 Shri  Gaurj  Shanker  Kakkar  (Fateh-
 pur):  Sir,  I  stand  to  support  the
 point  of  order  which  has  been  raised
 by  Mr,  Kamath.  As  a  Member  of  the
 Joint  Committee,  I  also  hammered  the
 same  thing.  His  appreciation  are  quite
 genuine.  The  hon.  Home  Minister  has
 taken  shelter  under  article  379  of  the
 Constitution  saying  that  this  is  only
 for  the  transitory  period.  The  period
 of  five  years  which  has  been  given
 can  never  be  construed  by  any  stretch
 Of  imagination  to  be  covered  under  a
 transitory  period.  Under  the  present
 Bill,  which  is  under  discussion,  the
 Territorial  Councils  are  to  be  convert-
 ed  into  Legislative  Assemblies  for  a
 period  of  five  years,  full  long  five
 years.  Five  years  are  the  life-time  of
 Parliament,  So,  it  would  hardly  be  a
 transitory  period.

 The  objection  can  be  raised  that
 according  to  the  Constitution,  the
 present  Assembly  is  not  elected  or
 partly  elected  ang  partly  nominated.
 When  the  Territorial  Councils  were
 elected,  they  had  very  restricted  and
 limited  powers  and  so,  naturally,  per-
 sons  with  merit  and  other  status
 could  not  come  forward  to  contest  the
 election  or  to  be  nominateg  to  the
 Territorial  Council.  Now  by  this  en-
 actment  such  persons  are  being  debar-
 red  for  five  years,  because  the  Terri-
 torial  Council  is  quite  different  from
 a  full-fledged  Assembly.  A  person
 may  not  come  forward  to  contest  the
 election  for  a  Territorial  Council,  but
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 the  may  have  an  aspiration  ang  desire
 to  become  a  member  of  the  Assem-
 bly.  If  this  is  to  be  alloweg  0०
 be  done  in  this  manner,  it  means  there
 is  certainly  a  breach  of  the  funda-
 mental]  rights  of  many  such  persons.

 For  the  Teritorial  Council,  the  age
 was  2l.  According  to  the  Representa-
 {‘on  of  the  People  Act,  it  is  25.  If  the
 Congress  Party  of  the  Home  Minister
 has  taken  it  into  his  head  to  convert
 persons  of  2  into  persons  of  25,  I
 have  nothing  to  say.  But  I  submit  this
 is  not  possible  and  feasible  to  convert
 8  man  into  a  lady.  I  would  call  it
 like  that,  because  a  person  of  20  ycars
 who  was  eligible  for  standing  for  elec-
 tion  to  the  Territorial  Council  is  not
 at  all  eligible  to  become  a  member  of
 the  Legislative  Assembly.  He  is  being
 alloweg  to  enjoy  that  privilege  now.
 I  have  got  a  genuine  apprehension
 this  this  piece  of  enactment  is  against
 the  spirit  of  the  Constitution,  against
 the  specific  provision  of  article  239A
 of  the  Constitution,  which  was  passed
 here  in  1962.  So,  this  should  be
 seriously  looked  into.  I  would  even
 say  that  it  would  be  in  the  best  inter-
 est  if  the  Attorney-General  is  consult-
 ted  on  this  point,  because  it  is  a  very
 serious  matter  and  it  would  not  be
 proper  and  decent  if  this  is  challenged
 in  a  court  of  law  and  set  aside.

 Sir,  I  support  the  point  of  order
 raised  by  Shri  Kamath,

 Dr.  L.  M.  Singhvi:  Mr.  Chairman,
 Sir,  it  appears,  I  am  sorry  to  say,
 that  there  was  undue  heat  generated,
 ang  I  think  the  constitutional  issue
 which  is  before  us  perhaps  tended  to
 be  under-emphasised  or  clouded.  I  do,
 however,  fee]  that  the  issue  that  was
 raised  by  Shri  Kamath  immediately
 afier  the  motion  moved  by  the  hon.
 Minister  has  considerable  force,  As
 a  matter  of  fact,  it  was  this  very
 issue  which  I  had  sought  to  raise  dur-
 ing  the  speech  of  the  hon.  Minister.
 He  was  good  enough  to  yield  then
 and  explain  as  to  why  the  Govern-
 ment  considered  the  Bill  constitu-
 tional,  He  even  cited  legal  opinion
 obtaineg  by  the  Government  on  this
 particular  issue.
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 It  seems  that  article  239A  which
 was  the  provision  of  the  Constitution
 sought  to  be  inserted  by  a  constitu-
 tional  amendment  has  a  non-obstante
 clause  239A(2)  which  says:

 “Any  such  jaw  as  is  referred  to
 in  clause  (l)  shal]  not  be  deemed
 to  be  an  amendment  of  this  Con-
 stitution  for  the  purposes  of  arti-
 cle  368  notwithstanding  that  it
 contains  any  provision  which
 amends  are  has  the  effect  of
 amending  this  Constitution.”

 Now.  of  course,  there  is  no  doubt  that
 this  was  a  piece  of  circumlocution,  a

 .  Piece  of  going  round  and  round  a
 particular  provision  of  the  law
 because  here  it  is  said  that  any  law
 which  is  enacted  in  pursuance  of  this
 constitutional  amendment  may  actual-
 ly  have  the  effect  of  amending  the
 Constitution  ‘but  not  have  the  form
 and  status  of  a  constitutional  amend-
 ment.  As  my  hon.  friend,  Shri  Kakkar
 said  it  is  not  possible  for  this  Parlia-
 ment  to  convert  a  man  into  a  woman.
 But  I  would  certainly  say  that  it  is
 perhaps  possible  for  this  Parliament
 to  call  a  man  into  a  woman.

 The  question  is  not  only  this,  that
 that  we  are  trying  to  describe  Terri-
 torial  Councils  as  councils  constituted
 under  the  constitutional  amendment,
 under  article  239A.  There  is,  apart
 from  the  question  which  I  raised,  the
 question  of  legality  ang  propriety  of
 continuing  the  present  Territorial
 Councils  which  were  elected  under  a
 specific  piece  or  legislation,  for  a
 specific  purpose,  under  specific  cir-
 cumstances,  before  this  enactment
 came  into  force,  before  this  constitu-
 tional  amendment  came  into  force.  It
 would,  of  course,  ‘be  a  travesty  of  law
 and  an  example  of  retrospective
 thinking.

 The  whole  thing  is  this.  These
 Territoria]  Councils  were  constituted
 in  fulfilment  of  the  assurance  of  giv-
 ing  them,  giving  the  people  of  these
 territories,  all  the  incidents  of  self-
 government;  not  the  extrinsic  parape-
 hernalia  only,  not  the  outside  mecha-
 nism  only,  but  the  reality  of  self-
 government,  I  quite  agree  ang  con-
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 cede  the  point  of  the  Home  Minister
 that  the  people  of  these  areas  are
 very  anxious  for  self-government.
 But  even  while  sympathising  with
 their  anxiety,  we  connot  act  in  a
 manner  which  js  not  in  consonance
 with  the  provisions  of  the  Constitu-
 tion,  That  is  the  point  I  raise  before
 you,  Sir,  and  I  will  7९80  to  you,
 therefore,  article  294A(l).  It  says:

 “Parliament  may  by  law  create
 for  any  of  the  Union  territories  of
 Himachal  Pradesh,  Manipur,  Tri-
 pura,  Goa,  Daman  and  Diu,  and
 Pondicherry—

 (a)  a  body........  oo  (this  is
 to  be  marked  “.....  whether
 elected”  (that  is  one  category) Ws  6  or  partly  nominated  and
 partly  elected”  (that  is  another
 category)  “to  function  as  a
 Legislature  for  the  Union  terri-
 tory,”

 That  is  to  say,  this  constitutional  pro-
 vision  postulates  only  two  categories
 of  legislature,  two  kinds  of  legislatu-
 res,  which  we  may  by  law  _  create.
 These  two  categories  adumbrated  in
 the  constitutional  amendment  are:  (i)
 elected,  which  means  only  elected....

 Mr.  Chairman:  What  do  you  say
 to  the  contention  of  the  Government
 that  the  present  Territorial  Councils
 are  electeg  on  universa]  franchise?

 Dr.  L.  M.  Singhvi:  I  will  submit
 to  that  also.  I  was  saying  that  article
 239A(l)  (a)  postulates  only  two  cate-
 gories  of  legislature,  either  only  elect-
 ed  territoria}]  legislatures  or  a  legisla-
 ture  which  is  partly  nominated  and
 partly  elected.  Now,  Sir,  I  suppose
 you  agree  with  this,

 Mr.  Chairman:  Elected  or  partly
 nominated;  it  may  be  either  or  both.

 Dr.  L.  M.  Singhvi:  Now,  if  the
 body  is  to  be  wholly  elected,  of  course,
 the  existing  Territorial  Councils  do
 not  fulfil  the  requirements  of  that  law,
 and  wholesale  conversion  which  is
 sought  to  be  attained  by  clause  54  of
 the  Bill  before  us  will  be  ultra  vires
 of  the  Constitution.  Therefore,  we
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 would  revert  to  the  second  category
 postulated  in  article  239A.  The  second
 category  of  legislature  is  one  which  is
 partly  elected  and  partly  nominated.

 Mr.  Chairman:  There  is  no  expres-
 sion  “partly  elected  ang  partly  nomi-
 nated”;  it  is  only  “elected  or  partly
 nominated”.

 Dr.  L.  M.  Singhvi:  If  you  read  the
 next  phrase  you  will  find  that  there
 is  also  “partly  elected”.  When  I
 I  7  say,  this,  I  am  fully
 fortified  by  the  text  of  the  Constitu-
 tion  as  amended  by  the  Fourteenth
 Amendment  Act.  I  will  read  it  again.
 It  says:

 “Parliament  may
 create....--..0+...e

 by  law

 (a)  a  body,  whether  elected  or
 partiy  nominated  and_  partly
 elected....”

 The  word  “or”  is  interposed  here  to
 signify  the  second  category.  This  is
 how  it  will  have  to  be  read.  I  am
 referring  to  the  second  category,  which
 means  that  the  body  should  be  partly
 nominated  and  partly  elected.

 In  this  particular  case  it  would  be
 futile  to  argue  that  the  bodies  which
 are  sought  to  be  converted,  the  exist-
 ing  Territorial  Councils  which  are
 sought  to  be  converted  in  a  blanket
 way  are  bodies  which  are  partly
 elected  and  partly  nominated.  If  that
 were  so,  as  a  matter  of  fact,  which  is
 the  elective  element  and  which  is  the
 nominateq  element,  because  elective
 elements  and  nominated  elements
 should  refer  not  to  earlier  nominations
 or  earlier  elections  but  to  elections  and
 nominations  under  the  enactment
 which  is  authorised  under  article  239A.
 Any  earlier  enactment  of  this  sort
 would  actually  have  been  ultra  vires.
 That  is  why  Government  were  impel-
 led  and  persuaded  to  bring  about  this
 constitutional  amendment.  If  this
 Fourteenth  Constitutional  Amendment
 is  to  have  any  relevance  we  must
 recognise  that  before  this  amendment

 MAY  3,  963  of  Union  Territories  Bill

 came  into  force  we  could  not  have
 given  a  legislature  to  these  territories
 which  is  actually  permitted  only  by
 the  amended  article  of  the  Constitu-
 tion.

 There  is  another  matter,  whether  it
 is  correct  legally  and  constitutionally
 to  say  that  these  legislatures  which  are
 existing  and  the  elections  or  nomina-
 tions  to  which  were  held  under  the
 Territorial  Councils  Act,  956—not
 under  this  legislation,  not  under  the
 Representation  of  the  People  Act,
 which  seeks  to  impart  a  sense  of  uni-
 formity  to  all  our  elective  institutions
 under  the  Constitution  in  all  the
 States  and  leaves  outside  its  pale  only
 the  local  government  institutions—are
 relevant  for  the  purpose  of  constitut-
 ing  State  legislatures  under  the  present
 enactment.  These  are  State  legis-
 latures.  If  it  is  to  be  a  State  legis-
 lature,  there  is  no  reason,  no  rhyme
 in  the  argument  that  you  can  create
 a  legislature  outside  the  pale  of  the
 Representation  of  the  People  Act,
 because  that  is  one  machinery  which
 is  sought  to  ensure  impartiality  of
 elections.  The  Election  Commission
 is  the  one  machinery  through  which
 all  elections  are  supposed  to  be  held.
 and  any  elections  which  may  have
 been  held  to  a  municipality  by  the
 State  Government  or  to  a  panchayat
 will  not  be  valid,  will  not  be  relevant
 for  the  purpose  of  constituting  a  State
 legislature  under  the  present  enact-
 ment  authorised  by  article  239A.

 In  that  context,  I  would  like  to  sub-
 mit  that  the  objection  which  I  eariler
 raised  also  becomes  relevant.  If  it
 does  not  raise  a  complete  legal  barrier,
 at  least  it  becomes  relevant  as  an
 example  for  showing  why  the  present
 legislation  before  us  is  not  in  conson-
 ance  with  the  Constitution.  The  Terri-
 torial  Councils  which  exist  today  were
 constituted  under  a  different  Act.
 Persons  of  less  than  25  years  of  age
 could  become  members  of  those  Terri-
 torial  Councils.  Persons  who  were
 interested  only  in  certain  restricted
 confined  affairs  of  the  State  sought

 3368c



 73687  Government

 elections  to  it.  Now,  naturally,  when
 we  are  in  the  threshhold  of  giving
 them  the  promised  self-government,
 we  are  bound  to  give  them  the  reality
 and  substance  and  not  the  shadow.  If
 we  have  to  give  them  the  substance
 and  reality,  then  it  is  quite  evident
 that  the  elections,  in  the  first  place,
 should  be  held  under  the  Representa-
 tion  of  the  People  Act.

 Then,  the  Minister  said  two  matters
 on  which  I  want  to  dilate  a  little.  The
 Minister  has  said  that  it  is  only  a
 transitional  arrangement.  This  is  not
 sanctioned  under  any  of  the  provisions

 eof  the  Constitution.  I  would  like  the
 learned  Home  Minister,  or  the  learned
 Minister  of  State  in  the  Ministry  of
 Home  Affairs,  who  is  himself  a  lawyer,
 to  tell  us  under  which  constitutional
 provision  is  such  a_  transitional
 arrangement  sanctioned.  Secondly,  is
 an  arrangement  which  is  to  last  for
 the  entire  duration  of  five  years  or
 four  years  to  be  described  as  transi-
 tional?  That  would  be  a  travesty  of
 its  ordinary,  common  sense  dictionary
 meaning.  Transitional  is  a  shorter
 duration  than  the  routine,  normal
 tenure.  And  a  legislature  would  not
 in  any  way  live  beyond  five  years,
 ordinarily,  under  our  Constitution.  So,
 it  is  wrong  to  argue  that  this  is  a
 transitional  arrangement.

 Another  argument  raised  by  the
 Home  Minister  was  by  referring  to
 clause  (b)  of  article  329,  which  does
 not  hold  water.  Because,  in  all  these
 matters,  the  courts  in  this  country  and
 we  in  this  Parliament,  upon  whom
 falls  the  responsibility  of  preserving
 and  maintaining  the  constitution  in  all
 its  strictness,  will  be  bound  to  take  a
 restrictive  interpretation  of  the  con-
 stitutional  terms  in  so  far  as  it  comes
 to  restrict  democratic  institutions,  and
 this  is  one  of  those  provisions  which
 will  restrict,  at  least  for  the  time
 being,  and  when  the  “time  being”  is
 being  extended  for  a  period  of  five
 years  or  four  years,  we  are  bound  to
 interpret  this  as  not  in  consonance
 with  the  spirit  and  the  letter  of  the
 Constitution.  Therefore,  I  submit  that
 under  our  Rules  of  Procedure  this  is
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 a  measure  which  does  not  fall  within
 the  legislative  competence  of  this
 House,  because  it  is  not  in  consonance
 with,  and  is  clearly  contrary  to,  the
 provisions  of  the  Constitution.  That
 is  my  submission.

 Shri  Bade:  I  fully  support  Shri
 Kamath  in  his  objection.  According
 to  the  Constitution,  the  present
 assembly  is  not  fully  elected  or  fully
 nominated.  It  is  partly  elected  and
 partly  nominated,  according  to  fiction.
 The  main  objection  to  clause  54  is
 this.  According  to  clause  54,  every
 person  who,  immediately  before  the
 commencement  of  this  Act,  is  a  mem-
 ber  elected  from  a  constituency  to  fill
 a  seat  in  a  territorial  council  shall  be
 deemed  to  have  been  elected  to  the
 Legislative  Assembly.  This  is  a  legal
 fiction.  My  submission  is  that  this
 legal  fiction  is  against  the  Constitution.
 The  legal  fiction  must  be  according  to
 law.  The  moment  it  goes  against  the
 spirit  of  the  Constitution,  it  ceases  to
 be  a  legal  fiction.  The  wording  of  the
 clause  clearly  shows  that  it  is  a  legal
 fiction  which  this  Bill  wants  to
 provide.

 Secondly,  as  the  hon.  Minister  has
 stated,  according  to  them  this  is  a  pro-
 visional  arrangement.  So  far  as
 Parliament  is  concerned,  there  was  a
 specific  provision  for  the  provisional
 period.  But,  so  far  as  the  union  terri-
 tories  are  concerned,  no  provisional
 arrangement  is  specifically  provided
 in  the  Constitution  itself.  Therefore,
 the  argument  of  the  hon.  Minister
 that  this  provisional  arrangement  is
 according  to  the  anology  of  the  pro-
 visional  arrangement  for  Parliament
 under  the  Constitution  is  not  valid.

 The  clause  says  that  every  person
 who,  immediately  before  the  com-
 mencement  of  the  Act,  was  a  member
 elected  from  a  constituency  should  be
 deemed  to  have  been  elected  to  the
 Legislative  Assembly  from  that  con-
 stituency  is  something  absurd,  because
 it  goes  against  some  provisions  of  this
 Bill,  as  there  are  some  provisions
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 here  for  qualification  and  disqualifica-
 tion  of  members.  According  to  the
 Bill,  a  person  who  wants  to  stand  for
 election  must  be  25  years  of  age.  Sup-
 pose  there  is  already  a  member  who
 is  below  25  years  of  age.  Then,  by
 this  legal  fiction,  he  will  be  entitled
 to  have  a  seat  in  the  Legislative
 Assembly.

 Shri  Hari  Vishnu  Kamath:  Pre-
 posterous.

 Shri  Bade:  So,  it  goes  against  the
 spirit  of  some  clauses  of  the  Bill.
 Therefore,  I  submit  that  what  Shri
 Kamath  says  is  quite  correct,  and  if
 this  Bill  goes  to  the  Supreme  Court,
 quite  likely  that  it  will  be  declared
 ultra  vires.  So,  I  feel  that  this
 requires  very  careful  consideration.  I
 fully  support  Shri  Kamath  in  the
 objection  which  he  has  raised  and
 again  submit  that  there  can  be  no  legal
 fiction  which  goes  against  the  spirit
 of  the  Constitution.

 Mr.  Chairman:  Does  the  Minister
 want  to  say  anything  in  reply?

 Shri  Priya  Gupta  (Katihar):  Before
 that,  may  I  seek  a  clarification?  What
 is  the  projection  of  political  strength
 in  the  present  composition  of  the
 territorial  councils?  Or,  do  you  want
 to  keep  this  out  in  the  background?

 Shri  Bade:  That  is  our  objection.
 Other  political  parties  may  not  get
 representation.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 May  I  add  something  to  what  has
 fallen  from  the  Home  Minister,  though
 I  have  very  little  toadd?  First  of  all,
 I  will  read  the  relevant  words  from
 article  239A.

 “Parliament  may  by  law  create...
 a  body,  whether  elected  or  partly
 nominated  and  partly  elected,  to
 function  as  a  Legislature....”

 Now,  assuming  that  this  body  is
 limited  by  the  expression  “whether
 elected  or  partly  nominated  and  partly
 elected”—I  am  not  conceding  this
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 point;  I  think  it  rr  only  illustrative;  a
 third  alternative  is  not  necessarily
 debarred;  that  is  how  I  feel—assum-
 ing  that  these  are  the  two  ways  in
 which  the  body  can  be  constituted,
 that  is,  “elected  or  partly  nominated
 and  partly  elected”  what  is  the  con-
 stitutional  requirement?  The  consti-
 tutional  provision  requires  that  the
 members  who  constitute  the  body
 should  be  elected  and,  as  Dr.  Singhvi
 was  constrained  to  observe,  the  word
 “elected”  is  not  qualified  by  any  phrase
 as  to  whether  elected....

 Shri  Bade:  Elected  under  the  Bill?.
 Shri  Hajarnavis:  Shut  up.
 Shri  Hari  Vishnu  Kamath:  Sir,  this

 is  very  wrong.  The  hon.  Member  was
 telling  me  something.  Now  the  Minis-
 ter  has  thought  it  fit......

 Mr.  Chairman:  I  very  much  dis-
 approve  of  this.  It  is  not  fair.  It
 should  not  be  done.

 Shri  Hari  Vishnu  Kamath:  Sir,  can
 you  please  ensure  that  healthy  tradi-
 tions....

 Mr.  Chairman:  Whoever  it  is,  such
 words  should  not  be  used  on  the  floor
 of  the  House.  They  are  not  respect-
 ful.

 Shri  Hari  Vishnu  Kamath:  May  7
 again  submit....

 Mr.  Chairman:  There  should  be  no
 retaliation.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 a  question  of  retaliation.

 Shri  Hajarnavis:  Sir,  I  express  my
 regret  for  using  that  term.

 Mr.  Chairman:  If  it  is  used  a  second
 time,  I  will  expunge  it.

 Shri  Hajarnavis:  I  will  not  repeat  it.
 I  only  request  hon.  Members  that
 while  I  am  arguing  rather  an  impor-
 tant  and  difficult  point,  I  ought  not  to
 be  disturbed.

 Mr,  Chairman:  That  is  all  right.  Let
 him  proceed.  Why  should  he  be
 interrupted.
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 Shri  Hari  Vishnu  Kamata:  Why  did
 he  interrupt  us?

 Mr.  Chairman:  Please  do  not  pro-
 voke  him.

 Shri  Hari  Vishnu  Kamath:  I  was
 only  telling  my  colleague  something.

 Mr.  Chairman:  Let  us  hear  what  the
 Minister  has  to  say.

 Shri  Hajarnavis:  The  only  consti-
 tutional  injunction  is  that  it  ought  to
 be  elected.  If  there  is  any  doubt  any-
 where,  or  if  there  is  any  contention
 raised  anywhere,  that  the  constitution
 of  the  legislature  is  simultaneous  with
 the  elections,  let  us  go  to  section  73
 of  the  Representation  of  the  People
 Act.  General  election  follows  the  dis-
 solution  of  the  legislature.  The  legis-
 lature  have  ceased  to  exist.  Then,
 one  by  one,  the  elections  are  announc-
 ed.  Then,  what  happens?  There  is
 publication  of  the  results  under  Sec-
 tion  73.  There  is  a  general  notifica-
 tion,  and  upon  the  issue  of  such  noti-
 fication  the  House  or  the  Assembly
 shall  be  deemed  to  be  duly  consti-
 tuted.  So,  the  election  of  the  mem-
 bers  always  precedes  the  constitution
 of  the  House.  What  the  interval
 should  be  will  depend  upon  the  facts
 of  each  case.  Here,  there  has  been
 an  election  four,  five  or  six  months
 back.  Now,  what  the  law  tries  to  say
 or  do  is  that  those  elected  members
 shall  constitute  the  legislature,  a  pro-
 vision  which  copies  the  exact  words
 of  section  73  of  the  Representation  of
 the  People  Act.  Therefore,  there  is
 complete  compliance  with  article  239A.
 Secondly,  as  regards  the  main  objec-
 tion  that  has  been  raised  regarding
 nomination,  as  the  hon.  Home  Minister
 has  explained  before  me,  the  mem-
 bers  are  not  nominated  at  all.  Nomi-
 nation  is  the  act  of  selection  by  the
 executive  of  an  individual.  Ip  this
 case  what  has  happened  is  that  the
 members  who  are  elected  by  a  provi-
 sion  of  the  law....

 Mr,  Chairman:  The  hon.  Minister
 might  resume  his  argument  tomorrow.
 Now  it  is  2°30;  the  House  will  take  up
 the  non-official  business.

 Shri  Lal  Bahadur  Shastri:  Sir,  this
 may  be  finished.
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 Mr.  Chairman:  I  think,  there  is  a
 lot  of  argument  about  it.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  What  is  the  argument?  Your
 ruling  is  necessary.

 Shri  Hari  Vishnu  Kamath:  Let  us
 take  up  the  non-official  business.  We
 held  it  over  last  week.  We  did  not
 have  it  last  week.

 Mr.  Chairman:  If  the  House  so
 desires,  we  will  continue  it  for  another
 five  minutes.

 Shri  A,  K.  Sen:  If  I  may  say  so,  L
 will  not  be  here  tomorrow,  because
 I  have  to  leave  the  station,  in  case
 my  assistance  is  necessary.

 Shri  Hajarnavis:  I  will  finish  it  just
 now.

 Shri  Indrajit  Gupta  (Calcutta  South
 West)  rose—

 Mr.  Chairman:  I  have  extended  it
 by  five  minutes.  It  will  be  over  very
 soon.

 Shri  Hajarnavis:  I  will  meet  Dr.
 Singhvi’s  objection  by  pointing  out  to
 him  that  here  is  a  legislature  not  con-
 stituted  under  the  Constitution;  there-
 fore,  the  provisions  of  the  Constitution
 do  not  apply.  This  legislature  is  being
 constituted  under  an  Act  or  law  where
 we  can  prescribe  any  qualifications  for
 the  members  or  electors.  Therefore
 the  Constitutional  question  does  not
 arise.

 Now  “deemed  to  be”  is  a  well-
 known  provision  by  which  legal  fiction
 is  created  and  no  one  can  say  that
 that  is  not  the  reality  because  even  if
 it  is  not  the  reality  the  law  bids  us
 to  imagine  that  the  legal  fiction  exists.

 Shri  Bade:  I  want  one  clarification,
 namely,  whether  there  can  be  any
 member  of  the  Council  who  is  below
 25  years  of  age.  If  he  can  tell  us  that,
 we  will  be  highly  obliged  and  then  I
 will  shut  up.

 Mr,  Chairman:  What  I  feel,  is  that
 there  are  certain  finalities  about  the
 law.  Once  an  election  is  declared
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 valid,  even  if  a  member  is  elected
 under  a  wrong  age,  one  cannot  ques-
 tion  that.  Once  you  have  reached  the
 highest  court  and  your  election  is  up-
 held  even  though  your  age  is  wrong,
 there  is  no  remedy.  So  also  here  they
 have  made  a  provision  for  these  old
 territorial  councils  to  continue  until  a
 specified  period  approved  by  law.  No-
 body  has  contended  that  these  terri-
 torial  councils  are  not  elected.  The
 Government’s  contention  is  that  they
 are  elected  bodies  and  their  life  is
 prolonged  by  the  sanction  of  the  legis-
 lature.  I  do  not  want  to  enter  into
 the  question  whether  there  is  any
 provision  which  is  contrary  to  the
 Constitution.  If  that  is  the  case,  that
 has  to  be  decided  elsewhere.  I  put  it
 to  the  House  whether  the  House
 accepts  that  this  Bill  be  put  through
 and  I  will  abide  by  the  decision  of
 the  House

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  You  just  now
 held  about  the  age......

 Mr,  Chairman:  I  gave  an  example.

 Shri  Hari  Vishnu  Kamath:  But
 there  have  been  reported  cases  of  the
 Supreme  Court  where  the  election  is
 set  aside  on  the  ground  of  being  under
 age,  that  is,  less  than  25  years  of  age.

 Mr.  Chairman:  After  the  process  of
 law  is  exhausted,  that  is  final.

 Shri  Hari  Vishnu  Kamath:  You
 may  hold  over  this  point  for  the  hon.
 Speaker’s  ruling.  That  is  much  better.
 Moreover,  time  is  up.

 Shri  A.  K.  Sen:  Your  ruling  is  good
 enough  for  us.

 Mr.  Chairman:  I  put  it  to  the  House
 whether  we  should  proceed  with  this
 Bill.

 Shri  Hari  Vishnu  Kamath:  There
 is  a  point  of  order  to  be  decided....
 Is  there  no  point  of  order?

 Mr.  Chairman:  Yes.  I  want  the
 opinion  of  the  House  whether  we
 should  proceed  with  this  Bill.
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 Some  Hon.  Members:  Yes.

 Mr.  Chairman:  Ther.  we  will  proceed
 with  this  tomorrow.

 4.35  hrs.
 COMMITTEE  ON  PRIVATE  MEM-

 BERS’  BILLS  AND  RESOLU-
 TIONS

 TWENTY-FIRST  REPORT

 Shri  Hem  Raj  (Kangra):  Sir,  I  beg
 to  move:

 “That  this  House  agrees  with
 the  Twenty-first  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  Ist  May,  1963.”
 Mr.  Chairman:  Motion  moved:

 “That  this  House  agrees  with
 the  Twenty-first  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  op  the  Ist  May,  1963.”
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  Mr.  Chairman,  the  Twenty-
 first  Report  of  the  Committee  has  got
 four  items  and  may  I  invite  your
 attention  to  item  No.  4  where  Bills
 shown  therein  have  been  listed  in
 category  ‘B’.  One  is  the  Bill  intro-
 duced  by  Shrimati  Lakshmikant-
 hamma  and  the  other  is  my  Bill,  the
 Const‘tution  (Amendment)  Bill,  963
 regarding  amendment  of  the  article
 enabling  Parliament  to  amend  the
 Constitution,  which  I  introduced  a
 fortnight  ago,  on  the  9th  April.

 Article  368  empowers  Parliament  to
 amend  the  articles  of  the  Constitution
 as  detailed  therein.  I  have  introduced
 the  Bill  seeking  to  amend  that
 article  so  as  to  provide  for  a
 two-thirds  majority  of  the  total
 membership  of  the  House  and  a  three-
 fourths  majority  of  the  Members  pre-
 sent  and  voting.  That  Bill  has  been
 classified  as  a  Bill  falling  under  cate-
 gory  ‘B’.  I  would  submit  for  your
 consideration  that  the  Bill  is  very
 important  because  if  it  is  adopted  by
 the  House  at  the  earliest  possible
 opportunity,  it  will  do  away  with  all
 xinas  of  partisan  amendments  to  the
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 Constitution,  as  I  have  said  in  the
 statement  of  objects  and  reasons,  and
 genuine  amendments  to  the  Constitu
 tion  will  be  brought  forward  before
 the  House  in  the  highest  national
 interest  and  in  the  interest  of  social
 justice.  A  mere  partisan  view  of  the
 Constitution  should  not  be  taken.  The
 Constitution  should  not  be  tampered
 with.  It  should  not  be  lightly  amend-
 ed  on  frequent  occasions  by  the  execu-
 tive  to  suit  their  own  convenience.  I
 am  firmly  of  the  opinion  that  this  Bill
 which  I  introduced  a  fortnight  ago
 must  be  put  in  category  ‘A’  so  that  it
 may  come  up  before  the  House  with
 the  least  possible  delay  and  considered
 by  the  House  on  its  merits.

 Dr.  L.  M,  Singhvi  (Jodhpur):  I  have
 also  a  submission  to  make  in  respect
 of  the  Report  that  is  before  the  House.
 I  have  an  independent  matter  to  raise.
 Shri  Kamath  has  raised  a  point  about
 his  Constitution  (Amendment)  Bill;  I
 have  to  raise  a  point  in  respect  of  the
 Constitution  (Amendment)  Bill  of
 which  I  have  given  notice.

 Shri  Hem  Raj:  May  I  reply  to  the
 objection  raised?

 Dr.  L.  M.  Singhvi:  He  might  reply
 to  all  of  them  together.

 Shri  Hem  Raj:  The  objection  which
 has  been  raised  by  Shri  Kamath,  4
 think,  is  not  tenable.  When  the  Bills
 are  taken  up  in  the  Committee,  an
 opportunity  is  given  to  the  hon.
 Member  concerned  to  come  and  pre-
 sent  his  view.  Whenever  categorisa-
 tion  takes  place,  the  hon.  Member
 concerned  presents  himself  and  argues
 his  case.  The  notice  of  the  meeting
 was  given  to  Shri  Kamath  also  and  he
 could  present  his  view  there.  Now,  in
 this  case  because  it  has  been  put  in
 category  ‘B’,  he  wants  that  it  should
 be  placed  in  category  ‘A’.  But  that
 question  can  only  be  decided  by  the
 Committee  itself.  Therefore  this  ques-
 tion  may  not  be  taken  up  now.

 Shri  Hari  Vishnu  Kamath:  The
 House  is  supreme.  One  a  point  of
 personal  explanation  may  I  submit
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 that  on  the  30th  April,  that  is,  last
 Tuesday,  when  the  Committee  met  at
 3  or  3.30—I  was  informed  about  it—I
 was  to  speak  in  the  House  and  I  told
 the  hon.  Deputy-Speaker  that  I  shall
 not  be  able  to  attend  the  Committee.

 Shri  Hem  Raj:  He  can  get  an  oppor-
 ‘unity  again.

 Mr.  Chairman:  That  is  all  right.  Is
 Dr.  Singhvi’s  point  connected  with
 this?

 Dr.  L.  M.  Singhvi:  In  connection
 with  the  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions......

 Mr.  Chairman:  I  have  got  only  two
 Bills  on  the  agenda  here.

 Dr.  L.  M.  Singhvi:  As  you  know,
 Sir,  the  convention  is  that  we  can
 speak  about  things  that  are  here  and
 also  about  the  things  which  have
 been  excluded  from  the  Report,  we
 are  entitled  to  make  our  submissions
 at  the  time  the  Report  is  presented.

 My  submission  is—it  is  a  very  brief
 one—that  a  Constitution  Amendment
 Bill  for  insertion  of  Rajasthani  as  one
 of  the  regional  languages  in  the
 Seventh  Schedule  was  notified  to  the
 Secretariat  several  months  ago.  I  was
 told  that  this  Bill  should  not  be  taken
 up  now  because......

 Shri  Hem  Raj:  That  contention  does
 not  stand.

 Dr.  L.  M.  Singhvi:  If  I  may  con-
 tinue,  Sir,......

 Shri  Hem  Raj:  That  Bill  was  taken
 up  in  the  former  Committee.

 Dr.  L.  M.  Singhvi:  It  was  reconsi-
 dered  during  this  session  also.  Sir,
 the  whole  matter  is  this.  The  Com-
 mittee  informed  me  that  the  repre-
 sentatives  of  the  Home  Ministry  con-
 sidered  it  not  proper  that  the’  Bill
 should  be  taken  up  during  the  present
 state  of  emergency,  I  have  applied
 with  great  diligence  all  my  brains  to
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 it  and  I  am  unable  to  foilow  the  re
 lationship  of  the  Constitution  Amend-
 ment  Bill  which  I  have  sought  to  move
 with  the  exigencies  of  the  emergency.
 I  would  make  a  plea  to  the  Committee
 to  make  its  reasons  a  little  more  in-
 telligible  to  the  Members  whose  Bills
 are  not  introduced,  or  not  permitted
 to  be  placed  or  introduced  in  the
 House,  This  is  th:  plea  that  I  wouid
 like  to  make.

 Mr,  Chairman:  (Che  son.  Membe.
 may  kindly  r°<::me  his  seat.  The  hon,
 Member  can  very  well  obtain  this  in-
 formatin  by  writiv.:  to  the  Committee.
 He  need  ac.  iuke  ihe  time  of  the
 House  just  now.  I  am  only  concerned
 with  the  subjects  that  are  before  me.

 Dr.  L.  M.  Singhvi:  I  am  informing
 the  House  about  it.

 Mr.  Chairman:  You  are  ai  liberty  ©
 write  to  the  Committee  and  get
 reply  from  them.

 Now,  with  regard  to  the  priority
 fixed  for  Mr.  Kamath’s  Bill,  apart
 from  the  contention  of  Mr.  Hem  Raj
 that  it  should  go  back  to  the  Gom-
 mittee  again,  I  think  we  can  waive
 that  and  take  the  opinion  of  the
 House.  If  the  hon.  Member  agrees,
 it  can  go  back  to  the  Committee  again.

 Shri  Hari  Vishnu  Kamath:  Let  it
 be  sent  to  the  Committee

 Mr.  Chairman:  All  right.  So,  I  take
 it  the  House  agrees  with  the  Report
 subject  to  the  modificatior  ¢yardine
 the  Constitution  (Amendmert)  Bill
 by  Shri  Kamath.

 Hon.  Members:  Yes.

 Mr,  Chairman:  Then  we  take  up
 Private  Members’  Bulls  to  be  introdu-
 ed.

 *Published  in  the  Gazette  of  India
 dated  3rd  May,  1963.

 MAY  3,  963  360°

 44.40  hrs.

 INDUSTRIAL  DISPUTES
 (AMENDMENT)  BILL*

 (Amendment  of  section  3)  by  Shri
 C.  K.  Bhattacharyya.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the
 Industrial  Disputes  Act,  1947.

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Industial  Disputes  Act,  1947.”

 The  motion  was  adopted.

 Shri  0.  K.  Bhattacharyya:  Sir,  I
 introduce  the  Billi.

 14  4  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MINiSTERS  (AMENDMENT)  BILL*

 (Amendment  of  sections  3,  4  etc.)  by
 Shri  Hari  Vishnu  Kamath

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  I  Hari  Vishnu  Kamath
 beg  to  move  for  leave  to  introduce  @
 Bill  further  to  amend  the  Salaries  and
 Allowances  of  Ministers  Act,  1952,

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to
 introduce  a  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Ministers  Act,  i952.”

 The  motion  was  adopted.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 introduce  the  Bill.

 Extraordinary  Part  II—Section  2,

 ————  —_—_ |
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 DISCLOSURE  OF  ASSETS  OF
 MINISTERS  BILL*

 by  Shri  Hari  Vishnu  Kamath

 Shri  Hari  Vishnu  Kamath:  Sir,  |
 Hari  Vishnu  Kamath,  beg  to  move
 for  leave  to  introduce  a  Bill  to  pro-
 vide  for  the  periodical  disclosure  of
 assets  of  Ministers.

 Mr.  Chairman:  The  question  is:

 “That  leave  the  granted  to
 .introduce  a  Bill  to  provide  for

 the  periodical  disclosure  of  assets
 of  Ministers.”

 The  motion  was  adopted.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 introduce  the  Bill.

 Shri  Morarka  (Jhunjhunu):  Ona
 point  of  order,  Sir.  How  can  the  hon.
 Member  say,  “I,  Shri  Hari  Vishnu
 Kamath,  beg  to  move...  ??  Why  a
 special  formula  for  a  particular  Bill?
 (Interruption)

 Shrj  Hari  Vishnu  Kamath  (Hosha-
 gabad):  I  would  not  mind  if  my  hon.
 friend  says  “I,  Shri  Radhey  Shyam,
 R.  Morarka,  re  (Interruption).

 Mr,  Chairman:  There  is  no  point  of
 order.

 Shri  Kapur  Singh  (Ludhiana):  Is
 there  any  doubt  about  his  name!
 (Interruption).

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  He  is  so  well-known  that  he
 need  not  announce  nimself.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  as  well-known  as  the  Law
 Minister  is.

 Shri  S.  M,  Banerjee  (Kanpur):  He
 can  say,  Hari  Vishnu  in  the  name  of
 Vishnu.  (Interruption)

 Insurance
 (Amendment)  Bill

 Shri  ९.  K.  Bhattacharrya  (Raiganj):
 That  is  a  deviation  from  the  usual
 formula  that  we  have  been  hearing
 in  this  House  for  so  long.  This  is  the
 first  time  I  hear  announcing  one’s
 own  name.

 Shri  Hari  Vishnu  Kamath:  You:  can
 amend  that  formula.  (Interruption)
 It  is  not  a  cut-and-dried  formula.

 73694

 4.42  hrs.
 INSURANCE  (AMENDMENT)  BILL

 —contd.

 (Amendment  of  sections  3lA  and  40c)
 by  Shri  Inderjit  Gupta.

 Mr,  Chairman:  Order,  order.  ‘The
 House  will  now  take  up  further  con-
 sideration  of  the  following  motion
 moved  by  Shri  Indrajit  Gupta  on  the
 9th  April,  963:—

 “That  the  Bill  further  to  amend
 the  Insurance  Act,  938  be  taken
 into  consideration.”

 The  time  allotted  is  l  hour  out  of
 which  already  34  minutes  have  been
 taken.  So,  only  26  minutes  remain.

 I,  think,  te  Minister  may  reply.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 The  reply  will  be  by  the  Member.
 I  would  like  to  intervene  now.

 Mr.  Chairman:  Yes,  the  hon.
 Minister.

 Shri  B.  R.  Bhagat:  The  hon.
 Member,  Shri  Indrajit  Gupta  has  in
 this  Bill,  proposed  two  amendments
 to  the  Insurance  Act,  1938.  The
 first  amendment  proposes  to  take
 away  from  the  scope  of  Govern-
 ment’s  discretion  the  existing  power
 of  specifying  the  limit  upto  which
 bonus  can  be  paid  by  an  insurer.
 This  is  the  first  amendment,  if  I  have
 understood  him  correctly.

 -The  second  amendment  is  intended
 to  provide  that  bonus  should  be

 *Published  in  the  Gazette  of  India
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 specifically  considered  while  fixing
 the  limit  of  expenses  under  Section
 40C  of  the  Act.

 These  are  the  two  amendments
 very  specifically  suggested  by  the
 hon.  Member.  I  have  heard  him—
 did  hear  him  patiently  the  other  day
 —and  tried  to  follow  the  rationale  of
 his  amendments.  I  am  unable  to
 accept  either  of  them.  As  regards  the
 first  amendment,  I  would  explain  why
 it  would  not  be  possible  to  accept  it.
 He  saiq  in  his  speech  the  other  day
 that  his  amendment  is  designed  to
 meet  the  hardships  felt  by  the  em-
 ployees  in  the  wake  of  the  Supreme
 Court  judgement  which  he  quoted.  He
 suggests  that  it  would  make  a  funda-
 mental  change  in  the  existing  law
 Needless  to  say,  insurance  is  a  highly
 technical  subject  and  the  question
 whether  an  insurer  is  in  a  position
 to  bear  a  certain  burden  of  bonus  has
 to  be  decided  only  after  taking  into
 consideration  its  financial  circumstan-
 ces,  the  technical  aspects  of  its  work-
 ing,  its  past  record,  the  adequacy  cf  tty
 insurance  funds,  reserves  and  so  on
 Apart  from  this,  the  main  point  is
 that  it  is  necessary  to  keep  a  check
 and  control  over  unhealthy  compe-
 tition  between  insurers.  It  was
 precisely  for  these  reasons  that  the
 Act  had  vested  powers  in  the  Central
 Government  to  decide  in  any  parti-
 cular  case  whether  any  bonus  should
 be  declared,  and  if  so,  upto  what
 extent.  If  at  all,  the  Central  Govern-
 ment’s  discretion  would  be  in  favour
 of  the  employees.  The  intention  was
 not  to  take  away  the  norma]  rights
 of  the  employees  in  the  matter  of
 raising  the  industrial  dispute.  This
 was  not  the  intention.  As  the  House
 is  aware,  the  Act  itself  provides  for
 control  on  the  working  of  insuran’e
 companies  in  many  detailed  rcspecta
 The  payment  of  bonus,  which  ulti-
 mately  is  bound  to  reflect  itself  in  the
 level  of  expenses  of  the  management,
 cannot  be  kept  away  from  the  other
 factors  of  operation  of  the  insurer
 which  are  kept  under  constant  watch
 by  Government.  The  decision  of  the

 MAY  3,  963  (Amendment)  Bill  3369

 Supreme  Court  went  further  than
 what  was  originally  intended.  As
 Shri  Gupta  himself  has  pointed  out,
 the  Government  has  been  taking  a
 somewhat  liberal  view  in  regard  to
 the  payment  of  bonus

 Shri  Indrajit  Gupta  (Calcutta
 South-West):  Had  been;  before  the
 judgement.

 Shri  B.  R,  Bhagat:  Even  after-
 wards,  The  Government  did  not  change
 it.  But  the  judgement  of  the
 Supreme  Court  being  what  it  is,  the
 Position  has  admittedly  to  be  set  right,
 by  the  amendment  of  tue  Act.  That  is
 what  he  has  said.  It  is  however  a
 matter  for  careful  consideration
 whether  a  suitable  remedy  would  be
 to  completely  remove’  the  discretion
 which  he  wants  to  take  away  with
 regard  to  the  maximum  limit  of  bonus
 from  the  scope  of  governmental
 powers.  The  Government  was
 inclined  to  the  view  that  while  it
 retained  powers  to  prescribe  the
 maximum  rate  of  bonus  payable,  the
 employees  might  be  given  the  right
 to  raise  a  dispute  with  regard  to  the
 rate  of  bonus  within  the  limit.  That
 is  a  very  legitimate  point  of  view.
 l  think  the  real  hardship  is  that  the
 matter  cannot  be  taken  to  the  tribunal.
 Such  a  course  would  have  the
 advantage  that  while  on  the  one  hand
 the  financial  position  of  the  insurer
 would  be  safeguarded  by  the  fixing
 of  the  maximum  rate  of  bonus,
 taking  into  account  all  the  circum-
 stances  of  the  insurer,  within  this
 limit,  in  case  of  dispute,  it  can  be
 settled  by  negotiation.  So,  I  think
 the  position  is  that  it  would  not  serve
 any  interest  of  the  employees  to  take
 away  the  entire  discretionary  power
 of  the  Central  Government.  Because,
 he  has  himself  admitted  that  the
 Government  has  been  liberal  in  its
 view.  I  can  assure  him  that  the
 Government  will  be  and  is  liberal  in
 its  view  where  the  interests  of  the
 employees  are  concerned.

 My  only  point  is  that  if  he  takes
 away  all  the  discretionary  powers,  it
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 does  not  serve  the  purpose.  The  only
 thing  is,  where  a  company  may  have
 surplus  funds  and  is  not  declaring
 bonus,  there  is  a  legitimate  case
 of  hardship  to  the  employees.
 Now,  we  are  considering  that  aspect
 of  the  matter  as  to  what  should  be
 done  about  this.  I  have  tried  to  find
 out  the  factual  position.  I  have  not
 come  across  any  acute  case  in  which
 an  insurer  is  trying  not  to  declare
 bonus.

 Shri  Prabhat  Kar  (Hooghly):  I
 will  give  you  a  case.

 Shri  B.  R,  Bhagat:  I  do  not  want.
 *I  am  only  giving  the  factual  position.

 But,  I  think  there  is  great  force  in
 what  he  says.  There  is  some  force  in
 the  situation  that  some  remedy  should
 be  found  out  in  cases  imaginary  or
 real  where  an  insurer,  having  funds,
 is  not  willingly  or  wilfully  declaring
 bonus  and  where  the  interests  of
 the  employees  may  be  in  jeopardy. That  aspect  of  the  matter  is  bcfore
 us.  We  are  certainly  giving  our  due
 consideration.

 I  would  also  like  to  remind  the
 hon.  Member  that  the  whole  question
 of  bonus  is  before  the  Bonus  Commis-
 sion.  The  norms  of  bonus,  what
 should  be  the  principles  of  bonus,  all
 these  are  before  them.  Certainly  we
 would  like  him  to  await  the  decision
 of  the  Bonus  Commission.

 Shri  Prabhat  Kar:  This  section
 will  be  a  bar.

 Shri  B.  R.  Bhagat:  1  agree.  I
 am  not  arguing  from  a  purely  legal-
 istic  point  of  view.  I  have  already
 said  that  that  aspect  of  the  matter  is
 under  our  consideration.  But,  ]  am
 saying,  let  us  see  what  the  important
 Bonus  Commission  is  going  to  say
 about  the  general  principles  and
 norms  of  bonus  and  all  these  matters
 and  then  that  would  be  time  to  say.

 Shri  Prabhat  Kar:  Just  for  your
 information,  they  have  raised  this
 point  and  stated  that  the  Bonus
 Commission  is  precludeq  from  going
 into  the  bonus  of  insurance  companies.

 VAISAKHA  13,  885  (SAKA)  (Amendment)  Bill  13698"

 Shri  B.  R,  Bhagat:  I  agree,  techni-
 cally,  of  course.  They  are  going  to
 decide  about  the  norms  and  principles
 of  bonus.  Certainly  it  would  be  worth
 while  awaiting  their  recommendations.
 But,  as  I  said,  I  made  it  clear  that  it
 is  not  the  intention  of  the  Govern-
 ment  that  the  employees  where  they
 have  a  justifiable  claim  for  bonus,
 where  they  have  earned  it,  there  are
 resources  and  the  company  is  not
 declaring  bonus—there  is  force  in.
 that—we  are  looking  into  that  aspect
 of  the  matter.  Therefore  my  point
 is,  I  would  request  the  hon.  Member
 that  the  remedy  does  not  lie  in
 taking  away  the  entire  powers  of  the
 Central  Government,  but  in  authoris-
 ing  or  giving  the  Centra]  Government
 the  necessary  powcr  to  cover  that
 field  also.  That  is  my  point,

 About  the  second  amendment,
 Shri  Prabhat  Kar:  Take  this

 particular  case  of  the  Supreme  Court
 judgment.  It  has  been  pointed  out
 that  in  this  particular  case,  in  spite
 of  repeated  requests  the  Government
 has  not  taken  steps.  Bonus  shares
 were  issued  by  the  company  to  the
 shareholders,  The  shar?  capital  was
 doubled.  Twenty  per  cent  dividend
 was  declared.  That  means  the  share-
 holders  got  40  per  cent  dividend.  The
 employees  were  deprived  of  the  bonus.

 Shri  8.  R,  Bhagat:  It  is  a  bad  case,
 I  know.  That  is  why  I  say  there  is
 some  force  in  the  situation.  We  are
 considering  that.

 About  the  second  amendment  I
 would  also  humbly  explain  that  as  he
 knows,  bonus  is  in  the  nature  of  added’
 remuneration  and  has  been  held  to  be
 an  item  of  expense  of  management
 for  the  purpose  of  section  40-C  of  the
 Act.  There  would,  therefore,  seem  to
 be  no  point  specifically  and  separately
 in  making  reference  to  bonus  in  sec-
 tion  40C.  Bonus  already  is  an  item  of
 expense.  Why  mention  it?  There-
 fore,  it  is  unnecessary.  Therefore,  the
 proposed  amendment  will  not  only  not
 achieve  in  practice  anything,  but
 might,  on  the  other  hand,  lead  to:
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 doubts  and  comp.ications.  Therefore,
 I  would  request  that  he  should  with-
 draw  both  the  amcndments  because
 the  second  is  not  necessary  and  on  the
 first  one,  one  aspect  of  jt  is  already
 under  the  consideration  of  the  Gov-
 ernment.

 4.56  hrs.

 [Mr.  Deputy-SPEAKER  in  the  Chair]

 Shri  Indrajit  Gupta:  Mr.  Deputy-
 Speaker,  the  Minister  has  really,  if
 I  am  say  so,  begged  the  question.
 Because  my  point  is  not  primarily  a
 technical  point  at  all,

 Shri  B.  R.  Bhagat:  I  have  not
 answered  the  technical  point.

 Sari  Indrajit  Gupta:  The  Govern-
 ment  is  seized  of  the  fact,  I  know.
 Because,  I  ‘have  quoted  the  other  day
 from  correspondence  which  shows
 that  the  matter  has  been  under  consi-
 deration  for  2  or  3  years,  The  Em-
 ployces  unions  were  informed  in
 writing  that  the  matter  was  being
 considered.  I  was  looking  forward
 and  anticipating  that  perhaps  today,
 we  would  get  some  inkling  how  far
 Government’s  consideration  has  gone
 in  that  matter.  But,  we  are  up
 against  a  blank  wall.  The  point  is  not
 that  we  want  to  take  away  entirely
 the  discretion  of  the  Government.  Not
 at  all.  The  point  is  also  not  that  the
 tribunal  would  not  have  any  compe-
 tence  or  power  to  go  into  the  financial
 position  of  a  particular  insurer.  Also,
 there  is  nothing  to  prevent  the  Gov-
 ernment  appearing  before  the  tribunal
 and  making  its  position  clear  regard-
 ing  its  view  of  a  particular  insurance
 company.  But,  the  point  is  that,
 despite  any  attitude  which  the  Gov-
 ernment  might  take,  in  practice,  the
 insurance  companies,  taking  advan-
 tage  of  this  lacuna  in  the  Act,  have
 begun,  since  the  Supreme  Court  Judg-
 ment,  to  turn  down  the  demand  of  the
 employees,  who  are  left  with  no  legal
 temedy,  and  are  not  able  to  avail

 a
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 themselves  of  the  remedy  which  is
 open  to  other  industrial  workmen
 under  the  Industria]  Disputes  Act.

 What  I  want  to  ask  the  Govern-
 ment  is  to  say  whether  they  recognise
 this  anomaly,  this  lacuna  or  not,  whe-
 ther  they  will  take  any  steps  to
 cemove  this.  I  would  remind  the
 hon.  Minister  that  a  similar  case  took
 place  with  the  banks  under  section  0
 of  the  Banking  companics  Act.  In  the
 Central  Bank  case,  a  similar  position
 arose.  By  that  section  of  the  Banking
 Companies  Act,  the  bank  employees
 were  not  able  to  plead  the  case  of:
 bonus.  The  hon.  Supreme  Court  had
 pointed  that  out.  Subsequently,  the
 Government  came  forward  with  an
 amendment  and  amended  that  section
 0  of  the  Banking  Companies  Act  re-
 moving  that  bar,  so  that  there  is  no
 obstacle  now  in  the  path  of  banking
 employees  to  agitate  the  matter  of
 bonus  before  the  tribunal,  Why
 should  this  discrimination  be  prac-
 tised  only  against  employees  of  gene-
 cal  insurance  companies?

 Shri  B.  R.  Bhagat:  No  discrimina-
 tion.  I  said,  we  are  looking  into  this
 matter.

 Shri  Indrajit  Gupta:  What  I  want
 to  know  from  the  Minister  is  this.
 What  happens  to  my  Bil]  is  not  the
 main  thing.  He  has  said,  let  us  await
 the  report  of  the  Bonus  Commission.
 I  am  saying  that  this  Bonus  Commis-
 eion  may  not  be  able  to  give  any
 specific  direction  with  regard  to
 general  insurance  companies.  That  is
 not  a  term  of  reference,  I  know.
 Therefore,  I  would  like  to  know  whe-
 ther  he  is  prepared  to  give  even  this
 much  assurance  on  the  floor  of  the
 House  that  the  Government  is
 seriously  considering  bringing  forward
 some  suitable  amendment  which  will
 remove  this  hardship  which  the  em-
 ployees  are  likely  to  suffer  from  in
 this  case,  where  a  particular  insur-
 ance  company  takes  it  into  its  head
 to  utilise  this  lacuna  in  order  to
 deprive  them  of  their  legitimate



 I370I  Insurance  (Amendment)  BillVAISAKHA  13,  885  (SAKA)  Constitution!3702
 Bill

 bonus,  If  he  gives  this  assurance,  I
 am  prepared,  for  the  time  being,  to
 withdraw  my  Bill.  Let  him  tell  us
 that  Government  are  actively  consi-
 dering  it,  and  will  bring  forward  a
 suitable  measure.  Otherwise,  I  am
 not  going  to  withdraw  it.

 5  hrs.

 Shri  B,  R.  Bhagat:  I  may  again  say
 that  when  I  referred  to  the  Bonus
 Commission,  I  did  not  say  that  this
 particular  matter  had  been  referred
 to  them.  I  only  said  that  they  were
 going  to  decide  about  the  principles,

 »_and  norms  of  bonus  which  may  have
 “nh  directly  some  relevance  to  this

 aspect  also.  But  I  said  very  clearly
 about  this  particular  aspect  of  the
 matter  where  I  concede  the  point  that
 there  is  some  substance  in  the  point
 raised  by  the  hon.  Member,  that  we
 are  ourselves  considering  the  question.
 Where  an  insurer  has  funds  and  is  not
 wilfully  or  deliberately  declaring
 bonus,  although  the  employees  have  a
 legitimate  right  to  it,  and  where  just
 now  in  the  Act  there  is  no  remedy,
 We  are  considering  the  question  as  to
 what  steps  should  be  taken  and  what
 amendments  should  be  brought  for-
 ward,  It  is  not  as  if  we  are  consider-
 ing  it  for  two  or  three  years.  That
 was  because,  as  you  know,  and  as  I
 said  in  my  reply,  we  ourselves  were
 thinking,  and  our  intention  was,  that
 such  cases  should  be  taken  to  the
 industrial  tribunal,  and  the  labour
 unions  were  also  advised  that  they
 should  take  such  cases  to  the  indus-
 trial  tribunal.  But,  only  after  the
 judgment  of  the  Supreme  Court  was
 there,  we  are  considering  it,  in  fact,
 not  only  considering  it  but  actively
 considering  it.  So,  I  think  that  that
 should  satisfy  the  hon.  Member,

 Shri  Indrajit  Gupta:  Since  the
 intention  of  Government,  as  the
 Deputy  Minister  himself  admits,  was
 something  else,  but  that  intention  has
 not  been  realised,  is  he  prepared  to
 rectify  this  position  by  an  early
 amendment?

 Shri  B.  R.  Bhagat:  As  I  said,  we
 are  actively  engaged  in  considering
 what  should  be  done,  how  it  should
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 be  done,  what  the  pros  and  cons  of
 this  aspect  of  the  matter  are  and  so
 on.

 Shri  5.  M.  Banerjee  (Kanpur):  The
 hon.  Minister  has  stated  that  this
 Bonus  Commission  was  seized  of  this
 problem,

 Shri  B.  R.  Bhagat:  Leave  aside  the
 bonus  commission  just  now.  I  did
 not  say  that,

 Shri  S.  M.  Banerjee:  I  only  ask
 whether  this  particular  point  has  at
 al]  been  referred  to  the  Bonus  Com-
 mission  for  consideration.

 Shri  B.  R,  Bhagat:  I  am  sorry  I
 could  not  follow  what  the  hon.  Mem-
 ber  said.

 Shri  Indrajit  Gupta:  In  view  of
 what  the  hon.  Minister  has  stated,  I
 hold  him  to  this,  and  I  take  this  as  an
 assurance  that  Government  are
 actively  considering  the  question  of
 rectifying  this  anomaly,

 Shri  B.  R.  Bhagat:  I  am  sorry.  I
 did  not  give  any  assurance.  In  what-
 ever  way  my  hon,  friend  may  take  it,
 I  stand  by  what  I  have  said  that  we
 are  looking  into  this  matter,  and  we
 are  engaged  in  considering  this  parti-
 cular  aspect  of  the  matter.

 Shri  Indrajit  Gupta:  In  the  face  of
 this  which  I  take  as  an  assurance,  |
 beg  leave  to  withdraw  the  Bill.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  his  Bill?

 Several  Hon,  Members:  Yes.

 The  Bill  was,  by  leave,  withdrawn.

 5.04  hrs.
 CONSTITUTION  (AMENDMENT)

 BILL

 (Amendment  of  articles  00  and  89)
 by  Shri  M.  L.  Dwivedi.

 Shri  M.  L.  Dwivedi  (Hamirpur):  I
 beg  to  move:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration”.
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 Shri  S.  S.  More  (Poona):  May  I  rise
 to  a  point  of  order  regarding  this  Bill?
 Should  I  raise  the  point  of  order  im-
 mediately  or  defer  it  until  after  the
 hon.  Member  has  moved  the  motion
 for  consideration?

 Mr.  Deputy-Speaker:  We  have  no
 business  before  us  just  at  this
 moment.  So,  let  the  hon.  Mover  finish
 his  speech.

 Shri  S.  S:;  More:  That  is  why  I
 seek  your  advice  whether  I  should
 postpone  it  till  after  the  hon.  Mover
 has  finished  his  speech.

 Mr.  Deputy-Speaker:  Let  him  move
 the  motion,  and  then  I  shall  place
 it  before  the  House,  and  then  the  hon.
 Member  can  raise  the  point  of  order.

 Shri  Hari  Vishnu)  Kamath  (Hos-
 hangabad):  Where  is  the  Minister
 concerned?  He  is  not  present  here.

 Shri  Ss.  M.  Banerjee  (Kanpur):  The
 Law  Minister  should  be  here.

 Mr,  Deputy-Speaker:  The  concern-
 ed  Minister  must  be  here.

 Shri  Sheo  Narain  (Bansi):  The
 Deputy  Minister  of  Finance,  Shri
 8.  R.  Bhagat  is  here.

 An  Hon.  Member:  The  Minister  of
 Parliamentary  Affairs  should  be  pre-
 sent  here,

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  8.  R.  Bhagat):  For
 the  time  being,  I  am  here.

 Shri  Nath  Pai  (Rajapur):  I  rightly
 concede  that  Shri  8.  R.  Bhagat  is
 among  the  more  intelligent  members
 of  his  team.  But  what  we  arc  interest-
 ed  in  is  that  either  the  Law  Minister
 or  the  Minister  of  Parliamentary
 Affairs  should  be  here.  Only  yester-
 day,  we  pointed  out  the  cavalier
 manner  in  which  they  treat  this
 House,  and  we  do  urge  that  you
 should  convey  our  grievance  to  them.
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 Mr.  Deputy-Speaker:  This  is  non-
 official  business,  and  Government  are
 represented  here.

 Shri  Hari  Vishnu  Kamath:  This  is
 a  Constitution  Amendment  Bill  and
 not  an  ordinary  Bill.

 Shri  S.  M.  Banerjee:  In  that  case,
 we  can  discuss  this  outside  the  House
 also.

 Shri  M.  L.  Dwivedi:  This  is  a  Bill
 by  a  private  Member,  and  if  there  is
 any  question  with  regard  to  law.  or
 anything  relating  to  the  Constitution,
 I  shall  be  able  to  reply  to  the  points
 because  the  Bill  is  mine.  Therefore,
 whether  the  Minister  is  present  heré
 or  not  does  not  matter.

 Pa

 Mr.  Deputy-Speaker:  Government
 are  represented  here.  The  Minister
 of  Parliamentary  Affairs  also  has  just
 now  come.

 Shri  S.  M.  Banerjee:  Why  should
 the  hon.  Mover  say  that  he  will  reply
 on  behalf  of  the  hon,  Minister?

 Shri  Warior  (Trichur):  Does  it
 mean  that  there  should  not  be  any
 Minister  present  here  at  all?

 श्री  म०  ला०  द्विवेदी  :  संविधान  में
 संशोधन  करने  के  लिए  मैंने  जो  वित्रेयक  प्रस्तव
 किया  हैँ,  वह  एक  साधारण  सा  विधेयक  है
 श्रौर  उन  कठिनाइयों  को  दूर  करने  के  लिए
 है  जो  समय  समय  पर  सामने  राती  रहती  हैं  ।
 प्राननीय  सदस्यों  को  मालूम  है  कि  हमारे
 संविधानकारों  ने  जब  कोरम  के  सम्बन्ध  में
 व्यवस्था  की  थी  संविधान  में,  उस  समय  उन  को
 इस  बात  का  पता  न  था  कि  दोनों  सदनों  और
 राज्यों  की  विधान  सभाओं  में  ऐसी  स्थिति
 पैदा  हो  सकती  है  कि  काम  बहुत  बढ़  जाये  श्र
 उन्हें  इतने  अधिक  समय  के  लिए  बैठने  की
 आवश्यकता  पड़  सकती  है  कि  माननीय  सदस्य
 थक  सकते  हैं  और  कभी  कभी  कोरम  की  कमी
 भी  हो  सकती  है  ।  इस  कारण  से  ग्रत्यन्त
 आवश्यक  कार्य,  अत्यन्त  आवश्यक  विधेयक
 संसद  के  सम्मुख  जो  होते  हैं  या  विधान  सभाग्रों
 के  सम्मुख  जो  होते  हैं,  वे  रुक  सकते  हैं  |
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 श्राप  को  पता  है  कि  इस  समय  हम  लोग
 एक  श्रापातकालीन  स्थिति  में  से  हो  कर

 गुजर  रहे  हैं  ब्रौर  इस  समय  रुपये  पैसे  तथा
 समय  की  बचत  करना  बहुत  आवश्यक  है  ।
 सिर्फ  कोरम  की  वजह  से  सदन  की  कार्रवाई
 स्थगित  करनी  पड़े  और  जो  व्यय  हो  रहा  है
 वह  होता  रहे,  यह  एक  दुरुपयोग  होगा  उन
 संविधान  की  घारातं  का  जिन  धारात्ं  में

 हम  ने  कोरम  के  सम्बन्ध  में  कुछ  बातें  निश्चित
 की  थीं।

 आप  को  यह  भी  मालूम  है  कि  आज  भी
 सदन  की  अनुमति  से  ऐसी  व्यवस्था  है  कि कोरम
 का  प्रश्न  नहीं  उठाया  जा  सकता  है,  उस  समय
 के  लिए  जब  कि  दुपहर  में  लंच  का  समय
 होता  है,  भोजन  का  समय  होता  है,  श्रर्थात्‌
 एक  बजे  से  ले  कर  ढाई  बजे  तक  यह  प्रश्न  नहीं
 उठाया  जा  सकता  है  ।  क्‍या  माननीय  सदस्य
 नहीं  जानते  हैं  कि  यह  व्यवथा  संविधान  के
 विरुद्ध  जाती  है  ?  किन्तु  हम  ने  स्वीकार  कर
 लिया  है  कि  इस  समय  कोरम  का  प्रश्न  नहीं
 उठाया  जायेगा  श्रौर  इस  को  एक  कनवेंशन  के
 रूप  में  हम  निभाते  आ  रहे  हैं  ७यह  एक  प्रथा  है

 जो  चल  रही  है।  आज  मैंने  जो  कुछ  काम  किया  है
 वह  केवल  यह  है  कि  जो  काम  कनवंशन  द्वारा
 हो  रहा  है,  उसे  मैं  संविधान  संशोधन  विधेयक
 के  द्वारा  स्वीकृत  करा  दूं,  विधिवत्‌  वह  काम
 होता  रहे,  ऐसा  इस  सदन  से  स्वीकृत  करा  दूं

 इसके  अतिरिक्त  मैं  माननीय  सदस्यों  का
 ध्यान  इस  श्रोर  भी  श्राकषित  करता  हूं  कि
 दूसरे  देशों  में  भी  ऐसी  ही  प्रथाय  चली  ्र
 रही  हैं  ।  उदाहरण  के  लिए  इंग्लेंड  में  ग्रध्यक्ष
 बाध्य  नहीं  हैं  इस  बात  के  लिए  कि  सदन  में
 जिस  वक्‍त  कोरम  न  हो  तो  वे  कोरम  को  देखेंगे
 ही  ।  घहां  पर  अध्यक्ष  महोदय  बगैर  इस  बात
 का  खयाल  किये  हुए  सदन  की  कारंवाई  को
 चलाते  रह  सकते  हैं,  चाहे  कोरम  हो  या
 नहीं ....

 एक  साननीय  सदस्य:  वहां  पर  अ्रतरिटन
 कांस्टीट्यूशन  है  ।
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 श्री  म०  ला०  दिवेदी  :  यह  मैं  मानता

 हूँ  कि  वहां  पर  अनरिटन  कांस्टीट्यूशन  है  ।
 लेकिन  यहां  पर  मेज  पालिमेंटरी  प्रेक्टिस
 उन  बातों  के  लिए  लागू  होती  है  जिनके  बारे
 में  हमारा  संविधान  खामोश  होता  है  या  जिन
 के  बारे  में  संविधान  में  कोई  व्यवस्था  नहीं
 होती  है  7  उस  को  आप  यहां  भी  मान्य  समझते
 हैं  a माननीय  सदस्य  इसलिए  इस  का  विरोध
 नहीं  कर  सकते  हैं  कि  वहां  संविधान  नहीं
 है  और  वह  बात  यहां  लागू  नहीं  होती  है  ।
 इंग्लेंड  की  पालिमेंटरी  प्रेक्टिस  से  हमने
 बहुत  कुछ  प्रेरणा  हासिल  की  है  और  जब
 कभी  भी  हमारा  संविधान  किसी  विषय  पर
 खामोश  होता  है  या  उस  में  कोई  बात  नहीं
 होती  है  तो  मेज़  पालिमेंटरी  प्रे  क्टिस  के  आधार
 पर  हम  कार्य  करते  हैं  7  जिस  देश  को  आ्राधार
 मान  कर  हमने  यहां  पर  प्रजातंत्र  की  स्थापना
 की  है,  वहां  पर  भी  एसी  व्यवस्था  है  कि  कोरम
 होना  अनिवार्य  नहीं  है  |  हमारे  यहां  जब
 संविधान  बनाया  गया  तो  उसमें  कहा  गया
 कि  अध्यक्ष  महोदय  के  लिए  यह  आवश्यक
 है  कि  वे  देखते  रहें  कि  ११०  कोरम  है  श्रथवा
 नहीं  ।  मैंने  ग्रयने  विधेयक  में  यह  वात  नहीं
 कही  है  कि  १।१०  कोरम  न  रहे  1  यदि  माननीय

 इस्यों  ने  मेरे  बिल  के  स्टेटमेंट  श्राफ  भाब्जै-

 क्ट्स  एंड  रीजंज  को  देखा  है  तो उन  को  साफ
 पता  लगेगा  कि  उसमें  यह  लिखा  हुआ  है  :

 “It  is  sufficient  if  it  is  provided
 that  the  quorum  shall  be  one-
 tenth  of  the  total  strength  of  the
 House.”

 इसके  अतिरिक्त  यह  है  कि  संविधान  में  जो
 ह ०  की  व्यवस्था  की  गई  है,  उसे  हम  स्वीकार
 करते  है  श्रौर  उसका  संशोधन  नहीं  करना  चाहते
 हैं  a संशोषन  हम  इस  बात  का  फरते  हैं  कि

 ‘Until  Parliament  by  law
 otherwise  provides,  the  quorum  to
 constitute  a  meeting  of  cither
 House  of  Parliament  shall  be  one-
 tenth  of  the  total  number  of  mem-
 bers  of  the  House.”

 मेरा  संशोधन  करने  का  केवल  मंशा  यह  है
 कि  जहां  पर  ये  शब्द  हैं
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 [श्री  म०  ला०  द्विवेदी]
 ‘Until  Parliament  by  law  other-

 wise  provides”

 इस  की  जगह  पर  ये  जोड़  दिये  जायें

 “Save  as  otherwise  provided  by
 rules  regulating  the  procedure  of
 the  House.”

 मैं  सिर्फ  इतनी  व्यवस्था  करना  चाहता  हूं
 अ्रनुच्छेद  १००  में  ।  इसी  प्रकार  से  राज्यों
 में  जो  विधान  मंडल  हैं  वहां  के  लिये  अनुच्छेद
 १८६  है  ।  चूंकि  यहां  के  लिये  मैं  संविधान

 के  अनुच्छेद  १००  में  संशोधन  उपस्थित  कर
 रहा  हूं  इस  लिये  उसी  प्रकार  का  जो  अन्‌-
 च्छेद  १८६  राज्यों  के  विधान  मंडलों  के  लिये

 है  उसमें  संशोधन  उपस्थित  कर  रहा  हूं  ।

 वहां  के  लिये  भी  इस  प्रकार  का  संशोधन
 झावश्यक  है  ।

 हमने  इस  को  अपनी  स्वीकृति  दे  दी  है
 चाहे  वह  जानकारी  में  दी  हो  या  भ्रनजाने  में  दी

 हो  क्योंकि  हम  इस  बात  को  मान  रहे  हैं  कि
 १  बजे  से  २  बजे  तक  इस  सदन  में  कोरम  पर

 जोर  नहीं  दिया  जाता  हालांकि  यह  अ्संवैधा-
 निक  है  ।  जब  हमने  इस  क  व  शन  को  स्वीकार
 कर  लिया  है,  और  हम  इस  चीज  को  वैलिड
 करना  चाहते  हैं,  इस  को  विधि  का  रूप  देना

 चाहते  हैं,  तो  माननीय  सदस्यों  को  आपत्ति

 नहीं  होनी  चाहिये  क्योंकि  इस  सदन  की
 कठिनाइयों  को  दूर  करने  के  लिये  ही  मैंने

 यह  संशोधन  विधेयक  प्रस्तुत  किया  है  |

 जैसा  मैंने  बतलाया  है,  हमारा  सदन
 पांच  बजे  से  अधिक  समय  के  लिये  भी  बैठता

 है  ।  संसद्‌  सदस्यों  के  जो  क्षेत्र  हैं  वे  देश  के

 दूर  दूर  के  हिस्सों  में  हैं  |  दूसरे  देशों  में  इतनी

 टूर  दूर  के  क्षेत्र  नहीं  होते  हैं  ।  सदस्यों  का
 कतंव्य  हो  जाता  है  कि  वें  समय  समय  पर
 अपने  क्षेत्रों  में  भी  जायें  7  इसलिये  भी  इस
 विधेयक  को  स्वीकार  कर  लेना  उचित  है  ।
 संविधान  में  स्वयम्‌  इस  बात  का  उल्लेख
 किया  गया  है  कि  किन  किन  स्थितियों  में
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 विशेष  रूप  से  कोरम  की  आ्रावश्यकता  है
 उदाहरण  के  लिये  संविधान  के  अनुच्छेद  :

 “६१  (२)  (बी),  ६१  (४),  ६०  (सी)
 ee  (सी),  gou(y),  १२४(४),  २१८५,
 २४६  (१),  ३६८  प्रादि  me

 इन  अनुच्छेदों  के  लिये  एक  विशेष  कोरम
 की  भझ्रावश्यकता  होती  है  ।  इस  में  मैं  कोई
 संशोधन  नहीं  कर  रहा  हूं  ।  इस  का  मतलब
 यह  है  कि  जिस  प्रकार  से  संविधान  के  संशोधन
 के  लिये  आवश्यक  है  कि  कुल  सदस्यों  का

 बहुमत  हो  और  उपस्थित  सदस्यों  में  से  दो
 तिहाई  का  बहुमत  हो,  उस  में  मैं  को  संशोधन
 नहीं  करना  चाहता  हुं  ।  उन  को  वहां  रहना
 ही  है  7  यह  संशोधन  विधेयक  तो  केवल  इस
 सदन  के  नित्य  प्रति  की  कठिनाइयों  को  दूर
 करने  के  लिये  है,  जिस  में  कि  यदि  कभी  यह
 सदन  पांच  बजे  के  बाद  |  ७  या  कभी  कभी
 ८  बजे  तक  भी  बैठ  तो  कोरम  का  प्रश्न  न
 उठाया  जाय  तकि  इस  आपातकालीन  परि-
 स्थिति  में  इन  बातों  के  उठने  से  बेकार  रुपया
 बरबाद  न  हो  और  हमारा  काम  चलता  रहे  |

 हम  चाहते  हैं  कि  यहां  पर  220  का
 नियम  कोरम  के  सम्बंध  में  रक्खा  जाये  लेकिन
 साथ  ही  साथ  यदि  यह  निश्चित  करे,  यदि
 इस  सदन  की  प्रक्रिया  में,  रूल्स  में  हम  यह
 निश्चित  करे  कि  कोरम  का  प्रश्न  नहीं  उठाया
 जायेगा  तो  वह  निर्णय  चलना  चाहिये  7  आज
 भी  यह  क  वेंशन  चल  रहा  है  ।  मैं  उसी  को
 विधि  का  रूप  देने  के  लिये  यह  विधेयक  सदन
 के  सामने  रख  रहा  हूं  1  यही  व्यवस्था  श्राज
 लंका,  कनाडा,  इंग्लेंड  तथा  दूसरे  संसदों  में
 भी  चल  रही  है  ।

 डा०  मसा०  श्रो०  श््णे  (नागपुर)  :  क्‍या
 इसी  तरह  से  संशोधनकर  के  संविधान  में  चल

 रही  है  जैसे  कि  आप  करना  चाहते  हैं  ?

 श्री  म०  ला०  द्विवेदी  :  हमने  जो  भी
 क  वेशन  माना  है  उस  को  मैं  विधि  का  रूप
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 देने  जा  रहा  हूं  ।  1९०  के  कोरम  की  जो
 व्यवस्था  है  वह  ज्यों  की  त्यों  रहेगी।  इस  सम्बंध
 में  डी०  डी०  बासु  ने  जो  संविधान  की  कमेंटरी
 लिखी  है  उत  की  ओर  सदन  का  ध्यान  श्राकषित
 करना  चाहता  हूं  ।  उस  में  लिखा  है  :

 “It  is  debatable  whether  the
 Speaker  can,  in  the  absence  of
 law,  as  contemplated  by  clause
 (3)  dispose  off  the  quorum  during
 any  period  or  any  part  of  a  sit-
 ting.”

 कहने  की  मंशा  यह  है  क्रि  यदि  कोई  हमारे
 इस  कंबेंशन  को  सुप्रीम  कोर्ट  में  या  दूसरी
 जगह  चेलेन्ज  करता  है  तो  वह  श्रसंवेधानिक
 ठहराया  जा  सकता  है  और  जो  सुविधा  आज
 सदन  के  लिये  है  वह  खत्म  हो  सकती  है  जिस
 के  फलस्वरूप  बहुत  सी  कठिनाइयां  सामने
 आ  सकती  हैं  ।  उन  कठिनाइयों  को  दूर  करने
 के  लिये  मैंने  यह  संविधान  का  संशोवन  विवेयक

 प्रस्तुत  किया  है  t

 इस  के  श्रलावा  श्राप  को  इस  बात  का
 भी  पता  होगा  कि  विधि  मंत्री  ने  इसी
 अ्रकार  का  एक  संशोधन  सन्‌  १६५५  में

 प्रस्तुतु  किया  था  भ्रौर  लोक
 सभा  सचिवालय  ने  उस  के  लिये  प्रेरणा  दी
 थी  क्‍योंकि  लोक  सभा  सचिवालय  ने  यह
 अनुभव  किया  था  कि  संविधान  की  कोरम
 की  व्यवस्था  के  कारण  कार्य  विधि  में  और
 संसदीय  कार्य  के  चलाने  में  बड़ी  कठिनाइयां
 उपस्थित  होती  हैं  और  उस  के
 सम्बंध  में  सदन  को  कोई  अ्रधिकार  नहीं
 है।  यहीं  नहीं,  अध्यक्ष  महोदय  या  जो
 सभापति  होते  हैं  उन  के  और  सदन  के  सामने
 जो  कठिनाइयां  उपस्थित  होती  हैं  उनका

 अनुमान  सदस्य  लोग  लगा  सकते  हैं  ।  उन
 कठिनाइयों  को  दूर  करने  के  लिये  ही  लोक
 सभा  के  सचिवालय  ने  भारत  सरकार  के
 विधि  मंत्री  को  लिखा  था  और  प्रेरणा  दी  थी
 आर  उन्होंने  एक  संशोधन  विधेयक  रक्खा
 भी  था  संविधान  के  लिये,  लेकिन  समय  न
 होने  के  कारण  और  प्रथम  लोक  सभा  के  समाप्त
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 हो  जाने  के  कारण  वह  विधेयक  रह  हो  गया
 शौर  उस  पर  वाद  विवाद  नहीं  हो  सका  ।

 इस  सम्बंध  में  समय  समय  पर  कई  बार
 प्रदान  उठाये  गये,  संसद्‌  सदस्यों  ने  उठाये
 ब्रौर  इस  तीसरो  लोक  सभा  के  समय  में  भी
 अध्यक्ष  महोदय  ने  और  संसद  सदस्यों
 ने  इस  के  सम्बंभ  में  प्रश्न  उठाये  कि
 संविधान  की  जो  कड़ाई  है  कोरम
 के  विषय  में  उसे  दूर  किया  जाय  a  मैंने  इस
 सदन  के  अभिमत  को  देखते  हुए  सोचा  कि
 इन  कठिनाइयों  को  इस  विधेयक  के  द्वारा
 दूर  किया  जा  सकता  है  इसीलिये  मैंने  यह
 संविवात  संशोधन  विधेयक  प्रस्तुत  किया
 है  और  मैं  प्राशा  करता  हूं  कि  यह  सदन  इस
 पर  विचार  करेगा  ।

 मैं  इस  विधेयक  को  सदन  के  सम्मुख
 प्रस्तुत  करता  हूं  ।

 Mr,  Deputy-Speaker:  Motion  mov-
 ed  है

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration”
 Shri  S.  S,  More:  My  point  of  order

 is  this.  The  Constitution  contemplates
 that  a  change  in  the  quorum  should
 be  only  by  law—'Until  Parliament  by
 law  otherwise  provides,  the  quorum  to
 constitute  a  meeting  of  either  house
 of  Parliament  shall  be  one-tenth  of
 the  total  number  of  Members  of  the
 House’.  The  effect  of  the  present
 legislation  will  be  that  instead  of  by
 law,  we  are  making  a  change  by  rules
 of  procedure,  which  is  not  the  inten-
 tion  of  the  Constitution.  The  mover
 wants  only  to  change  ‘Until  Parlia~
 ment  by  law  otherwise  provides’  and
 put  in  ‘Save  as  otherwise  provided  by
 rules  regulating  the  procedure  of  the
 House’.  Here  his  amendment  ends.
 What  happens  to  the  other  words  of
 the  particular  clause,  ‘the  quorum  to
 constitute  a  meeting  of  either  House
 of  Parliament  shall  be  one-tenth  of
 the  number  of  members  of  the  House’?
 All  these  words  are  left  inta't.  The
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 [Shri  S.  S.  More]
 result  will  be  that  there  will  be  a
 contradiction:  in  the  first  part  there
 will  be  ‘Save  as  otherwise  provided
 by  rules  regulating  the  procedure  of
 the  House’  and  later  those  particular
 words  will  follow.  My  submission  is
 that  this  B'll  seeking  to  amend  the
 Constitution  cannot,  by  any  gstrentch
 of  the  imagination,  be  said  to  be  ‘by
 law’  which  is  contemplated  under  the
 Constitution.  If  it  is  not  a  law,  if  he
 only  wants  to  substitute  the  rules  of
 procedure  for  the  word  ‘law’,  it  is  de-
 finitely  against  the  spirit  of  the  Cons-
 titution.

 Mr.  Deputy-Speaker:  What  prevents
 this  House  from  changing  the  Consti-
 tution  itself?  It  has  got  the  power
 to  do  so.  That  is  what  he  is  seeking
 to  do.  There  igs  no  point  of  order.

 Shri  Warior:  We  oppose  this  Bill
 for  several  reasons.  First  of  all,  we
 are  sorry  that  a  Member  from  the
 Government  Party  itself  has  brought
 forward  such  a  Bill,  because  legisla-
 tures  and  Parliaments  are  primarily
 concerned  with  the  business  of  Gov-
 ernment.  Private  Members’  Bills  and
 Resolutions  are  only  an  offshoot  of
 that;  they  are  a  concession  given  to
 private  Members,  especially  to  the
 Opposition,  by  sufferance,  om

 Mr.  Deputy-Speaker:  Where  it  is
 said  so—that  it  is  only  the  right  of  the
 Opposition?

 Shri  Sheo  Narain:
 has  equal  right.

 Every  Member

 Shri  Warior:  It  is  not  written  any-
 where,  but  it  is  there  in  practice.  We
 know  there  will  be  difficulties  if  prac-
 tice  is  put  into  words  and  forms.
 Then  everybody  will  oppose  it.  But
 §n  his  heart  of  hearts  everybody
 knows  that  such  and  such  things  are
 there.  That  is  why  I  mention  this.
 It  is  a  conventionally  accepted  theory
 that  legislatures  are  meant  primarily
 for  the  conduct  of  government  busi-
 ness,  to  facilitate  administration.  It
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 is  one  of  the  major  wings  of  Govern-
 ment.  We  do  not  say  so  in  so  many
 words.  It  may  not  be  written  in  any
 Constitution,  but  that  is  accepted.

 In  the  first  instance,  it  is  the  pri-
 mary  duty  of  the  Government  itself
 to  muster  sufficient  representative
 character  for  the  legislature  in  the
 form  of  the  presence  of  elected  Mem-
 bers.  It  is  the  duty  of  the  Govern-
 ment  Whip  to  sce  that  at  least  the
 quorum  prescribed  in  the  Constitution
 is  present  here.

 It  will  be  almost  out  of  place  to
 quote  here  any  thing  from  the  British
 practice.  Although  May’s  Parliamen-
 tary  Practice  may  give  some  other
 view,  the  main  thing  is  that  in  Bri-
 tain  there  is  no  written  constitution
 as  such,  while  here  we  have  a  written
 constitution,  and  the  combined  and
 collective  wisdom  of  our  constitution-
 markers  has  given  this  primary  im-
 portance  that  this  House  should  not
 lose  apparently  or  intrinsically  its  re-
 presentative  character  at  any  moment
 of  its  deliberations,  and  in  order  to
 ensure  that,  they  have  put  it  delibera-
 tely,  intentionally,  after  much  dis-.
 cussion  and  consideration,  that  there
 must  be  at  least  one-tenth  of  the
 Members  as  quorum.  To  seek  to
 change  that  will  be  going  against  the
 basic  idea  enshrined  in  that  constitu-
 tional  provision,

 Of  course,  this  august  House  is
 competent  to  make  certain  changes  if
 necessary  in  the  smooth  functioning
 of  the  democratic  system  that  we  have
 accepted,  but  is  this  of  such  a  funda-
 mental,  basic  nature?  I  do  not  think
 that  this  is  of  such  a  nature.

 We  passed,  for  instance,  the  Fifteen-
 th  and  Sixteenth  amendments  to  the
 Constitution.  Compared  to  them,
 this  Bill  is  not  a  basic  necessity,  it
 does  not  give  any  basic  reason  or
 justification  for  changing  the  provi-
 sion  of  the  Constitution.  If  it  is  for
 the  advancement  of  the  people  in  any
 aspect,  either  in  their  economic  or
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 social  life  or  any  other  aspect  of  their
 life,  we  can  understand  that  there  is
 necessity  for  changing  the  provisions
 of  the  Constitution,  to  attune  it  to  the
 present  demands  of  the  people  and
 their  aspirations,  but  this  is  not  of
 such  a  nature.

 We  always  say  inside  and  outside
 the  House  we  i:ust  respect  the  Cons-
 titution,  that  we  should  not  seek  to
 dabble  with  it  as  and  when  we  wish,
 unless  pressed  by  an  urgent  and  un-
 avoidable  necessity  to  make  an  altera-
 tion  in  the  provisions  of  the  Constitu-

 ‘tion.  This  is  not  of  such  a  nature.

 Not  only  that.  Members  might
 have  very  many  difficulties  in  being
 present  here.  Thot  I  can  understand.
 T  also  had  experience  of  that,  but  that
 does  not  mean  that  the  people  do  not
 expect  us,  Members  elected  on  a  re-
 presentative  basis,  to  be  present  here.
 The  Government,  the  Constitution  and
 the  parliamentary  rules  and  procedur-
 es  have  given  all  the  facilities  that
 can  be  given  to  the  Members  to  be
 present  here  and  to  discharge  the  res-
 ponsibilities  they  have  undertaken  to
 the  electorate  as  well  as  to  the  Consti-
 tution  to  which  we  have  taken  an
 oath.  Hence,  it  has  become  the  pri-

 _mary  duty  of  the  Members,  it  is  en-
 joined  on  us  by  our  democratic  sys-
 tem  to  be  present  here  representing
 the  people’s  views  and  aspirations  and
 make  our  full  quota  of  contribution
 to  the  discussioins  and  decisoins  ar-
 rived  at  by  this  august  assembly.
 Hence,  I  do  not  think  that  this  amend.
 ment  should  be  made.  Rather,  it
 would  be  fitting  to  encourage  more
 attendance  of  members  and  their  taking
 more  active  interest  in  the  delibera-
 tions  and  decisions  of  this  House.
 Hence,  our  party  opposes  this  amend-
 ment,

 Dr.  M.  S.  Aney:  I  regret  I  have  to
 oppose  the  Bill  which  my  learned
 friend  has  moved.  I  believe  he  has
 looked  at  things  more  from  the  point
 of  view  of  conveniences  and  inconve-
 niences,
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 Certain  conventions  have  been  ob-
 served  for  some  time  in  this  House,
 and  he  wants  to  make  those  illegal
 things  statutory  and  legal.  That  is
 his  idea.  He  thinks  that  instead  of
 having  illegal  conventions,  it  is  better
 to  legalise  them  and  live  under  them.
 Actually,  the  attempt  should  be  to
 remove  al]  those  illegalities  and  keep
 everything  on  a  sound  basis  of  law
 and  constitution.

 What  is  the  real  object  of  having  a
 quorum  jntroduced  in  the  Constitu-
 tion?  The  quorum is  not  only  a  mat-
 ter  of  form.  India  is  represented  here,
 The  500  Members  are  the  representa-
 tives  and  that  work  that  is  done  in
 this  House  is  supposed  to  be  national
 work.  Everything  that  is  done  here
 is  of  national  importance,  of  import-
 ance  to  the  country  as  a  whole.  And
 what  is  the  test  for  showing  that  the
 work  which  is  being  transacted  in  this
 House  is  of  national  interest?  If  the
 minimum  that  is  laid  down,  if  at  least
 one-tenth  of  the  Members  of  the  House
 are  present  here,  then  it  could  be  said
 that  they  are  supposed  to  be  interest~
 ed  in  that  matter.  You  may  reduce  to
 One-twentieth  if  you  like,  but  you
 have  to  find  some  minimum  to  show
 that  the  business  that  is  transacted  is
 not  a  matter  in  which  nobody  or  only
 a  few  are  interested,  but  one  in  which
 the  nation  is  interested.  In  order  to
 stand  that  test  of  national  importance,
 it  is  necessary  that  some  minimum
 percentage  of  the  Members  of  the
 House  as  a  whole  must  be  present
 here,  and  it  has  to  be  provided  by
 some  king  of  statutory  rule.  That  is
 why  the  quorum  has  been  fixed.  You
 May  reduce  the  quorum,  but  you  have
 to  fix  some  figure  and  be  guided  by
 that,  and  not  by  the  conventions  which
 are  observed  here.

 There  is  a  convention  that  during
 such  and  such  hours  no  vote  should
 be  taken,  not  that  we  can  proceed
 without  a  quorum  if  somebody  draws
 the  attention  of  the  Speaker.  As  soon
 as  attention  is  drawn,  he  has  no  option
 but  to  call  for  the  quorum  and  get
 the  Members  present  here,  or  adjourn



 337I5  Constitution

 [Dr.  M.  5.  Aney]
 the  House  if  they  are  not  present  in
 sufficient  numbers.  The  rule  is  im-
 perative,  because  those  who  made  the
 Constitution  wanted  to  keep  up  the
 representative  character  of  this  House
 in  carrying  on  its  business  througnout.
 It  must  act  in  that  representative
 capacity,  and  the  world  must  see  it
 from  that  point  of  view.  That  is  why
 the  provision  for  quorum  so  solemnly
 enacted  ought  to  be  kept.

 If  you  want  to  make  it  more  easy
 for  Members,  make  some  other  change,
 but  do  not  dispense  with  it  and  do  not
 try  to  perpetuate  the  illegality  sancti-
 fying  it  as  law.  That  is  what  my
 hon,  friend  wants  to  do.  That  is  why
 I  am  very  sorry  I  have  to  oppose  it.

 श्री  यशपाल  सिह  (कराना)  :  उपाध्यक्ष
 महोदय,  द्विवेदी  जी  को  मैं  बधाई  देता  हूं

 कि  उनहोंने  लोगों  की  असुविधा  का  ख्याल
 किया  और  चेयर  के  इनकनवीनिएंस  का  भी
 ख्याल  किया  ।  उन  का  जीवन  देश  सेवा  में
 गया  है  ।  उनके  इंटेंशन  तो  गुड  हैं,  इसलिए
 बधाई  देता  हूं,  लेकिन  जो  बात  उन्होंने  कही
 है  वह  डिमाक्रेसी  के  खिलाफ  है  ।  शत:  मैं  इस
 रिजोल्यूशन  की  ताईद  नहीं  कर  सकता  ।
 उन  का  विचार  बहुत  सुन्दर  है  1  लेकिन  अक्सर
 ऐसा  होता  है  कि  The  way  to  hell  is

 often  paved  with  good  intentions.
 कई  दफा  ऐसा  होता  है  कि  अच्छे
 विचार  होते  हैं  पर  उनके  कारण  ब्रनि-
 च्टकारी  कार्य  हो  जाते  हैं  ।  हम  यहां  जनतंत्र
 के  मंदिर  में  4  हुए  हें  और  इस
 मंदिर  में  ४४  करोड़  इन्सानों  का  रिप्रें-
 जेंटेशन  होता  है  1  यहां  श्रगर  दस  बीस  दमी
 बैठकर  कोई  बात  ते  कर  लें  तो  बिल्कुल  अन-
 डिमाक्रेटिक  है  ।  हमारी  परम्परा  तो  यह.
 रही  है  कि  सारे  भारत  में  एक  राव  खिलाफ़

 थी,  भगवान  राम  के  खिलाफ़  एक  राय  थी,
 तो  भी  एक  राय  के  ऊपर  उन्होंने  भगवती
 सीता  का  त्याग  कर  दिया  था  और  यहां  हम
 करोड़ों  आद्तियों  की  राय  को  इग्तोर  करें,
 यह  कुछ  श्च्छा  नहीं  लगता  है  ।  हम  लोग

 यहां  काम  करने  के  लिये  झाग्रे  है  ।  जनता
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 ने  चुन  कर  हमें  यहां  पर  भेजा  है  लाखों
 का  दिल  दिमाग़  हमारे  साथ  है  तो  फिर  यह
 अच्छा  नहीं  लगता  कि  कोरम  न  हो  तो  भी
 हम  कोई  बात  पास  कर  लें  ।  यह  कतई  अन-
 कांस्टीट्यूशनल  है  ।  जब  हम  को  काम  करने
 का  शौक़  नहीं  होगा  तो  हम  कैसे  इस  चीज
 को  चलायेंगे  ?  मेरी  राय  तो  यह  है  कि  लोक
 सभा  की  सिटिंग  के  बीच  में  थोड़ी  हाफटाइम
 की  छुट्टी  होती  चाहिए  चिससे  कि  लोग  खाना
 खा  कर  फिर  समय  पर  हाजिर  रह  सके  ।
 यह  उचित  नहीं  है  कि  कुछ  लोग  यहां  खाना  |
 खाने  के  लिए  या  और  किसी  काम  पर  बाहर
 चले  जांय  और  यहां  का  काम  चलता  रहे
 लोक  सभा  में  मंम्वरों  की  उपस्थिति  रैगुलर
 होना  चाहिपे  ।

 मुझे  पहले  हीं  से  काम  करने  का  शौक़
 था  ।  रात  दिन  मैंने  काम  किया  है  ।  यहां  से
 एक  मिनट  के  लिए  भी  गेरहाजिर  होना  मैं
 ग्रपने  लिए  गुनाह  समझता  हूं  ।  जैसा  मैंने
 अभी  अर्ज  किया  मुझे  एक  तो  पहले  ही  काम
 करने  का  बहुत  दोक  था  और  दूसरे  मुझे  प्रधान
 मंत्री  जी  को  कोठी  के  पास  फ्लेट  मिल  गया
 है  और  इसलिए  हर  वक्‍त  प्रधान  मंत्री  जी
 का  वह  संदेश  आराम  हराम  है”  उस  की
 ध्वनि  मेरे  कानों  में  गूंजती  रहती  है।  “प्राराम
 हराम  है”  इसकी  शुआएं  यानी  किरणें  मेरे
 दिल  को  हमेशा  छूती  रहती  हैं,  वंस्े
 वाकई  यह  बात  सही  हैँ  1  कि
 जब  तक  हम  अपने  देश  का  निर्माण  न  कर
 लें,  तब  तक  ग्राराम  हराम  है  अज  देश  के
 निर्माण  का  काम  हम  करना  है  ।  इसलिए
 श्राज  जरूरत  इस  बात  की  है  कि  हम  हर  एक
 की  राय  को  जानने  की  कोशिश  करें  1  जो

 यहां  हाउस  से  कीसिटिग्स  से  गैरहाजिर  रहते
 हैं  प्रौर  कोरम  पूरा  नहीं  करते  हैं  वह  दोषी

 हैं  श्रौर  वहु  उस  जनता  की  आवाज़  को  जिसने
 कि  उन्हें  यहां  चुन  कर  भेजा  है,  नहीं  पहुंचाना
 चाहते  हैं  ।  मेरा  दरख्वास्त  यह  है  कि  इस  बिल
 को  वापिस  लिया  जाय  शौर  मेम्बरान  पक्ष  यह
 कहा  जाय  कि  वे  ठीक  समय  पर  झाया  करे  शोर
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 ठीक  समय  पर  यहां  से  जाया  करें  ।  सैशंस
 ज्यादा  लम्बे  न  किये  जायें  t  छोटे  छोटे  किये
 जांय  क्योंकि  मंम्बरों  को  श्रपने  निर्वाचन  क्षेत्रों
 में  भी  काम  करना  होता  है  और  जनता  के
 पास  जा  कर  उन  की  राय  लेन।  होता  है  कनून
 का  यह  तख्ययूल  हमारे  सामने  है  :

 “Law  is  nothing  but  the  will  of
 the  people  expressed  in  terms  of
 law.”

 जब  पीपुल  की  राय  को  हम  यहां  ऐक्सप्रेस
 नहीं  कर  सकते  तो  फिर  यहां  हमारा  बैठना
 बेकार  है  -  इसलिए  थोड़ी  सी  सुविवा  के

 लिए  अपने  कत्तंव्व  से  बचने  की  जो  चेष्टा
 इस  बिल के  द्वारा  हो  रही  है  वह  स्वधा

 अनुचित  है  ।  मनुष्य  को  सुविधा,  असुविधा
 की  कोई  पर्वाह  न  करते  हुए  सतत  श्रपने
 कर्तव्य  पूति  की  ओर  बढ़ते  रहना  चाहिए
 और  कत्तंव्य  की  ओर  बढ़ने  का  मतलब  ही
 यह  है  कि  आराम  हराम  हो  जाता  है,  सुविधा
 हराम  हो  जाती  है  ।  हमें  रात  दिन  काम  करना

 है  और  जब  रात  दिन  काम  करना  है  तो

 यह  अच्छा  नही  लगता  कि  यहां  प्रोसीडिग
 चलती  रहे,  हाउस  चल  रहा  हो  और  हम
 लोग  बाहर  फिरते  रहें,  कोई  कनाट  प्लेस
 में  घूम  रहा  हो  तो  कोई  चांदनी  चौक  में  फिर

 रहा  हो  7  इसलिये  मेरा  खयाल  हूं  कि  भ्रगर

 इस  बिल  को  हम  पास  करेंगे  तो  यह  अनडमो-
 ऋ्ंटिक  होगा,  अ्रनकेस्टीट्पु शनल  होगा।
 जिस  जनता  के  नुमायन्दें  बन  कर  हम
 यहां  आये  हैं  उस  के  प्रति  हम  अपने  कत्त॑व्य  का
 पालन  नहीं  करेंगे  ।

 ग्रगर  एक  दिन  कोरम  के  अभाव  में

 हाउस  ऐडजोन  हो  जाता  है  तो  उस  से  जनता
 के  ऊपर  २५०००  रुपये  का  बोझ  पड़ता  है  |
 शब  बजाय  यह  बिल  लाया  जाता,  हम  इस
 बारे  में  सोच  कर  कोई  ऐसा  बिल  लायें  कि
 जो  शख्स  गरहाजिर  होगा  वह  दोष  का
 जिम्मेदार  होगा  ।  उस  गैरहाजिर  व्यक्ति
 के  ऊपर  डेमोक्रेसी  के  हनन  करने  का  दोष

 होगा  ।  इस  तरह  का  बिल  लाने  के  बजाय

 इस  तरह  का  बिल  यहां  शाना  चाहिए  था
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 ताकि  कोई  भी  मेम्बर  बैठक  के  समय  हाउस
 से  गेरहाजिर  न  रह  सके  i  मैं  द्विवेदी  जी  से
 दरख्वास्त  करता  हुं  कि  वह  भ्रपने  इस  बिल
 को  वापिस  &  &  ।  उन्हों  ने  देशमकित  श्रौर
 जनसेवा  का  जो  मार्ग  अपनाया  है  उप  के  लिए
 मैं  उन  को  मुबारकबाद  देता  हूं  श्रोर  हम  सब
 इस  के  लिए  उन  के  बहुत  मशकूर  हैं  लेकित
 अपने  इस  मौजूदा  बिल  को  वापिस  ले  लेवें
 तभी  यह  डेमोक्रेसी  ठीक  तरह  से.  चल
 सकेगी  |

 श्री  ज्वा०  प्र०  ज्योतिषी  (सागर)
 उपाध्यक्ष  महोदय,  मुझे,  खेद  है  कि  श्री  म०
 ला०  द्विवेदी  ने  जो.  संशोधन  विवेयक  सदन
 के  सामने  प्रस्तुत  किया  है  उस  के  सम्वन्त्र
 में  मुझे  कुछ  ऐसे  विचार  प्रक्रट  करने  हैं,  जो
 विचार  मुमकिन  हें  कि  शायद  सरकार  को
 भी  पसन्द  न  हों  ।  सरकार  द्वारा  प्रस्तावित
 इस  तरह  का  बिल  सदन  के  सामने  नहीं  त््रा
 पाया,  उस  को  मैं  बड़ा  सौभाग्य  समझता  हूं
 क्योंकि  इस  तरह  का  बिल  प्रजातंत्र  को  मज़बूत
 करने  वाला  नहीं  है  ।  हम  ने  इस  देश  में  प्रजा-.
 तंत्र  स्थापित  किया  है  |  प्रजातंत्र  के  माने  यह
 होते  हैं  कि  हम  जोकि  जनता  का  प्रतिनिधित्व
 करते  हैं,  अ्रापस  में  चर्वा  करें  ब्रौर  विचार
 विनिमय  करें  ।  णक  व्यक्ति  किसी  विषय  में
 क्या  विचार  रखता  है  उन  विचारों  को  सुन
 शर  फिर  उस  के  ऊपर  अपनी  राय  कायम
 करें  ।  कहा  गया  इंग्लेंड  में  क्या  हो  रहा  है
 शर  सीलोन  में  क्या  हो  रहा  है  ?  ठीक  बात

 है  ।  वहां  इस  तरह  का  विधान  हो  कि  कोरम
 न  होते  हुए  भी  बहस  चलती  रहती  हो  और
 केवल  मतदान  लेते  वक्‍त्र  कोरम  का  खथाल
 किया  जाता  हो,  शब  किन्हीं  देशों  में  श्रगर
 ग़लतियां  हो  रही  हैं  तो  इस  के  माने  यह
 नहीं  हैं  कि  हम  अपने  देश  में  भी  ग़लती  करें  ?

 यह  बड़ी  ग़लत  चीज़  होगी  अगर  हम
 ग़लत  बातों  का  अनुकरण  करते  हैं।  हम  को
 अपने  विवेक  से  काम  लेना  चाहिये  ।  चूंकि  इस
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 देश  में  हम  ने  प्रजातंत्र  स्थापित  किया  है
 इसलिए  यह  जरूरी  है  कि  प्रजातंत्र  पर  श्राघात
 करने  वाली  किसी  भी  ग़लत  प्रणाली  की  हम
 नक़ल  न  करें  ।  मेरी  समझ  में  नहीं  आता  है
 कि  जब  हम  €  या  १०  लाख  व्यक्तियों  का

 प्रतिनिधित्व  करने  के  लिए  यहां  आये  हैं,

 खन्हों  ने  हम  पर  एक  जिम्मेदारी  डाली  है  और

 जब  हम  इस  सदन  में  उस  की  पूति  को  आये

 हैं  तो  क्या  कारण  है  कि  हम  लोग  इस  सदन
 में  न  बैठे,  यह  कोरम  की  कमी  आखिर  हो  ही
 क्यों  ?  मैं  समझता  हूं  कि  ऐसा  विधेयक  आता

 कि  सदन  के  अंदर  कोरम  में  जो  कमी  होती

 है  उस  की  पूर्ति  क ेलिए  सदस्यों  को  इस  के  लिए

 मजबूर  किया  जा  सकता  कि  वें  यहां  सदन  की

 कार्यवाही  के  दौरान  बंठे  रहें  तो  ज्यादा

 ठीक  होता  ।

 हम  सब  लोगों  ने  जनता  का  प्रतिनिधित्व

 करने  की  कसम  ली  है  ।  आखिर  हम  लोग

 चाहते  क्‍या  हैं  ?  क्या  हम  यह  चाहते  हैं  कि

 सदन  के  रादस्य  रहते  हुए  हम  अपनी  वकालत

 करते  रहें,  दुकान  आदि  चलाते  रहें  ?  क्‍या

 हम  चाहते  हैं  ।क  जब  सदन  यहां  चल  रहा

 हो  तो  हम  सिनेमाओं  में  बैठ  कर  नाच  व

 गाने  का  आनन्द  उठाते  रहें  ?  जब  हम  ने

 जनता  का  प्रतिनिल्‍श्चित्त  करने  की  कसम

 खाई  है  तो  हमारा  लाजिमी  कर्तव्य  है  कि  जब

 सदन  चल  रहा  द्वो  तब  सदन  के  अंदर  उपस्थित

 रहें  और  विचार  विनिमय  आदि  करें  ।

 उपाध्यक्ष  महोदय,  विचारों  के  आदान

 प्रदान  की  बुनियाद  पर  प्रजातंत्र  क़ायम  होता

 है  ।  श्रगर  हम  इस  सदन  की  बहस  में  शामिल

 नहीं  रहते  हैं,  इस  सदन  में  जब  बहस  चलती

 है,  उस  समय  उपस्थित  भी  नहीं  रहते  हैं  तो

 हम  एक  दूसरे  के  विचारों  को  कंसे  समझ

 सकेंगे  ?  “वादे  वादे  जायते  तत्व  बोवा”  ।

 ज्ञान-प्राप्ति  का  रास्ता  यहीं  है  कि  हम  बहस

 मुबाहिसा  करें  और  उन  में  भाग  लें  ।  बहस

 मुबाहिसे  के  द्वारा  देश  व  समाज  के  लिए
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 कौन  चीज  मुफ़ीद  है  और  कौन  हानिकारक,
 उस  पर  सोच  विचार  कर  के  उचित  फैसले
 पर  पहुंचे  ।  मैं  महसूस  करता  हूं  कि  श्री

 द्विवेदी  सदन  के  सामने  जो  विधेयक  लाये  हैं
 बह  मूलतः  एक  ग़लत  विधेयक  है  ।  इस  से

 हमारे  प्रजातंत्र  की  बुनियाद  कमजोर  पड़ने
 वाली  है  t  कोई  भी  प्रगति  प्रजातंत्र  के  कार्य

 में  इस  के  द्वारा  नहीं  आने  वाली  है  हमारे
 मित्र  द्विवेदी  जी  ने  जो  कोरम  का  प्रश्न
 उठाया  कि  कोरम  के  पूरा  न  रहने  के  कारण

 कभी  कभी  बहस  स्थगित  करनी  पड़ती  है  और

 काम  सुचारु  रूप  से  नहीं  चल  पाता  है  तो  मैं

 समझता  हूं  कि  हम  विधान  में  ऐस!  दुरुस्ती
 करें  जिस  से  कि  कोरम  पूरा  रखना  हमारे
 लिए  लाज़िमी  हो  जाय  i  यह  नहीं  कि  हम
 लोगों  को  इस  प्रकार  से  और  भी  छुट  दे  दें  कि

 वे  इस  सदन  को  कार्यवाहों  में  शामिल  न  हों  ।

 यह  बड़ो  गलत  चोज़  है  ।  अगर  यह  विधेयक

 हम  आज  पास  करते  हैं  तो  मुझे  लगता  है  कि

 उस  का  नतीजा  कल  यह  होने  वाला  है  कि  एक
 नया  अमेंडमेंट  आयेगा  और  मुमकिन  हैँ  कि

 फिर  वोट  देने  के  लिए  भी  हम  यहां  पर  इकट्ठा
 होना  आवश्यक  न  समझें  शायद  एक  ऐसा
 विधेयक  यहां  से  पास  कर  दिया  जाय  और

 विधान  में  संशोधन  कर  दिया  जाय  कि  मैम्बर

 लोग  अपना  वोट  प्रौक्सो  से  कर  सके  |  या

 अपने  घरों  में  बैठे  रह  कर  अपने  दुकानों
 व  अदालतों  में  बैठे  रह  कर  चिट्ठी  के  जरिए

 अपनी  राय  लिख  कर  भेज  दें  कि  उन  को

 क्या  राय  है  ।  एक  व्हिप  हो  जाय  कि  हमारी
 पार्टी  का  यह  मत  है  और  पर्टी  के  मत  के

 अनुसार  मेम्बर  लोग  घर  बैठे  हुए  अपना  मत

 लिख  कर  भेज  दें  ।  मैं  समझता  हूं  कि  प्रजातंत्र

 की  दृष्टि  से  यह  विधेयक  उचित  नहीं  है।

 इस  के  बारे  में  शासन  का  क्या  मंतव्य  था  वह

 मुझे  द्विवेदी  जो  को  बात  से  मालूम  हुआ  ।

 शासन  का  क्‍या  मंतव्य  है  मुझे  उस  का  इल्म

 हुआ  लेकिन  मैं  समझता  हूं  कि  इस  बारे  में  फिर

 से  विचार  किया  जाय  और  भों  जल्दा  में

 इस  को  हाउस  में  प्रैस  नन  किया  जाय  ।
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 Shri  K.  K.  Verma  (Sultanpur):  Mr.
 Deputy-Speaker,  Sir,  this  amending
 Bill  is  a  very  simple  one.  Formerly,
 it  had  been  provided  that  until  Par-
 liament  by  law  _  otherwise  provides
 the  quorum  to  constitute  a  meeting  of
 both  Houses  of  Parliament  shall  be
 one  tenth  of  the  total  number  of  Mem-
 bers  of  the  House.  So,  our  constitu-
 tion-makers  had  already  provided
 that  if  Parliament  so  desires  they  may
 change  this  provision  about  quorum.

 Dr.  M.  S.  Aney:  Change  it  but  not
 dispense  with  it.

 "Shri  K.  K.  Verma:  The  words  used
 are:  “Until  Parliament  by  law  other-
 wise  provides,”.  So,  the  Parliainent
 is  the  soverejgn  authority.  It  may
 provide  for  quorum  or  jor  anctle¢r
 procedure.  There  was  no  impediment
 to  our  providing  another  procedure.
 So,  Shri  Dwivedi  only  wants  to
 change  it  into  “Save  as_  otherwise
 provided  by  rules  regulating  the  pro-
 cedure  of  the  House”.  I  think  this
 amendment  is  quite  reasonable,  and  as
 he  has  explained,  it  isup  to  the  House
 to  provid  such  rules.  that  may  be
 suitable.  While  the  Bill  is  under
 considration  by  Parliament—whether
 it  be  a  Bill  or  a  motion  or  a  resolu-
 tion—there  are  several  stages  and  one
 stage  is  the  consideration  of  the
 motion  or  resolution  or  the  Bill.  So,
 we  may  make  such  a  rule  that  while
 a  Bill  is  under  consideration  we  may
 not  insist  upon  quorum  of  one-tenth,
 but  when  it  comes  to  passing  of  a  Bill
 or  a  motion  or  a  resolution,  that  quo-
 rum  should  be  required.  I  do  not
 think  that  this  amendment  provides
 any  such  law  or  procedure  by  which,
 @s  some  hon.  Members  expressed,
 democracy  is  affected.  Shri  Dwivedj
 hos  already  quoted  by  saying  that  in
 some  of  the  oldest  democracies  such
 a  provision  has  been  made,  and  that
 the  Parliaments  of  those  countries  act
 according  to  those  provisions  as  pvint-
 ed  out  by  him.  So,  I  do  not  think  any
 such  provision  is  bejng  made  here
 which  is  contrary  to  democracy.  On
 the  other  hand,  as  Shri  Yashpal  Singh
 Pointed  out,  when  the  House  is  ad-
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 journed  for  want  of  quorum,  then  a
 heavy  financial  burden  is  cast  upon
 the  public,  because  we  are  not  able
 to  transact  that  business,  while,  ail
 the  same,  Members  are  entitled  to
 their  allowances.  So,  in  order  tuo  avoid
 such  difficulties,  and  also  in  order  to
 avoid  this  financial  loss,  I  think  this
 provision  which  is  being  sought  to  be
 raade  hese  is  quite  sound  and  I  would
 recomniend  that  this  House  may  be
 pleased  to  pass  it.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Deputy-Speaker,  Sir  I  have  no  hesita-
 tion  in  saying  at  the  very  outset
 that  this  Bill  brought  up  by  my  good
 old  friend  Shri  Dwivedi  is  0  ill-
 conceived,  ill-drafted,  undesirable  and
 pernicious  piece  of  legislation.

 Shri  5.  M.  Banerjee:  It  will  then
 come  under  the  DIR!

 Shri  Hari  Vishnu  Kamath:  May  I
 invite  your  attention  first  to  the
 articles  of  the  Constitution  dealing
 with  this  matter  of  quorum?  1  shall
 refer  to  article  100.  7  need  not  deal
 with  the  second  one,  the  subsequent.
 article,  because  it  ts  an  identical  ene.
 Let  me  first  take  «rticle  100,  clauses
 (3)  and  (4).  As  you  will  remember,
 Sir,—you  were  also  a  member  of  the
 Constituent  Assembly—this  was  dis-
 cussed  in  extenso,  extensively,  in  the
 Constituent  Assembly.  I  do  not  want
 to  read  the  proceedings  of  the  Consti-
 tuent  Assembly  because  I  do  not  want
 to  take  the  time  of  the  House  at  the
 moment  on  that  point;  after  due  delj-
 beration  and  careful  consideration  07
 all  the  aspects  of  the  matter,  the  pro-
 vision  with  regard  to  quorum  was  duly
 inserted,  with  the  fullest  sense  of
 responsibility,  by  the  Constituent  As-
 sembly  in  this  article  100.  Clause  (3):
 of  article  00  reads  as  follows:

 “(3)  Until  Parliament  by  law
 otherwise  provides,  the  quorum
 to  constitute  a  meeting  of  either
 House  of  Parliament  shalf  be  onc-
 tenth  of  the  total  number  of  mem-
 bers  of  the  House.”
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 As  you  know,  the  Speaker  end  his
 predecessors  have  so  often  held  that
 “to  constitute  a  meeting”  means  the
 beginning  of  the  sitting  of  the  House.
 Therefore,  it  has  been  deliberately
 differentiated  there.  Clause  (3)  is
 ‘differently  worded  from  clause  (4).
 ‘Clause  (4)  deals  with  the  matter  of
 ‘quorum  during  the  sittings  of  the
 House.  First,  there  is  the  wording:
 “to  constitute  a  meeting”  in  clause
 (3).  That  is  the  commencement  of
 the  sitting.  which  is  l]  o’clock  or  any

 other  time  which  the  Chair  may  fix.
 In  the  second  one,  that  is,  in  clause
 (4),  you  do  not  have  this  prefix  or
 ‘phrase:  “Until  Parliament  by  law
 otherwise  provides,”.  Clause  (4)
 reads  as  follows:

 “(4)  If  at  any  time  during  a
 meeting  of  a  House  there  is  ne
 quorum,  it  shall  be  the  duty  of
 the  Chairman  or  Speaker,  or  per-
 son  acting  as  such,  either  to  ad-
 journ  the  House  or  to  suspend  the
 meeting  until  there  is  a  quorum.”

 Much  has  been  said  about  financial
 ‘burden.  I  regret  to  have  to  say  that
 such  a  consideration,  certainly  valid
 perhaps  and  important  from  _  their
 point  of  view,  has  been  imported  into
 this  debate.  If  at  all  that  is  thought
 to  be  valid,  then  the  only  course,  the
 honest  course,  the  way  out  of  it,  is  to
 wind  up  Parliament  and  the  State
 legislatures.  That  is  the  logical  though
 not  honourable  course  if  this  financial
 burden  is  sought  to  be  given  the  im-
 portance  which  is  being  given  to  it  by
 some  hon.  Members.

 Shri  M.  LL,  Dwivedi:  Where  will
 you  be  then?

 Shri  Hari  Vishnu  Kamath:  I  am  not
 worried  sO  much  as  the  ruling  party.
 ‘The  ruling  party  is  more  worried  about
 themselves.  I  may  be  out  of  Parlia-
 ment.  I  do  not  worry  about  that.

 श्रो  नाय  पाई  :  यह  तो  मन्यासी  हैं  ।
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 Shri  Harj  Vishnu  Kamath:  May  I
 have  your  ear,  Sir?  What  I  was  try-
 ing  to  impress  upon  my  colleagues  in
 this  House  is  that  if  this  is  the  only
 consideration  that  is  governing  the
 thoughts  and  minds  of  most  of  them—
 that  if  there  is  no  quorum  in  the
 House  and  the  House  is  adjourned
 there  will  be  a  financial  burden  on
 the  nation—then,  as  I  have  said,  do
 away  with  this  Parliament,  do  away
 with  this  House;  of  course,  automati-
 cally  the  quorum  also  goes  when  the
 House  goes;  the  question  of  quorum
 will  not  arise.

 >
 But  the  more  important,  the  more

 vital,  the  more  essential  aspect  of  the
 matter  that  we  have  to  discuss  today
 in  connection  with  this  Bill  is  the
 moral  and  psychological  impact  of  this
 Bill  upon  our  people,  upon  our  nation,
 who  have  been  only  5  years  ago
 ushered  into  this  world  of  parlia-
 mentary  democracy.  What  will  be
 the  moral  and  psychological  impact  of
 this  Bill  on  them?  The  Parliament  is
 the  supreme  legislature  of  the  nation.
 A  municipal  committee  has  also  got  a
 provision  for  quorum.  I  do  not  know
 whether  the  rules  provide  that  even
 if  there  is  no  quorum  the  meeting  of
 the  municipal  committee  can  go  on.  I
 am  not  sure.  I  have  never  been  a
 member  of  a  municipal  committee,
 but  even  there  is  a_  provision  for
 quorum.  If  unfortunately  this  Bill  is
 passed  into  law,  the  people  will  think
 our  Parliament  has  come  to  this  sor-
 Ty  pass,  that  the  ruling  party,  with
 its  cohorts,  the  battling  cohorts  here
 —370  to  375  or  more,  is  hard  put  to  it
 to  provide  a  quorum.  The  Prime  Mi-
 nister  has  been  very,  very  helpful  in
 this  respect.  When  the  quorum  bell
 rings,  he  is  the  first  to  come  into  this
 House,  but  not  so  his  colleagues  in  the
 House.  I  am  sorry  to  say  that  the  375
 Members  cannot  provide  a  quorum  of
 50  Members.  What  is  the  quorum?
 One-tenth  of  the  total  number  of
 Members  of  the  House.  And  there  are
 60  Ministers  including  Parliamentary
 Secretaries;  it  is  59  or  60—more  than
 the  quorum.  Each  member  of  the
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 House  is  supposed  to  represent,  I  be-
 lieve,  nearly  a  million—8  or  9  lakhs.
 My  hon.  friend,  the  former  Defence
 Minister  represented  nearly  double
 that  number  in  North  Bombay,  the
 biggest  constituency  in  India.  But
 ordinarily  it  is  about  8  or  9  lakhs  of
 the  population.  Here  my  friend,  Mr.
 Dwivedi  seeks  to  impress  upon  the
 House  that  there  are  various  difficulties
 which  have  arisen  in  the  working  cf
 Parliament,  and  we  have  oftentimes
 come  against  this  hurdle  of  no  quo-
 rum  and  the  House  is  adjourned.

 What,  Sir,  is  my  amiable  friend,  the
 Minister  of  Parliamentary  Affairs
 for?  He  has  been  straining  his  nerve
 with  his  colleagues,  who  do  not  res-
 pond  to  him  as  much  as  they  should.
 He  has  been  trying  and  his  deputy
 whips  numbering  two  or  three  have
 also  been  trying,  apart  from  the  re-
 gional  whips—there  is  a  big  army  of
 whips  all  over  the  country...

 Shri  Muthyal  Rao  (Mahbubnagar):
 What  about  opposition  Members?

 Shri  Hari  Vishnu  Kamath:  I  am
 coming  to  that.

 Mr.  Deputy-Speaker:  The  time  allot-
 ted  for  this  Bill  is  43  hours.  He
 should  conclude.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry,  Sir.  With  due  respect  and  due
 deference  to  you,  I  may  submit  that
 you  are  inclined  to  be  rigid  in  this
 matter.  The  House  is  considering  a
 Bill  to  amend  the  Constitution.

 Mr.  Deputy-Speaker:  That  was  the
 time  fixed  by  the  Business  Advisory
 Committee  and  its  report  has  been  ac-
 cepted  by  the  House.

 Shri  Hari  Vishnu  Kamath:  But  the
 House  is  willing  to  extend  the  time.
 Under  rule  292,  the  House  zan  extend
 the  time.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):  It
 is  to  meet  the  wishes  of  the  hon.
 Member  that  this  Bill  has  been
 brought.

 VAISAKHA  13,  885  (SAKA)  (Amendment)  Bill  13726.

 Shri  Hari  Vishnu  Kamath:  Let  me
 explain.  I  have  always  been  saying
 that  no  convention  of  the  House  can
 override  the  Constitution.  I  will  pre-
 fer  the  Constitution  to  remain  intact.
 But  if  the  ruling  party,  which  has  a
 brute  majority  want  to  change  this
 provision  in  the  Constitution,  they
 can  bring  forward  an  amending  Bill
 and  get  it  passed.  We  are  helpless  in
 that  matter.  But  no  convention  can
 override  the  Constitution.  You  can
 pass  an  amending  Bill.  But  the  Con-
 stitution,  as  it  is,  must  be  respected.
 That  is  my  position.  During  the  last
 5  years,  whenever  the  point  of  quu-
 rum  has  been  raised,  I  have  always
 said  that  article  00  should  be  respect-
 ed  as  long  as  it  is  not  amended.  I  have
 been  trying  to  impress  that  point,
 though  I  do  not  want  it  to  be  amend-
 ed.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  himself  tabled  a  Bill  to  amend  the
 Constitution.

 Shri  Hari  Vishnu  Kamath:  I  had.
 withdrawn  it  long  ago.  It  was  just
 to  test  them.  I  was  not  serious  about
 it.  That  was  why  I  withdrew  it.

 Then,  there  is  this  aspect  of  the
 matter.  What  will  our  masters  think?
 In  a  democracy,  the  people  are  the
 masters,  who  have  elected  us  and
 sent  us  here,  to  serve  them  85  best
 as  we  may  in  this  august  House.  What
 impression  will  they  gain?  Nearly  45
 or  50  crores  of  people  of  the  Indian
 nation  cannot  ensure  the  presence  of
 50  Members  in  the  Lok  Sabha?  It  is
 a  disgraceful  state  of  affairs,  if  at  all
 it  comes  to  this  sorry  pass;  it  is  anti-
 democratic  and  completely  subversive
 of  the  spirit  and  letter  of  parlia-
 mentary  democracy.

 Before  I  close,  may  I  also  impress
 upon  my  colleagues  that  the  way  to-
 build  up  a  strong  parliamentary  demo-
 cracy  is  not  an  easy  one?  It  is  not  a
 bed  of  roses.  Parliamentary  demo-
 cracy  has  got  to  be  striven  for.  We-
 must  endeavour  with  all  our  might
 and  main  to  make  it  a  success.  It  is:
 one  of  the  fundamentals  needed  for
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 building  the  edifice  of  this  parliamen-
 tary  democracy.  We  must  strive  to-
 gether,  put  our  shoulders  to  the  wheel,
 to  the  task  of  seeing  to  this  that  in
 this  august  House  quorum  is  preserv-
 ed.  This  amending  Bill  is  not  the
 ‘way  to  ensure  success  of  parliamen-
 tary  democracy.

 One  point  more.  I  have  no  hesita-
 tion  in  saying  that  those  hundreds  of
 my  colleagues  who  are  unable  to  pre-
 serve  quorum  do  not  deserve  parlia-
 mentary  democracy.  Before,  I  close,
 I  would  also  like  to  say  one  thing
 more.  The  Minister  of  Parliamentary
 Affairs,  after  Question  Hour,  in  one
 of  his  routine  Friday  announcements,
 two  or  three  weeks  ago,  said  when  I
 raised  this  question,  that  the  Govern-
 ment  was  consulting  the  Law  Minis-
 try;  the  matter  was  receiving  the
 earnest  attention  of  the  Law  Ministry
 and  the  Government  will  bring  for-
 ward  a  Bill,  when  certainly  we  will
 get  more  time  for  consideration.  It
 will  be  better  drafted,  I  believe,  and
 better  presented  to  the  House.  The
 Bill,  as  it  is,  I  do  not  think.  deserves
 the  support  of  any  Member  of  _  this
 House  either  on  this  side  or  on  the
 other  side,  who  really  means  well  by
 parliamentary  democracy.

 Mr.  Deputy-Speaker:  Dr.  Singhvi.

 Dr.  L.  M.  Singhvi  (Jodhpur):  Sir,
 the  Bill  before  the  House  exemplifies
 the  line  of  least  resistance...

 Mr.  Deputy-Speaker:  Is  it  the  desire
 of  the  House  that  the  time  for  this
 Bill  should  be  extended?

 Some  Hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  Then,  we  will
 finish  all  the  stages  of  the  Bill  by
 5  o'clock.  I  will  give  5  minutes  to
 each  hon.  Member.

 Dr.  L.  M.  Singhvi:  You  have  luid
 down  this  rule  after  calling  me.  If
 only  5  minutes  are  to  be  allowed  to
 me,  I  do  not  want  to  speak.
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 Mr.  Deputy-Speaker:  I  have  to  pro-
 vide  time  for  so  many  hon.  Members.

 Shri  S.  S.  More:  It  is  a  most  impor-
 tant  Bill;  5  minutes  would  not  be
 enough  to  do  justice  to  the  subject.

 Dr.  L.  M.  Singhvi:  How  is  it  possi-
 ble?  This  completely  reduces  parlia-
 mentary  discussions  to  a  mockery.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  knows  that  2%  hours  are  allotted
 for  non-official  business.

 Dr.  L.  M.  Singhvi:  You  may  not
 allow  a  large  number  of  speakers,  but
 if  you  do  not  allow  the  speakers  to
 make  their  points,  what  is  the  use?

 Mr.  Deputy-Speaker:  Mr.  More.

 Shri  S.  5.  More:  Sir,  this  is  a  Bilt
 of  fundamental  importance.  It  pro-
 poses  to  make  a  revolutionary  and  a
 rather  retrograde  change  in  the  pat-
 tern  of  our  democracy.  I  may  tell
 you,  Mr.  Deputy-Speaker,  that  Indian
 democracy  is  held  in  great  admiration
 and  respect  by  the  neighbouring  coun-
 tries.  It  is  told  that  Ceylon  has  done
 a  particular  thing.  Are  we  to  follow
 Ceylon  and  Timbuctoo  in  this  matter?
 Supposing  the  Bill  is  passed,  let  us
 imagine  what  would  happen.  The
 rules  will  provide  that  it  is  difficult
 to  keep  the  quorum  at  50  and  so  it
 will  be  reduced  to  25.  The  result  will
 be,  out  of  this  quorum  of  25,  only  34
 persons  will  be  present  and  taking
 decisions.  In  a  House  of  500  Mem-
 bers,  4  persons  will  be  the  deciding
 factor.  My  submission  is  that  sucn  2
 decision  by  a  small  tiny  number  of
 persons  will  not  command  the  respect
 and  admiration  as  it  ought  to  in  a
 parliamentary  democracy.

 There  will  be  another  sinister  exam-
 ple  that  we  would  be  setting  up.  When
 the  Parliament,  which  is  supposed  to
 be  the  highest  body,  reduces  its  quo-
 trum  to  a  shadow,  the  result  will  be
 that  all  the  local  boards  and  other
 bodies  which  require  quorum  will  fol-
 low  this  example  and  the  result  will
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 be  that  a  few  persons,  who  can  9७6
 counted  on  our  fingers,  will  be  taking
 important  decisions.  My  submission  is
 that  the  principle  enunciated  in  the
 Biil  is  most  sinister,  objectionable  and
 obnoxious.  If  you  play  havoc  with
 the  Constitution.

 Dr.  L.  M.  Singhvi:  He  says,  the  De-
 puty-Speaker  is  playing  havoc!

 Shri  S.  8,  More:  The  Constitution-
 makcrs  very  wisely  laid  down  that  it
 shall  be  changed  by  law.  Now  the
 Bill  sceks  to  Jeave  it  to  the  rules.  The
 rules  are  not  passed  by  the  House,
 but  by  the  smal]  Rules  Committee.
 This  is  again  abdication  of  the  res-
 Ponsibility  of  the  House.  Therefore,
 I  propose  that  the  Government  will
 be  ill-adviscd  in  accepting  the  prin-
 ciples  of  the  Bill.  We  should  rather
 stand  by  the  provisions  as  they  are,
 if  we  cannot  better  them.
 6  hrs,

 Dr.  L.  M.  Singhvi:  Mr.  Deputy-
 Speaker,  Sir,  as  I  submitted,  the  Bill
 exemplifies  the  line  of  least  resistance.
 It  exemplifies  the  approach  to  bring
 into  being  through  the  back-door  a
 provision  which  has  operated  some-
 limes  with  our  sufference  and  which
 sometimes  has  been  objected  to  in
 every  legitimate  manner.

 Sir,  I  should  like  to  preface  my
 submissions  in  this  regard  by  saying
 that  with  the  exception  of  a  few  coun-
 tries  where  a  convention  has  grown
 not  to  count  the  House  during  cer-
 tain  specified  hours  the  constitutions
 of  the  world  are  unanimous  in  pres-
 cribing  8  certain  quorum  requisite  for
 transacting  any  business.  I  would
 draw  your  attention,  Sir,  to  article  ,
 Section  V  of  the  Constitution  of  the
 United  States  of  America.  It  says:

 “\...  a  majority  of  each  House
 shall  constitute  a  quorum  to  do
 business.”

 There  it  is  said:  “a  majority  of  each
 House”,  and  not  mere  50  Members  of
 the  House  to  transact  any  business.  I
 would  invite  your  attention  also  to
 Section  39  of  the  Australian  Constitu-
 tion  Act  which  says:

 “Until  the  Parliament  otherwise
 provides,  the  presence  of  at  least
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 one-third  of  the  whole  number  of
 members  of  the  House  of  Repre-
 sentatives  shall  be  necessary  to
 constitute  a  meeting  of  the  House
 for  the  exercise  of  its  powers.”

 Here  the  material  phrase  is  “for  the
 exercise  of  its  powers”.  In  Canada,
 Section  48  of  the  British  North
 America  Act  provides:

 “The  presence  of  at  least  20  mem-
 bers  of  the  House  of  Commons
 shal]  be  necessary  to  constitute  a
 meeting  of  the  House  for  the
 exercise  of  its  powers,  and  for
 that  purpose  the  Speaker  shal]  be
 reckoned  as  a  member.”

 Section  35  makes  a  similar  provision
 in  the  case  of  the  Canadian  Senate,
 the  quorum  in  that  case  being  75
 Senators.  In  South  Africa,  Ceylon,
 Japan  and  Burma  also  quorum  is
 provided,

 It  appears  that  we  are  willing  now,
 or  at  least  the  proposal  signifies  the
 willingness,  to  do  away  with  this  very
 salutary  provision  of  the  Constitution
 requiring  a  certain  quorum  to  be  pre-
 sent  to  do  business  in  the  House.  I
 need  hardly  remind  the  House  that
 there  used  to  be  a  time  in  parliamen-
 tary  democracies  where  it  was  the
 duty  of  the  Chair  at  the  time  of  the
 Chairman  or  the  Speaker  taking  the
 Chair  to  count  the  House  and  to  see
 that  the  House  was  properly  made.
 By  recent  convention  this  has  been
 changed.  In  our  House  the  presump-
 tion  is  that  the  House  is  properly  made
 until  a  Member  raises  the  question.
 But  once  a  Member  raises  the  ques-
 tion,  in  law,  according  to  the  express-
 ed  terms  of  the  Constitution,  it  is  man-
 datory  and  incumbent  upon  the  Chair
 to  count  the  House  and  to  ensure
 that  the  business  of  the  House  is  trans-
 acted  with  full  quorum.

 I  would  likesto  point  out  through
 you,  Sir,  to  the  House,  that  what  Shri
 More  has  said  in  his  book  is  this.  Shri
 More  has  been  a  deep  student  of  par-
 liamentary  procedure.  He,  in  his  book,
 has  this  to  say:

 “whatever  the  reasons,  lack  of
 quorum  is  becoming  in  the  In-
 dian  Parliament  a  repeated  fea-
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 (Dr.  L.  M.  Singhvi]
 ture.  There  are  instances  when
 it  was  pointed  out  three  times  a
 day  that  there  was  no  quorum.  As
 a  Member  put  it  humourously,
 lack  of  quorum  seems  to  be  like
 history  which  repeats  itself.”

 He  points  out  instances  where  in  a
 single  day  as  many  as  three  times  ab-
 sence  of  quorum  had  to  be  pointed  out
 in  our  House.  We  have  brought  into
 being  a  convention,  a  very  unfortu-
 nate  convention  of  not  counting  the
 House  during  certain  specified  hours.
 In  the  first  place,  this  convention  is
 completely  in  contravention  of  the  ex-
 press  provisions  of  the  Constitution.
 The  convention  purports  to  be  borrow-
 ed  from  the  practice  of  the  British
 House  of  Commons  under  the  Standing
 Order  27.  But,  Sir,  it  is  forgotten  that
 Great  Britain  does  not  function  under
 a  constitution  which  is  binding  on  its
 legislature.  We  do.  We  have  got  to  ob-
 serve  the  mandatory  provision  of  the
 Constitution,  and  if  we  are  to  al-
 low  our  proceedings  to  become  unreal
 and  indeed  ridiculous,  we  must  insist
 that  there  is  quorum  in  this  House  at
 al]  times.

 It  has  been  pointed  out  by  many
 authors,  and  it  has  been  observed  at
 one  time  by  the  Speaker  of  this  House
 also,  that  the  responsibility  for  main-
 taining  quorum  in  the  House  is  pri-
 marily  that  of  the  Government
 Benches.  Whenever  we  find  that
 there  is  not  enough  quorum,  I  think
 we  can  legitimately  blame  the  Gov-
 ernment  whips  as  wel]  as  the  whips
 of  the  Opposition  groups.  If  a  time
 comes  when  we  provide  for  this  sort
 of  constitutional  change,  it  would  be
 really  writing  and  signing  the  death
 warrant  of  our  effectiveness.

 I  fee]  that  the  Constitution  (Amend-
 ment)  Bill  proposed  by  Shri  Dwivedi
 seeks  to  do  away  the  requirement  of
 a  parliamentary  enactment  for  provid.
 ing  a  different  quorum  than  is  provid-
 ed  in  the  Constitution.  He  wants  to
 accomplish  it  through  the  modality
 of  change  of  rules  of  procedure.  This
 is  unwarranted,  this  is  entirely  illogi-
 cal  and  this  is  entirely  improper.
 There  is  absolutely  no  justification  for
 it.  He  also  wants  to  take  away  the
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 requirement  under  clause  4  of  article
 00  requiring  the  Chair  to  count  the
 House  whenever  it  is  necessary.  That
 is  the  only  safguard,  Sir,  that  we  have.

 One  last  point,  Sir,  ang  I  would
 conclude.  We  pass  day  in  and  day
 out  important  legislation  affecting  the
 liberties  of  the  people,  affecting  the
 lives  of  the  people,  affecting  inter-
 relationship  of  subjects  and  the  State.
 These  are  all  important  matters  of
 far-reaching  significance.  How  can
 we  allow  ourselves,  in  all  fairness  to
 the  people  whom  we  claim  to  repre-
 sent,  to  have  the  business  of  the  House
 transacted  by  a  small  coterie  of  peo-
 ple?  It  is  very  unfortunate  and  very
 unfair.  I  feel,  that  instead  of  agree-
 ing  to  such  a  proposal  to  have  a  cons-
 titutional  amendment  seeking  to  al-
 low  for  lack  of  quorum  or  absence  of
 quorum,  we  should  actually  have  a
 convention  or,  if  necessary,  enact
 legislation  to  ensure  that  every
 Bill  that  is  passed”  in  the  House  is
 Tequired  to  be  passed  in  the  presence
 of  a  certain  number  of  Members.
 Without  this,  Sir,  we  would  never

 ensure  proper  legislation,  representa-
 tive  legislation.

 Shri  Himatsingka  (Godda):  Mr.
 Deputy-Speaker,  Sir,  I  find  that  the
 Bill  as  drafted  appears  to  be  innocent,
 absolutely  harmless,  but  I  fee]  that
 if  this  Bil]  is  passed  it  wil]  introduce
 a  practice  which  wil]  be  very  danger-
 ous.  What  happens  now?  The  quorum
 that  has  been  fixed  is  only  0  per
 cent.  I  think  you  cannot  have  a  lesser
 number  for  qa  quorum  in  a_  House
 which  deals  with  the  interests  of  the
 entire  nation.  I  feel  it  is  rather  a
 sad  spectacle  when  you  find  that  im-
 portant  Bills  are  under  discussion  in
 the  House,  Bills  like  Compulsory
 Deposit  Bill,  Super  Profits  Tax  Bill
 and  other  things  like  Budget,  there  is
 hardly  a  quorum  and  sometimes  there
 is  less  than  a  quorum.  If  we  allow
 it  by  law,  then  it  will  become  worse.
 After  all,  this  House  deals  with  very
 important  matters  which  affect  the
 destiny  of  the  whole  nation.  There-
 fore,  we  should  not  do  anything  to  en-
 courage  this  kind  of  laxity  on  the  part
 of  the  Members,  that  they  are  not
 present  in  the  House  when  impor-
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 tant  matters  are  discussed.  We  know
 that  even  in  elections  a  candidate  who
 does  not  get  one-sixth  of  the  votes
 loses  his  security  deposit.  That  is  to
 say,  he  expects  at  least  one-sixth  of
 the  persons  to  support  him.  If  we
 cannot  have  0  per  cent.  of  the  Mem-
 bers  in  the  House  which  deals  with
 important  matters,  it  will  be  a  sad  day.
 Therefore,  I  fee]  that  this  Bill  should
 be  withdrawn.

 Shri  Gauri  Shankar  Kakkar  (Fateh-
 pur):  Mr.  Deputy-Speaker,  Sir,  I
 have  very  great  respect  for  Shri
 Dwivedi,  but  still  I  rise  to  oppose  the
 Bill  which  he  hag  brought.  Sir,  the
 gist  of  democracy  is  to  have  as  many
 persons  as  possible  for  taking  certain
 decisions,  certain  views.  Once  we
 come  to  this  decision  that  we  can  pass
 any  legislation,  any  Bill,  without  hav-
 ing  the  necessary  quorum,  it  wil]  mean
 that  we  are  doing  away  with  the  prin-
 ciple  of  a  democratic  set  up  and  we
 are  fast  heading  towards  autocracy.
 Now,  you  are  reducing  the  minimum
 number  from  fifty.  As  Shri  More  has
 said,  if  you  pass  this,  you  can  get  a
 certain  legislation  passed  even  with
 two  members  present.  This  would  in
 effect  mean  not  the  operation  of  the
 democratic  set  up  but  a  step  towards
 proceeding  to  autocracy.  Parliament
 is  the  highest  parliamentary  institu-
 tion.  If  Parliament  is  setting  this  bad
 example  this  will  be  followed  by  other
 democratic  institutions,  and  that  would
 be  a  very  sad  day  for  the  country.
 Because,  then  the  other  démocratie
 institutions  also  will  introduce  this
 provision  and  they  can  do  or  undo
 anything  without  looking  into  the
 question  of  quorum.  So,  I  feel  that
 by  this  measure  we  are  proceeding  to-
 wards  autocracy  rather  than  demo-
 cracy.  We  have  to  set  up  a  good  ex-
 ample  for  other  democratic  institu-
 tions,  instead  of  setting  up  such  ex-
 amples  as  the  present  one.

 Thirdly,  I  have  to  say  that  in
 Parliament,  in  the  Lok  Sabha,  it  is
 the  responsibility  of  the  ruling  party
 to  maintain  the  quorum,  especially
 (549  Ai)  LSD—7,
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 when  uiey  have  such  an  overwhelm-
 ing  majorit;.  We  have  seen  many  ins-
 tances  in  this  House  when  the  quorum
 is  being  challenged,  and  that  is  mainly
 the  fault  of  the  ruling  party,  because
 they  do  not  give  serious  consideration
 to  this  aspect  of  the  matter  and  allow
 important  items  of  business  to  be  dis-
 cussed  and  piloted  in  the  House  with-
 out  the  quorum,  which  makes  a  moc-
 kery  of  democracy.  I  have  myself  chal-
 lenged  the  question  of  quorum  in  this
 House  many  a  time.  I  have  seen
 many  important  Bills  being  discussed
 in  the  House  without  any  quorum  and
 yet  not  any  member  raising  that
 paint.  I  am  of  the  firm  opinion  that
 this  is  an  aspersion  on  the  ruling
 party,  which  can  very  easily  main-
 tain  the  quorum,  if  only  it  wishes  to
 do  so.

 Lastly,  by  introducing  this  Bill,  we
 are  by-passing  the  mandatory  provi-
 sions  of  article  00  of  the  Constitutian.
 According  to  clause  (4)  of  article  100,
 the  quorum  is  mandatory.  If  we  just
 pass  this  Bill  in  order  to  take  away
 the  question  of  quorum  from  the  pur-
 view  of  the  Constitution  and  incor-
 porate  it  in  the  rules  of  procedure  or
 elsewhere,  it  would  simply  mean  that
 we  are  resorting  to  a  legislation  to  by-
 pass  a  mandatory  constitutidnal  pro-
 vision.

 So,  in  the  end,  in  the  name  of  de-
 mocracy,  because,  I  am  sure,  my
 hon.  friend,  Shri  Dwivedi,  for  whom
 I  have  very  great  respect,  believes  in
 democratic  set  up,  I  would  appeal  te
 him  that  if  he  wants  decisions  to  be
 taken  by  an  overwhelming  majority,
 by  a  bigger  body,  then  he  should  with-
 draw  this  Bill,  because  his  attempt  to
 reduce  the  number  by  this  Bill  would
 lead  to  autocracy,  and  that  would  in-
 deed  be  a  very  sad  day  for  this  Par-
 liament  and  for  the  whole  country.

 श्री  स०  मो०  बनर्जो  :  उपाध्यक्ष  महोदय,
 मैं  इस  बिल  का  विरोध  करने  के  लिए  खड़ा

 हुआ  हूं  ।  मैं  समझता  हूं  कि  यह  सदन  प्रजा-
 तांत्रिक  उसूलों  का  मंदिर  है,  यह  जनता
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 [at  स०  मो०  बनर्जी]
 जनादेन  को  मृति  है  श्लोर  संसद्‌  कै  जितने
 सदस्य  हैं  ia  सब  उस  के  पुजारा  हैं  ।  इस
 अवस्था  में  यह  बिल  लाना  उचित  नहीं  है  ।
 इस  में  केवल  सवाल  कोरम  का  नहीं  है,  इस  में
 सवाल  =  कि  ऐसा  करने  से  प्रजातांत्रिक

 उसूलों  का  हनन  होगा  t

 भाप  ठंडे  दिल  से  सोचें  कि  जो  कानून
 हम  इस  सदन  में  पास  करते  हैं  वह  इस  देश  के

 करोड़ों  लोगों  पर  लागू  होते  हैं  ।  श्रगर

 हम  १५  या  २०  आदमा  मिल  कर  उन  कानूनों
 को  पास  कर  दें  तो  वे  लोग  जो  कि  यहां  शा
 कर  हसरत  भरो  निगाहों  से  हमारी  तरफ
 देखते  हैं,  उन  के  दिल  में  यह  छ्याल  पैदा
 होगा  कि  इतने  थोड़े  से  आदमी  मिल  कर
 जनता  के  भाग्य  का  निर्णय  कर  देते  हैं  ।  इस
 का  श्रसर  लोगों  पर  गलत  पड़ेगा।  मैं  समझता

 हूं  कि  संसद्‌  कै  सदस्यों  का  सब  से  बड़ा
 कत्तव्य  यह  हे  कि  संसद  कै  काम  को  सही
 शरीके  से  चलाने  की  कोशिश  करें  ।

 मैं  श्राप  की  इजाजत  से  कहूंगा  कि  संसद
 कै  सदस्यों  के  बारे  में  बाहर  लोग  कया  कहते
 हैं  प्रक्सर  लोग  कहते  हैं  कि  अच्छी  नोकरी
 मिल  गयी  ।  किसों  ने  मजाक  में  कहा  कि

 संसद  सदस्य  की  परिभाषा  क्या  है,  तो  दूसरे
 ने  हंसते  हुए  कहा  कि  चार  सौं  रुपया  माहवार,
 २१  रुपया  रोज,  हां,  ना  को  नौकरों,  राज
 भवन  में  भोग,  बोलो  क्‍या  है,  संसद्‌  सदस्य  |
 जनता  समझता  है  कि  हमारे  ऊपर  देश
 का  काफों  पैसा  खर्च  होता  है और  उस  पर
 झगर  यह  बिल  पास  हो  जायगा  तो  उस  का
 परिणाम  यह  होगा  कि  सदन  में  केवल
 माषण  देने  वाला  और  आप  नजर  श्रायेंगे
 झौर  तंसरा  आदमों  नजर  नहीं  आयगा,
 क्योंकि  उस  कं।  जरूरत  नहीं  होगो  |

 Shri  Sonavane  (Pandharpur)  :  I
 want  to  know  whether  the  hon.  Mem-
 ber  also  would  not  be  attending  the
 House.
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 श्री  स०  मो०  बनर्जो  :  मैं  तो  यहां
 रहता  हूं  लेकिन  मैं  समझता  हूं  कि  यह  रूलिग
 पार्टी  का  फर्ज  है  कि  वह  कोरम  को  मेनटेन
 रखे  ।  यह  सवाल  नहीं  है  कि  पालियामेंट
 में  कौन  ज्यादा  रहता  हे  या  कौन  ज्यादा  नहीं
 रहता  ।  हम  लोग  तो  विशेष  रूप  से  जोंक  की
 तरह  चिपके  रहेंगे  ।

 श्री  सत्य  नारायण  सिह:  आनरेबिल
 मेम्बर  'ने  शायद  इस  बिल  को  पढ़ा  नहीं  है  ।
 इस  में  कोरम  घटाने  का  बात  कहां  है  ।

 श्री  स०  मो०  बनर्जो  :  मैं  कहता  हूं  कि
 फिर  संशोधन  लाने  का  क्‍या  मौका  था  ।

 थी  सत्य  नारायण  सिह:  विधान  से
 हटा  कर  इस  चीज  को  र्ल्स  में  लाने  का

 उद्देश्य  है।  किसी  पालियामेंट  में  या  किसी

 कांस्टीट्यूशन  में  कोरम  नहीं  रखा  मया

 हैं  1  प्रफपोस  है  कि  हम  ने  कांस्टीट्यूशन  में
 इसे  पास  कर  दिया  ।  अब  १४  साल  के

 भनुभव  के  बाद  हम  इस  चीज  को  र्ल्स  में
 लाना  चाहते  हैं  1  तो  इस  में  कोरम  घट्टाने  का
 सवाल  कहां  उठता  है  |  इस  को  रूल्स  आफ
 प्रोसीज्योर  में  लाना  है  ।  फिर  आप  चाहे
 कोरम  Yo  के  स्थान  पर  ७५  रख  लें,  श्राप  को
 अ्रधिकार  है  ।

 Dr.  L.  M.  Singhvi:  It  is  an  incor-
 rect  statement  to  make,  to  say  that
 quorum  is  not  provided  jn  any  Consti-
 tution.  As  a  matter  of  fact,  it  is  pro-
 vided  in  most  Constitutions  including
 those  of  the  United  States  Australia,
 Canada  etc.

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  had  his  say.

 श्री  स०  मो०  बनर्जो  :  मैं  समझता  हूँ
 कि  हमारा  संविधान  श्रक्‍्लमंद  आदमियों  ने
 बनाया  है  |  अगर  आज  हम  यह  कहें  कि  वे
 'श्रक्लमन्द  श्दमी  नहीं  थे  तो  मैं  कहूंगा  कि
 उन  लोगों  के  प्रति  एक  गम्भीर  कटाक्ष  करना
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 होगा  ।  श्गर  श्राप  इस  बिल  को  पास  करेंगे
 तो  मैं  समझता  हूं  कि विधान  की  हैसियत  एक
 स्कूल  के  लड़के  की  एक्सरसाइज  बुक  जैसी
 हो  जायेगी  कि  जिसको  जब  चाहा  तब  काट
 दिया  श्रौर  बदल  दिया  ।  जब  चाहा  तब
 विधान  को  बदल  दिया,  ऐसा  करने  से  तो  यह
 बच्चों  का  खेल  हो  जायेगा।  ऐसा  करके
 तो  जो  सरकार  प्रजातांत्रिक  उसूलों  पर
 चलना  चाहती  है,  वही  उनका  जनाजा
 निकाल  रही  है  और  हम  जो  उसके  खिलाफ
 श्रावाज  उठाते  हैं  तो  हम  से  कहा  जाता  है  कि

 तुम  खलल  अन्दाज  होते  हो  ।  इस  बिल  को
 पास  करना  प्रजातांत्रिक  उसुलों  पर  क॒ठारा-
 घात  करना  होगा  शौर  इसलिये  इसको
 पास  नहीं  किया  जाना  चाहिये

 मैं  समझता  हूं  कि  अपोजीशन  का  यह
 कत्तंव्य  है  कि  श्रगर  सदन  में  कोरम  न  हो  तो
 बहू  सदन  को  इस  बात  क।  ध्यान  दिलाये  1
 हमको  जनता  ने  यहां  चुन  कर  भेजा  है  और
 मैं  समझता  हूं  कि  ऐसा  करना  हमारा  कत्तंव्य

 है  t  मैं  समझता  हुं  कि  संसद्‌  सदस्य  इस  बात
 को  महसूस  करें  कि  उनका  फर्ज  क्‍या  है  और
 घिधान  में  इस  तरह  को  चेंज  न  किया  जाये
 हमको  विधान  में  हमेशा  कांट  छांट  नहीं  करते
 रहना  चाहिये  ।  इस  प्रकार  से  विधान  को  बदला
 या  तो  इसका  लोगों  पर  बुरा  प्रभाव  होगा  ।
 मैं  समझता  हूं  कि  इस  बिल  को  वापस  लिया
 जायेगा  शौर  मिनिस्टर  श्राफ  पालियामेंटरी
 एफेय्स,  जो  कि  प्रजातंत्र  के  प्रतीक  हें  श्रौर
 जिनका  ककत्तंव्य  है  कि  सदन  में  पूरा  कोरम  रखें,
 भपने  इस  कत्तंव्य  का  पालन  करेंगे।

 उपाध्यक्ष  महोदय  :  यह  सब  का  कत्तंव्य
 है  1
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hajarnavis):
 Sir,  we  have  patiently  and  carefully
 listened  to  the  speeches  made  on  this
 Bill.  We  fecl  that  the  matter  re-
 quires  further  consideration  and,
 probably,  it  cannot  be  disposed  of  in
 the  limited  time  which  is  allotted  to
 Private  Members’  Bills.  Therefore,  I

 move:
 .

 VAISAKHA  13,  885  (SAKA)  Delhi  Land  Re-  73730
 forms  (Amendment)  Bill

 “That  the  debate  on  this  Bill
 be  adjourned”.
 Dr.  L.  M.  Singhvi:  Is  he  moving

 for  an  adjournment  of  the  House  or
 48  he  adjourning  the  discussion?

 Shri  Hajarnavis:  Because,  even  if
 it  is  adjourned,  it  will  probably  come
 up  for  discussion  on  a  future  date.
 What  is  attempted  to  be  done,  or
 what  we  are  trying  to  do  is,  as  the
 Minister  of  Parliamentary  Affairs  has
 stated,  to  substitute.

 Shri  S.  M.  Banerjee:  Sir,  on  a  point
 of  order.

 Dr.  L.  M.  Singhvi:  Is  it  adjourn-
 ment  or  postponement?

 Mr,  Deputy-Speaker:  It  is  adjourn-
 ment.

 Shri  S.  M.  Banerjee;
 Wit.

 An  Hon.  Member:  The  question  may
 be  put.

 Mr.  Deputy-Speaker:  The  question
 ts:

 May  "I  sub-

 “That  the  debate  on  this  Bill
 be  adjourned”.

 The  motion  was  adopted.

 6.20  hrs.
 DELHI  LAND  REFORMS  (AMEND-

 MENT)  BILL
 by  Shri  Naval  Prabhakar

 Shri  Naval  Prabhakar  (Delhi-Karol.
 Bagh):  Sir,  I  move:

 “That  the  Bill  further  to  amend
 the  Delhi  Land  Reforms.  Act,
 954  and  also  to  amend  the  Delhi
 Land  Reforms  (Amendment)
 Act,  959  be  taken  into  consi-
 deration.”

 उपाध्यक्ष  महोदय,  मेरा  यह  संशोधन  विवेयक
 दिल्ली  के  किसानों  को  जो  सुविधायें  पहले  के

 कानून  के  अनुसार  दी  गई  हैं,  उन  को  पूरा
 करने  के  लिये  श्रत्यन्त  श्रावश्यक  है  ।

 श्रीमनू,  हमने  १६५४  के  अन्दर  दिल्ली

 भूमि  सुधार  नामक  एक  विधेयक  दिल्ली  की
 विधान  सभा  में  पास  किया  श्रौर  दिल्‍ली  के
 उन  किसानों  को,  जोकि  वह  और  उनके  पूर्वज
 जिस  भूमि  को  जोतते  चले  शा  रहे  थे  द्रौर
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 श्रपने  अधिकार  से  वंचित  थे,  उनको  अधि-
 कार  दिया  गया  ।  सन्‌  १६५४  का  जो  भूमि
 सुधार  अधिनियम  बना  उस  में  यह  अधिकार
 उनको  दिया  गया  कि  जो  भूमि  को  जोतता
 है,  बोता  है,  वही  उसका  मालिक  होगा,  उस
 का  स्वामी  होगा  ।

 वह  विधेयक  तो  पास  हो  गया  ।  अधि-
 नियम  बन  गया  ओर  लागू  हो  गया  किन्तु  जो
 किसानों  को  एक  आशा  थी,  बहुत  दिन  से
 एक  श्राशा  थी  और  हमारी  सरकार  का  भी
 कहना  है  कि  भूमि  उसकी  जो  उसे  जोते  या
 बोये,  वह  झाशा  पूरी  नहीं  हुई  है  ।  उसके  जब
 बनने  का  समय  आया  तो  उसमें  एक  कमी
 या  खामी  रह गयी  और  उसी  को  मैं  बताने
 के  लिये  एक  छोटा  सा  विधेयक  लाया  हूं  ।
 इस  विधेयक  के  द्वारा  जो  कमी  रह  गयी  है
 उसकी  तरफ  जो  मैंने  संकेत  किया  है  वह  मैं
 बताना  चाहता  हूं  ।

 इस  विधेयक  में  कहा  गया  है  कि  एक
 अधिकार  दिया  गया  था  १६५४  के  विधेयक
 में  और  फिर  १६५६  के  विधेयक  में  जिसमें
 कि  स्पष्ट  दाब्दों  में  यह  कहा  गया  था  कि
 चीफ  कमिइनर  महोदय  को  या  डिप्टी
 कमिदनर  महोदय  को  यह  अ्रधिकार  होगा
 और  उनके  द्वारा  जो  भूमिघरी  के  सर्टिफिकेट
 अथवा  प्रमाणपत्र  दिये  जायेंगे  वे  सही  होंगे  ।
 विधेयक  में  या  श्रधिनियम  में  तो  वह  बात
 यही  थी  किन्तु  दिल्ली  प्रशासन  में,  या  तो  यह
 समझिये  कि  उन्होंने  उस  अधिनियम  को
 समझने  की  कोशिश  नहीं  क्री  या  उनकी
 बब्दावली  का  जो  भावार्थ  था  उसे  वे  भ्रच्छी
 तरह  से  नहीं  समझ  सके  ।  उस  के  कारण
 जो  श्रधिकार  डिप्टी  कमिश्नर  को  दिये  गये
 थे  या  चीफ  कमिदनर  महोदय  को  दिया  गया
 था  कि  चीफ  कमिइनर  महोदय  एक  सूचना
 के  द्वारा,  राजकोय  गजट  में  एक  सूचना  के
 द्वार।  विसी  अधिकार  देंगे,  डिप्टी
 कमिदनर  को,  शर  डिप्टी  कमिदनर  जो  है
 वह  भूमिघरी  का  जो  सर्टिफिकेट  है  वह
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 बांटेगा,  हुआ  यह  कि  चीफ  कमिश्नर  साहब  ने
 ऐसा  लगता  है  कि  डिप्टी  कमिश्नर  साहब  को
 कह  दिया  कि  भाई  भूमित्ररी  का  सर्टिफिकेट
 बांटना  है  और  डिप्टी  कमिश्नर  साहब  ने
 अपने  नीचे  वाले  श्रधिकारी  को  बुला  कर  वेन्यू
 प्रसिसटेंट  को  कह  दिया,  माल  अ्रफसर  को  कहा
 कि  जो  भूमिघरी  के  सर्टिफिकेट्स  हैं  वे  बांट
 दिये  जायें।  जो  माल  अफसर  थे  वे  थोड़ा  और
 भागे  चले  गये  ।  उन्होंने  तहसीलदार  को  कहा
 कि  भमिधरी  के  स्टिफिक्रट्स  बांट  दिये
 जायें  ।  उस  सभय  इस  कानू न  का  कोई  झ्याल
 नहीं  किया  गया  द्रौर  उस  के  कारण  यह
 भूमिघरी  के  स्टिफिकेट्स  बांटे  गये  मारी
 दिल्‍ली  के  अन्दर  इस  तरीके  के  भूमिधरी
 के  प्रमाणपत्र  लोगों  को  दिये  गये  1  प्रमाणपत्र
 जिस  समय  मिले  तो  एक  बढ़ी  शाद  सामने
 शाई  ।  वहू  किसान  जो  संकड़ों  वर्ष  से  2
 चले  झा  रहे  थे  उन्होंने  एक  सन्‍्तोष  की
 सांस  ली।  उस  ने  यह  सोचा  कि  ब  मैं  भूमि
 का  मालिक  बन  गया  हूं  क्योंकि  मुझे  भूमिषरी
 का  सर्टिफिसेट  प्राप्त  हो  गया  है  1  घरों  में  और
 गांवों  में  बहुत  खुशियां  मनाई  भर  यह  कहा
 कि  श्राज  हमारे  लिये  एक  नवल  प्रभाकर  का
 उदय  हुआ  है,  एक  नव  जागरण  का  समय
 श्राया  है  किन्तु  वह  जो  नवल  प्रभाकर  का  उदय

 हुआ  था,  वह  श्रस्त  होने  वाला  है  7  वह  उस  समय
 अस्त  होने  लगा  जबकि  जो  जमींद।र  लोग  थे,
 उन्होंने  दावे  दायर  कर  दिये  श्रौर  दावे  दायर
 करके  उन्होंत  यह  कहा  कि  जो  प्रमाणपत्र  दिये
 गये  हैंवे  सही  नहीं  दिये  गये  हैं  ।
 इस  की  जांच  पड़ताल  हुई  |  मुक़हम
 चले  और  काफ़ी  पैसा  बर्बाद  हुआ  ।  वह  बेचारा
 किसान,  वह  बेचारा  मुजारा  जो  कि  आशा
 गाये  हुए  बैठा  था,  जिसके  कि  पास  पूंजो  नहीं
 थी,  पैसा  नहीं  था,  उसे  एक  यह  उम्मोद  थी
 कि  ज़मीन  मिलेगी  और  वह  उसको  जोतेगा,
 वह  आशा  निराशा  में  बदल  गयी  ।  उसको
 ग्रदालतों  के  दरवाज़े  देखने  पड़े  ।  १६९५४  खे
 लगा  कर  श्राज  तक  कितना  समय  हो  गया  है
 बराबर  श्रदालत  के  दरवाज़े  वह  लोग  देख
 रहे  हैं  जिस  जिस  मिलीं  हुई  ज़मीन  को  वह
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 एक  वरदान  समझने  लगा  था  वह  उसके  लिए
 एक  ग्रभिशाप  हो  गया  है  क्योंकि  वह  उस  भूमि
 पर  अच्छी  तरह  से  कोई  भी  काम  नहीं  कर
 सकता  है  ।  आये  दिन  रोज  अदालत  में  खड़ा
 रहता  है  श्रौर  जो  वकील  साहब  हैं  उनको
 पैसा  देता  है  श्ाज  उन  बेचारे  ग़रीब  किसानों
 की  पैसा  देने  की  उतनी  हिम्मत  भी  नहीं  है  ।
 खतना  उनके  पास  देने  को  पैसा  मी  नहीं  है
 किन्तु  जितना  कर्ज  मिल  सकता  था,  जितना
 छोटा  मोटा  क्षेबर  था  उसको  बेच  बाच  कर
 रूसमें  तमा  दिया  लेकिन  उसके  बावजूद  मी
 ढसका  परिणाम  यह  निकला  कि  जो  उनकी
 नज्ञाश्षा  बंधी  थी  वह  मिराझ्ा  में  बदल  गयी  ।
 एक,  दो  नहीं  बल्कि  बहुत  सारे  ऐसे  केसेज्ध
 अदालत  के  अन्दर  फेल  हो  गये  |  वह  ज्र्मींदार
 जो  कि  हजारों  साल  से  कब्ज़ा  किये  चले  श्ाते
 जे,  उन  किसानों  और  मुजारों  का  शोषण
 करते  चले  आ  रहे  थे  वह  फिर  से  मालिक  हो
 गये  |  सरकार  का  एक  आहय  था  सरकार
 ने  एक  वरदान  दिया  था  वही  दिल्ली  की  शभ्रसे-
 म्बली  में  और  उसका  समर्थन  यहाँ  पर  इस
 सदन  के  ग्रन्दर  भी  किया  गया  १६५६  में  किन्तु
 श्रीमनु,  आज  वह  वरदान  श्र  समर्थन  जो
 यहाँ  से  हुआ  था  वह  उनके  लिए  प्रभिशाप  हो
 गया  |  शब  उनके  पास  क़ोई  बड़ी  पूंजी  तो
 थी  नहीं,  जितना  उनको  थोड़ा  बहुत  जेवर
 आदि  बेच  कर  कर्ज  मिल  सकता  था,  वह  उसमें
 लगा  दिया  ।  अज  बह  लोग  बिल्कुल  मुफलिस
 हो  गये  हैं  7  आ्राज  उनके  पास  पैसा  नहीं  है  और
 जिस  ज़मीन  की  उनक़ो  आशा  थी,  वह  आशा
 भी  उनके  पास  नहीं  रही  है  ।  इसलिए  मेरा,
 यह  निवेदन  है  कि  इस  विधेयक  को  माना  जाय
 और  मान  कर  उन  लोगों  को  जिनको  कि  हमने
 यह  एक  वरदान  दिया  था,  जो  उनको  एक
 राहत  दी  थी  और  जिस  राहत  की  वह  बहुत
 आशा  लगाये  हुए  थे,  अब  इस  बिल  को  मौन
 कर  उनको  फिर  से  वह  राहत  दी  जाय

 उसके  अन्दर  एव  और  भी  इस  तरद  की
 बात  है  कि  १६५६  में  हमने  लैण्ड  'स्फाम्सं
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 बिल  को  अमेंड  किया  और  अमेंड  करने  के  बाद
 इस  तरह  का  हमने  उनके  अन्दर  संशोधन
 किया  |  उस  संशोधन  में  यह  कहा  गया  कि  अब
 तक  जो  ज़मीनें  बिक  गयी  हैं  वह  विक  गयी  हैं  ।
 ्  गाँवों  की  उसमें  मैं  कहानी  झ्रापको  बत-

 लाऊं  ।  जब  १६५४  का  भूमि  सुधार  कानून
 दिल्ली  की  विधान  सभा  में  भाया  शौर  उसके
 बाद  जब  वह  पास  हुमा  तो  उस  समय
 दिल्‍ली  के  सारे  गाँवों  पर  वह  लागू  किया  गया  t
 दिल्ली  के  सारे  गाँवों  पर  वह  लागू  हो  गया

 किस्तु  थोड़े  दिस  के  बाद  ही  मैं  महीं  कह  सफता
 किन  कारणों  सै,  दिल्ली  विधान  सभा  ने  जब
 उसके  भ्रन्तिम  दिन  भप्रन्सिम  घड़ी  के  प्रन्दर,
 जो  आखिरी  आध  घंटा  था,  उसमें  एक  बिल
 लाया  गया  श्रौर  उस  बिल  के  द्वारा  यह  कहा
 गया  कि  चुंकि  दिल्ली  का  शहर  बढ़  रहा  है
 और  दिल्ली  शहर  बढ़ने  के  लिए,  उसको
 प्ररबन  एरिया  बनाने  के  लिए  उसमें  झौर
 ज़मीन  की  आ्रावश्यकता  है,  इसलिए  कुछ
 खास  पन्द्रह  गाँव  थे,  जिन  को  भूमिदारी  से
 बंचित  कर  दिया  गया  an  बे  पन्द्रह  गाँव  भूमि-
 दारी  से  वंचित  हो  गए  और  किसी  को  पता  भी
 न  चला,  क्योंकि  दिल्ली  एसेम्बली  टूटने  वाली
 थी  श्रौर  जल्दी  में  वह  बिल  पास  कर  दिया  गया  a

 ae  बिल  वहाँ  से  पास  तो  हो  गया  और  कानून
 भी  बन  गया,  लेकिन  उसके  बाद  हमारे  महा-
 मान्य  गुह-  मन्‍्त्री  जी,  स्वर्गीय  पंडित  पन्त,
 को  उन  किसानों  ने  कहा,  'श्रीमन्‌,  हमने  क्या

 कुसूर  किया  है  कि  सारी  दिल्ली  में  तो  यह
 कानून  लागू  किया  गया,  लेकिन  हमको  जो
 अधिकार  दिया  गय,  वह  हम  से  छीन  लिया
 गया  ?”  स्वर्गीय  पन्त  जी  ने  जब  उनकी  करुण

 कहानी  सुनी,  तो  उतको  सारी  स्थिति  समझ
 में रा  गई  और  एक  संशोधन  करते  के  लिए  एक
 विधेयक  यहाँ  पर  लाया  गया,  जिया  अनुसार
 उन  पन्द्रह  गाँवों  को  फिए  थे  मूमिदार  के  अधि-
 कार  दिये  गाए  उस  विधेयक  में  कुछ  इस  तरह
 की  दाब्दावली  रखी  गई  कि  2६५४  क  बाद
 और  उस  विधेयक  के  आने  से  पत,  इस  बीच
 मं,  जो  ज़मीनें  बिक  गई  हैं,  उन  जर्मनों  पर
 यह  कानून  लागू  नहीं  होगा  ।
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 [श्री  नवल  प्रभाकर]
 उस  कानून  के  बनने  के  बाद  फिर  मकदमै-

 बाज़ी  हुई  और  आप  जानते  हैं  कि  जो  पैसे  वाले

 होते  हैं,  बड़े  ज़मींदार  लोग  होते  हैं,  वे  ग्रदालत
 का  रास्ता  अख्त्यार  कर  लेते  हैं  |  मैं  यह  कहना
 चाहता  हुं  कि  सैकड़ों  जमींदारों  ने  प्रदालत  में
 जाकर  झूठे  बयाने,  एडवाँस  रकमें,  लिखवा
 दिये  ।  उन्होंने  यह  लिखवा  दिया  कि  उनकी
 ज़्मीनें  १६५४  या  उससे  पहले  बेची  गई  थीं,
 ताकि  जो  कानून  बनावे,  वे  उस  की  जद  में  न
 झा  सकें  । श्राज  दिल्‍ली  की  अ्रदालतों  और  हाई
 कार्ट  में  ऐसे  बहुत  से  मामले  पड़े  हुए  हैं  ।  बहुत
 से  किसानों  के  खिलाफ़  इस  तरह  के  फंसले  हों
 गए  हैं  और  वे  बेचारे  अपने  श्रघिकारों  से  वंचित

 हो  गए  हैं  ।

 मैं  माननीय  मन्‍्त्री  जी  से  यह  प्रार्थना  करना

 चाहता  हूं  कि  सरकार  की  तरफ  से  उनको
 अधिकार  दिये  गए,  उनको  गआ्आाश्वासन  दिया
 गया  और  उन्होंने  एक  सुख  की  सांस  ली,
 लेकिन  जैसे  किसी  भूखे  के  सामने  भोजन  रखें
 और  जब  वह  एक  ग्रास  उठा  कर  मुंह  में  डालने
 लगे,  तो  उसका  हुथ  एकड़  लिया  जाये,  आज

 वही  हालत  उन  लोगों  की  है  ।  मैं  गह  म्स्त्री  जी
 से  यह  कहना  चाहता  हुं  कि  जो  अधिकार  उन
 को  दिया  गया  है,  वह  अ्रधिकार  कायम  रहे
 श्रौर  शब्दावली  का  जो  हेर-फेर  है,  उसको
 ठीक  कर  लिया  जाय  |  मैं  चहूता  हूं  कि  उस

 हेर-फर  को  ठीक  करके  उन  म्राब  विद्वानों  को
 उनके  प्रधिकार  उसी  प्रकार  से  प्राप्त  विये  जायें  t

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  the  Bill  further  to  amend
 the  Delhi  Land  Reforms  Act,
 954  and  also  to  amend  the  Delhi
 Land  Reforms  (Amendment)
 Act,  959  be  taken  into  considera-
 tion.”

 श्री  सरज्‌  पांडेय  (रसड़ा)  :  उपाध्यक्ष
 महोदय,  मैं  इस  बिल  का  समर्थन  करने  के  लिए
 खड़ा  हुआ  हूं  i  जैसा  कि  इसके  उद्देश्यों  में
 लिखा  हुमा  है,  दिल्‍ली  लेंड  रिफ़ाम्ज  एक्ट,
 १६५४  को  धारा  ११  और  १३  के  अन्तर्गत

 (Amendment)  Bill

 डिपुटी  कमिश्नर  को  यह  अख्त्यार  दिया  गया
 था  कि  वे  किसानों  को  भूमिदारी  का  भ्रधिकार
 दे  ।  इसके  साथ  ही  डिपुटी  कमिश्नर  को  यह
 भी  पावर  थी  कि  वह  जिस  किसी  को  चाहे,
 उसको  भी  इस  बात  का  अख्त्यार  दे  कि  वहू
 किसानों  को  भूमिदारी  का  अधिकार  दे  सके  ।
 लेकिन  ऐसा  मालूम  होता  है  कि  उन्होंने  इस
 तरह  का  अख्त्यार  नहीं  दिया  और,  जेसा  कि
 माननीय  सदस्य  ने  बताया  है,  जिन  बहुत  से
 किसानों  को  भूमिदारी  के  अधिकार  दिये  गए
 थे,  भ्रदालतों  न ेउनको  इस  आधार  पर  बेदखल
 कर  दिया  कि  चीफ  कमिश्नर  ने  बाकायदा
 गज़ेट  जारी  करके  रेवेन्यू  एसिस्टेंट  को

 डिपुटी  कमिश्नर  के  कत्तंव्यों  को  पूरा  करने  का
 झ्धिकार  नहीं  दिया  था  और  डिपुटी  कमि-
 इनर  ने  स्वयं  उनको  भूमिदारी  के  अ्रधिकार  नहीं
 दिये  थे  इस  कारण  बहुत  से  किसानों  को  नुक-
 सान  उठाना  पड़ा  है  t

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  (भरी
 हजरनवोस  )  :  मैं  बीच  में  नहीं  बोलना  चाहता,
 लेकिन  यह  कहा  गया  है  कि  ऐसा  फंसला  हुआ
 है  कि  चूंकि  डिपुटी  कमिश्नर  ने  इसमें  हुक्म
 नहीं  दिया  है,  इसलिए  जो  भूभिदारी  के  हक
 दिये  गए  हैं,  वे  रह  कर  दिये  गए  हैं  ।  जहां  तक
 मेरा  ख्याल  है,  जहां  तक  मैंने  मालूम  किया  है,
 जितने  फ़ैसले  हुए  हैं,  वे सब  किसानों  के  हक  में

 हुए  हैं।  उनमें  कहा  गया  है  कि  अ्रगर  कारंवाई
 डिपुटी  कमिश्नर  ने  नहीं  भी  की  हैं,  रेवेन्यू
 एसिस्टट  ने  किया  है,  फिर  भी  जो  कुछ  उन्होंने '
 हुक्म  दिया  है,  वह  वाजिब  है  ।  इस  तरह  के

 हाईकोर्ट  के  फ़ैसले  हैं  ।  श्रगर  कोई  फ़ैसला
 इससे  भिन्न  हुआ  हो,  तो  मैं  उसकी  जानकारी
 लेना  चाहता  हूं  ।

 श्री  सरजू  पांडेय  :  यह  तो  माननीय
 सदस्य  ही  बता  सकते  हैं,  जिन्होंने  इस  बिल  को
 पेश  किया  है

 श्री  हजरनवीस  :  अगर  बहू  बताये,  तो
 मैं  कुछ  कह  सकूंगा  |
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 मालूम  नहीं  हैं,  लेकिन  इस  बिल  के  उद्देश्यों  में
 यह  बात  कही  गयी  है  ।  मैं  समझता  हूं  कि  अ्रगर
 ऐसी  बात  हुई  है,  तो  लाजिमी  तौर  पर  इस
 धारा  को  तब्दील  करना  चाहिए  और  उन
 तमाम  किसानों  को,  जो  इस  दौरान  में  बदखल
 किये  गए  हैं  सिफ  इस  आधार  पर  कि  जिन
 लोगों  ने  उनको  भूमिदारी  के  राइट  दिये,  उन
 को  भूमिदारी  के  राइट  देने  का  श्रख्त्यार  डिपुटी
 कमिश्नर  ने  नहीं  दिया,  भूमिदारी  के  अधि-
 कार  देने  चाहिए  i  इस  बिल  को  पेश  करने
 वाले  माननीय  सदस्य  को  इस  बारे  में  ज्यादा
 जानकारी  होगी  ।  मैं  समझता  हूं  कि  कानून  की
 इस  तरह  की  गड़बड़ियों  को  दूर  क्रिया  जाना
 चाहिए,  जिनके  कारण  हजारों  लोग  सफ़र
 करते  हैं।  इन  कानून  के  बनने  के  बाद  उन
 बेचारों  को  यह  आशा  बंधी  थी  कि  हम  ज्मीनों

 के  मालिक  बनेंगे,  लेकिन  उन  की  आशाओं  पर

 बहुत  भ्रधिक  कुठाराघात  हुआ  है  |  इस  लिए
 मेरा  निवेदन  है  कि  अगर  इस  क़िस्म  की  बातें

 हुई  हैं,  तो  मन्त्री  महोदय  को  लाज़िमी  तोर  पर
 इन  सुझावों  को  मानना  चाहिए  और  एक्ट
 में  आवश्यक  परिवर्तन  करना  चाहिए,  ताकि
 जो  किसान  बेदखल  हुए  हैं,  उन  सब  को  भूमि-
 दारी  का  अधिकार  मिले  ।

 शो  सूर्य  प्रसाद  (मिड)  :  उपाध्यक्ष
 महोदय,  माननीय  सदस्य,  श्री  नवल  प्रभाकर,
 ने  जो  बिल  रखा  है,  मैं  उसका  समर्थन  करना

 चाहता  हूं  ।  इस  बिल  की  भावना  तो  बहुत
 अच्छे,  है  ।  इसमें  इस  बात  का  उल्लेख  है  कि
 जिन  लोगों  को  ज़मीनों  के  पटे  दिये  गए,
 उनको  कानूनी  त्रुटि  की  वजह  से  परेशानी  हुई
 मुझे  खुशी  है  कि  कृषि  मन्त्री  जी  भी  यहां  पर

 43  हुए  हैं  ।  यह  सिर्फ  दिल्ली  का  ही  मसला

 नहीं  है,  बल्कि  सारे  देश  में  लोगों  को  इस  तरह
 के  पट्टे  दिये  गए  शौर  उनमें  बहुत  सी  खामियां

 हैं।  मैं  तो  कहूंगा  कि  केवल  दिल्‍ली  की  तरफ  ही
 एडमिनिस्ट्रेशन  का  ध्यान  नहीं  जाना  चाहिए,
 बल्कि  लेंड  रिफ़ार्म्ज  के  सिलसिले  में  (जतने  भी

 कानून  बने  हैं,  उनमें  जो  भी  ख़ामियां  हैं,  होम
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 मिनिस्ट्री  ब्रौर  एग्रीकल्चर  मिनिस्ट्री  को  उच्च
 की  देखभाल  करनी  चाहिए  |

 आज  सारे  देश  में  यह  नारा  लगाया  जाता
 है  कि  पैदावार  बढ़ानो  चाहिए  हम  को  किरेशाँ
 से  अन्न  मंगाना  पड़ता  है  और  उसके  बदले  में
 काफी  सोना  देना  पड़ता  है।  मैं  तो  कहूंगा  कि
 महत्व  की  दृष्टि  से  डिफ़ेंप  के  बाद  दूसरा  जो
 महकमा  है,  वह  एग्रीकल्चर  का  है,  देश  के  लोगो
 के  लिए  खाने-पीने  की  सामग्री  को  जुटाने  का
 है  |  आज  आवश्यकता  इस  वात  की  है  कि  देश
 में  जैनविन  टिल्लर  के  पास  ज़मीन  होनी
 चाहिए  ।  दुनिया  भर  की  कोशिश  की  गई,
 ब्लाक  बनाए  गए,  यह  बनाया  गया,  वह  बनाया
 गया,  लेकिन  फिर  भी  हमारे  लक्ष्य  के  अनुसार
 पंदावार  नहीं  बढ़ी  ।  इसका  एक  मतलब  यह
 है  कि  देश  में  जो  जेनविन  टिल्लर  है,  उस  के
 पास  ज़मीन  नहीं  है।  दूसरे  मुल्कों  में  ज़मीत  का
 रक़बा  कम  है,  लेकिन  प॑  दावार  ज्यादा  है,  जबकि

 हमारे  मुल्क  में  ज़मीन  का  रक़बा  ज्यादा  है,
 पंदावार  कम  है

 मैं  अपने  इलाके  की  बात  कहता  हूं  t
 सीलिग  और  दुनिया  भर  की  रिफ़ाम्ज  होने  के
 बाद  भी,  ज़मीन  की  डिस्ट्रीव्यूशन  न  हुई;  अभी
 एक  एक  आदमी  के  पास  तीन,  चार  सौ  एकड़
 ज़मीन  है  1,  श्राप  सोचिए  कि  जिस  आ्रादमी
 के  पास  तीन,  चार  सौ  एकड़  ज़मीन  है,  बह
 उतनी  अच्छी  तरह  काश्त  नहीं  कर  सकता,
 जितनी  अच्छी  तरह  थोड़ी  ज़मीन  वाला  कर
 सकता  है,  जो  यह  समझता  है  कि  यह  मेरी
 जमीन  है  ।  जिसके  पास  तीन,  चार  सौ  एकड़
 ज़मीन  है,  वह  ज्यादा  से  ज्यादा  तीस  या  चालीस
 बीघा  जमीन  पर  काइत  कर  सकता  है  ।  बाकी
 या  तो  वह  बटाई  से  करायेगा,  या  नौकर  रख
 कर  करेगा  ।  जो  नौकर  होता  है  वह  जमीन  स्रे
 उतनी  श्रच्छी  पैदावार  नहीं  कर  सकता  है
 जितनी  अच्छी  खुद  मालिक  जो  होता  है  वह
 कर  सकता  है  ।  उसकी  ब्पनी  ज़मीन  होती

 है  और  जब  वह  खुद  मेहनत  करता  है  तो

 पैदावार  भी  बहुत  ज्यादा  करता  है।  मैं  कहना
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 चाहता  हूं  वि;  लैण्ड  रिफार्म  के  आपने  जितने
 कानून  बनाये  उनकी  देखभाल  करना  भी  आपका
 फर्जे  है।  आपको  देखना  चाहिये  कि  जो  जेनुइन
 टिल्‍्लर  है  जो  मेहनत  और  मुशक्क़त  लगा  कर
 ज्यादा  से  ज्यादा  पदावार  करने  की  कोशिश
 करता  है,  उसको  ज़मीन  दी  जाए  इसके  बगेर
 खाद्य  समस्या  हल  नहीं  हो  सकती  है  ।  एक
 आदमी  जो  मकान  में  रहता  है,  उसको  ग्रगर
 भाप  स्वस्थ  देखना  चाहते  हैं,  ठो  उसके  लिए
 आपको  यह  भी  देखना  होगा  कि  भाप  उसमें
 खिडकियां  बनायें,  तथा  श्रासपास  उसके
 सफाई  रखें  शौर  जब  तक  ऐसा  नहीं  होता  है
 आप  उसको  स्वस्थ  नहीं  देख  सकते  हैं  ।  इसी
 तरह  से  गाय  को  ही  श्राप  लें  ।  उससे  आप
 ज्यादा  से  ज्यादा  अगर  द््घ  लेना  चाहते  हैं  तो
 झापको  यह  भी  देखना  होगा  कि  गाय  क्‍या
 कसाई  के  पास  है  या  उसकी  जो  पूजा  व  सेवा
 करता  है,  उसके  पास  रहती  है  ।  अगर  इस  की
 तरफ  ध्यान  आप  नहीं  देते  हैं  तो  गाय  ज्यादा
 दूध  नहीं  दे  सकती  है  ।  यही  मसला  ज़मीन  का
 है  ।  आपको  देखना  होगा  कि  आया  जमीन  जो

 जैनुइन  टिल्लर  है  उसके  पास  है  या  शहर  में
 तहसील  हैडक्वार्टर  में  जो  रहता  है  और  दूसरा
 थंघा  करता  है  और  यही  कोशिश  करता  है  कि
 जितना  श्रनाज  मिल  गया  उतना  ही  ठीक  है,
 उसके  पास  है  ।  अगर  ज़मीन  एक  ऐसे  आदमी
 के  हाथ  में  हो  जो  ज्यादा  से  ज्यादा  मेहनत
 करके  ज्यादा  से  ज्यादा  पंदा  कर  सकता  हो,
 उसके  स्त्री  4च्चे  सब  सामूहिक  मेहनत  करके
 ज्यादा  फसल  पदा  करने  की  कोशिश  करते  हों,
 तो  थद  जो  साद्य  समस्या  है  हल  हो  सकती  है।
 हमाने  देश  में  बहुत  भारी  संख्या  खेतीहर
 लोगों  की  है  ।  उनके  पास  ही  ज्यादा  से  ज्यादा
 खेती  का  जमीन  रहनी  चाहिये  i  बल  दखन  की
 कंबल  इतनी  जरूरत  है  कि  जमीन  किस  के
 पास  Z|

 ae  -च्दा  दा  खाथ  माननीय  सब  प्रभान
 कर  जी  ने  जो  विधेयक  प्रस्तुत  किया  हैँ  और

 MAY  3,  963  Land  Reforms  33748
 (Amendment)  Bill

 जो  दिक्कतें  सामने  श्राई  हैं,  उनका  निराकरण
 करने  की  कोशिश  की  है,  उनको  शाशन  को

 दूर  करता  चाहिये  श्रौर  यह  कोशिश  करनी
 चाहिये  कि  जो  जेनुइन  टिल्लर  है,  उसके  पास
 ही  जमीन  रहे  ।

 आओ  पश्पाल  सिह  (कराना)  :  मैं  माननीय
 नवल  प्रभाकर  जी  को  इतना  सुन्दर  बिल  लाने
 के  लिए  बधाई  देता  देना  चाहता  हूं  । इसके  साथ
 साथ  जो  उत्तर  प्रदेश  के  भूमिषारी  एक्ट  में
 कमियां  रह  गई  थीं,  उनको  हूर  करने  की  तरफ
 भी  भापका  ध्यान  दिला  ना  चाहता  हूं  ।  भगर  जे
 खामियां  दूर  नहीं  होतीं  हैं  तो  किसान  सुखी
 नहीं  हो  सकेंगे

 उपाध्यक्ष  महोदय  :  यह  दूसरी  बात  है  t
 यह  बिल  सिफ  दिल्ली  के  बारे  में  है  ।

 श्री  यशपाल  सिंह  :  उन्होंने  ज़िक्र  किया  है
 कि  उत्तर  प्रदेश  के  भूमिधारी  कानून  के  मुताबिक़
 यहां  का  कानून  है  ।  वह  बिल  मेरे  हाथों  का
 बनाया  हुआ  है  ।  उस  वक्‍त  मैं  उत्तर  प्रदेश
 ग्रसेम्बली  में  था  ।  मैं  उन  खामियों  को  समझ

 रहा  हूं  ।

 आओ  हजरनवोस  :  माननीय  सदस्य  लोक-
 सभा  में  हैं,  उत्तर  प्रदेश  असेम्बली  में  नहीं  हैं  1
 अब  वह  यहां  श््रा  गए  हैं  ।

 श्री  यशपाल  सिंह  :  इस  बिल  की  जो  सबसे

 बड़ी  खामी  है  वह  यह  है  कि  जमींदारी  प्रथा
 का  जब  तक  एबालिशन  नहीं  हुप्रा  था,  तो
 जमींदारी  एवालिशन  में  तीन  साल  तक
 जमींदार  डिग्री  नहीं  कर  सक्रता  था,  लगान
 की  डिग्री  तीत  साल  तक  नहीं  कार  सकता
 था  और  फिर  डिग्री  में  भी  वह  उसके  बलों  को,

 हल  को,  गाडी  को  और  मकान  को  नहीं  ले

 सकता  था  |  यह  ला  इसलिए  डिफंक्टिव  है  कि
 इसमें  हर  छः  महीने  में  Tree  we  कूर्की
 हा  जाता  है,  उसका  जेल  भा  aT  i  है,
 उसके  हथकड़ियां  डाल  दी  जाती  हैं,  उसके  बल,
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 उसकी  गाड़ी,  उसका  हल  इत्यादि  नीलाम  कर
 दिये  जाते  हैं  ।  यह  जो  बहुत  बड़ी  परेशानी  है,
 इसको  दूर  किया  जाना  चाहिये  ।  यह  जो  बिल
 माननीय  सदस्य  लाये  हैं,  यह  बहुत  सुन्दर  कार्य
 उन्होंने  किया  है  भ्रौर  इसके  लिए  वह  बधाई  के
 बाजर  हैं

 किसामों  के  ऊपर  भाज  जो  बार  है,  उसको
 आप  देखें  1  मान  लीजिये  जो  ज़मीन  दी  गई  थी
 बह  छः:  साल  में  दी  गई  थी  भौर  छ:  साल  तक
 किसान  उससे  महरूम  रहा,  उससे  बंचित  रहा  |
 ::  साल  तक  किसास  को  जो  मुकलान  हुभा  है,
 डसको  पे  करना  भी  सरकार  का  काम  है
 और  कहीं  न  कहीं  से  उसका  कम्पेंसेशन  उसको
 मिलना  चाहिये,  चाहे  ज़्मींदार  से  कराया  जाए
 या  सरकार  खुद  करे  ।  काइतकार  के  ऊपर  बोझ
 न  पड़े,  इसको  आप  देखें

 मैं  नवल  प्रभाकर  जी  से  कहना  चाहता  हूं
 कि  उनको  पैसिमिस्ट  कभी  नहीं  होना  चाहिये  ।
 प्रभाकर  कभी  अस्त  नहीं  हो  सकता  हूं  ।  “  मन

 एव  मनुष्याणां  कारण  बन्धमोक्षयो:।”  यह  ग्रस्त

 नहीं  हो  सकता  है  ।  यह  हमेशा  उदय  रहेगा
 और  हम  लोग  दुनिया  की  तरफ  जब  भी  देखेंगे
 कल्याण  के  लिए  देखेंगे  ।  गुड  इज़  मोर  देन

 ए  मंच  फार  बेड  ।  हमेशा  यही
 होगा  कि  सत्य.  जीतेगा  भौर
 असत्य  हारेगा  ।  हमेशा  धर्म  की  जीत  होगी
 और  भ्रधर्म  हारेगा  ।  यह  कहना  कि  नवल
 प्रभाकर  अस्त  हो  गया  है  सुन्दर  नहीं  है  ।

 हम  इस  को  मानते  हैं  कि  संसार  में  हम
 आशावाद  के  लिए,  सुन्दरता  के  लिए,  सत्य  शिव

 सुन्दरम्‌  के  लिए  आये  हैं  और  जब  तक  इस
 मिशन  में  हम  सफल  नहीं  हो  जाते  हैं,  इस  ध्येय
 को  प्राप्त  नहीं  कर  लेते  हैं,  तव  तक  सचाई  के

 लिए  लड़ों  रहेंगे  शोर  उसी  के  लिए  काम  करते

 रहेंगे,  संघर्ष  करते  रहेंगे  ।

 अन्त  में  मैं  इतना  ही  कहना  चाहता  हूं
 कि  काशतकार  को  जो  छः  साल  के  अन्दर

 नुक्सान  हुआ  हूं,  उसको  जमींदार  या  सरकार

 पूरा  करे  ।

 VAISAKHA  13,  885  (SAKA)  Land  Reforms  73750
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 श्री  हजरनवोस  उपाध्यक्ष  महोंदथ,
 जिस  भावना  से  प्रेरित  हो  कर  यह  विवेयक
 लाया  गया  है,  उसके  साथ  हमारी  पूरी
 सहानुभूति  है  7  लेकिन  जिस  सवाल  के  ग्राधार
 पर  इन्होंने  इसको  यहां  उपस्थित  किया  है,
 वह  ग्रस्तित्व  में  ही  नहीं  है  ।

 भाप  को  याद  होगा  मैंने  पूछा  था  कि
 श्रमी  तक  हाई  कोर्ट  से  कोई  ऐसा  फैसला  हम्म
 है  जिस  में  कहा  बया  हो  कि  चूंकि  ढी०  सी०  ने
 रैबेन्यू  असिस्‍टेंट  को  यह  प्रखत्यार  दिया  महीं
 है,  इसलिए  जो  कारंघाई  रेवेन्यू  भ्रसिस्टेंट
 के  सामने  हुई,  वह  नाजायज़  थी  प्लौर
 इसलिए  भमिघारी  हक  नहीं  दिया  गया  ?
 अगर  इस  तरह  का  कोई  फैसला  होता  तो
 हमारा  कतंव्य  होता  कि  हम  सोचें  कि  कुछ  न
 कुछ  दुशूस्ती  की  जाये  1  जब  हम  विधेयक  में
 यह  कहते  हैं  कि  फलां  चीज़  होनी  चाहिए
 श्रौर  उस  में  हम  को  कोई  कठिनाई  होती  है,
 दिक्कत  श््रा  जाती  है,  महज़  इसी  वजह  से  कि
 प्रोसीजर  की  कोई  बात,  व्यवस्था  की  कोई
 बात  ठीक  तरह  से  नहीं  की  गई  है  और  इसलिए
 जो  हक  मिलना  चाहिये  वह  नहीं  मिल  पा
 रहा  हू,  तो  जरूर  मैं  मानता  हूं  कि  हमें  कानून
 में  उस  तरह  की  दुरुस्ती  करनी  चाहिये  जिससे

 कानून  के  मुताबिक  जो  लोगों  को  हक  मिलना
 चाहिये  वह  मिल  जाये  ।  लेकिन  ग्रभी  तक  यह
 मालूम  नहीं  हुआ्ना  है  कि  प्रांसीजर  में  काई  कमी
 है  |  अ्रभी  दो  चार  जो  फैसले  हुए  हैं  हाई  कोर्ट स
 के,  उस  में  साफ  तौर  से  कहा  गया  है  कि
 रेवेन्यू  असिस्टेंट  के  सामने  जो  कार्रवाई  हुई
 है  वह  ठीक  हुई  है  और  डी०  सी०  को  जिस
 तरह  के  हुकम  करने  चाहिये,  उस  तरह  के
 हुकम  उन्होंने  किये  हैं  और  रेवेन्यू  असिस्टेंट  ने
 आगे  जो  कार्रवाई  बढ़ाई,  प्रोसीअरल  कार्रवाई
 जो  की,  वहू  ठीक  तरह  की  थी

 श्री  यशपाल  सिह  हाई  कोर्ट  तक

 पहुंचते  पहुंचते  क्रिसान  &  जो  हज़ारों  रुपये
 खराब  हुए  हैं,  उसकी  कोन  पुरा  करेगा  और
 बे कसे  पूरे  होंगे  ?
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 st  हजरनवोस  :  जब  तक  कोई  झगड़ा
 करने  को  तैयार  है  तब  तक  कोर्ट  के  दरवाजे
 उसके  लिये  बन्द  नहीं  हो  सकते  हैं  7  माननीय
 सदस्य  जानते  हैं  कि जब  किसान  को  जमींदार
 के  खिलाफ  हक  दिया  जाता  है  तो  जमींदार

 हाई  कोर्ट  तक  मामले  को  पहुंचाये  बिना  नहीं
 रहते  हैं,  चाहे  श्राप  कानून  कैसा  ही  बना  लें  t

 यह  तो  होता  ही  है  ।  ऐसा  कानून  कोई  नहीं
 बना  सकता  है  जिस  के  बारे  में  भ्रदालत  में
 कोई  न  कोई  सवाल  खड़ा  न  जिया  जा  सके  ।

 वह  तो  होगा.  ही  ।  फिर  भी  हम  भानते  हैं  कि
 साफ  तार  से  कानून  बनना  चाहिये  और
 उस  पर  इस  तरह  से  अमल  किया  जाना  चाहिये
 जिससे  किसी  तरह  के  झगड़े  की  कोई  गुंजाइश
 न  रहे  और  न  ही  कानून  में  किंती  दरह  के  शक
 की  गुंजाइश  रहे  ।

 जहां  तक  मुझे  मालूम  है  ऐसे  दो  चार  मामले
 शौर  भी  हैं  जिन  में  जो  अ्रिकार  दिये  गये  हैं,
 उन  के  ऊपर  संशय  जाहिर  या  गय।  है  और
 वे  मामले  हाई  कोर्ट्स  के  विचाराधीन  हैं  ।
 अगर  उन  का  फंसला  इस  तरह  का  होता  है  कि

 « रेवेन्यू  प्रसिस्टेंट  ने  जो  कारंवाई  की  वह
 नाजायज़  की,  दो  जरूर  कानून  में  दुरुस्ती
 करने  की  बात  सरकार  सोचेगी  ।

 इतना  भ्राश्वासन  देने  के  बाद  मैं  समझता

 हूं  कि माननीय  सदस्य  इस  विनेयक  को  वापिस
 ले  लेंगे  और  मैं  उन  से  दरख्वास्त  भी  करता

 हूं  कि  वह  इस  को  वापिस  ले  लें  |

 थी  ज्वा०  प्र»  ज्योतिषी  (सागर)  :

 छोटे  किसानों  को  अनावश्यक  लिटिगेशन  से
 बचामे  के  लिए  क्‍या  यह  उचित  न  होगा  कि
 सरकार  स्वयं  इस  तरह  के  केसिस  को  स्टडी
 करे  ताकि  कानून  में  जो  खामी  रह  गई  है,  उस
 खामी  को  दूर  किया  जा  सके  ?

 श्री  हुजरनवीस  :  अभी  तक  जो  फंसले

 हुए  हैं,  उनके  अनुस्तार  किसी  हाई  कोर्ट  ने
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 कानून  में  कोई  खामी  नहीं  पाई  है।  जब  तक
 खामी  पाई  नहीं  जाती  है  तब  तक  दुरुस्‍्ती  किस
 बात  की  की  जाये  ?

 शी  नवल  प्रभाकर  :  माननीय  मंत्री  जी
 ने  जो  कुछ  कहा  है,  उस  के  उत्तर  में  मैं  इतना
 ही  कहना  चाहता  हूं  कि  १६५४  में  यह  बिल
 श्राया  श्रौर  उस  के  बाद  इसने  कानून  का  रूप

 धारण  किया।  कानून  बनते  ही  मुकदमे-बाज़ियां
 शुरू  हो  गईं  और  बहुत  से  लोग  बेदखल  हो
 गये  ।  इस  समय  यह  एक  बड़ी  भारी
 समस्या  सरकार  के  सामने  है  श्र  लोगों
 के  सामने  भी  है।  जब  नीचे  के  कोर्ट  ने
 बेदखल  कर  (दिया  तो  बहुत  से  लोग  जो  कि,
 जैसा  मैं  न  फहा,  बहुत  गरीब  थे,  जिन  के
 पास  पैसा  नहीं  था,  जिन  में  बागे  लड़ने  की
 हिम्मत  नहीं  थी,  वह  नीचे  के  कोर्ट  ने  जैसा
 फैसला  दिया  उस  को  मान  कर  बंठ  गये  ।
 वे  आगे  नहीं  बढ़  सके  ।

 मैं  आप  का  भ्राश्वासन  तो  माने  लेता  हूँ,
 किन्तु  उन  लोगों  का  क्‍या  होगा  जिन  लोगों  के
 मामलों  का  लोअर  कोर्ट  में  फैसला  हो  गया  और
 जो  अपने  अधिकार  से  वंचित  हो  गये  ।  ऐसे
 केस  एक  या  दो  नहीं  हैं,  सैकड़ों  हैं।  जो  लोग
 जरा  सम्पन्न  थे  या  जिन  को  पैसा  मिल  सकता
 था  वह  तो  हाई  कोर्ट  में  चले  गये,  किन्तु  कितने
 किसान  हाई  कोर्ट  में  जा  सकेंगे,  यह  देखने  की
 बात  है  1  एक,  दो  या  चार  ऑ्रादमी  हाई  कोट  में
 चले  गये  तो  चले  गये  लेकिन  सैकड़ों  लोग  नीचे
 के  कोर्ट  से  ही घबरा  कर  रुक  गये  ।  मैं  बतलाना
 चाहता  हूं  कि  जब  मैं  गांव  में  जाता  हूं  तो
 गांव  के  लोग  क्‍या  कहते  हैं  ।  वे  कहते  हैं  कि

 तुम  ने  हमें  भूमिधर  बनाया,  पहले  हम  रोटी
 तो  दो  जून  खा  लेते  थे,  शब  वह  बात  भी
 खत्म  हो  गई  ।

 इस  में  एक  बात  और  भी  है  कि  जव  उस  के
 खिलाफ  लोगर  कोर्ट  में  फैसला  हो  गया  तो
 उस  का  दिल  टूट  गया  1  उस  ने  काइत  नहीं  की  |
 जब  उस  ने  काश्त  नहीं  की  तो  उस  की  गिरदा-
 वरी  बदल  गई,  और  ऐसे  बहुत  से  केसे  हुए  I
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 तो  मैं  कहना  चाहता  हूं  कि  इस  बीच  में  जो
 ऐसे  लोग  हैं  जो  कि  आगे  मुकदमे  नहीं  ले  जा
 सके  और  जिन  की  गिरदावरियां  बलद  गईं,
 उन  का  क्‍या  होगा,  यह  एक  सोचने  वाली
 बात  है।  मैं  माननीय  मंत्री  जी  स ेकहना  चाहता
 हूं  कि  दिल्‍ली  के  किसानों  के  जीवन  में  यह  एक
 बहुत  महत्वपूर्ण  प्रश्न  है  ।  एक  तरफ  तो  उन  को
 दिखलाने  के  लिय  कह  दिया  गया  कि  हम  के
 तुम  को  भूमिधर  बना  दिया  और  वह  खुश  हो
 गये,  दूसरी  तरफ  उन  के  जो  अधिकार  थे,
 चाहे  आप  उस  को  प्रशासन  की  गलती  समझिये
 या  यह  समझिये  कि  जो  जमींदार  थे  उन  की
 शुप्रोच  थी  उस  के  कारण,  जो  कुछ  उन  को
 मिलने  वाला  था  वहू  उन  को  नहीं  मिला  ।
 यह  जो  गफल्नत  की  गई  है  उस  के  कारण
 लोगों  को  जो  कठिनाई,  परेशानी  और  जो
 हानि  हुई  है  उस  का  मंत्री  महोदय  ने  कोई  हल
 नहीं  बतलाया,  कोई  समाधान  नहीं  बतलाया  |

 जैसा  उन्होंने  कहा,  अगर  हाई  कोर्ट  ने
 किसानों  के  खिलाफ  फैसला  दे  दिया  तो  वे

 स्वयम्‌  एक  विधयक  लायेंगे  ।  श्रच्छी  बात  है,
 विधेयक  लाया  जाना  चाहिये,  लेकिन  विधेयक
 लाने  के  बाद  इतना  तो  जरूर  सोचना  चाहिये
 कि  जो  नुकसान  उन  किसानों  का  हा  है,
 जो  परेशानी  उन  को  हुई,  जो  कठिनाई  उन
 को  भुगतनी  पड़ी,  उस  को  जाने  भी  दिया  जाये,
 किन्तु  जो  नुकसान  हुआ  है,  उस  का  हर्जाना
 दिलाने  का  भी  सरकार  को  कोई  प्रबन्ध  करना

 चाहिये,  उस  के  लिये  कोई  कदम  उठाना

 चाहिये  ।

 मैं  माननीय  मंत्री  जी  के  आश्वासन  पर
 विश्वास  करता  हूं  श्रौर  मैं  समझता  हूं  कि  वह
 किसानों  को  न्याय  दिलायेंगे  |  मुझे  इस  की

 पूरी  उम्मीद  भी  &  क्योंकि  सरकार  पहले
 स्वयम्‌  बिल  लाई  और  उन  को  शभ्रधिकार
 दिलाया,  किन्‍्तु  किसी  गफलत  से  वर  अधिकार
 से  वंचित  हो  गये  ।  मैं  ने  जो  आप  कह  ध्यान
 आकर्षित  किया  है.  मैं  समझता  हू  कि  श्राप

 सहानुभूतिपूर्वक  उस  की  ब्रोर  देखेंगे  और  हाई
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 कोर्ट  के  फंसले  को  भी  देखेंगे  तथा  किसानों  को
 जो  कठिनाइयां,  परेशानियां  और  जो  आथिक
 हानि  हुई  है  द्रौर  जो  जमीन  की  हानि  हुई  है
 उस  के  सम्बन्ध  में  उन  को  सन्तोष  दिलाने
 की  कपा  करेंगे  |
 Mr.  Deputy-Speaker:  Does  he  with-

 draw  the  Bill?
 Shri  Naval  Prabhakar:  Yes,  Sir.
 Mr.  Deputy-Speaker:  Has  he  the

 leave  of  the  House  to  withdraw
 the  Bil!?

 Some  Hon,  Members:  Yes.

 The  Bill  was,  by  leave,  with-
 drawn,

 36.59  hrs.
 THE  DELIVERY  OF  BOOKS

 AND  NEWSPAPERS  (PUBLIC
 LIBRARIES)  AMENDMENT  BILL

 (Amendment  of  Section  2)  by  Shri
 ९.  K.  Bhattacharyya

 Shri  C.  K.  Bhattacharyya  (Rai-
 ganj):  Mr.  Deputy-Speaker,  I  move:

 “That  the  Bill  further  to
 amend  the  Delivery  of  Books
 and  Newspapers  (Public  Libra-
 ries)  Act,  954  be  taken  into
 consideration.”

 Sir,  the  purpose  of  this  amendment
 is  to  insert  in  clause  (a)  of  section
 2  of  the  Delivery  of  Books  and  News-
 papers  Act  of  954  after  the  words
 ‘printed  or  lithographed’,  the  words
 ‘and  phonograph  discs  popularly
 known  as  gramophone  records’.  That
 is  the  one  material  section  of  my
 Bill.

 In  the  statement  of  objects  and
 reasons,  I  have  explained  the  causes
 which  led  me  to  bring  in  this  Bill.
 The  old  records  of  recitations,  speeches
 and  music  by  Rabindranath  Tagure,
 Mahatma  Gandhi,  Faiz  Khan,  R.  C.
 Boral  and  other  illustrious  persons
 and  musicians  are  fast  depicting  as
 no  copy  of  these  records  is  preserv-
 ed.  There  is  no  provision  in  the
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 existing  Act  for  delivering  copies  of
 these  records  to  Government  for  pre-
 servation.  These  are  national  trea-
 sures  and  must  be  _  protected  at  all
 costs  from  destruction.  This  Bill
 seeks  to  iachieve  this  purpose  by
 making  the  delivery  of  gramophone
 records  to  the  National  Library  and
 other  public  libraries  obligatory.  That
 is  what  I  have  stated  in  the  statement
 of  objects  and  reasons;  that  is  the
 long  and  short  of  the  Bill.

 What  is  done  in  relation  to  books
 mow,  I  want  to  be  done  in  relation
 to  gramophone  records.  Certain  num-
 ber  of  copies  of  books  printed  have
 to  be  presented  to  the  Government
 for  preservation  in  different  libraries.
 It  is  because  of  this  law  that  we  are
 still  able  to  get  copies  of  old  publi-
 cations  in  the  India  Office  Library  in
 London  but  which  are  lost  in  India,
 particularly  those  publications  during
 the  earlier  periods  of  British  admi-
 nistration  of  India  which  have  not
 been  preserved  here  may  be  had
 there.  These  papers  and  books  have
 been  preserved  because  there  was  the
 law  that  at  least  some  copies  will
 have  to  be  presented  to  the  India
 Office  Library.  Because  of  this  law
 we  are  now  getting  that  advantage.
 I  want  to  apply  the  same  law  or
 make  an  amendment  in  the  law  so
 that  it  may  apply  in  the  case  of
 gramophone  records  which  I  want  to
 be  preserved,  at  least  a  certain  type
 of  these.

 ous  hrs.
 I  have  been  after  this  subject  even

 before  I  came  to  the  Parliament.  As
 a  newspaperman  I  got  interested  in
 it  and  when  Shri  R.  R.  Diwakar  was
 the  Minister  of  Information  and
 Broadcasting,  in  the  first  period  of  the
 Independence  days,  I  approached  him
 for  making  arrangements  for  preser-
 vation  of  these  records  in  the  All
 India  Radio  office  or  library.  After
 that  Dr.  Keskar  came  and  I  request-
 ed  him  that  this  be  done.  Till  now
 that  has  not  been  23n:.  I  have  tricd

 on  AIR,

 to  impress  upon  them  the  extreme
 importance  of  these  materials  tio  be
 preserved  for  future  generation.  In
 fact,  with  regard  to  the  valuable
 materials  that  we  have  lost,  I  woul¢
 refer  to  two  great  orators  of  India
 who  came  from  Bengal.

 Mr,  Deputy-Spetker:  You  will
 take  more  time,  I  hope.

 Shri  C.  K.  Bhattacharyya:  Yes,  Sir.

 Mr.  Deputy-Speaker:  He  may  con-
 tinue  on  the  next  day.

 1161  hrs,
 PARLIAMENTARY  PROCEEDINGS

 ON  ALR.
 Shri  Inder  J.  Malhotra  (Jammu

 and  Kashmir):  Mr.  Deputy-Speaker,
 Sir,  many  a  time  the  question  regard-
 ing  the  coverage  of  parliamentary
 proceedings  by  Al]  India  Radio  has
 come  up  before  this  House.  It  is
 needless  to  mention  the  importance  of
 this  question  which  directly  concerns
 this  supreme  democratic  institution  in
 the  country.  Without  any  doubt,
 without  any  difference  of  opinion,
 more  especially  among  the  Members
 of  this  House,  there  is  the  feeling  that
 the  coverage  done  by  the  All  India
 Radio  over  the  proceedings  of  this
 House  at  present  is  not  only  inade-
 quate  but  falls  to  a  large  extent  in
 the  standard  also.

 All  India  Radio  is  one  of  the  sig-
 nificant,  important  and  rather  a  very
 powerful  media  through  which  this
 House  and  the  work  done  in  this
 House  and  what  happens  within  this
 House  can  be  and  is  being  projected
 not  only  to  the  people  in  India  but
 to  the  outside  world  aiso.  It  is  with
 regret  that  I  have  to  point  out  that
 many  a  time  in  the  past,  pleas  were
 made  before  this  Ministry  to  give  ade-
 quate  coverage  to  the  parliamentary
 proceedings  and  also  to  improve  the
 coverage  from  the  technical  हि  at  of
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 view,  but  no  attention  was  paid  in
 this  regard.

 During  the  supplementarics  to
 Starred  Question  No.  867,  on  ३5
 April,  1963,  in  this  House,  a  supple-
 mentary  question  was  asked  that  why
 “Today  in  Parliament  programme”
 which  was  there  in  the  past  had  been
 suspended,  and  the  hon.  Deputy-
 Minister  replied:

 “That  programme  had  to  be
 discontinued  because  of  the  emcr-
 gency,  since  it  was  thought  ne-
 cessary  that  there  shoulg  ४९
 broadcast  of  some  programme
 of  topica]  interest  at  that  peak
 listening  time.”

 Now,  I  would  like  to  ask  only  this
 question:  whether  parliamentary  pro-
 ceedings  are  not  of  topical  interest.
 If  the  Parliament  ig  in  session,  and  if
 whatever  is  done  in  this  House  is  of
 national  interest,  then  how  could  he
 Say  that  that  programme  is  suspen-
 ded  which  is  directly  concerned  with
 the  proceedings  of  this  House?  Is  it
 because  it  is  thought  that  the  proceed-
 ings  of  this  House  are  not  of  topical
 anterest?  I  would  very  much  like
 the  hon.  Deputy  Minister  to  clarify
 this  point.

 Looking  to  the  other  two  democra-
 tic  countries,  namely,  the
 United  Kingdom  and  the  United
 States  of  America,  Jet  us  see  what
 is  being  done  there.  I  take  first  the
 United  Kingdom,  because  for  other
 democratic  conventions  of  this  House
 we  look  towards  the  House  of  Com-
 mons.  I  want  to  put  forward  before
 the  House  an  example  as  to  how  the
 BBC  covers  the  proceedings  of  the
 House  of  Commons.  The  BBC
 coverage  includes  references  to  the
 proceedings  of  the  House  of  Commons
 in  the  newscast,  0  to  5  minutes  pro-
 framme  “Today  in  Parliament”,  spe-
 cial  features  on  important  Bills  and
 other  discussions  which  take  place  in
 the  House  of  Commons,  ang  then

 ,  there  are  special  talks  which  are  given
 by  the  lobby  and  parliamentary  cor-
 respondent  of  the  BBC.  At  present,
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 the  All  India  Radio  is  covering  the
 proceedings  of  this  House  only
 through  newscast  and  that  too  in  a
 manner  which  in  my  opinion  is  below
 the  dignity  of  this  House.

 On  a  particular  discussion,  when
 hon,  Members  take  part  in  the  dis-
 cussion,  and  5  to.20  Members  of
 the  House  of  various  parties  take  part
 in  the  debate,  what  happens  is,  when
 the  radio  goes  on  in  the  air  at  9  pm,
 we  hear  that  so  and  so,  so  and  so
 took  part  in  the  debate  and  then  ur-
 fortunately  sometimes  in  that  list  of
 so  and  so,  so  and  so,  certain  Members
 are  omitted.

 Dr.  L.  M.  Singhvi  (Jodhpur):  I  will
 submit  sometimes?  Most  often.

 Shri  Inder  J.  Malhotra:  I  would
 very  strongly  plead  that  whatever
 coverage  is  to  be  done  by  All  India
 Radio  about  the  proceedings  of  this
 House  must  be  done  in  a  very  digni-
 fied  manner.  The  people  are  :n-
 terested  to  know  what  went  on  in
 the  Parliament  on  that  particular
 day.  I  do  not  know  on  what  grounds
 it  is  thought  that  coverage  of  par-
 liamentary  proceedings  becomes
 boring.  If  that  is  the  reason  given,
 the  fault  lies  with  the  AIR,  not  with
 this  House  or  with  the  Members  who
 participate  in  the  debate.

 I  would  now  refer  how  the  US
 Congress  and  Senate  are  being  covered
 by  the  private  organisations  of  the
 radio  network.  They  are  covered  in
 the  newscast  and  in  special  features.
 Everyday  there  is  a  special  pro-
 gramme  which  is  listened  to  all  over
 USA  over  the  radio  networks,  viz.,
 “Today  in  Congress”  and  “Today  in
 Senate”.  In  addition,  special  group
 discussions  are  being  arranged  by
 the  BBC  and  the  USA  radio  networks
 in  which  hon.  Members  belonging  to
 all  political  parties  and  members  from
 all  sides  of  the  House  participate
 and  discuss  matters.  They  come
 into  direct  contact  with  their
 constitutents  through  the  radio.
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 (Shri  Inder  J.  Malhotra]
 Up  till  now  I  have  said  how  the
 coverage  of  parliamentary  proceed-
 ings  is  being  done  from  the  national
 Point  of  view.  Most  of  the  time  we
 say  that  India  is  the  largest  demo-
 cracy  in  the  world.  Certainly  every
 Indian  is  proud  of  this  democratic
 parliament,  the  way  it  has  been  func-
 tioning  and  is  g@ing  to  function.  Cer-
 tainly,  people  the  world  over  are  also
 interested  to  know  what  goes  on  in
 the  Indian  Parliament.  I  hardly
 know  of  any  instance  when  parlia-
 mentary  proceedings  are  being  ade-
 quately  covered  in  the  foreign  —  ser-
 vices  of  the  AIR.  Especially  during
 the  emergency,  a  good  deal  of  com-
 plaint  was  made  regarding  the  cover-
 age  done  by  the  foreign  services  of
 AIR.  This  Parliament  took  a  histo~
 Tic  decision  regarding  the  Chinese
 aggression.  This  Parliament  takes
 historical  decisions  on  so  many  other
 things.  I  want  to  know  from  _  the
 Minister  what  steps  AIR  took  to  see
 that  the  people  the  world  over  were
 made  to  know  what  happened  inside
 the  Indian  Parliament  when  they
 were  considering  the  emergency
 created  by  the  Chinese  aggression.

 I  do  not  want  to  sound  only  critical.
 I  submit  that  more  constructive
 attention  should  be  paid  to  the  com-
 plaints  voiced  by  the  Members  of  the
 House  regarding  the  coverage  of  par-
 liamentary  proceedings  in  the  past
 and  steps  should  be  taken  to  make
 this  coverage  adequate  and  more  in-
 teresting  and  more  up-to  the  re-
 quired  standard.  Keeping  that  in  view,
 I  would  make  some  suggestions.

 My  first  suggestion  is  that  a  perma-
 nent  cell  in  AIR  should  be  created
 to  cover  parliamentary  proceedings.
 Let  this  assignment  in  the  AIR  not
 remain  as  a  shifting  assignment,  that
 an  officer  who  is  a  member  of  the
 Central  Information  Service  or  who
 has  been  working  in  the  State  infor-
 mation  department  or  in  any  other
 department  of  the  Ministry  may  be
 asked  one  fine  morning,  “Please  g0
 to  the  Lok  Sabha  ang  cover  the  days’s
 proceedings”.  Not  only  coverage  of
 parliamentary  proceedings,  but  news
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 coverage  and  production  of  special
 features  are  special  technical  jobs,  for
 which  the  Ministry  must  see  that
 whosoever  is  assigned  that  job,  he  is
 given  proper  training  and  better  train-
 ing,

 Time  and  again  controversy  has
 arisen  about  the  time  being  allotted
 for  coverage  to  the  Government  party
 and  the  opposition  parties.

 My  friend,  Shri  Kamath  is  here,  and
 in  his  presence  I  again  want  to  men-
 tion  this,  that  as  far  as  the  coverage
 by  the  All  India  Radio  of  this  aspect
 is  concerned  we  can  divide  this  House
 into  three  categories.  One  is  tne
 ministerial  side,  which  we  can  say  is
 the  people  who  attually  represent  the
 Government.  The  second  one  is  the
 Opposition,  a  section  of  the  Opposi-
 tion  being  represented  by  Members
 like)  my  hon.  friend  Shri  Kamath.
 The  third,  Sir,  is  the  common  Mem-
 bers  who  come  from  both  sides  of  the
 House,  both  the  Opposition  as  also  the
 party  to  which  the  Government  be-
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 longs,  and  to  which  I  have  the  pri-
 vilege  to  belong.

 Now,  to  give  adequate  coverage
 and  to  keep  a_  proper
 between  all  these  three  categories
 is,  I  do  concede,  a  very  diffi-
 cult  job.  But  I  must  also  gay
 at  the  same  time  that  All  India
 Radio  up  till  now  has_  never  paid
 any  attention  to  this  aspect.  They
 have  never  tried  to  have  the  re-
 quired  reasonable  balance  between
 the  three  categories  of  hon,  Members
 in  this  House.

 Sir,  I  would  again  come  back  for
 a  minute  to  the  programme  which
 was  there  in  the  past:  “Today  in  Par-
 liament”.  I  would  say  that  to  have
 this  programme  during  the  session  of
 Parliament  everyday  from  the  All
 India  Radio  is  a  very  important
 thing.  Probably,  in  the  past  the
 time  allotted  to  this  was  only  five
 minutes.  I  would  plead  that  this
 time  may  be  increased  even  to  ten
 minutes.  I  am  sure  this  time  the  hort
 Minister  will  not  be  able  to  satisfy  the

 balance
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 House  saying  that  this  programme
 cannot  be  put  again  on  the  air.

 Now  I  come  to  another  suggestion
 which  I  mentioned  sometime  ago,  To
 ask  an  hon.  Member  of  this  House
 or  invite  him  to  go  and  talk  over
 the  All  India  Radio,  no  doubt,  is  a
 good  thing.  But  sometimes  it  is  said
 that  the  talk  becomes  uninteresting.
 Now,  to  make  that  talk  more  interes-
 ting,  I  would  suggest,  let  there  be
 group  discussions  by  the  Members
 of  Parliament  representing  all
 groups  of  political  thought,  all  politi-
 cal  parties  represented  in  this  House.
 These  group  discussions  should  form
 a  regular  feature.  It  should,  rather,
 become  a  regular  programme  over
 the  All  India  Radio.  My  friend  Shri
 Sham  Nath  must  be  thinking  how  to
 tell  me  when  he  replies  that  there
 is  no  time  available  over  the  All  India
 Radio.  I  would  like  again  to  say
 that  it  is  all  a  matter  of  judgment;
 it  is  all  a  matter  of  giving  signifi-
 eance,  giving  importance  or,  rather,
 realising  the  importance  and  the  sig-
 nificance  of  the  coverage  of  this
 House.

 In  the  end,  I  would  like  to  say  this,
 that  in  this  country  the  Press  and  the
 All  India  Radio  are  the  only  two  im-
 portant  media  through  which  pro-
 ceedings  of  this  House  can  be  pro-
 jected  before  the  people.  The  Press,
 I  would  like  to  say,  is  an  absolutely
 free  Press.  We  leave  it  to  them.  But
 the  All  India  Radio  is  a  governmens
 organisation.  Certainly,  whatever
 deficiencies  are  there  can  be
 removed.  There  should  be  no
 difficulty  before  the  Government  to
 temove  those  deficiencies  and  to  see
 that  this  House  gets  a  fair  deal  from
 the  Government,  and  from  the  All
 India  Radio  as  far  as  the  coverage  of
 proceedings  of  this  House  is  con-
 cerned.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  To  what  extent  are  the
 defects—I  am  not  going  to  dilate  up-
 on  the  other  deficiencies  or  shortcom-
 ings  in  the  working  of  the  All  India
 Radio—and  shortcomings  in  the
 working  of  the  All  India  Radio
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 pointed  out  by  Shri  Malhotra
 not  due  to  the  fact  that  the  All  India
 Radio  is  a  completely  Government
 monopoly;  and  if  it  is  due  to  that,
 is  Government  aware  of  the  wides-
 pread  pubiic  feeling  that  to  make  it
 a  more  popular  institution  in  the  true
 democratic  sense  of  the  word,  it
 should  be  demonopolised  and  _  it
 must  be  made  a  corporation?

 Mr.  Deputy-Speaker;  Shri.  Sham
 Nath.

 Dr.  L.  M.  Singhvi:  Sir,  may  I  put
 a  question?  I  will  take  only  a  few
 seconds,

 Mr,  Deputy-Speaker:  The  hon,  Mem-
 ber  knows  very  well  that  only  those
 members  who  have  given  notice  pre-
 viously  can  put  questions.  If  I  allow
 him  to  put  questions,  I  have  to  allow
 all.  So,  I  am  sorry.

 The  Deputy  Minister  in  the  Ministry
 of  Information  and  Broadcasting  (Shri
 Sham  Nath):  Mr.  Deputy-Speaker,  the
 other  day  when  a  question  was  asked
 in  this  House  in  regard  ४0  the
 coverage  of  parliamentary  proceed-
 ings  by  All  India  Radio,  some  hon.
 Members  had  stressed  their  anxiety
 and  concern  in  respect  to  the  exclu-
 sion  of  the  item  “Today  in  Parliament”
 from  the  programmes  of  the  All  India
 Radio.  In  the  course  bf  my  answers
 to  the  supplementaries,  I  tried  to  ex-
 plain  the  reasons  on  account  of  which
 this  feature,  which  I  admit  was  a  very
 interesting  and  popular  item  of  four
 programmes,  was  excluded  from  the
 broadcasts  of  the  All  India  Radio.  The
 reason,  as  I  stated  that  day,  was  that
 we,  after  the  commencement  of  the
 emergency,  had  to  allocate  some  time
 for  talks  and  other  subjects  of  topical
 interest  concerning  the  emergency.  I
 also  tried  to  explain  that  there  is  a
 time  which  we  call  “peak  listening
 time”  and  it  was  thought  necessary
 that  the  subjects  of  topical  interest
 should  be  broadcast  at  this  time  when
 the  maximum  number  of  listeners  are
 able  to  take  advantage  to  listen  to
 broadcasts,  But,  it  appears  that  some
 hon.  Members  have  not  considered  that
 reason  to  be  adequate.  So,  I  welcome
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 {Shri  Sham  Nath]
 this  opportunity  6  67  a  Half-an-Hour
 Discussion,  and  I  shoulg  like  to  sub-
 mit  at  the  outset  that  it  was  not  the
 intention  of  the  Ministry  in  any  way  to
 ignore  Parliament.  Who  does  not
 know  that  Parliament  is  the  most
 supreme  body  under  our  Constitution?
 Who  does  not  know  that  all  people  in
 the  country  are  very  much  interested
 in  what  happens  here?  So,  I  would
 respectfully  submit  to  you,  Sir,  that
 no  hon.  Member  should  think  for  a
 moment  that  we  are  trying  to  do  any-
 thing  which  js  in  any  way  derogatory
 to  the  importance  of  this  House.

 The  discussion  has  centered  round
 three  points;  firstly,  that  the  parlia-
 mentary  proceedings  are  not  ade-
 quately  covered  by  the  All  India  Radio;
 secondly,  that  the  reporting  standard
 is  not  up  to  the  mark  and,  thirdly,
 that  no  efforts  are  being  made  to  im-
 prove  the  coverage  of  parliamentary
 proceedings,  both  quantitatively  and
 qualitatively.

 In  regard  to  point  l,  Sir,  I  would
 submit  that  the  All  India  Radio’s  cor-
 respondents  in  Parliament  report  the
 proceedings  in  a  most  comprehensive
 fashion.  These  reports  are  sent  from
 here  every  5  or  20  minutes  relay  by
 peons  to  the  general  news  room  of  the
 All  India  Radio.  There  the  proceed-
 ings  are  edited  for  inclusion  in  various
 home  and  external  news  bulletins.  In
 the  evening  senior  editors  go  over  the
 whole  of  Parliamentary  proceedings  of
 the  day  and  keeping  in  mind  what  the
 fall  of  news  from  the  other  sources,
 home  and  foreign,  is  they  often  have  to
 edit  the  reports  further  so  as  to  make
 Toom  in  a  0  or  5—minute  bulletin
 for  other  important  items  of  news
 from  Delhi,  the  6-States,  United
 Nations  and  elsewhere.

 For  any  particular  bulletin  no  fixed
 duration  has  been  fixed  for  coverage
 of  Parliamentary  proceedings.  I  have
 got  some  information  with  me  in  re-
 gard  to  the  coverage  during  particu-
 lar  six  days.  Those  six  days  are  the
 llth,  the  3th  and  the  5th  to  the  4800

 MAY  3,  963  Proceedings  on  A.I.R.  3764

 April.  A  study  of  coverage  in  the
 English  news  bulletins  on  these  days
 shows  that  the  time  taken  for  Parlia-
 mentary  proceedings  in  these  news
 bulletins  varied  from  6  to  9  rninutes.  In
 these  bulletins  while  a  mention  was
 made  of  the  names  of  all  the  hon.
 Members  who  spoke,  lack  of  time  did
 not  make  it  possible  for  a  detailed
 reference  to  the  speeches  of  all  of
 them  being  made.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  Do  these  days  represent  fairly
 all  the  other  days  or  are  they  chosen
 just  to  suit  the  Ministry?

 Shri  Sham  Nath:  It  is  not  so,  Sir.
 These  days  have  been  taken  at  ran-
 dom  and,  if  my  hon.  friend  desires,  I
 shall  have  information  collected  in  re-
 gard  to  other  days  also.

 Shri  Bhagwat  Jha  Azad:  I  doubt  if
 it  is  so.

 Shri  Sham  Nath:  Anyway,  to  satisfy
 the  hon.  Member,  I  will  certainly  col-
 lect  the  information  that  woulg  satisfy
 him.

 Shri  Bhagwat  Jha  Azad:  We  hear
 the  news  bulletins  and  therefore  we
 say  from  experience  ang  not  from  re-
 cords  which  are  meant  for  him.

 Shri  Sham  Nath:  As  I  said  just
 now,  Sir,  information  in  regard  to  the
 other  days  would  also  be  collected.  I
 was  referring  to  the  six  days  on  which
 the  time  allotted  to  Parliamentary  pro-
 ceedings  varied  from  6  to  9  minutes.
 For  instance,  on  the  वीणा  April  9
 minutes  were  allotted  and  reference
 was  made  to  extracts  of  speeches  of
 six  hon,  Members.  On  the  3th  April

 Shri  Bhagwat  Jha  Azad:  Who  are
 those  six  hon.  Members?  Could
 you  say  that?

 Shri  Sham  Nath:  I  have  not  got  the
 names  of  those  hon,  Members;  I  have,
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 however,  got  the  information  that
 speeches  of  six  hon.  Members  were
 referred  to  on  the  llth  April  in  the  9
 o’clock  English  news  bulletin.  On  the
 3th  April,  8  minutes  were  allocated;

 on  the  l5th  April,  6  minutes;  on  the
 i6th  April,  77  minutes;  on  the  17th
 April,  6}  minutes  and  on  the  l8th
 April,  7  minutes  were  allotted.  Sir,  I
 hope  that  hon.  Members  will  kindly
 appreciate  the  difficulties  of  the  AIR
 as  far  as  the  news  bulletins  are  con-
 cerned,  If  we  give  more  time  to  Par-
 liamentary  proceedings,  naturally  we
 have  to  cut  down  other  news.  There-
 fore  a  balance  has  to  be  kept.  It  is
 always  a  thing  before  the  editors  who
 edit  the  news  bulletins  that  they  give
 due  regard  to  the  proceedings  of  the
 House  and  also  to  the  news  from
 other  sources  as  also  to  world  news.

 That  day  hon,  Members  wanted  to.
 know  something  about  the  time  allo-
 cateq  to  speeches  of  hon.  Members  of
 the  Congress  Party  and  of  the  Oppo-
 sition  parties.  As  I  said  that  day,  in
 regarg  to  this  query  that  no  directive
 has  been  issueg  to  the  AIR.  It  is  for
 the  editors  to  judge  what  happens
 here,  what  an  hon.  Member  says,  from
 the  point  of  view  of  its  news  value
 and  from  the  point  of  view  of  its  pub-
 lic  importance.  That  day,  when  a
 question  in  regard  to  this  point  was
 asked  by  my  hon.  friend  Mr.  Kamath,
 I  said,  ‘No’  and  when  somebody  else
 on  this  side  asked  a  similar  question
 to  that  also  I  gave  a  reply  in  the
 negative.  At  this,  an  hon.  Member
 stood  up  and  said,  “How  could  the
 two  ‘Noes’  be  correct?”.  As  I  told
 that  day,  it  was  not  a  question  of  the
 Government  having  issued  any  direc-
 tive.  It  is  entirely  a  matter  fer  the
 editors  of  the  news  bulletins  to  decide.

 Shri  Joachim  Alva  (Kanara):  Would
 they  have  group  discussions  with  MPs.
 as  my  hon.  friend  suggested?  When
 are  you  going  to  have  group  discus-
 sions  with  MPs?

 Shri  Sham  Nath:  I  will  come  to
 that,  Sir.

 Shri  Joachim  Alva:  MPs  are  never
 invited.
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 Shri  Sham  Nath:  I  am  coming  to
 that  point.

 Shrj  Joachim  Alva:  Ours  is  the  only
 country  where  MPs  are  ignored  on  the
 radio.

 Shri  Bhagwat  Jha  Azad:  The  only
 point  we  want  to  know  is,  how  editors
 of  the  Al)  India  Radio  only  see  good
 things  from  what  my  friends  say  on
 my  right  and  they  never  see  good
 points  from  what  the  hon,  Members
 say  from  this  side?  That  is  our  only
 concern.  (Interruption).

 Dr,  L.  M.  Singhvi:  That  is  very  un-
 fair,  (Interruption).

 Shri  Joachim  Alva:  The  system
 during  the  British  days  is  still  con-
 tinuing  in  the  Indian  raj.  What  was
 done  under  Bokhari  &  Co.  is  still  con-
 tinuing.

 Shri  Sham  Nath:  The  other  point
 that  has  been  referred  to  here  is  re-
 garding  the  reporting  standard  and  it
 has  been  said  that  the  same  is  not  up
 to  the  mark,

 Shri  Bhagwat  Jha  Azad:  Yes.
 Shri  Sham  Nath:  My  hon,  friend

 Mr.  Malhotra  has  further  stateq  that
 there  is  no  separate  unit  for  covering
 the  Parliamentary  proceedings.  I
 wish  to  say  that  he  is  mistaken
 in  regard  to  this  point  because  there  is
 a  team  which  consists  of  five  to  six
 correspondents  and  they  are  led  by
 All  India  Radio’s  senior  correspondent
 who  has  20  years  experience  in  journa-
 lism  and  this  team  includes  other
 experienced  journalists  as  well.

 Shrj  Bhagwat  Jha  Azad:  In  spite  of
 it,  it  is  so  bad.

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 think,  the  report  is  very  objective.
 (Interruption).

 Shri  Sham  Nath:  The  AIR  report
 proceedings  in  a  most  comprehensive
 fashion.  As  I  stated  earlier,  the  re-
 ports  from  here  are  sent  to  the  AIR
 News  Room  for  use  in  our  afternoon
 bulletins,  So,  it  would  be  wrong  to
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 (Shri  Sham  Nath]
 say  that  we  have  not  got  any  satis-
 factory  arrangement  for  covering  the
 parliamentary  proceedings,

 Shri  Bhagwat  Jha  Azad:  We  only
 question  the  efficiency  of  the  unit  that
 is  there.  (Interruption).

 Shri  Sham  Nath:  The  third  point
 was  that  no  efforts  are  being  made  to
 improve  the  coverage  of  parliamentary
 proceedings.  In  regard  to  this,  I  will
 say  that  we  have  at  present  no  item  in
 our  programmes  exclusively  devoted
 to  parliamentary  proceedings.  Pre-
 viously  there  was  an  item  entitled  “In
 Parliament  Today”.  In  case  the  hon.
 Members  desire  that  this  item  should
 be  revived,  then  it  would  have  to  be
 done  at  the  expense  of  other  broad-
 easts  concerning  the  emergency.

 Shrj  Joachim  Alva:  In  the  name  of
 emergency  do  not  strike  off  goog  fea-
 tures.  In  the  name  of  emergency,  they
 cover  all  kinds  of  defects.

 Shri  Bhagwat  Jha  Azad:  Yes.

 Shri  Sham  Nath:  Another  point
 made  was  that  the  AIR  has  faileq  to
 apprise  the  world  of  what  happened
 in  the  House  discussions  here  concern-
 ing  the  emergency.  In  regard  to  this,
 I  shall  submit  that  we  have  our  exter-
 nal  services  and  in  all  external  ser-
 vices  a  reference  is  made  to  parlia-
 mentary  proceedings.  Obviously,  so
 much  time  is  not  allotted  to  parlia-
 mentary  proceedings  in  external  broad-
 casts  as  we  do  in  our  internal  bulle-
 tions.  But,  to  say  that  parliamentary
 proceedings  or  what  happens  in  the
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 House  is  ignored,  I  think,  will  be  a
 mistake.

 Shri  Hari  Vishnu  Kamath:  You  did
 not  have  the  Chinese  dragon.

 Shri  Sham  Nath:  Another  point
 made  by  the  hon.  Member  was  that
 Members  of  Parliament  are  not  invit-
 ed  for  broadcasts.  have  not  got  the
 list  with  me,  but  I  know  that  during
 the  last  6  or  7  months,  a  number  of
 hon.  Members  were  invited  by  the
 AIR,  to  speak  on  different  subjects.
 It  may  be  that  probably  more  Mem-
 bers  could  have  been  invited.  That
 matter,  of  course,  could  be  considered,
 but,  to  say  that  Parliament  Members
 were  not  given  an  opportunity  to  ex~
 press  their  views  will  be  entirely
 wrong.

 In  regard  to  group.  discussions,  I
 would  submit  that  this  suggestion
 woulg  also  be  considered  ang  we
 would  try  to  do  whatever  is  possible
 in  the  matter.

 Dr.  L.  M,  Singhvi:  Reintroduce  the
 old  features.

 Shri  Sham  Nath:  These  are  the  sub-
 missions,  Sir,  that  I  wished  to  make  in
 connection  with  the  discussion,

 Mr.  Deputy-Speaker:  The  discus-
 sion  is  over.  The  House  stands  ad-
 journed  till  l  a.m.  tomorrow.
 7°32  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,
 May  4,  963/Vaisakha  14,  885  (Saka),



 3769  Daity  DicEsr  73770

 [Friday,  May  3,  963)  Vaisakha  35  i885  (Saka)  }

 COLUMN.
 MEMBER  SWORN  :  33547
 ORAL  ANSWERS  TO  QUES-
 TIONS  354I—90

 S.Q.  Subject

 LIS2  BarterdealwithJapan  354I—44
 ‘1IS4,  Production  of  small  trac-

 tors.  +13544—46
 ‘TISS  All-India  Printer’s  Con-

 ference.  ‘13547—49
 57  Black-marketcering  in

 imported  cars  3549—-54
 ‘1158,  Import  of  pig  iron  3555—58
 TIS9  Production  of  steel  cas-

 tings  :  ‘13558—61
 760  Khadi  and  Village  Indus-

 tries  Commission  I356I—66
 6  Hindustan Stecl  Ltd  13566—70
 3I62  Supply  of  opium  to  Rus-

 sia,  3§70—73
 ‘1164  Serajuddin& Co.  3573—79
 ‘T165,  Floor  price  of  raw  cotton  33579
 366  Synthetic  rubber  fac-

 torics  '13580-81
 ‘1167  Issue  of  industrial  li-

 cences  358I—83
 S.N.Q.

 No.

 गा  Trade  agreement  with
 Sweden  13584-85

 32  Bokaro  Steel  plant  3585—g0
 WRITTEN  ANSWERS  TO
 QUESTIONS  13590—622

 S.Q.
 No.

 Ii56  Manufacture  of  motor-
 cycles  3590-9I

 ‘1156,  Shortage  of  tin  containers  73597
 ‘1163,  Price-checkingbyS.T.C.  13591-92
 768  Steel  Ingot  Plant,  Ranchi  3592
 ‘1169  Quality  control  on  ag-

 ricultural  goods  13593-94,
 170,  Export  ofsalt  13594-95
 T71  Manufacture  of  tin  con-

 tamers  I3595
 1172  Broad  looms  supply  to

 jute  mills  in  East  Pakis-
 tan.  13595-96

 73  Auto-transformer  manu-
 factured  in  India  73596

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Sugject  COLUMNg
 No.

 N74  Shortage  of  battery  cells
 for  transistors  I3596-97

 75  Rubber  requirements  13597-98
 76  Trade  agreement  with  In-

 donesia..  73598
 U.S.Q.
 No.

 2675  Foreign  exhchange  cci-
 ling  for  import  of  stcel  13598-99

 2676  Common  Salt  Industrics
 inOrissa  3599

 2677  Heavy  industries  for  Ori-
 ssa.  ‘i  2  73599

 2678  Import  and  production
 of  newsprint  3600

 2679  HandloomIndustries  33600
 2680  Cement  factories  in

 Maharashtra  13600-01
 268i  Small  Scale  Industries  in

 Maharashtra  360I-02
 2682  Cotton  import  13602-03
 2683  Importfrom  Pakistan.  33603
 2684  Small  Scale  Industries  in

 Madras  33603
 2685  Issuc  of  industrial  liccn-

 cesin  Madras.  33604
 2686  National  Instruments

 Factory,  Calcutta  13604-05
 2687  Companies  in  Rajasthan

 foradvancingloans  1360506
 2688  Tools  manufactured  by

 H.M.T.  3606
 2689  Small  Scale  Industries  in

 Assam  :  13606-07,
 2690  Inidrect  trade  handled

 by  State  Trading  Cor-
 poration  13607-08

 269  Pig  iron  Ore  Plant  in
 Punjab.  +  13608-09

 2692  Issue  of  import  licences
 for  Bearings  13609-10

 2693  Supply  of  bearings  by
 $.T.C,  हि  I36I0

 2694  Production  of  Bidis  and
 Cigarettes  वि  336II

 2695  Trade  with  Somalia  I36II
 2696  Tour  programme  of  Mi-

 nister  :  36I2
 2697  Manufacture  of  explo-

 sives  Fi  7362
 2698  Barter  deals  33673
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q
 No.

 2699
 2700
 270

 Subject

 Adulteration  of  cement
 Footwear  industries
 Manufacture  of  power

 cables
 Export  of  peacock  fea-

 thers
 Re-plantation  of  rubber
 Rubber  Plantation  in  An-

 damans
 Price  of  silk  cloth
 Textile  mills
 Import  of  Russian  wa-
 tchesbyS.T.C.

 Trade  with  Pakistan
 Bhilai  Steel  Project
 Appointment  of  Inspec-

 torsin  Companies
 Export  of  bamboos  to

 Pakistan

 2702

 2703
 2704

 2705
 2706
 2707

 2709
 2770
 (2711

 2772

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE

 Shri  C.K.  Bhattacharyya  cal-
 led  the  attention  of  the  Mir-
 nister  of  Labour  and  Emp-
 loyment  to  the  accident  in-
 Jharkhand  Colliery  on  the
 rgth  February,  1963,  resul-
 ting  in  the  death  of  four  per-
 sons  and  injuries  to  others,
 the  information  about  which
 is  alleged  to  have  been  sup-
 pressed  by  the  management of  the  Colliery,

 The  Deputy  Minister  of  La-
 bour  and  Employment  (Shri
 R.K.  Malaviya)  made  a  state-
 meant  in  regard  thereto.

 PAPERS  LAID  ON  THE  TA-
 BLE.

 q@)  A  copy  of  Annual  Report
 of  the  Coal  Board  for  the
 year  1961-62.

 QA
 ee

 Annual  Report  of
 the  di  and  village  In-
 dustries  Commission  for  the
 year  96I-62  under  sub-sec-
 tion  (3)  of  section  24  of  the
 Khadi  and  Village  Industries
 Commission  Act,  1956.

 Darty  Dicest

 COLUMN

 336I3-I4
 336I4

 3614-15

 I36I5
 33635-I6

 73676
 3617-18,

 36I8

 36I8-I9
 13619

 36I9-20

 13620-21

 3362I-22

 +13622-23,

 ‘13624-25

 PETITION  PRESENTED
 Shri  B.  Singh  Utiya  presented

 a  petition  signed  by  a  peti-
 tioner  relating  to  the  Report
 of  the  Commission  of  Inquiry on  the  administration
 of  certain  Dalmia-Jain  Com-
 panies.

 BILL  PASSED

 Discussion  on  the  motion  to
 consider  the  Export  (Qua-
 lity-Control  and  Inspection)
 Bill  moved  on  2-5-63  con-
 cluded,  and  the  motion  was
 adopted.  After  clause-by-
 clause  consideration  the  Bill
 was  passed.

 BILL  UNDER  CONSIDE-
 RATION.  मु
 The  Minister  of  Home  Affairs

 (Shri  Lal  Bahadur  Shastri)
 moved  that  the  Government
 of  Union  Territories  Bill,  as
 reported  by  the  Joint  Com-
 mittee  by  taken  into  conside-
 ration.  The  discussion  was
 not  concluded.

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  _RESOLU-
 TIONS  ADOPTED

 Twenty-first  report  was  adop-
 ted.

 PRIVATE  MEMBERS’  BILLS
 INTRODUCED

 ()  The  Industrial  Disputes
 (Amendment)  Bill,  3963
 (Amendment  of  section  33)  by
 Shri  C.K.  Bhattacharyya.

 (2)  The  Salaries  and  Allow-
 ances  of  Ministers  (Amend-
 ment)  Bill,  .963  (Amendment
 of  sections  3,  4  etc.)  by  Shri
 Hari  Vishnu  Kamath.

 (3)  The  Disclosure  of  Assets  of
 Ministers  Bill,  1963,  by  Shri
 Hari  Vishnu  Kamath,

 PRIVATE  MEMBER’S  BILLS
 WITHDRAWN
 ()  Discussion  on  the  motion

 to  consider  the  Insurance  (A-
 mendment)  Bill  (Amend-
 ment  of  sections  3iA  and  40C)
 moved  by  Shri  Indrajit  Gup-
 ta  on  19-4-63  continued.
 Shri  Indrajit  Gupta  replied
 tothe  debate.  The  Bill  was,
 by  leave,  withdrawn.

 3772

 COLUMN.

 ‘13624-25

 33625—50

 3365I—88

 73688—9I

 73692—94

 33694—702
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 PRIVATE  MEMBER’S  BILL
 WITHDRAWN—contd,

 (it)  Shri  Naval  Prabhakar  mo-
 ved  for  consideration  of  the
 Delhi  Land  Reforms
 (Amendment)  Bill.  He  also
 replicd  to  the  debate.  The Bill  was,  by  leave,  with-
 drawn.

 PRIVATE  MEMBER’S  BILL

 [Darty  DicEst]

 PRIVATE  MEMBER’S  BILL
 UNDER  CONSIDERATION
 —contd,

 Amendment  Bill.  (Asmend-
 ment  of  section  2).  The
 discussion  was  not  conclud-
 ed.

 HALF-AN-HOUR_  DISCUS-
 SION

 DEBATE  ADJOURNED  I3702—38  Shri  Inder  Malhotra  raised
 a  half-an-hour  discussion  on

 Shri  M.  L.  Dwivedy  moved  points  arising  out  of  the
 that  the  Constitution  answer  given  on  the  rsth
 Amendment)  Bill  (Amend-  April,  .963  to  Starred

 oe ment  of  articles  .00  and  89)  tion  No.  867  regarding  Par-
 be  taken  into  consideration.  liamentary  Proceedings  on
 the  discussion  was  postponed  A.LR.
 on  a  motion  to  that  effect
 having  been  moved  by  the  Mi-  Tike  Deputy  Minister.  in  the
 nister  of  State  in  the  Minis-  Ministry  of  Information  and
 try  of  Home  Affairs  (Shri  Broadcasting  (Shri  Sham
 Hajarnavis).  and  adopted.  Nath)  replied  to  the  dis-

 cussion.
 PRIVATE  MEMBER’S  BILL  AGENDA  FOR  SATURDAY, UNDER  CONSIDERATION  13738—S4.  MAY  4,  963/VAISAKHA  ‘14;

 .  7885  (SARA Shri  C.K.  Bhattacharyya  mo-
 ved  for  consideration  of  the  Further  discussion  on  the  mo-
 Delivery  of  Books  and  News  tion  to  consider  the  Govern-
 Papers  (Public  Libraries)  ment  of  Union  Territories

 Bill  and  passing  thereof.

 ee
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